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8600 

I would have put it even earlier, but 
this matter requires the consideration 
of the Cabinet and the Cabinet also 
has many questions to consider. This 
matter also has to be processed. If it 

The Lok Sabha met in Eleven 
the Clock. 

of will be going to the Cabinet to-day, 
then I can put it tomorrow; if it does 
not happen, I will have to apologise 
and will have to say that it will be 
done next time. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 
NATIONALIZATION OF GENERAL 

INSURANCE 

+ 
-Sll. SHRI YAJNA DATT 

SHARMA: 
SHRI RAGHUVIR SINGH 

SHASTRI: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government have 
taken a final decision on the question 
of nationalization of General Insur-
ance; 

(b) if so, the details thereof; and 
(c) the time likely to be taken to 

implement it? 
THE DEPUTY MINISTER IN THE· 

MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): (a) to 
(c). The matter is under active consi-
decation of the Government. A state-
ment on the subject will be made 
during the current Session of Parlia-
ment. 

~1'II'ni~:'TIftw~ 
~ ~ ~ ~~~~fe:;r6T~~ 1 
~ !qif W ~ !fiT \re'1: f;fRT ~ 

¥n~~~;;rr~~ 

A statement will be made in the 
current session. 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE 
(SHRI MORARJI DESAI): May I say, 
Sir, that if it could be done 80 easily, 

~a~~:~~~ 
t fit; ~ ft1rr A'I1r fQ !fiT fit; ~ 
if (I 6ifI q1l (01 ~ ~ Ijif III'f'I1' 1ft 
~wqro~~t~~l1...n 
~~~fit;w;Rn 
11 lrr.ft ~ ~ ft1rr ~ 
!fiT (I"4'\Q1l(OI rn ~.~ ~ 
~~~l1~~-qrtfit;~ 
~ ~ ~ ~ 1ft t ~ 1IffiRr-
qa ~ ~ 1ft iAl<illQ1ldl t ~ 
~ 'iiiIT 'til 1ft ~ ~ 1llf ~ WI1f 
~~mm~~'ffifttm~ 
~~~~ro W~ 
11 flr;Irr( ~ ? 

~~~:~~ 
W ~ tr< flr;Irr( IR -qr t ~ 
~ fit; 1f'" ~ ~ \re'1: ~ ~ 'l1IT 
~wm~~~~mr.r~ 
C(1IijOIf ~ <mfT ~ 6T ~ ~ 
~~~m;f~~~1 

SHRI SHRI CHAND GOEL: Sir, if 
this1l.uestion cannot be answered now 
because the Cabinet is considering over 
the whole matter and they would not 
like to disclose their mind, then it 
may be postponed. 

MR. SPEAKER: It cannot be post-
poned. 
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W~'a"ffi:~~~~~ 
~w~~~~it; 
f~"'I<ltftij ~, ~ ~ w ;ftfu' 
~ ~ ~ f ..... I<lq·'1ij ~ ~ W 
~ mft wm: IfiT l!ilf 'a"ffi: ~ ~ 
«q't~m~~lfi't~~~mr 
mr ;rnl ~. ~ ~ om: if 'a"ffi: 
~ifm-~~ I 

MR. SPEAKER: There would not 
be time, other questions will suffer 
There can be no question of postpone-
ment. There will be more important 
questions tomorrow, they will suffer. 

lIi\' lQmf ~ : i'f<T ~ ~ fit; 
~~~ ~~if~mffit; 
~ ltiT ~ ~ lfi<'IT ~ ~ 
~tt~~I~~~. 
~~m~~irtl"~if~ 
$ffift ~ I 

MR. SPEAKER: I am not postpon-
iDI. Axe you asking the second ques-
tion or not, please let me know? 

,,'" 'q""~ ~ : i'f<T f.:rm ~ ~ 
fit;~~~ fit; ~~~­

.~ it; ~ ifi1IT Iff'lI" it; ~ ~-
~ ~ 800 ~ -m- ~ '!'ft-

• \=11ft ~ ~ ~ fit; ",1Jiiij{~lij « ~ 
W~iflfiT1'f~~~mw~ 
~ ;ftfu' it; :;;q<: fiRl<: !fiW fit; ~ ~ 
1JI1~ w« ~ ~~ flmfT 
~w~~if~ifm~~ 
<1~l4'fl(OI «~lfi't l!fIRiT .,-ittrr eft 
~ w ~ ~ om: if ~ ~ fcr;;rr( 
~~? 

• ~ "'if: ~ ~ 
~«~~Ifi<~~~~fit; 
~ ~ 1fiT:<I~l4'fl(UI ~ ~­
~~ ~ fit; ~ ~ $;m ifl't I 
~~~IfiT~om:if~ 
~~~ 1Ii't~ ~ fit; 

~wm~~~att~~ 
~fit;~~~~~~ tt 
ij"~1 

.~~~: r~, 
(1~4'fl(UI ~ ~ ~ ~ ~~ 
~t:~~~mlfif~~ 
~~<4Tnr~~~~~ 
(jiScfil4'fl(UI IfiT 'if1t ~ « ~­
'fl"(UT ~ ~ <'fm; ~ 'flml~ 
IfiT (jescf"il4'fl(Ui 'fl"<lf ~ ~ 
;;r;reT 'fiT ~ ~ <'Ii<'l!6\~_I1@ 
~~~ 1fiT~ 

~~~~'3"'f«~~ 
m ~ ~ If<4T '3"'f 'fll m ~ ~ 
~ « 'mTT 'Ii'{ fit; ~ ~ srof ~ 

m~~~~ 
tR tt fcr;;rr( ~ ifl'tit iiIft'fl" ;;r;reT iI>'T 
~~ :;;q<: "4T fif';m: m I 

~ ~o mfo ~o IfiT ~ 
fir;;r;ffi fimr if"4T 80 ~ m-~ 
IfiT ~ m-< 'fl"Uiii" 1fi<T<r ~ tt ~ IfiT 
ql!'fuIR;r ~ eft If<4T ~ ~ :;;q<: "1ft ~ 
SM<r t$IT m-< If<4T ~ ~ ~ « 
"4T ~ ~ tR fcr;;rr( !fiW ? 

,,'" ~'" mt : mit ~T « fiRl<: fit;lrr ~ i ~ ~ 
~~~~~:;;q<:m~ 
fit;lrr ~ ~ @" i 

SHRI V. KRISHNAMOORTHI : 
What are the defects in the existing 
operation of general insurance com-
panies? As far as I know .... 

MR. SPEAKER: He need not say 
that. This is question hour. When he 
has exchanged places, he can say that. 

SHRI V. KRISHNAMOORTHI : 
For the past two years, I have paid 
Rs. 700 as premium on my car and I 
have claimed more than RB. 7,000 by 
way of damages. I have not found 
any difficulty in realising the amount. 
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SHRI HEM BARUA: He must be a 
bad driver. 

MR. SPEAKER: As an MP, he is 
given the privilege I 

SHRI V. KRISHNAMOORTHI : 
Even when I was an MLA, it was 
settled. What are the advantages 
which Government propose to derive 
after effecting nationalisation or social 
control? Also, will the employees' in-
terests be protected by any such mea-
sure? 

SHRI MORARJI DESAI: All inte-
rests will be protected in whatever is 
being done. 

SHRI CHINTAMANI PANIGRAHI: 
Are Government aware that national 
general insurance companies today 
control about Rs. 70 crores? When 
Government decided to examine this 
question of nationalisation of general 
insurance, may I lQlow whether any 
new developments have taken place 
for the Finance Ministry to go back on 
its decision 0>:" to review de novo this 
question of nationalisation of general 
insurance? Also, in the meantime is 
it proposed to have better control of 
this credit of Rs. 70-80 crores hand-
led by the companies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
C. PANT) : That point will be made 
clear in the statement. 

SHRI CHINTAMANI PANIGRAHI: 
What is the answer? 

SHRI K. C. PANT: He wants to 
know whether we shall nationalise or 
increase control. That will be made 
known in the statement. 

SHRI CmNTAMANI PANIGRAlll: 
What is the factual answer to my 
question as to how the credit of Rs. 70 
crores with these insurance companies 
is being utilised? 

SHRI MORARJI DESAI: These are 
all invested in industries and other 
suitable items. 

~ ~o ~o lim\' : ;n ~ ;;prof 

~ IJT (l\iiflqiijl(G1 ~ ~ qqif 

~ it; ftrl!: ~ ~ IfiT ~ 1.* 
fiI1;r ~ t mAi fit;_~_~:~ 
qrmt? 
~~~: (li{I.a;(GI:~ 

~ ~ ~ !lIT< (li{lq4>(GI ~ 
liT ~ ~ ~~ifit; m ~ if 
'Iil"'OI"~~~~~~1 

0Jft ~o ~o ~: m;;r ~ 
~ fiI1;r ~ ~ .... 

IlifT ~ QTf : fi;ta;rr m t ~ 
~ ~4>T~ 119 ~it;~ 
~ 1 ~ ~ ~ ~:rt ~ ~ Ifil1ff 
ifl ~ ~ 'f>Tlr if ~ ~ 
~ '1ft ..... 

MR. SPEAKER: I think there is no 
point, because it is only tomorrow he 
will be able to take a decision. 'nlere 
is no point in going on asking. 

0Jft ~o ~o ~ : ~ ? 

~~Cmf: ~{< m:r -- ..... -. ~ .. ~ ... -
~~ffi;{~~ . I. ~ 

-~ ~ ~ 1 ~ .... -.-- ----

SHRI CHENGALRAYA NAlDU: 
May I know whether the insuran~e 
companies are investing money m 
private firms and also giving loans to 
private industries? If Government 
nationalises general insurance, the 
private industries will not be able to 
get any assistance from the Govern-
ment, and the Government will make 
rules in such a way that only the big 
industrialists will get the money and 
not the small industrialist. In view 
of this, will the Government resist 
taking over general insurance? 

SHRI K. C. PANT: The basis (If the 
question is hypothetical. 

SHRI S. M. BANERJEE: May I 
know whether the hon. Minister hal 
received a representation on behalt of 
several Members of ParllameDt ex-
pressing the lurking fear in the mlD4I 
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of the employees that they will be hit 
hard, that they will be declared sur-
plus or will have to face reversion etc. 
on account of social control or any-
thing like that; if so, what is the 
reaction of the han. Minister to that 
representation? 

SHRI MORARJI DESAI: I do not 
know what representation the han. 
Member refers to. 

SHRI S. M. BANERJEE: May I 
explain? A representation has been 
given only day before !yesterday. I 
hope you receive our letters daily, and 
when you receive them, you read them. 
There is a fear lurking in the minds 
of the employees-whatever has 
appeared in the newspapers may not 
be authentic-that they are going to be 
affected very seriously if there is social 
controL So, I want an assurance from 
the hon. Minister that the employees' 
service conditions and wages will be 
protected, whatever may happen, 
whether there is nationalisation or 
not. 

SHRI MORARJI DESAI: Whatever 
is entitled to protection will be pro_ 
tected, what is not entitled to protec-
tion will not be protected. 

SHRI D. N. PATODIA: Is it a fact 
that the total premium income of the 
Indian companies is of the order of 
nearly Rs. 4 crores, of which quite a 
substantial amount is spent towards 
expenses and only an insignificant 
amount is left as net profit, and there-
fore is it a fact that looking at the 
insignificance of the amount, any type 
of State interference in this particular 
service sector which is doing a fairly 
good job is uncalled for and unwar-
ranted? 

SHRI MORARJI DESAI: I cannot 
say that Government's action is un-
called for or unwarranted, because 
there are many evils also there. There-
fore, Government has got to see that 
thOlle evils are removed. That is all 
that Government is looking into. 

~ m """' ~ : l;fif ~ 
r ~ ~ ~~jOf\ilj,li~jOf "'"" iffif ~ 

~aor~~;;mIT~fiI;~ij'~ 
~ ~ ~ ~, "fR ~ 'tiT ~ 
~ ~ m<: l;fif ffi ~ 4~j'1<'1j~~~j'1 ;tr 

- <m'I' ~ ~ aor ~ ;;mIT ~ fiI; ~ 'ilIro 
'IiTlf~ m<:~ ~~~~ 
~I it~.M~~1 11' 

-~ ~ ~ fiI; mq GR'I'Iir fiI; mq w 
~~~? 

~~~:~~ 

'tiT~tfIf;~~1 ~~~ 
~fiI;~~~~fiI;~ij'~ 
Ifi11I' ~ ~ ~ 41!1'1<'1I~"II ~ 
firo~~~~ij'ijilf~~ 
~m~lfil~qjOf"ifi"II ~f.RT~ 
~ I ~;tr <m'I' 'm'f1T-lIT<'I1T ~ I 00 
lfil ~iT lIT<'I1T ~ ij- ~;;mIT ~ 

m<: ~ ~ ;;mar lliit ~ ~ .m: 
~~ij';;marM~~1 ~ 
~ 'tiT ~ ~ fiI; (jiScfj4'fi(Oj ~ 
~~~'tiT~~fiI;~~ 
~1l;fifij'ifi'#Reij'~~ 

~~~aorij'ifi'11'~~~ 
;;mar~~~~I11'~~ 
~m<:m~~"Rl ~ 
i!i"(i!T m ~ I 

15fT ;mi ~~ : l;fif ij' m~ 
~ 3tlro (It{14'fi(Uj 'fiT mr ~ 
~ aor ~ m,(T iliT m"<T ;;r-mr ~~ 
~ 'q<'!f.t crr.r <'11m ~ ~ ~ 
~ 1:RIl"( ~ fiI;In ~ am: \3'~ 1:RIl"( 

it; ~ ~ 'ITT 3!<'f'T -3!<'f'T iliPRT mit 
ij'~fif;qj~1 ~~~~fiI;~ 
~: ~ ~ 1:RIl"( m ~ fu'u: ~ 
~ fiIitIT ~ I ~~ ~ ~ fiI; 
iI'4i arm;) ~m ~ ~ an'( iI'4i 
~T1fT~~fiI;~~ 
if ~ ~ art~ lfiT1I"( ~ 
~ ~ ifi'IXIifT ~ 1ft ;;r-mr 
~ 'tiT ~ 3tlro ~ 
~~If( ~~;rr ~ m 
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~~~fif;1:rr;;rr<w~mf~ 

~ q~ fcrn ~? 
'1'1 ~ {mf : ~ ~ '1cfT 

~~I 

"" ~ ~r"': <m 3ll'1 '1cfT 
~? 

'1'1 Jf~ ~r: tfW" ~ 
l'I'imrzr it ~ oftlrr ~ 'til" 
~if;~llT;;rt;Jif;~~ 

~ if; 3'f"R ~ ~T <tT If'i 
~~~am:81q'~~~~ 

iImlT ~ en "" 'ti~~~ if; ~ 
"I !fh} ;;r;r o.it t\"o t\"o f 6UI+iloql{l 

~ ~ ~ en '1cfT ~ <m ~ gaIT 
fit; ~ ~ <tiT ~ lR: fcrn 'PIT 1 
~~~~fiI;<m ~!W 
ar:si qftuyn; ;:rtT ~ llT ~ qftuyn; 
~ am!; ~ amm: ~ ~<tT <m 
~~? 

,,"~~:~lfiW~ 
~ ~ ~ ~ tIT 1 o.it Iti~ 
<tiT ~ 'tiTlf if; 3m: ~ 'IT 1 ~ 
~ am-r fu1t 1ft tt am: ~ 3m: 
m~ 1ft ~ ~ 1 ~ qftuyn; 
1ftm;~1 ~~lR:~ifiT~ 

~ ~ ~ 1 ~ fmifm;rr 'iffi!: ~ 
am: ll'~ ;;r)f~ ~ 'til";mr ~ ~ 
;.ffiTm~3NI"~~<w~ I 
SHRI D. C. SHARMA: Insurance 

work is one and indivisible,' and an 
kinds of insurance form part of a 
composite whole. In view of this, I 
do not understand why the Cabinet 
and the Finance Minister and other 
Ministers are taking so much time in 
imposing social control over this gen-
era! insurance or in the nationalisation 
of general insurance. May I know to 
what is this delay due? Is there any 
element in the Cabinet which is op-
posed to social control being imposed 
on general insurance or to the nation-
alisation of general insurance? 

SHRI MORARJI DESAI: I do not 
quite understand what the hon. Mem-
ber has in mind. But he ought to 
know if he has any knowledge of 
insurance that life insurance is quite 
different from general insurancc; bot!1 
are not the same. (Interruption) My 
hon. friend may be a good prolessOl.· 
but not a good insurer. That, I have 
got to say. 

SHRI D. C. SHARMA: How much 
money has he insured? 

SHRI MORARJI DESAI: I have not 
insured myself at all. 

SHRI D. C. SHARMA: I have in-
sured my life. 

SHRI MORARJI DESAI: The hon. 
Member may have insured his lite, but 
that does not mean that he knOWl! 
insurance. I have not insured myMlf 
but I know insurance. That is the 
difference between the two, because I 
have got to deal with it. Therefore, 
the question is not similar. But the 
questions are being considered. There 
is no question of any other opinion In 
the Cabinet or anything like that. But 
it has to be considered. 

SHRI UEM BARUA: May I know 
what is the total amount of mOlley 
collected by way of premia by the 
general insurance so far, and what 
percentage of it is being made avail· 
able to short and long term invest· 
ments? 

SHRI MORARJI DESAI: The total 
premium of insurance was about Rs. 
70 crores, out of which a profit of 
Rs. 3 to 4 crores or a little more 
remains. That remains for invest-
ment. 

SHRI KRISHNA KtlMAR CHAT-
TERJI: In the absence of a statcment, 
it is difficult to put the question which 
strikes us. I would like to ask the 
Deputy Prime Minister to assure us 
that if he is convincted about large-
scale malpractices being there, he 
would nationalise the general insur-
ance as early as possible. 
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SHRI JAGANNATH PAHADIA: It 
has been said that a statement will be 
made tomorrow.. Therefore, the hon. 
member can wait tlll then. 

~ ~ qQT~ : ~o arr{o ~o 

~~qRmcflJn'r~~~~ 
<mI' ~ ~T ~ ~ f'fi rn ~ ~"fur 
1R ~ 'fiT ~n ~R ~ ~, ;r« 
1R ~ 'fif Ifl'f~ il:R ~~, 
;r« ott ~f 'ti1J ~ t: am: ;r« 'fiT 
~'TIr.f ~ 'ff ~ ~ t: I 

11ft ~o 1f)o OR3fT : ~ t: I 

~ ~ 1fal'li : ~~ ~ 1fl1T ~, 

~~ f.mr~ ~ ~ t:1"':« 
t.fQ; ~ 1ft «T.m ~ fol; ;r« 'fiT ~ 
~ 1l ~ ~ ~ ~, aTI'fi '3"if 
1l ~I+'i"ji!.l",,, ~ am: lfiTIl' ~ I oro 
~"Il'f~~f'fi~~~ 
.~ ott ~ 'fi'W t:, ~T ~ ~ ~ 
'fiT fm<I' ~~f f'fi ;r« 'l': f'if;«f wm 
'fiT 'I1;f\f\:<1ff<!'fl ~f<;r ;r ~, ~ 'f& 
mfu t.m: 'fiT ~ am: ~ ~ ~~ 
'fiT ~T, am: ;r« if 'IlTl"f1c"'mor 'fiT ~ 
~, ~ ~;r« i{ 'IlTl"f1c"'mor ~rrr, m 
~ am: ~m 'fiT <'fN ~ ? 

15fT ~t ~mf: ~ l1f~)irr 
~~~I 

lifT .Ar~ q'i!~ it; ~ 

+ 
• 8 ll-'fi. ..n f"~l"r ~ : 
IIfT~r~~: 

lflIT mt *ft lf~ m ~!ilIT ~ 
f.ti: 

(~) P,ft ~ tt?:.lTlf'fi ~ m m 
~ tfilf mm if~'; 

(.-) ~~Wif t fol;~~ 
Ql'{T ~ fri;;rr;l ~ ~ ~~ 
~ if '-ft <ft'! ~ ott fImff 
i{ ~ it; ~IfT~~-rr; am: 

(~) lIft~, m ~ iflfT ~ ~ ? 

~.!WPr qr iN! ""' lief') (iii\' 
~ ~mf): ('fi) ..n;ft;;J: 
WI'Tlflfi <tlT f«WT if <ri ~ rn ~ 
~ ~ i!ilf 3fo!iffir ~ ~ l11ft ~ I 

(~) am: (tr). ~ ~ fm 
'l': ..n WI'Tlflfi 'fiT ~ 1 9 lit 1 967 
<tlT fin<: ij' 'flIT ~ f~ 1fl1T -rr, ~ 
'3"if'fiT 'I'T11<'IT ~ 3Tf~ 1967 
~ f'1ijell<:'I'fl ~~ 3RTlT~ ~ 3ffi'fT I 

'39rnT ott m:'fin: ;:r· .. f ~ 
~ ~ 'fiT fI;~ ij' 'flIT ;r rn 'I\i' ~ 
'fif"fWf'fiCffl:~~~~ 
ll'f\:r1iT ~ f~ ~ 'fif~ 3fl'OO 
'I\i' ;;IT-q rn ~ ~ ~ ;;IT-q 3l'T1irT 
.'fiW~f~I~~ 
ll'~ ~ 'fif ;;rr Wfif ~:lf.t; ;;ft ~ 
'I'm ~ il ~ ~ 'fiT ~'Tf;a 
rn ~ ~ 'llffir amm: ~ f11ffifT -rr I 

''IT ~ m~: 4' ~ ;;rr;r;rr ~ 
~ f'fi <IT;;r ~ 'fif ~T 'l': ;;ft 
mifilft ~ 'fT'fif t:, 'flIT ~ <I"if.t 
~ ft;fl!; ~ ~ ~ f~ 1fl1T -rr I 

''IT ~T ~rt : ~ <mr ~ 
m:rcr~1 

LoANS TO STATES 

*812. SHRI S. C. SAMANTA: Will 
the Minister of FINANCE be pleased 
to state: 

<a> the steps which Planning Com-
mission have taken and propose to 
take to see that the amount advanced 
to the State Governments and Depart-
ments of the Central Government is 
spent in time, efficiently and properly 
for the purposes earmarked and 
measures to be taken in cases of 
violation of conditions or deviation 
from main purposes; and 

<b> the loans outstanding against 
the States, state-wise, and the pros-
pects of their repayment? 



8611 Oral Answers AGRAHAYANA 30, 1889 (SAKA) Oral Answers 8612 

THE DEPUTY PRIIoIE MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) The Central 
assistance to State Governments for 
their Plan programmes is regulated in 
accordanCe with the patterns of assis-
tance prescribed by the Planning Com-
milSion. The Planning Commission 
conduct periodical reviews in order to 
see that the priorities set by them are 
adhered to. Final payments of Cen-
tral assistance are made only on the 
basis of audited figures of actual ex-
penditure. 

As regards the expenditure of the 
Central Ministries, the concerned 
Ministries are responsible for ensur-
ing timely, efficient and proper utili-
sation of funds. Adequate provisions 
exist in the General Financial Rules 
to guide the executing agencies in 
ensuring observance of the purposes 
and conditions attached to the alloca-
tions. 

(b) A statement showing the loans 
outstanding against the States as on 
31st March, 1967 is laid on the Table 
of the House. [Placed in Library. See 
No. LT-2122/67.J It is expected that 
repayments will be made by the State 
Governments according to schedule. 

SHRI S. C. SAMANTA : I would like 
to know whether there is an Evalua-
tion Committee or a Standing Com-
mittee attached to the Planning Com-
mission which goes into the efficient 
utilisation of the advances made to 
State Governments and other institu-
tions? 

SHRI MORARJI DESAI: The Plan-
ning Commission does look into it, 
but the Finance Ministry also looks 
into it. 

SHRI S. C. SAMANTA: I would 
like to know whether the loans that 
are advanced to departments of Cen-
tral Government bear interest and the 
departments concerned have to give 
interest; if so, may I know whether 
that interest is being realised in time? 

SHRI MORARJI DESAI: There can-
not be any question of the Govern-
ment taking interest from itself. 

~i1I',.....n: ~~~it; 

~ '00' tfllT ~, ;rn if ~ ~ ~ 
3i1ac:.,eft'l m ~) ~ ~ t, ~ 
;rn if ~ ~ iRmIT tfllT ~ !if; ~ 
m am: ~ ~fiI1r;rh"tz1:R ltft~ 
~ .rr.r ~m- ~ I <m ~ 
~wil"l'tii~'i1i'S'~~? 

SHRI MORARJI DESAI: I have not 
got the details of the Union Territories. 

SHRI P. K. DEO: Is it not a fact 
that deliberately a step-motherly 
treatment is being meted out to the 
non-Congress governments so far as 
loans are concerned, which is corro-
borated from the fact that, firstly, Rs. 
15.79 crores which had been given as 
loan by Orissa Government for the 
construction of Para deep Port is not 
being reimbursed after the Paradeep 
Port organisation has been entirely 
taken over by the Centre; secondly, 
a bill of Rs. 2.64 crores is pendillg 
against electricity charges towards the 
Rourkela steel plant and the Central 
Government is sitting tight and is Dot 
giving any ways and means loans to 
the Hindustan steel plant so that the 
arrears amounting to Rs. 2.64 crores 
is not being paid to Odssa Govern-
ment thereby creating financial dlftl-
cuIty in the functioning of the non-
Congress government in the State; 
and, thirdly, when the Orissa Govern-
ment wanted to raise the royalty on 
iron ore by one rupee per ton the 
Central Government did not agree 
whereas, on the other hand, they 
imposed an export duty of Rs. 10 per 
ton on the same iron ore? 

SHRI MORARJI DESAI: The hon. 
Member is mixilng up several ques-
tions. His first allegation that the 
Central Government is discriminating 
between Congress governments and 
non-Congress governments is pure 
defamation and nothing else, but as 
the hon. Member is protected here 
I cannot do anything about~. I have 
said times without number .... 

SHRI P. K. DEO: We have been 
saying it outside also. 
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SHRI MORARJI DESAI: The hon. 
Member can say it even outside. I do 
not take any notice of it. I treat it 
with indifference. There are no facts 
to support it. Even now when the 
hon. Member has given some figures, 
he has not given any figures 
of something having been given more 
to some State Governments or less 
being given to some other State Gov-
ernments. I challenge the hon. Member 
to show by any fact, by any figures, 
that any such discrimination is made 
and I will be prepared to suffer what-
ever punishment this House gives me. 
This is all wrong. There is no ques-
tion of any discrimination being done 
in this matter. In the matter of loan 
which the hon. Member refers to, It 
was on condition that the Central 
Government will not return that 
money that Paradeep Port was taken 
charge of by the Government of India. 
That was to oblige the Orissa Govern-
ment and not for any other thing; 
becaWle they could not complete It 
the Government of India took it over. 
It is no use saying that the mone, 
also must be returned to them. This 
is not, therefore, a right thing to do. 
As regards electricity charges not 
being paid by Hindustan Steel, I 
think it is very wrong, if they have 
not done so. It came to my notice 
only a few days ago. I have told 
them that they must pay it immediate_ 
ly and if there is anything in dispute 
that may be settled but the rest must 
be paid immediately. That 'is what I 
have told them. Therefore, there is no 
question of any discrimination. 

SHRI P. K. DEO: My last question 
has not been answered. 

SHRI MORARJI DESAI: The 
royalty question does not relate to one 
State Government; it applies to all 
the States. That is to say, the same 
rate applies to all the States. If the 
Orissa government alone wants like 
that, it cannot be given to them. That 
is a question which has to be separ-
ately considered with all the States. 

MR. SPEAKER: The supplementary 
should be only one; not a, b, c, d 

and so on. I am appealing to the 
whole House that the supplementaries 
should be short and precise. 

SHRI HEM BARUA: Are we to 
understand that you have ruled out 
a, b, c and d? I hope not. 

..n~~~T: lfi!: ~ 
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SHRI SRADHAKAR SUPAKAR : 
Am I to understand that the loans to 
the States are free of interest? . If 
not, what is the amount of interest 
accumulated to the principal in the 
figures supplied in the statement? 

SHRI MORARJI DESAI: I have not 
got here the figures of accumulated 
interest. 
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SHRI R. BARUA: From the state-
ment it appears that it is a startling 
figure. May I know whether any 
repayment schedule has been fixed 
for liquidating these loans and, if so, 
whether the States are sticking to that 
repayment schedule? If not, what sort 
of financial discipline is sought to be 
enforced on the States? 

SHRI MOR.(\.RJI DESAI: Some of 
the States have not been conforming 
to the schedule. Some of them are 
being accommodated and the whole 
thing is being considered now as to 
how all of them can be consolidated. 

qr uq«lf~ Jm1f : <m ~ ~ 
if; 'I'm lfi'[ i5l:ITu ~ ~ f'li 1967 
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SHRI P. GOPALAN: The l;lattel'n of 
Central assistance for the various 
schemes undertaken by the State Gov_ 
ernments is such that it adds to the 
burden of the State Governments. 
For instance, non-remunerative sche-
mes, like the anti-sea erosion scheme 
undertaken by the Kerala Government, 
are financed by the Centre with in-
terest-bearing loans. Even in regard 

to remunerative schemes, like power 
development schemes, the repayment 
has to be made before the project 
starts giving results. Therefore what 
I would like to know is whether Gov-
ernment has any proposal to subiti-
tute the present loans given for non-
remunerative schemes by grants and 
whether even in regard to remunera-
tive schemes loans would be given 
without adding any burden on the 
State Governments by forcing them 
to repay the loan before the project 
starts giving results. 

SHRI MORARJI DESAI: I have not 
quite followed the hon. Member but 
if what I have understood is n.ht, 
what he wants to ask is "that these 
loans are a burden to the State Gov-
ernments and what is being done 
about it. Is that what is being asked? 

SHRI P. GOPALAN: No, Sir. Wbat 
I am asking is this. The pattern of 
Central assistance given to the States 
is such that it adds to the burden of 
the State Government. For instance, 
non-remunerative schemes like anti-
sea erosion scheme are being financed 
by the Centre by interest-bearing 
loans and not grants. So, is there a 
proposal before Government to give 
grants to State Governments for 
non-remunerative schemes instead of 
giving loans? That is my question. 

SHRI MORARJI DESAI: Where 
grants can be given they are given; 
where loans have to be given loans are 
given. If the States consider it a 
burden, they need not take them. 

SHRI INDRAJIT GUPTA: In this 
matter of determining the quantum of 
loans given by the Centre to the vari-
ous States, what is the criterion that 
is followed? It there any relation bet-
ween this quantum and the amount of 
revenues which are derived by the 
Centre from that particular State? 

SHRI MORARJI DESAI: The rela-
tion is not always to the revenues ot 
the State but to the requirements of 
the State, their willingness to take 
them and their capacity to pay them 
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SBRI G. VISWANATHAN: Will the 
Finance Minister consider increasing 
grants and loans to a State like Mad-
ras which is doubling food production 
and .wbile collecting interest on the 
loans given to States will the Finance 
Minister assure us that he will not 
behave like a stingy money-lender 
and win comply with the requests of 
the State Governments? 

SHRI MORARJI DESAI: I will not 
act as a stingy moneylender but I hope 
the State will not act as a bankrupt. 

SHRI VIRBHADttA SINGH: I want 
to know whether due to the re-organi-
sation of Punjab any loan liability of 
composite Punjab has been transfer-
red. to Himachal Pradesh and, if it 
has been. what is the amount involv-
ed. 

SHRI MORARJI DESAI: If a sepa-
rate qu~tion is asked, I will certainly 
give the figures. 

wfI' ~ qtilf : aNT llT'Rl<r #qT 
;;fT it ~ ~ f.f; OfT Wl<T 'fiT q.m f~ 
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0Jft ~ro~ ~: "Ii': 'ir 'f.7~ 

CONSUMER CONSULTATIVE COUNCIL FOR 
PUBLIC UNDERTAKINGS 

·814. SHRI PREM CHAND VERMA: 
Will the Minister of FINANCE be 
pJeasead to state: 

(a) whether it is a fact that the 
Administrative Reforms Commission 
has recommended the appointment of 
a Consumer Consultative Council for 
products of Pu!)Ji.c Undertakings; 

(b) if so, whether Government have 
taken any steps to implement this 
recommendation; and 

(c) the composition, functions and 
terms of reference of the CouncU and 
the criteria for selection of its mem-
bers? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): (a) and 
(c). The Administrative Reforms Com-
mission, in their Report on "Public 
Sector Undertakings", have recom-
mended that Consumers' Consul$ative 
Council should be set up in each 
sector of public enterPrise. These 
Councils, according to the Commission, 
should consist of the representatives 
of organised bodies of consumers con-
cerned with the products of the enter-
prise, the controlling Ministry, the 
sector cOrPoration concerned and other 
interested Government departments 
and Public EnterPrises. It has 111so 
been recommended that Parliament 
may elect two members to serve on 
each of these Councils. The Councils 
are to deal with the matters involving 
the interest of the consumers and fur-
ther advise Government or sector Cor-
porations on such matters as may be 
referred to them by the latter, 

(b) The recommendation is under 
consideration of the Government, 
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NATIONAL INCOME 

·015. SHRI SITARAM KESRJ: Wil! 
the Minister of FINANCE be pleased to 
state: 

(a) the rate of growth of the 
National Income and per capita income 
during the first year of the Fourth 
Five Year Plan; 

(b) whether it is a fact. that the 
growth has bcen far below thc targets 
fixed in the draft outline of the Fourth 
Five Year Plan and also less than the 
achievements during the Third Five 
Year Plan; and 

(c) if so, the steps proposed to be 
taken to incl'ftle per capita income? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SllRI K. 
C. PANT): (a) The 'Quick E8timAte' 
of national income for 1968-8'1 pre-
pared by the Central Statistical Or-
ganisation shows an increase of 1.7 
per cent in real terms over tlle pre-
ceding year. Due to the population 
increase, the per capita incume, how-
ever, is e§timated to show a decline 
of 0.7 per cent. 

(b) and (c). The slow rate of growth 
in 1966-67, which was below the 
targets fixed in the draft out1iDe of 
the Fourth Five Year Plan and also 
less than the achievements in the 
Third Plan, was primarily due to the 
continued drought conditions afteeting 
agricultural and other production. The 
better harvests of 1967-68 are elqM!("ted 
to result in a substantial increase In 
national and per capita income. Efforts 
will continue to be made to increase 
agricultural and other production fur-
ther to secure further increases In 
per capita incomes. 
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OIL EXPLORATION OF IRANIAN SHORE 

+ 
·817. SHRI HlMATSINGKA: 

SHRI S. S. KOTHARI: 
SHRI SRINIBAS MISRA: 

Will the Minister of PE-l'ROL'EUM 
AND CHEMICALS be pleased to 
state: 

(a) whether the Oil and Natural 
Gas Commission in collaboration with 
ENI of Italy and Phillips of the U.S.A. 
have been successful in striking oil 
abo"t 140 kilometres from the Iranian 
shore; 

(b) the terms of collaboraticn; 
(c) the estimated annu~l yield ot 

oil from this source, the Indian share 

in this yield, and the amount spent so 
far in this venture; and 

(d) whether further off-shore oil 
explorations are being carried out in 
the Persian Gulf, and if so, the details 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI "RAGHU RAMIAH): 
(a) Yes, Sir" 

(b) Attention is invited to the state-
ment placed on the Table of the Lok 
Sabha in reply to Starred Question 
No. 142 answered on 24-2-1965 which 
contains the terms of the agreement. 

(c) It is too early to indicate the 
annual yield of oil from this source. 
ONGC's share will be 1/6 of the 
annual production and there is an obli_ 
gation to buy 1/6 more from the NIOC, 
if asked. The total expenditure in-
curred by the Commission up to the 
end of October, 1967 amounts to Rs. 
13.11 crores approximately. 

(d) Further exploratory drilling is 
contemplated. Detams have not yet 
been settled. 

SHRI HlMATSINGKA : What is the 
share of the Oil and Natural Gas 
Commission, payable to the first party. 
namely, the Iranian Oil Company? 
What is the share of income? 

SHRI RAGHU RAMAIAH: So far 
as exploration is concerned, the second 
party only pays and we have to pay 
one-third of it. So far as commercial 
production is concerned, it is fifty-
fifty. 

SHRI S. S. KOTHARI: How much 
is the internal demand for oil in 
excess of the available supply, how 
much oil is at present imported and 
to what extent will imports be reduced 
on account of the success of this 
venture? 

SHRI RAGHU RAMAIAH: I have 
already stated this. It is very diffi-
cult to say at this stage what would 
be the actual amount of oil which 
will be available on account of this 
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exploration. At the present moment, 
very broadly speaking-I aql subject 
to correction-We are importing over 
6 to 7 million tonnes of crude oil. This 
is only a rough figure. 

SHRI S. S. KOTHARI: What did he 
say, Sir? 

MR. SPEAKER: He says, it is 6 to 
'1 million tonnes of crude oil 

SHRI RAGHU RAMAIAH: This is 
to the best of my recollection. I am, 
of course, subject to correction. 

SHRI SRINIBAS MISRA: In view 
of the agreement with the Govern-
ment of Iran, may I know whether the 
Government thinka that India iI not at 
a disadvantage when the production 
stage really comes-because of the 
demands of the Iran Government? 
What is the share that we have to 
pay to Iran and what is the share of 
the expenditure that the Iran Govern-
ment will bear? 

SHRI RAGHU RAMAIAH: On the 
whole, the agreement has been consi-
dered to be to the best advantage of 
India and that is why we entered into 
it. 

IISfr~~~r:~~<mf 
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SHRI RAGHU RAMAIAH: It all 
depends on the exact quantum that 
will be available and then that will 
be divisible by the amount spent. It 
is difficult to say anything more at 
this stage. 

SHRI SAMAR GUHA: ACCOl'ding to 
the report of the Geological Survey 
there is ample possibility of explora-
tion of mineral oils on the Indian 
shores, particularly, the Bay of Ben-
gal basin and the Godavari basin. I 

LI04LSS/67-2 1\ 

want to know from the hon. Minister 
why the Government has become so 
much interested to exiend its help tor 
the exploration ot oil on the shores of 
Iran instead of exhausting all the 
possibilities of exploring oil cn Indian 
shores? 

SHRI RAGHU RAMAIAff: It is 
better, Sir, that we explore it inside 
the country, outside th.e. country and 
everywhere else rather than always 
depend upon foreign imports. 

MIsUSE OF PL-480 FUNDS IN INDIA FOIl 
POLITICAL PuRPOSES 

-S18. SHRI S. M. BANERJEE: Will 
the Minister of FINANCE be please4 
to state: 

(a) whether any investigation into 
the misuse of PL-480 Funds in Indla 
for political purposes has been coa-
ducted; and 

(b) if so, the result thereof? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHlU 
MORARJI DESAI): (a) and (b). As 
the House is aware, the Intelligence 
Bureau had submitted a report to the 
Ministry of Home Affairs regarding 
the use of foreign funds in the last 
general elections and for other pur-
poses. Apart from that, no other 
investigation has been conducted. The 
report submitted by the Intelligence 
Bureau does not disclose any infor-
mation about the misuse of PL-480 
funds. 

SHRI S. M. BANERJEE: Previous-
ly, when this question was put in 
this House, Mr. Chaela, who was the 
then Minister, said that his attention 
was drawn to a news item published 
-a statement made by the ex-Finance 
Minister, Shri T. T. Krishnllmachari, 
that on the eve of elections, just be-
fore elections, huge funds were drawn 
by the American Embassy here out ot 
PL 480 funds. I want to know, Sir, 
as to what was the amount drawn and 
whether about PL 480 funds we gel 
any information about their audit, etc. 
or it is entirely left to them to use 
them for political purposes. 
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. SHRI MORARJI DESAI: The funds 
are drawn by them fer purposes for 
~hich they are entitled to spend and 
we cannot say that there is any 
misuse of it so far as the information 
has been disclosed. If the hclO. Mem-
ber wants to know what funds have 
been drawn from 1956 to 1967, I can 
certainly give all these items. 
. SHRI S. M. BANERJEE: What 

actually wanted to know was: a defi-
nite statement was made by l\lr. Kri-
shnamachari which was quoted in 
this House. During 1967 elections, 
just before that, 3 or 4 months before 
that, a huge amount was drawn b~' 
them. I want to know whether it is 
a fact and if so, what was the total 
amount drawn during that time-just 
pl'ior to the elections? I do not want 
195&-1957 elections might be diffe-
rent. Before 1967 elections what was 
the amount drawn? 

SHRI MORARJI DESAI: I have not 
lIot these figures. I can certainly get 
them and give the hon. Member. 

SHRI INDRAJIT GUPTA: What 
<Ibout the second part of the question? 
He asked whether we are in a posi-
tion .to know how such funds are 
spent? Do we get any information? 
Are we entitled to know? 

SHRI MORARJI DESAI: Certainly, 
We are not entitled to know the details 
as . to how all these funds are spent. 

SHRI INDRAJIT GUPTA: Then 
how is your inquiry being carried? 

SHRI MORARJI DESAI: Therefore. 
no inquiry can be carried. 

SHRI S. M. BANERJEE: According 
to the information given by the hon. 
Finance Minister-he repeated the 
same answer as was given by Mr. 
Chavan-the Central Intelligence 
Bureau has made certain investiga-
tions and the investigation report is 
being considered by the Government. 
I would like to know whether, after 
consideration of that report, a Com-
mission will be appohted to go into 
these various funds, foreign funds, 
used in India for political purposes. 
Whether a Commission will be appoin-
ted or not? 

SHRI MORARJI DESAI: No, Sa-. 

RE-DISCOUNTING FACILITIES BY RESERVE 
BANK OF INDIA 

·819. SHRI D. N. PATODIA: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that the 
Reserve Bank of India and the Indus-
trial Development Bank of India aore 
formulating any scheme for !-)Ioviding 
rediscounting f<lcilities in respect of 
sale of motor vehicles for road trans-
port; 

(b) if 50, the broad details of the 
proposed scheme; and 

(c) when a decision in this regard 
is likely to be taken? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCL (SHRI 
MORARJI DESAI): (a) to (c). The 
Industrial Development Bank of India 
have already formulated such a sche-
me. The broad details of the scheme 
are given in the stateTJlent which is 
placed on the Table of the H'Jt.lse. 

Statement 
The scheme for rediscounting of 

bills/promissory notes arising out of 
~ales of indigenous machinery on 
deferred payment basis, which was 
introduced by the I.D.B.I. on the 1st 
April 1965 was extended to all the 
machinery manufacturing industries 
with effect from the 15th November, 
1966. This scheme is, however, of 
limited utility to the road transport 
industry, as a large number of trans-
actions involving the acquisition of 
commercial vehicles take place on 
hire purchase basis. Having regard to 
the importance of the transport indus-
try in the country's economy and the 
practice of hire purchase financing in 
this industry, the I.D.B.I. has formula-
ted the following scheme with a view 
to extending rediscounting facilities to 
this sector. 

(i) Nature of facilitll.-The facility 
of rediscounting under the scheme will 
be extended, for the present, only 
to promissory notes arising out of 
hire purchase sales or conditional sales 
and resales of motor vehicles to road 
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transport operators by (a) the manu-
facturers of motor vehicles or (b) ap-
proved hire purchase finance com-
panies. A transport operator may be 
a public or private limited company, 
a co-operative society, a partnership 
firm, or a sale proprietorship. 

(ii) Eligible institutions.-The re-
discounting facilities will be available 
only to the commercial banks and 
state cooperative banks which have 
been approved from time-to-time by 
the I.D.B.!. for the purposes of the 
present scheme for rediscounting of 
bills or promissory notes, arising out 
of sales of indigenous machinery on 
deferred payment basis. (The list 
comprises 68 commercial and co-
operative banks and includes most of 
the prominent banks.) The approved 
hire purchase finance companies under 
the scheme are nine in number. 

(iii) Period of deferred payment 
under hire pUTchase.-The period of 
deferred payment under hire pur-
chase/conditional sale and resale 
should not be less than 6 months or, 
subject to the directions, if any, issued 
by the Reserve Bank, more than 36 
months. 

(iv) Eligible vehicles.-The pro-
missory notes must relate to sales of 
new vehicles for transport of goods 
(trucks and jeeps, irrespective of the 
tonnage per vehicle) and passenger 
buses plying for hire. As the scheme 
is intended for assistance to road 
transport operators in the private 
sector, no facilities under the scheme 
will be available to persons who are 
not such operators or to Government 
or quasi-Government bodies. 

(v) Rate of redi .• c01tntinll by 
I.D.B.l.-The I.D.B.!. wiJI rediscount 
the promissory notes at 6% per annum 
and the discounting IIank will not 
charge by way of discount more than 
9% per annum. The discounting bank 
should try its reasonable best to see 
that the manufacturers/hire purchase 
financiers do not charge interest to the 
road transport operators at a rate 
more than 7i% flat per annum. For 
this purpose, the discounting bank may 
obtain a suitable certificate from the 
manufacturerslhire purchase ftnanclers. 

(vi) Amount of transactWn.-The 
minimum amount of the tra.nsac:ti.on 
covering a set of promissory notes 
representing the deferred payment will 
be Rs. 10,000. Arrangements involv-
ing rediscounting of promissory notes 
for more than Rs. 10 lakhs in respect 
of a single transport operator, over 
a year, will require prLor clearance 
with the I.D.B.I. 

SHRI D. N. PATODIA: Is it a fact 
that at the moment the Commercial 
Banks which are advancing against 
sale of motor vehicles are charging 
normally a comparatively very high 
rate of in terest? Therefore, may I 
know whether in this particular sche-
me the rate of interest that will be 
charged would be considerably low 
which would promote this industry 
and encourali!e the sales? 

SHRI MORARJI DESAI: I do not 
think that the banks are charging 
more than what these companies are 
charging on the people to whom they 
lend money. 

SHRI D. N. PATODIA: The bank-
ers are charging a high rate of interest 
on such business as compared to what 
they charge on other business. 

SHRI MORARJI DESAI: I do not 
know that. I shaH certainly go into 
that. 

SHRI D. N. PATODIA : May I know 
whether it is :fact that under this 
scheme the loan will be given direct 
to the persons who will purchase 
motor vehic!les rather than through 
some intermediary? 

SHRI MORARJI DESAI: That is 
for the banks themselves to consider. 
It is not for me to direct them to give 
the money direct to those people. 

DELm HosprrALS 

+ 
• 820. SHRI CHENGALRAY A 

NAlDU: 
SHRI MAYAVAN: 

Will the Minister of HEALTH, 
FAMILY PLANNING AND URBAN 
DEVELOPMENT be pleased to .tate: 

(a) whether it is a fact that there 
is a dispute between the Centre and 
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the Delhi Administration over the 
mlll.gement of certain hospitals; 

(b) if so, the main points thereof; 
and 

(c) the steps being taken to resolve 
them? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) 
No, Sir. 

(b) and (c). Do not arise. 

SHRI CHENGALRAYA NAIDU: It 
is aid that because of disputes tile 
hospitals are not properly equippeci 
and the patients are not able to let 
adeql.aate medicine. Is it a fact that 
there are disputes because of which 
the people are suffering? 

SRKI B. S. MURTHY: There is no 
dispute at all, and all the hospitals 
are ca~g to the patients that go 
there. 

SHRI CHENGALRAYA NAIDU: 
ArB Government satisfied that there 
are adequate medicines and equip-
ment in the hospitals in Delhi? 

SHRI B. S. MURTHY: The hon. 
Member is aware that recently & 

committee has been set up to go into 
the working of these hospitaJ~, and 
as soon as the report is before us, we 
shall be able to make the necessary 
reforms which may be needed. 

SHRI M. L. SONDHI: May I know 
whether the hon. Minist.er is aware 
that recently there have been a large 
number of cases where incompetence 
in Delhi hospitals has been brought to 
light, and particularly in maternity 
eases infant mortality is rising in 
Delhi on account of sheer incompet-
ence of doctors who are handling these 
cases? 

SHRI B. S. MURTHY: I am afraid 
the hon. Member is making a very 
sWeeping remark about the incompet-
ence of our doctors who are as a 
matter of fact ... , 

SHRI M. L. SONDHI: May I sub-
mit that only yesterday this had 
happened, and the baby's head was 
pressed by forceps and it died on 
account of brain haemorrhage? Is the 
hOll. Minister prepared to investigate 
into that? The gentleman concernecl 
happens to be the brother of the direc-
tor of the Institute of Applied Econo-
mic Growth. I am living him the 
facts. 

SHRI B. S. MURTHY: The facts 
may be given to me, and We shall 
certainly ,0 into the matter. 

AlTAIRB OF INCOMJ: TAX DIiPAIlTMENT 

-822. SHRI SHRI CHAND GOEL: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Supreme Court in 
its judgment of the 28th November, 
1967 while allowing the appeal of 
Commissioner of income-tax, Cal-
cutta had remarked that there was a 
very disturbing state of aftairs pre-
vailing in the Income-Tax Department; 

(b) whether the Supreme Court has 
also alluded to the startling revelation 
that the entire record of the assessees' 
case both before the Income Ts.'C 
Officer and the Appellate Assistant 
Commissioner was found missing; and 

(c) the steps proposed to be taken 
by Government to improve the state 
of aftairs? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SRRI K. 
C. PANT): (a) Yes, Sir. The obser-
vations were made in the case of 
Commissioner of Income-tax, West 
Bengal, Calcutta Vi. Smt. Anusuya 
Devi 

(b) Yes, Sir. 
(c) Instructions already exist that 

files should be kept in locked almirahs 
after office hours. The Income-tax 
Officers are also required, at the 
beginning of each year, to make • 
physi:cal check of all the files and 
furnish a certificate to the Commill-
.Ioner of Income-tax that none of them 
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is missing. After the receipt ot the 
Supreme Court judgment, all the 
Commissioners have been asked to 
review the system ot keepilng rcords 
in their respective charges and to 
suggest measures by 31-12-1967 for 
ensuring their security. After the 
receipt ot the reports, the Board will 
review the earller instructions and 
issue further instructions to ensure 
the safety of records. The Commis-
sioners have also been instructed that, 
when lOS8 of records is detected, the 
responsibility should be fixed imme-
diately and the person responsible for 
loss duly punished. 

IMPORT OF STEEL SHEETS FOR PRODUC-
TION OF BARRELS 

S.N.Q. No. 16. SHRI SAMAR 
GUHA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased 
to state: 

(a) whether it is a fact that his 
Ministry has recommended to the 
Ministry of Steel, Mines and Metals 
to issue licences to the Oil Companies 
to import directly steel sheets for the 
production of barrels and drums worth 
nearly Rs. 2.5 crores from foreign 
countries; 

(b) whether the steel sheets im-
ported by' the Oil Companies previous-
ly could not be fully utilised by these 
companies and as such parts of it 
were sold by them in the market; 

(e) whether the Oil Companies were 
debarred by an injunction issued by 
the Delhi High Court from getting 
direct allotment of steel sheets in 
preference to drum and barrel fabri-
cators; and 

(d) if so, the reasons for allowing 
the Oil Companies to import steel 
sheets from the foreign countries in-
stead of purchasing the same from 
the Indian manufacturers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): 
(a) The Ministry of Petroleum and 
Chemicals approach Ministry of Steel, 
MInes and Metals for the requirement 
of steel sheets for bitumen drums 

only. That Ministry allocates foreign 
excbanle after taking into account 
indigenous availability. 

(b) No, Sir. 
(c) and (d). The oil refineries/com-

panies are not debarred by the Order. 
issued by Delhi High Court trom 
letting direct allotment of bitumen 
drum sheets as they were importing 
this item before the aforesaid Court 
case. There was no indigenous avail-
ability of bitumen drum sheets before 
1966-67 and the requirement 1I\'as 
wholly met by import direct by the 
oil industry in the past. 

With your permission, I would Uke 
to mention that a quantity of 8,000 
tonnes bitumen sheets which was 
secured by IOC has not been utilised 
and the question of its disposal, in 
accordance with the regulations, ls 
under examination. 

SHRI SAMAR GUHA: Is it a fact 
that 1038 tonnes of 18 gauge sheets 
imported from Czechoslovakia by IOC 
in 1965 were found unnecessary and 
thus could not be utilised? May I also 
know whether 2,000 tonnes of 24 gauge 
steel sheets were imported from Po-
land and again found unnecessary and 
could not be utilised? Is it true that 
the Government of India incurred a 
loss of Rs. 9 lakhs in the one account 
and Rs. 25 Inkhs in other in tenns 
of foreign exchange? If so, have Gov-
ernment made sny inquiry as to the 
reasons why such loss was incurred? 

SHRI RAGHU RAMAIAH: I would 
like to mention that a distinction has 
to be made in this connection between 
steel used for barrels and steel UI&d 
for bitumen drums. So far as this 
Ministry is concerned, we advised the 
Steel Ministry only in r~ard to the 
allocation of steel required for bitu-
men drums. On that, I have already 
said that only IOC has not been able 
to utilise the 3,000 tonnes. To my 
infonnation, other oil companies have 
been able to utilise this. 

As regards the other steel required 
for barrels, that is a matter between 
the DGTD and the Steel Ministry. 
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SHRI SAMAR GUHA: Is it a fact 
that recently the oil companies have 
requested the Mmistry of Petroleum 
and Chemicals to allow them to import 
22,000 tonnes of 18 gauge steel sheets 
from foreign countries? 

SHRI RAGHU RAMAIAH: Earlier, 
the allocation was being made not to 
the oil companies but to the private 
fabricators. I think on our recom-
mendation that policy has been chang-
ed and now allocation is made to the 
oiil companies. That is true. But a 
suit has been filed in this very regard. 
Reference has been made in the ques-
tion itself to the order passed by the 
Delhi High Court and that relates to 
this very matter. 

'lr 'Ifq o;r;a-~ : m ~h: m ;ft 
f~ ~ m ~ (~) 'fl1l ~ fOlln 
g-q-r ~ I lf~ ~~~ .,. ~T on'fTlfT ~ f'1i 
ifqT ell ~)~ m ~ ~~ ~ f~ 
~mr;ft ~ ~ liT ~ ~ ~;ft ~ 
iliT~T~ f~;ft ~~? f~;7f 
"{lfi1I' ~ <'T~~m ~ f~~~ 
flf~r ;fr f~mr ~r ~? ~ ~ 1ft 
;;rr;r;rr ~ ~ f~ f~~ film" ~;ft ~ 
~ f'IiCAT f<!;~r Wit ~ <=rmrm ~ 
f~ fuqrrR:~ ;ft ITt ~ ? 

SHRI RAGHU RAMAIAH: As 
regards these bitumen drum sheets of 
which we are talking, Burmah-Shell 
anel ESSO received for 1966-67 steel 
for Ii,OOO tonnes and 4,000 tonnes res-
pectively from indigenous source. On 
the same basis, allocation from indi_ 
genous source for 1967-68 is being 
made. The balance requirement for 
1967-68 is 31,000 tonncs. For this pur-
pose the Ministry of Steel have 
approached the Ministry of Finance 
for the allocation of Rs. 2 crores worth 
foreign exchange, for the import of 
bitumen drum sheets during the second 
half of 1967-68. That includes the 
requirement of bitumen drum sheets. 

SHRI S. KUNDU : May I know whe-
ther .it is a fact that Government has 
given these private oil companies 

perIIUsslon to import this bitumen 
variety of steel to prepare drums, and 
those private companies after import-
ing this steel are favouring certain 
factories and giving it to them as 
against others, and whether it is a 
fact that many industries are lying 
idle and closed down while this sur-
plus stock has not been utilised? 

SHRI RAGHU RAMAlAH : We have 
not received any complaint that they 
have been misusing this steel, but if 
the hon. member has any such infor-
mation, we shall certainly look into 
it. 

SHRI HEM BARU,A: Bunnah-Shell, 
Esso and IOC are the three parties 
that are given the import licences to 
import bitumen steel sheets and it is 
in violation of the decision arrived at 
the inter-ministerial conference held in 
June, 1964, and these companies issue 
these bitumen sheets to the manufac-
turers who are their favourities. In 
the context of that, may I know why 
it is that the manufacturers them-
selves are not allowed to import bitu-
men sheets directly instead of relying 
on these oil companies for import, and 
secondly, why it is that you have 
yourself violated the decision of the 
inter-ministerial conference arrived a 
inter-ministerial conference arrived at 
in June, 19641 

SHRI RAGHU RAMAIAH : I am not 
at all aware that there has been any 
violation of any inter-ministerial con-
ference resolution on this. To my 
best information, the allocation to the 
oil companies has been perfectly in 
order, and in accordance with the 
policy followed over a period of 
years, and we are not a party to any 
violation. 

SHRI HEM BARUA: That was not 
my question. My question was this. 
These three oil companies, Esso, 
Burmah-Shell and our IDe, are given 
permits to import bitumen steel sheets, 
and then they distribute to the manu-
facturers who are their favourites. I 
just wanted to know from the Minister 
why, instead of having these inter-
mediaries, they should not allow the 
manufacturers to import the steel 
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sheets directly or Government them-
selves import through STC? 

SHRI RAGHU RAMAIAH: I have 
no information myself of allegations 
made against the private firms. Alle-
gations can be made against anybody. 
Here, the whole object is to supply 
them with sheets SO as to enable them 
to get drums at the time and in the 
quantity require, and if they are satis-
fied with the distribution, why should 
we quarrel with it? 

SHRI SAMAR GUHA: Why should 
it be given to the oil companies and 
not to the manufacturers of drums? 

MR. SPEAKER: No, please. 

SHRI D. C. SHARMA : May I know 
why Government is giving these oil 
companies this special treatment or 
favoured nation treatment as it is 
called. May I know they have been 
singled out for this kind of treatment, 
and whether any other companies also 
have been given this kind of special 
privilege or prerogative which they 
have been given? 

SHRI RAGHU RAMAIAH: There is 
no question of any special privilege. 
Whoever produces bitumen and wants 
drum sheets for it, gets it. The Indian 
Oil Corporation, I myself said, have 
also got it. There is no question of 
special privilege for anybody. 

",1 ~ .. ~ : ~ ~ y. <iTIif ~it 
'I'iT ~ ~t; if;;r ~ ~)( if;;r if; ~ 
~~~g1IT~ I ~~~ 
~ fit; fi;rn of ~ (a fif;1rr 'IT '3"ij" ~ 

w ~ ~ mf ~ efT f~;;it~­
<m~~~tm"~~~if;v:.r" 
mm m'fi fif;1rr ~m ? 

SHRI RAGHU RAMAIAH: It has to 
be disposed of certainly, if there is 
surplus, in accordance with the regu-
lations. As I said, the only party 
which has surplus drum sheets is the 
Indian Oil Corporation, and we are 
examining how to dispose ot it in 
accordance with the regulations on the 
subject. 

SHRI SAMAR GUHA: Why did you 
import then? Rs. 35 lakhs of foreign 
exchange have been' wasted. (Inter-
ruption) . 

SHRI RAGHU RAMAIAH: will 
explain. 

MR. SPEAKER: He wants to ans-
wer. Hon. Member will please sit 
down. 

SHRI RAGHU RAMAIAH : We anti-
cipated the production of bitumen in 
the Barauni refinery. But due to 
some defect in the vaccum column, 
the feed stock for this bitumen did not 
give the necessary specification pro-
duct. Now, We are trying to rectify 
the defect in the vaccum column and 
also in the bitumen plant. Because 
we could not produce as we anticipated 
we could not utilise it, and We are 
considering how best to dispose it 01T 
according to the rules. 

SHRI SAMAR GUHA: Anticipation 
may be done on one occasion, but for 
two successive occasions, you have 
been doing it and you lost. [Interrup-
tion]. 

SEVERAL HON. MEMBERS rose.-
MR. SPEAKER: The hon. Minister 

will not answer. What is this? 

SHRI S. KUNDU: Mr. Ram Charan 
asked a specific question. 

MR. SPEAKER: Let me hear Mr. 
Ram Charan. 

",1 uq" ;rolf : ~ ~ ~ ~ 
~ fit; ~ fif;m 'ift;w if; f'<;rQ; ~ fiI;1rr 
~ ~, eft ~ li ~ ~ <tl" ;;mit 
t fit; WI': '3"ij" 'ift;w 'I'iT ~ Tt-flriffir 
'fiTlr if; f'<;rQ; ;r@ fif;1rr ~, eft ~ 
'3"ij" ~ ifil'1f",~i!O if,"{ ~ t, ~ 
~ if,"{ ~ ~, eft w ~ ~ 
li ~m fif;1rr tJlIT 'IT ; ll"R i!T cit '3"ij" 

if;~~~T~~~1 

SHRI RAGHU RAMAIAH: The im-
port Licences. whether given to the 
Indian Oil Company or to any other 
private company. are subject to the 
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same terms and conditions, and there 
is no speciality about it. In this case. 
actually, we have been advised and 
we are examining that "to approach 
the licensing authority for the sale of 
this in accordance with the import 
trade regulations and in consultation 
with the Iron and Steel Controller." 
There is nothing wrong in that. 

SHRI KARTIK ORAON: When 
import lIicnece is issued, indigenous 
clearance is obtained from the Gov-
ernment. That means, import licences 
would not be normally granted if in-
digenous matlerials Jare available. I 
would like to know from the Govern_ 
ment whether such an indigenous 
clearance was obtained from the Gov-
ernment. 

SHRI RAGHU RAMAIAH : Yes, Sir. 
We never import except when indi-
genous capacity is not available. The 
available indigenous capacity of this 
sheet is 9,000 tons per annum. The 
balance of our requirements is of the 
order of 31,000 tons. 

SHRI S. K. TAPURIAH: There is 
hardly a time when a large number 
of small-scale and med~um industries 
are meted out fair treatment by the 
bigger companies. A very correct fact 
has been stated, that though licences 
have been issued to oil companies. I 
do not grudge it and I do not want to 
go into it-the fact remains that these 
oil companies have been showing 
partial treatment to certain firms to 
whom they have given all the steel 
output, whereas a large number of 
small scale and medium factories with 
a capacity to manufacture barrels and 
drums are lying closed down or are 
working with under-sufficiency or 
under-capacity. May I know from the 
Government whether this Ministry 
which recommended licences to the 
oil companies will also recommend to 
those oil companies, or if need be, 
make it imperative on them, that the 
steel should be distributed evenly to 
other small_scale industries in these 
ree\ons, so that· no factory remains 
clOied or works under a substantial 
under-capacity ? 

SHRI RAGHU RAMAIAH: This is 
a suggestion, but I would like to say 
that the primary consideration whe-
ther in the case of the Indie.~ Oil 
Company or any other company, must 
be that they should be able to secure 
the drums in time for marketing their 
product. Subject to this, if there is 
any suggestion, we will certainly look 
into it. 

SHRI HIMATSINGKA: I would like 
to know whether this allocation to 
the oil companies is not acting very 
prejudicially to the manufacturers of 
drums who had been converting them 
into drums and who are totally de-
prived of the supply by the oil com-
panies, and will the .Government take 
that into consideration and allot steel 
to those mallufacturers alsol. 

SHRI RAGHU RAMAIAH: How call 
it be, Sir? There is still steel meant 
for drums for marketing the bitument 
product. . Naturally, it must be left to 
them to order on whom they like so 
that the order is carried out within 
time and the quantity is supplied to 
the specification required. 

SHRI RANGA: He was only 
anxious to know whether care would 
be taken to see that there is propeT 
distribution as between the various 
manufacturers of drums, so that the 
smaller people may not suffer. 

SHRI RAGHU RAMAIAH: I have 
already said that subject (0 the pri-
mary requirements of the drums being 
supplied in time and of the required 
quality, any suggestion like this would 
certainly be gone into. 

SHRI K. LAKKAPPA: It has come 
to notice that these companies have 
been selling these imported sheets in 
black-market and several cases have 
been detected in My~ore where there 
is a big racket gomg on. May I know 
whether this Government is going to 
appoint an inquiry committee to go 
into this and find out how far these 
imported sheets have been sold in the 
black-market? 
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SHRI RAGHU RAMAIAH: I shall 
be grateful it he gives me such infor-
mation as he has to support his alle-
gation. 

SHRI K. LAKKAPPA: It is for the 
Government to find out whether these 
sheets have been sold in black-market 
and who has been dealing in these 
things. The oil companies are res-
ponsible for these things. They are 
making a big profit. Why should the 
Government not have an inquiry com-
mittee to go into this? 

SHRI RAGHU RAMAIAH : I am not 
aware of any such allegation. If 
there is any such complaint, I welcome 
the hon. member to give me the infor-
mation. 

SHRI CHINTAMANI PANIGRAHI: 
When there is so much of allegation, 
may I know whether Government is 
goling to take any measures for the 
proper utilisation and distribution of 
these steel sheets which are being 
imported? 

SHRI RAGHU RAMAIAH: What is 
the allegation, I do not understand. 
Just now an hon. member said that 
there is some black-market. I said, 
please give me the information and 
we would look into it. 

SHRI HEM BARUA: The allega-
tion is specific. We allege that in the 
matter of distribution by these 011 
companies, they show favour to certain 
manufacturers. 

MR. SPEAKER: He has answered 
it already. He said, if there is any 
specific complaint, the information 
may be passed on to him. 

SHRI HEM BARUA: Do you agree 
with the aUega tion, Sir? 

MR. SPEAKER: How do I know'! 
do not know. 

"li 1ftrmf f~ ~i : ~r ~ 
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SHRI RAGHU RAMAIAH: When-
ever we make any recommendation 
as to the quantum of allocation, it is 
always on the basis of a proper appre-
ciation of the demand and require-
ments. 

SHRI SRINffiAS MISRA: Is it a 
fact that the demand for 18 gauge 
sheets was met from local manufac-
turers in 1966-67? Is it also a fact 
that the position will become easier 
sfter the production of these sheets at 
the Rourkela plant after expansion? 
In view of this position, does the 
minister think that he will permit the 
import of 18 gauge sheets by the oil 
companies? 

SHRI RAGHU RAMAIAH: I have 
already explained that a distinction 
has to be made between the drum 
sheet and 18 gauge sheets, which the 
hon. member has referred to. The 
Delhi High Court's decision refl.'ts to 
18 gauge sheets and to its distribution. 

WRITTEN ANSWERS TO QUESTIONS 

WOOLLEN PRODUCTS FOR DEFENCE 
SERVICES 

·813. SHRI MADHU LIMAYE: Will 
the Minister of WORKS, HOL"SING 
AND SUPPLY be pleased to state: 

(a) whether it is a fact that otter 
the cessation of hostilities, tenders 
were invited, as usual, for procuring 
11 oollen products for defence servieesj 

(b) whether it fS also a fact ~hat in 
fi xing the prices the factors that before 
the Chinese aggression manufacturer9 
purchased raw material on their own 
at a premium of anything upt·, 300 
per eent ond that after the Emergency 
the raw material was allowed b!' Gov-
ernment to be imported at negotiated 
prices were taken into consideration; 
and 

(c) if not, Ult' reasons tharefor? 
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THE MINISTER OF WORKS, 
HOUSING AND SUPPLY (SHaI 
JAGANATH RAO): (a) to (c). The 
relevant file has been taken over by 
the Special Pol.ice Establishment, 
Bombay, for making some inquiries. 
'The required information would be 
laid on the table of the House imme-
diately the file is received back from 
the Special Police Establishment. 

VISIT BY U.S.A. JOURNALISTS 

·816. SHRI BABURAO PATEL: 
Will the Minister of FINANCE be 
pleased to state: 

(a) the number and names of USA 
journalists who were recently brought 
by Shri J. N. Ganju to tour India and 
the positions occupied by them with 
the total cost of their trip and hospi-
tality to us and the dates and duration 
of their stay; -

(b) whether it is a fact that these 
journalists were taken to Nathu La 
'and other prohibited border areas and 
if so, the reasons therefor; 

(c) whether the said visit by the 
group of U.S. journalists was arranged 
at the instance of the Indian Govern-
ment or was fixed by Shri J. N. Ganju 
(In his own initiative; and 

(d) the benefit which is expected 
to accrue to us by providing a free 
visit to these journalists? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) A statement 
is laid on the Table of the House. 
£Placed in Librarl/. See No. LT-2123! 
67.] 

(b) No, Sir. 
(c) The visit was arranged Ilt the 

instance of the Government. 
(d) In order to promote better 

understanding in USA of India's efforts 
at economic development, including 
agricultural development, and with a 
view to strengthening our own el!orts 
to publicise these aspects, the Govern-
ment decided to invite a group of 
journalists and provide them an op-
-portunity to see for themselves the 
present stage of development in India. 

FINANCIAL ASSISTANCE BY STATE BANK 
OF INDIA TO AGRICULTURISTS 

·821. SHRI BHOGENDRA JHA : 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether the State Bank of India 
has prepared a scheme for providing 
financial assistance to the agriculturists 
on a large scale; 

(b) if so, the main features thereof; 
lind 

(c) the total funds to be set aside 
by the bank for the purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
C. PANT): (a) The State Bank and 
its subsidiaries have been providing 
indirect and supplemental finance for 
cooperatives and other agencies for 
agricultural purposes. No new sche-
me for providing large scale financial 
assistance directly to agriculturists 
qas been formulated. 

(b) and (c). Do not arise. 

INCOME-TAX WRITTEN OFF 

·823. SHRI KANWAR LAL GUPTA: 
Will the Minister of FINANCE be 
pleased to state: 

(a) the total amount of income-tax 
written off during the assessment year 
1967 -68 so far; 

(b) the names and addresses of each 
party having the income-tax demand 
of more than rupees one lakh whose 
income-tax was wrVtten off during the 
above period along with amount there-
of; 

(c) the reasons therefor; 
(d) whether Government luIve 

received any information about the 
cases of the said year in which the 
demand was' wrongly written off; and 

(e) if so, the action taken by Gov-
ernment thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
C. PANT): (a) to (e). The informa-
tion is being collected and will be laid 
on the Table of the House as early as 
possible. 
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NARMADA VALLEY PnOJECT 

-824. SHRI SRADHAKAR SUPA-
KAR: 

SHRI GEORGE FERNANDES: 
SHRI Y. S. KUSHWAI;I: 

Will the Minister of ffiRIGATION 
AND POWER be pleased to state : 

(a) whether the Chief Ministel's of 
Maharashtra, Gujarat and Madhya 
Pradesh met in the last week of Nov-
ember, 1967 to discuss the disputes 
about the Narmada Valley Project; 
and 

(b) if so, the result of their di~­

cussions? 

THE MINISTER OF ffiRIGAT[ON 
AND POWER (DR. K. L. RAO): (a) 
and (b). The Union MinisteD for Irri-
gation and Power convened a meeting 
on the ISth December, 1967, to discuss 
the development of the Narmada 
Water Resources. The Chief Ministers 
of Madhya Pradesh, Gujarat, Maha-
rashtra and Irriagtion Ministers of 
Rajasthan, Gujarat, Maharashtra, 
Madhya Pradesh and the Power Min-
ister of Madhya Pradesh participated 
in the discussions. 

Proposals put forward by the four 
States concerned, were discussed and 
there was a consensus that before any 
final decision was taken, some more 
data concerning water requirement" 
for irrigation of the participating 
States should be collected. It was 
decided that technical Experts of 
irrigation, power and agricultural 
departments of the States should 
finalise these details in consultation 
with the technical experts of the 
Mini~try of Irrigation and Power and 
Ministry of Food & Agriculture of 
Centre within a month. This addi-
tional information finalized by the 
experts would be discussed by the 
Chief Ministers of the four States and 
the Unio,n Minister for Irrigation and 
Power in New Delhi by the end of 
January, 1965, for a settlement of the 
issue. 

FERTILIZER PRODUCTION TARGETS 

*S25. DR. RANEN SEN: Will the 
Minister of PETROLEUM AND CHE-
MICALS be pleased to state: 

(a) whether it is a fact that some 
fertilizer units in the private sector 
have decided to cut down their pro-
duction targets; 

(b) if so the names of the units 
which have decided to cut down their 
production targets and the extent of 
cut proposed by each unit; 

(c) the reasons for reducing the 
targets; and 

(d) the extent to which this cut in 
production 1Iargets will affect the 
Fourth Plan programme for fertillzer 
production? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND SOCIAL 
WELFARE (SHRI ASOKA MEHTA) : 
(a) Government have no such infor-
mation. 

(b) to (d). Do not arise. 

F.:RTILIZER FACTORY IN CEYLON 

826. SHRI R. R. SINGH DEO: 
SHRI Y. A. PRASAD: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state: 

(a) whether it is a fact that Gov-
ernment have agreed to assist the 
Government of Ceylon in setting up 
a fertilizer factory in Ceylon; 

(b) it so the nature of assistance 
sought by the Government of Ceylon; 
and 

(c) the reaction of Government 
thereto? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND SOCIAL 
WELFARE (SHRI ASOKA MEHTA): 
(a) No, Sir. 

(b) and (c). Do not arise. 

P.L. 480 GRANTS 

*S27. SHRI LOBO PRABHU: Will 
the Minister of FINANCE be pleased 
to state: 

(a} whether the prices of P.L. 'SO 
foodgrains are entered in the State 
Trade of the Food Department in the 
Revenue Budget and fully accounted 
for by the corresponding expenditure; 
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(b) if so, the reasons for taking 
credit fI\ the Capital Budf8t for P.L. 
480 loaDS and deposits, merely on the 
face value at special securities issued 
to cover the cost of the P.L. 480 sup-
plies; aDd 

(c) how the prices are paid by those 
who consume U.S.A. food, regarded as 
a repayable U.S.A. loan and unrepay-
able grant creatin, specified projects 
even if the credit has not been taken 
in the Revenue Budget? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJ'I DESAI) : (a) the payments 
for P.L. 480 foodgrains are debited to 
the State Trading head in the Capital 
Budget. 

(b) The amounts in (a) above are 
paid into the U.S. account with the 
Reserve Bank of India, who, simul-
taneously invest them in the Govern-
ment of India Special securities and 
accordingly, credit therefor is taken 
in the Capital Budget. The Special 
Securities are, in due course, con-
verted into loans or grants or utiUsed 
by the U.S. authorities and these 
transactions are also appropriately 
accounted for in the Budget. 

(c) The sale proceeds of foodgrains 
are credited to the State Trading head 
in the Capital Budget. The repay-
ments of P.L. 480 loan~ as and when 
due, are also appropriately accounted 
for in the Capital Budget. 

SMUGGLING OF SILVER 

"828. SHRI HARDA Y AL DEVGUN: 
SHRI N. K. SOMANI: 

Will the Minister of FINANCE be 
pleased to state the steps being taken 
or prOpOsed to be taken to check the 
large-scale smuggling of silver out of 
India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
C. PANT) : Among the important steps 
taken by Government to check smug-
gling including the smuggling of 
silver out of the eountry are: syste-
matic collection and follow-up of 
information, setting up of reliable in-
fonners and keeping a watchful eye 

on tlae various gangs of smugglers, 
rummaging of suspected vessels and 
aircraft, patrolling of wlnearable 18C-
tions of the coastal weters, and the 
coastline and land frontiers, launching 
of prosecution in suitable cases in 
addition to departmental adjudication. 

PROFIT MADE BY D.D.A. 
·830. SHRI M. L. SONDHI : Will the 

Minister of WORKS, HOUSING AND 
SUPPLY be pleased to state : 

(a) whether the allegation by a 
section of public that the Delhi Deve-
lopment Authority made more profits 
than the earlier coloniscrs is true; 

(b) whether the rise in the price of 
land in Delhi was largely due to 
Government's policy of acquisition, 
development and disposal; and 

(c) whether there was considerable 
time lag between acquisition and deve-
lopment. between development and 
disposal and not in pari passu with 
the growing demand of population? 

THE MINISTER OF WORKS. HOUS-
ING AND SUPPLY (SHRI JAGA-
NATH RAO) : (a) No. Sir. 

(b) No, Sir. There has been recent-
ly a downward trend in the prices of 
land as a result of Gov,,"rnment pollcy. 

(c) Full development of land gen-
erally takes about 3 years. It is also 
dependent upon the trunk services to 
be provided by the Delhi Municipal 
Corporation. Every effort is being 
made to further expedite the develop-
ment and disposal of land. 
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ExPLORATION OF On. IN THE CoUNTRY 

-132. SHRI SHIV A CHANDRA JHA: 
WID the Minister of PETROLEUM & 
CHEMICALS be pleased to state: 

(a) whether Government have made 
any new exploration of oil in the 
country; 

(b) if so, the estimated untapped 
oil In the country and the steps taken 
by Government so far to get it exploi-
ted; and 

(e) how far that exploration fs with 
indigenous know-how and how far 
with foreilD know-how? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND SOCIAL 
WELFARE (SHRI ASOKA MEHTA) : 
(a) During 1967 seismic surveys 
have been carried out in Gujarat, 
Kutch, Jammu and Kashmir, Uttar 
Pradesh, West Bengal, Assam, Andhra 
Pradesh, Cauvery Basin and Madras 
State by departmental Seismic parties 
of ONGC and in Rajasthan State by 
the C.G.G. on Contract. 

DrIlling operations were carried out 
by ONGC In. Olpad, Broach, Dhadhar 
and Jambusar structures of Anklesh-
war, Kalol, Mehsana, Ahmedabad, 
Kadi, Sanand and Bakrol Structures of 

Ahmedabad, Nawagam, Dholka, Kath-
ana structures of Cambay-Nawagam, 
Rudrasagar and Lakwa structures of 
Sibsagar, and Jwalamukhi, Karaikal, 
Thiruthrapundi, Nagapattinam and 
Bodra structures. 

Oil has been discovered in Mehsana 
and Ahmedabad structure in Ahmeda-
bad and gas has been discovered in 
Manhera Tibba structure of Rajasthan 
during 1967. 

Oil India Limited is carrying out 
exploration programme in Upper 
Assam and Ningru. 

(b) It is not possible to estimate the 
untapped oil underlying various secU.. 
mentary basins in thP. country until 
drilling and testing bas been carried 
out in all the regions. The Oil bear-
Ing structures so far located are helD, 
exploited so as to IDcrease IndigenOlU 
production to the maximum extent. 

(c) Although some foreign specia-
lists are being employed by the ONG 
Commission and Oil India Limited, the 
operations are being carried out In the 
main by Indians. 

DIVERSION OF GODAVARI WATER TO 
KRIsHNA 

·833. SHRI M. N. NAGHNOOR: 
Will the Minister ot IRRIGATION 
AND POWER be pleased to refer to 
the reply given to Short Notice Qu8l-
tion No. 29 on the 13th July, 1967 and 
state: 

(a) whether the investigations on 
the diversion of Godavari waters to 
Krishna have since been completed and 
the quantwn and levels of such diva--
sions known; and 

(b)\ if not, the present stage of 
investigation on diversion of tile Goda-
vari water? 

THE MINISTER OF JRRIGATION 
AND POWER (DR. K. L. RAO): (a) 
Not yet, Sir. 

(b) The field Investiga~ions original-
ly contemplated have been completed. 
Studies are In progress with regard to 
the design of various gtructures and 
preparation of a feasibility Report. 



8649 Written Answers DECEMBER 21, 1967 Written .1nswers 8650 

NARMADASAGAR PROJECT 

·834. SHRI G. S. MISHRA: Will 
the MillilIter of IRRIGATION AND 
POWER be pleased to state: 

(a) the reasons for not utilising the 
terms and conditions of assistance 
offered by the Soviet firm Mis. V. O. 
Energemachexport, USSR which are 
suitable for starting work on Narama-
dasagar Project; 

(b) whether the Central Water and 
Power Commission propose to revise 
the report in this regard; and 

(c) the difficulties in getting the 
technical and financial t"il'arance of 
this project report? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO) : (a) 
to (c). Foreign assistance for any pro-
ject can be considered only after the 
project is technically cleared and 
necessary finance for its execution 
provided in the Plan. According to a 
communication received from the 
State Government the Project has to 
undergo some modifications. The 
modified project is still awaited from 
the State Government. 

RESTRICTIONS ON ADVANCES AGAINST 
COTTON STOCKS 

·835. SHRI DEORAO PATIL: Will 
the MillilIter of FINANCE be pleased 
to state: 

(a) whether there is any demand 
by the mill-owners and the cultivatOl's 
for withdrawing immediately all res-
ttietions imposed by the Reserve Bank 
of India on advances agllinst cotton 
and kapas stocks being made by Sche-
duled Banks; and 

(b) if so, Government's reaction 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
c. PANT) : (a) A few representations 
have been received bv the Reserve 
Bank. 

(b) A.q cotton prices are still ruling 
high and as the new crop arrivals have 
not made any substantial impact on 
the price of cotton, the question of 

modifyi.ng the existing credit restric-
tion does not arise at this stage. How-
ever, each individual case of hardship 
is examined by the Reserve Bank on 
merits and additional limits allowed 
in deserving cases. 

RATIONALISATION IN ALLOTMENT OF 
FUNDS TO PUBLIC UNDERTAKINGS 

·836. SHRI S. S. KOTHARI: Will 
the Minister of FINANCE be pleased 
to state: 

(a} whether it is a fact that he has 
rationalised the basis on which fresh 
funds are to be allotted to old and 
new public sector undertakings; and 

(b) if so, the broad details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JAG-
ANNATH PAHADIA): (a) and (b). 
While the public enterprises art! 
expected to finance their working 
capital requirements by cash credIt 
arrangements with the Bank, funds in 
the form of equity or loan capital, are 
released to the enterprises for the 
creation of capital assets. In the 
case of old enterprises, the internal 
resources generated are, howeve,·, 
taken into account. Cert.ain recom-
mendations of the Administrative Re-
forms Commission in their Report on 
"Public Sector Undertaking", haing 
a bearing on this aspect of managt!-
ment of Public Enterprises, are under 
consideration of the Government. 

SOCIAL CONTROL OF BANKS 

·837. SHRI INDRAJIT GUPTA: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether in pursuance of the 
policy of social control of banking, the 
private scheduled banks have been 
asked to (i) appoint full-time Chair-
man and (ii) end the dominance of 
big industrialists and their boards of 
directors; 

(b) whether some banks have inti-
mated their intention to' appoint their 
own Chief Executives as full-time 
Chairmen; and 
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(c) the reaction of the banks to the 
proposal for broad-basing their direc-
tors' boards? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
C. PANT): (a) and (b). Yes, Sir. 

(c) The commercial banks have 
agreed to broadbase their boards of 
directors in line with the Govern-
ment's policY. 

SHORTAGE OF ~OHOL 

*838. SHRI N. K. SOMANI: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) the total production and require-
ment of Industrial alcohol in India 
during the last three years: 

(b) whether it is a fact that th., 
development of chemical industry is 
being hampered by the shortage of 
alcohol and Government's policy to 
allow the export of molasses; and 

(c) it so, the steps being taken to 
meet the needs of the Indian industry 
for industrial alcohol? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND SOCIAL 
WELFARE (SHRI ASOKA MEHTA) : 
(a) The required information is as 
follows :-

Year Production 
(Million 
gallons) 

----------------
1965 
1966 
1967 
(estimated) 

41.5 
43.0 
30.0 

-----.----

Demand 
million 
gallons 

37.0 
40.0 
50.55 

(b) T-he level of production 01 
alcohol-based industries was affected 
due to the shortage of alcohol during 
the sugar season 1966-67 _ Exports of 
molasses are allowed olfter meeting 
the internal demand fully. In view 
of the shortages that developed during 
the current year, exports of molasser 
were banned in July last. 

(c) The following steps have been 
taken : 

(i) Exports of molasses and alco-
hol have been banned; 

(ii) Indigenous availability of 
alcohol is being supplemented 
by imports; 

(iii) Guide lines have been laid 
down for priorities in distri-
bution of alcohol. 

HALDIA-BARAUNI-KANPUR 
PIPELINE 

*839. SHRI YOGENDRA SHARMA: 
Will the Minister of PETROLEUM 
AND CHEMICALS b. pleased to 
state: 

(a) whether the IndIan Oil Cor_ 
poration has entered into a contract 
with Mis. Beochtel Corporation of 
U.S.A. for laying the Ha!dia/Baraunil 
Kanpur and Gauhati/Siliguri pipeline; 

(b) if so, the terms of the contract: 
(c) whether it is a fact that the 

pipeline Division of the Corporation is 
paying much higher rate for laying 
pipelines than the Refineries and 
Marketing Division; and 

(d) if so, the reasons therefor! 

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND SOCIAL 
WELFARE (SHRI ASOKA MEHTA) : 
(a) No, Sir. 

(b) Does not arise. 
(c) The Reftneries and Marketing 

Divisions of the Indian Oil Corporation 
Limited ha.ve not laid any long-distance 
pipelines for the transportation of 
products from Refineries to a Market-
ing Zone. The laying and operation of 
pipelines for products movements is 
done by Pipelines Division. 

( d) Does not arise. 

SUPPLY OF DRINKING WATER IN DELHI 

"840. SHRI K. P. SINGH DEO : WlIJ 
the Minister of HEALTH, FAMn.y 
PLANNING AND URBAN DEVELOP-
MENT be pleased to stllte: 

(a) whether it is a fact that a sche-
me tor augmenting the drmking water 
supply in the capital has been finalised 
by Government; 

(b) if so, the details thereof; and 
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(c) when it is likely to be imple· 
mented? 

THE MINISTER OF HEALTH, 
FAMILY PLANNIN.G AND URBAN 
DEVELOPMENT (SHRI SATYA NAR· 
AYAN SINHA): (a) to (c). A state-
ment showing the steps that are being 
taken to augment Delhi's Water Sup· 
ply is laid on the table of the Sabha. 
[Placed in Library. See No. LT-2124/ 
67.) 
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(~) ~~, aT~~~ 
~. ? 

';3'q'-snrr.\' .r <NI. tim.r ( 110ft 
~mt):(ifi) ~~ 
~ t 3Rf if ~, qfV'iflf 
~, ~ am: 1W1 mr m'lIl if 
~~t~~ 
;tt ~ (~'t~) ifiT!Iftr 0Iff.rcr 
~;fR" r.r.I ~ v:rr : 

I.~ 13 

2.~iI'~ 82 

3. lI'rnI' 47 
4.~mr 120 

~~~ aromr t 
~~~~~I 

(V) ~ (~). If ~ q~~~ 
~I 

""'" '"'" ~ 1m !9 mIff.q 'f:rf\' 
r-f.,4)"''' 

5185. IIoftlio.o trr~: ~ ~ 
*ft ~ iffif.t ;tt ii'lT m fit; : 

(ifi) 'm ~ Wif ~ flfO;;ftlR ~ 
f.m1i 1W1 mr if ~ ar-tmr if t;;ft 
M'I41"l'1 '1'(Y ifi«IT t, mr ~ if 
~~ ~~~l!mITt; 

(v) ~~, aT <m ~ '1ft ~ ~ 
fit; ~ f.m1i 1;;ft f"r'l41"l'1 t ~ if 
1W1 mr, ~, l!~ otn 1Imf t 
~ if 1f~ lImIT ~; am: 

( If ) lff{ '1'@, eft ~~ f.il1'f (ffi1' 

f:w.r ~'f ~ if ~ mr, ~, 
;prmr am: ~ ~~: fif;cr;ft.flt;wft 
~ -urn ~<5t '1ft Iff ~ am: ~ 'SI;m: 
~r '1ft Iff a<n:Tf1!T if ~ ~ m'lIl if 
~ 3l1R if ~ fi'flTll' [11J 'U'ilf-m: 
fif;cr;ft-fif;cr;ft 1'iit fc!f.r<r~ lfO'T Iff 
t? 

';3'q'-~r.r qr <m f~ qr (110ft 
~ mt) : (ifi) 'JI"roI' If>T ~ 
af\";rr f.riT11 ~ m 'U'il1 if I:R' ltiT fm 
~ 3f'1mr if ~ lImIT ~ fit; ~ ~ 
'U'ilf ~~ ~ 00 t ~ 
~ ~ if ~ am:r ~"tcr'T ~,aft<:: ~ itm 
~~~tl 

('i') C!v:rT (If). f.mr t ~ if 
fclfw,;r Wi<Il ~;fA <t>lt ~ ~ 
ornrr ii11CIT t I ~ ~ ~ t fit; ;;ft;R 
ifPrr f.I1Tlr ~ q'ffi f.fcm t·ft;rQ; \ro'fi'l' 
~ ~ if ~ ~ f.mr fmn;r 
m i!i't Eln"1' if ~ ~ f1rn ii11CIT ~, 
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~~ it;~arr(lIiif, mm:-
~ ~~~~~~~ 
~ ~"'" ~ ~lIT~, ~ anft I 
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1964-65 
1965-66 

~ 

1963-64 
1964-65 
1965-66 

~ 

~iil'mf 1963-64 
1964-65 
1965-66 

~ 

1963-64 
1964-65 
1965-66 

~ 

""" smr 11 .~ 
5186. tJitlio.o ~i'f : ~~ 

t:i~~~1I>"\'tm mRi: 
(iii) ~~fltRi ~m if 

'U'i'If ~ lIiT ~ "'" ~ tIfi' ~ 
~; 

(llJ) lift~, m;m ~ "'" fl t Ri 
~mljl~~;A;~if 
Ll04LSS/67-3 

AnswCl" 
~ m,~, l);,\iI'mf ~ 
~ij-~~~ lift ~ 
~mfit;lJ~ f.mr ;tt ~ ;fW 
~if~~~':-

~it;~# f.mr 
ll<lfT1f 

(~ mY li) 
3.92 1. 67 
4.33 4.57 
5.35 3.97 

13.60 10. 21 

23.67 11. 47 
28.24 15.64 
33.36 19. 19 

85.27 46.30 

9.79 3.89 
11.27 4.33 
12.88 6.33 

33.94 14.55 

12.44 8.47 
13.94 6.37 
17. 11 15.57 

43.49 30.41 

~ ar-rmr 1l 'Pft'lIiT f4f.,<i'i"".. ..-(l' ~ 
~~ar-rmr#~# ~ll~~ 
{TaT t; 

('1') lift~,ffi~~~~r 
~ t..; ~ (mn' lIiT flI;m: ~ 
~~m~~IIIft'~~ 
~~ it;~~ ~ lIiT~; 
~ 
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('if) ~ ~, <it m_w lfi'1"(GI' 

~? 

'i'f-SI'UA "'-... \'NT m. "'-... (iii\' 
t:iRmiI' mt) : (!fi) 'S(lif ifiT ~ ~ 

~~ ~ I ~mq<{T~'ffl 
qrfiJr~;fit; q';;ftfiCf~' ~ it; ;n1f ~ 

~ arrn ~ ~ P1IfWf ~ ~iti 
~~~I 

(.-) 1966 it; aRf q, ~ m 
.q 15 ~ ~~ffi if; 265 
'1iTIrt0l'1i ~ f;m if 87 . 9 I ~ ~ 
~'fr 31'h: ~ 58. 83 ~m 
tarftnJ~~ I ~ ~~~ ... ~ 
qF(~ .. qrtl it; ~ if ~ 
~~ <it~q ¥\'it;iI'J'<{, 
~;f'l11 mr ~ m q f~ l'f~ 3Ifinl1 
~ ~If, ifiTIf q <1rii' ;;rr m ~ ~ 
mv.iT ~ ~ 'Ii1f ~T ~ I ~ ~;mr q<:;;fR 

~ wqq ;riff ~ f~;f'fi f.!>m ~ ~ q 
~li'Tl'flf\' ~<it, ~T~ if~, 
'fIffl''fi ~ ~~ ~ if ~ ~ 
~ ~ m'II"'fiT~ <ll'f ~ ~ fit;ln 
;;rr ~ I 

(l'f) ~ ('if). ~;A; """'l<~;:ftfu 
t ~ ~ ~. <l"'fi-Ol<~ 'fiT W. :;r.mrr 
~~it~~~~ ~m ifiT 
f.ttrivr fit;ln ~;;iT ~ m~ q, 
!iN, ilt1'lR ~ ~ ~ 3Tm'If~r3ll 
!fiT J*"dl't~'fl ~ l!i<: ~ I fur~ ~ 
<it, ~~ ;rift;f~ ~ ""'" ~ 
it;~ it~amfu~~,~cf~ 
~~ atlclHl'fldl3ll <it 'rU~ 
~m mfcA:im ~~iiT I 
~ ~ m q<: qlf"IF"lf'fl m ifiT 
rnor ifiVfI 1If~;r~ i{Tl'fT, ~~ 
~ ~~~ ~ ;rf"~ I fin<: 1ft, 
~ ~;t;.; ~ ~ ~ r.r;rr m 
~lfiTlr ~~tl 

ExPLORATION OF On. IN GULF OF 
CAMBAY 

5187. SHRI BABURAO PATEL: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state: 

(a) the names, designations, salaries 
and perquisites of 12 top Indian Officers 
associated with the exploration of oil 
in the Gulf of Cambay Project; and 

(b) the number of countries visited 
by them with dates of th£'ir visits and 
expenses of each foreign trip these 
officers already had till the 31st Octo-
ber, 1967 with regard to the projcet? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): 
(a) and (b). The information is being 
collected and will be laid on the Table 
of the House. 

MAJOR IRIIIGATION SCHEMES IN 
GUJARAT 

5188. SHRI NARENDRA SINGH 
MAHIDA: Will the Minister of IRRI-
GATION AND POWER be pleased to 
state: 

(a)whether it is a fact that major 
irrigation schemes in Gujarat are 
making slow progress and are at 
standstill ; 

(b) the particulars of the schemes 
which are now under execution; 

(c) the details of further schemes 
which are likely to be taken up during 
the next financial year in view of the 
ur,ency of food production; and 

(d) the priorities in the matter of 
financial allocation given to Gujarat 
for various irrigation projects? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): (a) 
The progress on irrigation projects in 
Gujarat is slow due to constraint of 
financial resources but it is not at a 
standsWl. 
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(b): 

No. Name of Project 

I. Ukai Dam Project 
2. Narmada Project 
3. Mahi (Kadcna) Project Slage I. 
4. Mahi Stage I 
S. Kakrapar Project 
6. Dantiwada (Banas) Pr"ject 
7. Hathmathi (project) 
8. Shetrunji (Palitana) Project. 
(c) and (d). The Annual Plan for 

1968-69 has not yet been finalised. 

ALLOCATION TO GU.JARAT FOR IRRIGA-
TION AND POWER SCHEMES 

5189. SHRI NARENDRA SINGH 
MARIDA : Will the Minister of 
IRRIGATION AND POWER be 
pleased to state: 

(a) the amount of as~istance given 
by the Central Government to Gujarat 
in the four Five Year Plans for irriga-
tion and power projects separately; 

(b) whethel" this amount was given 
for some specific proj ects; and 

(c) the amount being allocated to 
Gujarat during the current year? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): (a) 
and (b). None of the irrigation and 
power projects in Gujarat received 
eannarked Central assistance ex-
cept Rural Electrification and Food 
Control Schemes during the Second 
and Third Plans. For Rural Electri_ 
fication and Flood Control, the loans 
sanctioned, so far, are indicated be-
low: 

Rural Elec-
trificatlon 

Flood 
Control 

(Rs. in la1ms) 
Pirst and Second No separate figures for 

PIans agd S.:cood Pirst Plan.s 
available. are 

Third Plan 458.74 45.50 
1966-67 420.04 10.00 

From the current financial year 
(1987-68) it has been decided to give 
eannarked Central loan assistance for 
Ukai Project. 

Estimated cost Anticlp~ted Expenditure 
upto end 'lf 1967-68 

9441 
4141 
1627 
2456 
1857 
1088 
545 
696 

Rs. in Lakhs 
2808 

576 
15U 

1688 
1719 
1223 
528 
687 

(c) The amounts earmarked for 
Rural Electrification, Flood Control 
and Ukai Project for the current year 
are as follows: 
Rural Electri-
fication 

Flood Ulcai 
Control 

(R~. in lakhs) 
266.00 9.50 877.00 

FUNDAMENTAL AND BASIC RESEARCH 
SCHEME IN GU.JARAT 

5190. SHRI NARENDRA SINGH 
MAHIDA: Will the Minister of IRRI-
GATION AND POWER be pleased to 
state: 

(a) whether any research schemes 
have been allotted to Gujarat under 
the Fundamental and Basic Research 
Scheme during 1967-6&; 

(b) if so, the details thereof; and 
(c) the progress made so far? 
THE MINISTER OF IRRIGATION 

AND POWER (DR. K. L. RAO) : (a) 
and (b). The schemes are not allotted 
year-wise. For approved research 
schemes, provision is made annually. 
The following problems have been 
allotted to Gujarat for study which 
will continue during 1967-68 as well. 

I. 

II. 

lrripl ion (Research Schemes) 

(il Engin~ina} properties Under Gujarat 
of soils En&ineerina R~­

search Labora-
(ii) Sub-soil tory, Baroda. 

flow. 

Power (Research Schemes) 
Maintaining } Under Guj.~t 
continuity of State ElectrICIty 
powcs supply Board. 
in rural areas. 
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(c) The following is the progress of 
work made so tar:-

Irrigation: 
(i) Engineering properties of 

Soils.-Under the problems of Engi-
neering properties of soils, studies 
were undertaken on compaction 
characteristics of rock soil mixes. 

(ii) Sub-soil flow.-Under the pro-
blem of sub-soil flow, ground water 
recharge of Meshana area was worked 
out. The area measures about 250 
.q. miles and is situated on alluvial 
tract in Gujarat State. About 350 
Government tubewells and 438 private 
tubewells have been drilled in this 
area, drawing a total of 14.100 million 
gallons of water per year. Studies 
were conducted to determine the 
ground water recharge of this area 
per year. Studies indicated that a 
recharge of 14,700 million gallons per 
year may be expected. 

Power: 
(i) Maintaining continuity of power 

suPPIly in rural areas.-Considerable 
progress has been made in regard to 
studies on this subject. 

DRILLING OPERATIONS FOR OIL IN 
GUJARAT 

5191. SHRI NARENDRA SINGH 
MAHIDA: Will the Minister of 
PETROLEUM AND CHEMICALS be 
pleased to state: 

(a) the number of drilling opera-
tions which have been undertaken in 
Gujarat for locating oil so tar; 

(b) the number of cases in which 
the drilling operations have yielded 
positive results; 

(c) the number of drilling operations 
that are likely to be made during 1967_ 
68; 

(d) whether a seismic survey has 
been made of the entire State; and 

(e) if so, the likely prospects of oil 
in the state of Guiarat with their 
locations? 

THE MINISTE1t OF STATE IN THE 
MINISTRY OF PETROLEUM AND 

CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): 
(a) So far drilling operations have 
been undertaken in 22 areas in Guja-
rat. 

(b) Twelve areas. 
(c) Fourteen areas. 
(d) Most of the potentially pros-

pective areas have been covered. 
(e) Oil and/or gas in commercial 

quantities have already been dis-
covered at Ankleshwar, Kathana, 
Dholka, Nawagam, Kalol, Cambay 
Olpad and Sanand. The presence of 
oil has also been found in Kosamba, 
Ahmedabad, Kadi and Memana. 

NIZAMSAGAR RESERVOIR AND CANAL 
SYSTEM 

5192. SHRI M. N. REDDY: Will the 
Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) whether any proposals have 
been received from the Andhra Pra-
desh Government regarding raising of 
tull tank level and reconstruction and 
remodelling of Nizamsagar Reservoir 
and Canal system in Nizamabad Dis-
trict of Andhra Pradesh; 

(b) if so, the action taken. by Gov-
ernment theron; and 

(c) the time likely to be taken for 
its ftnalisation? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): (a) 
No; Sir. 

(b) and (c). Do not arise. 

SUBSIDY TO GUJARAT FOR SUPPLY 
OF ELECTRICITY FOR AGRICULTURAL 

PURPOSES 

5193. SHRI NARENDRA SINGH 
MAHIDA: Will the Minister of IRRI-
GATION AND POWER be pleased to 
state: 

(a) the amount of subsidy given to 
the Government of Gujarat for the 
supply ot electricity for agricultural 
purposeJ during 1966-67; and 

(b) the amount utilised in the State 
for increasing agricultural production? 
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THE MINISTER OF IRRIGATION 
AND POWER .(DR. ·K. L. RAO) : (a) 
and (b). No subsidy has so far been 
paid by the Government of India to 
the Government of Gujarat for supply 
of electricity for agricultural purposes 
during 1966-67. In that year. ear-
marked Central assistance of Rs. 4.20 
crores was provided to the Govern-
ment of Gujarat for rural electrifica-
tion schemes with a bias towards en-
ergisation of irrigation pumpsets for 
increasing agricultural production. 
The number of pumpsets/tubewells 
energised during 1966-67 was 11,301. 
The total number of pumpsets/tube-
wells energised on 31st March, 1967, 
was 28,455. 

UTILISATION OF FUNDS FOR PROJECTS 

5194. SHRI CHARANJIT RAI: Will 
the Minister of FINANCE be pleased 
to state: 

(a) the names of Government pro-
jects that have failed to utilise the 
funds allocated to them; 

(b) how much of it was due to 
lack of adequate preparatory work; 
and 

(c) the instructions which Govern-
ment have issued to the management 
to ensure the fullest utilization of 
funds? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) The funds 
released to the ~ollowing enterprises 
during 1966-67, the last financial year, 
fell short of the final provisions made 
for the enterprises in that year:-

1. Hindustan Steel Ltd. 
2. Bokaro Steel Ltd. 
3. Bharat Aluminium Co. Ltd. 
4. Mining II< Allied Machinery 

Corporation Ltd. 
5. Triveni Structurals Ltd. 
6. Hindustan Photo Films Mfg. 

Co. Ltd. 
1. Bharat Heavy Plate II< Vessels 

Ltd. 
8. National IJ'ldustrial Develop; 

ment Corporation. 

9. Cement Corporation of Indh 
Ltd. 

10. Praga Tools Ltd. 
11. Hindustan Shipyard Ltd. 
12. Food Corporation of India. 
13. Central Warehousing Corpora-

tion. 
14. Modern Bakeries Ltd. 
15. Central Fisheries Corporation 

Ltd. 
16. National Research Develop-

ment Corporation Ltd. 
17. Rehabilitation Industries Cor-

poration Ltd. 

(b) The short-fall in the release was 
due to certain anticipations regarding 
progress of civil works, receipt of plant 
and equipment from foreign/Indian 
suppliers, etc., not IUaterialising, apart 
from in adequate preparatory work, 
and the amount strictly attributable to 
the last mentioned cause cannot be 
specifically segregated. 

(c) Instructions already exist that 
funds should be released to Public 
Enterprises only to meet the actual 
requirement from time to time, and 
the amounts provided for in the 
budget are not expected to be released 
irrespective of the progress in actual 
expenditure. 

AYURVEDIC DISPENSARY, KIOwA! 
NAGAR, NEW DELHI 

5195. SHRI BUTA SINGH: Will the 
Minister of HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT be pleased to state : 

(a) whether it is a fact that many 
standard medicines are not being sup-
plied to the patients from C.G.H.S. 
Aurvedic dispensary, Kidwai Nagar 
for the last five or six months; 

(b) whether it is also a fact that 
'Chavanprash' and 'Drakshashav' 
which is freely available to the 
patients having their treatment from 
the Go1e Market Ayurvedie dispen-
sary, is not being supplied to patients 
attending the Ayurvedic dispensary, 
Kidwai Nagar; 

(e) if so, the reasons therefor; and 
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(d) the steps Government propose 
to take to ensure the supply of such 
medicines trom the Ayurvedic dis-
pensary, Kidwai Nagar, New Delhi? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY); (a) 
There is an adequate stock of medicines 
required and the temporary shortage 
that existed towards the beginning of 
the year has long been made good. 

(b) 'Chavan Prash' and 'Draksha-
sava' are tonics and are restricted 
items. These are issued on the advice 
of the competent authority. No dis-
tinction is, however, made in regard 
to either their being prescribed or 
issued as between the two Ayurvedic 
dispensaries at Gole Market and at 
Kidwai Nagar. 

(c) and (d). Do not arise. 

~<'I'n~f~ 

5196 . ...-it """ ~ ~ ; 'flIT flffl 
lI'eiT ~ arnf.t ;tt FIT ~ fit; : 

('Ii) 'flIT~~~fit;~~ if 
~~if;~mmr~*~ 
~ ~ * ~ q:ffi<:r ~1Jft * 
~; 

(.-) 'flIT ~ ~'Ii ~ * 
~ <n:.m"'lfu ~T;;rf.t <n: crm-~ * l!iIf~ iR'..mt ~; ar~ 

( if ) ~ ~, ffi ~ 'flif l!iR"T 

\JIf-JftlR Qf ~ ~ ~f (II:I'f 
~~) : ('Ii) ~ {if}. ~~ 
~ if ~~l!iT ~~ 
ar-rnm * ~ aNt a"'f' 'JfilfW: ~ 
II ~I!fTIIl *~if ~ ~I~~(l' 
if~~'Ii)~ 1JI*~ifT': 
~ re '!iT fifutl< flIi'IiT fl1IT 
~ I ~ omt fTf affilTfu ~ it 
;;m'ftft I 

COMMON POWER GRID IN 
MAHARASHTRA 

5197. SHRI DEORAO PATIL; Will 
the Minister of IRRIGATION AND 
POWER be pleased to state the pro-
gress made in having a common 
power grid in Maharashtra and regu-
lar supply of power to agriculture 
especially in the Vidharbha Region of 
Maharashtra State? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO); A 
132 KV double_circuit line from 
Paras to Khaperkhede is nearing com-
pletion. A 220 KV double circuit line 
from Nasik to Kalwa is under cons-
truction and is expected to be comple-
ted by December, 1968. With the 
establishment of these links, it will be 
possible to operate the constituent 
power systems in Maharashtra State 
as a common grid, thereby improving 
the supply of power for agriculture 
and other uses in the Vidharbha 
Region. 

EDUCATIONAL AND FINANCIAL FACILITIES 
SCHEDULED CASTES 

5198. SHRI DEORAO PATIL: Will 
the Minister of SOCIAL WELFARE 
be pleased to state; 

(a) whether Government propose to 
extend· educational and financial faci-
lities enjoyed by the Members of 
the Scheduled Castes who have em-
braced Budhism and are known a, 
Neo-Buddhists; and 

(b) if so, when a final decision is 
likely to be taken in this regard and 
details of the facilities proposed to be 
given? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU 
GUHA): (a) and (b). Neo-Budhists 
in the low income groups are already 
eligible for the facilities afforded to 
"Other Backward Classes". The law 
will have to be amended if the Neo-
Budhists are to be equated with the 
Scheduled Castes in all respects. 
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BANKS 

5199. SHRI BHOGENDRA JHA : 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that a few 
leading banking families in the country 
with an investment of Rs. 20 crores 
only have been able to manipulated 
Rs. 2,000 crores' of public deposits in 
their banks; 

(b) whether it is also a fact that 60 
top scheduled banks in the country 
have acquired public deposits to the 
tune of Rs. 3,112.3 crores upto March, 
1966, while total deposits in 1951 
amounted to Rs. 906.5 crores only; and 

(c) the total investment of the 
leading banking families in the bank-
ing industry and the total amount of 
public deposits in thOse banks at 
present? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) and (cl. The 
full import of the question is not 
very clear. It is not clear who are 
referred to as the leading banking 
families in the country. The paid-up 
capital of 52 Indian scheduled banks 
in the private sector amounted to 
Rs. 33.86 crores at the end of 1966 and 
the total deposits with them on that 
date were Rs. 2336.73 crores. The 
total deposits of all scheduled com-
mercial banks at the end of Novem-
ber, 1967 amounted. to Rs. 3651.85 
crores. 

(b) 85 scheduled banks had a total 
deposit of Rs. 821.6 crores at the end 
of 1951. At the end of March, 1966, 
75 seheduled commercial banks had a 
total deposit of Rs. 3112.3 crores. 

KORBA FERTILIZER PROJECT 

5200. SHRI PREM CHAND VERMA: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state: 

(a) whether it is a fact that after 
the approval of Government, the Ferti-
lizer Corporation of India Ltd. placed 
orders for various materials for the 
Korba Fertilizer Project in 1964; 

(b) whether it is also a fact that 
Government ordered for stoppage of 
the project in July, 1965 an.d not to 
incur any further expenditure on the 
project; 

(c) whether Rs. 70-80 lakh had 
already been s~nt in the project and 
that a total loss of Rs. I-Ii crores had 
to be incurred on this project; and 

(d) whether any inquiry was insti-
tuted and responsibility for this wrong 
planning fixed if so, the result of the 
inquiries and action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): 
(a) and (b). Yes Sir. 

(c) The Fertilizer Corporation of 
India have incurred an expenditure ot 
Rs. 107.68 lakhs on the Korba Project 
upto 31.3.1967. On the stoppage of 
the project, the moveable assets have 
been transferred from the site to the 
various units of the Fertilizer Cor-
poration of India. Disposal of other 
assets is also under the consideration 
of the Corporation. 

(d) Does not arise, as the project 
was dropped for the time-beine by 
the Government on the grounds, that 
the prospects of arranging the neces-
sary foreign exchange from aid giving 
institutions were not bright at that 
time and that it was desirable to have 
the production of fertilizers required 
for the IV Plan period at first on 
naphtha based technology. 

BAN TO AWARD CONTRACTS TO FOREIG-
NERS FOR MAJOR INDUSTRIAL 

ESTABLISHMEN'l'S 

5201. SHRI JYOTIRMOY BASU: 
SHRIC.K.CHAKRAPANI: 
SHRI GANESH GHOSH: 

Will the Minister of WORKS, 
HOUSING AND SUPPLY be pleased 
to state: 

(a) whether In a 8'!JIlinar on con-
struction costs organised by the 
National Buildings Organisations, a 

total ban on awarding contracts on 
tum-key basis to foreigners for major 
industrial establishments has been 
demanded; 
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(b) if so, the reasons advanced at 
the seminar in support of the de-
mand; and 

(c) whether Government have con-
sidered the demand and if so, the step 
proposed to be taken in the matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY CF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL SINGH): 
(a) Yes. A recommendation to this 
effect was made at the Symposium 
on Construction Costs held at New 
Delhi in August 1967. 

(b) It was &tate at the Symposium 
that if Indian civil engineers and 
technologists had been employed, 

. considerable Ec.onomies ot time and 
money would have been possible in 
such projects by the use of reinforced 
concrete, pre-stressed concrete and 
concrete and steel instead of structu-
ral steel; the avoidance of excessive 
factors of safety; and the introduction 
of standardisation and pre-fabrication. 
It was stated that, as it is, even resi-
dential lay-outs and simple designs 
of houses, schools, etc. have been im-
ported from abroad in projects work· 
ed on turn-key basis by foreign colla-
borators. 

(c) The recommendation is under 
consideration. 

COMPENSATORY (HILL) ALLowANcE TO 
P.&T. STAFF 

15202. SHRI HEM RAJ: Will the 
Minister of FJNANCt: be pleased to 
state: 

(a) whether the que~tjon of grant 
of Compensatory (Hill) Allowance to 
the Postal and TelegrE·ph Stall in the 
Hill area is under consideration; and 

(b) it ~o, th~ natUle of the proposal~ 
and when a final decision is likely to 
be taken in the matter? 

THE DEPUTY PRlME MINISTEn 
AND MINISTER OF "FINANCE (SHRI 
MORARJI DESAI): (a) and (b). The 
existing scheme of hill compensatory 
allowance covers all the Central Gov-
ernment employees, including the 
P&T staff anj there i, 1'0 proposal to 
modify tlus _cherne. 

... ,fCiNttMq ~ n 
5203. ~T .. ~:~~~ 
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CALCUTTA PLAN 

5204. SHRI B. N. SHASTRI: Will 
the Minister of WORKS, HOUSING 
AND SUPPLY be pleased to state: 

(a), whether it is a fact that the 
Calcutta Metropolitan Planning Or-
ganisation has published two plans 
namely, the Basic Development Plan 
and the Traffic Transportation Plan; 
and 

(b) whether it is also a fact that so 
far the Calcutta Metropolitan Planning 
Organisation's programmes have found 
very little acceptance in the annual 
plans? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL SINGH): 
(a) Yes, Sir. 

(b) No, Sir. The estimated expen_ 
diture on the programmes of this 
Or,anisation during 1966-67 (revised) 
is Rs. 335.65 lakhs and the Budget 
provision for 1967-68 is Rs. 396.91 
lakhs. 

OIL EXPLORATION EQUIPMENT FROM 
RUMANIA 

5205. SHRI BHOGENDRA JHA : 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased 10 
state: 

(a) whether it is a fact that Ruma-
nia la willini to supply India with 
equipment and technical assiatance 
for oil exploration for use in third 
country on a hire basis; and 
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(b) if so, the reaction of Govern-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): 
(a) Government have no information 
to this effect. 

(b) Does not arise. 

PRAMODE PICTURES. BOMBAY 

5206. SHRI KAMESHWAR SINGH: 
SHRIA.SREEDHARAN: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government's attention 
has been drawn towardS the evasion 
of large amount of Income-ta.'c by 
Pramode Pictures. Bombay; 

(b) if so, the amount of tax eva-
sion; and 

(c) the action taken by Government 
in the matter? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) to (c). The 
papers seized during the course of raid 
made by the Enforcement Directorate 
in the case of Pramode Films are 
under scrutiny by the Income_tax 
Department to ascertain the tax eva-
sion, if any, involved. 

~ f'u .. f .. iQiM it; ir1ft;f 
~~ 

5208. -n ~ ~ ~ : lflfT 
~,q'rom~~Ii~mrm 

~ li~ iffiR "" !"1T ~ f.f; : 
(ifi) lflfT ~ wq ~ fi!; ar.IT~ ~ 

fuq~ if anft;r f;riirnrr ~ if 
~ it f.r~ f.f;lrr ~ f.f; ~ 
~ ~rnr~ f.r~ 
'Ii't~~ron-~; am: 

(.-) ~ ~, m ~ !flIT tmUr 
t? 
~,mmf~",~ 

Mm ~ it ~ (-n.o '0 
,;fir): (ifi):;ft"{t i 

(.-) ~ f~ ~ if 
~ it ~ ~Ii ~ m'Ii "'" amm-
ron 'liT ~ f;r;:r ~wn arn: ltifirlft ;tt 
am ~'IT ~~~ if~ 
~ <mft 'llf!I' ~ ~ i 

~*"q;" ~~. ~ 

5209. 'll f~~: lflfTf1m~ 
li~ ~ ~ !"1T ifi'{Ji' flI; : 

(ifi) ffii1-~ q;4~i!:f;r;:r ~ 
~ ~ ~;a;;if 'Il11 lflfT ~; 

(.-) ~~rnr~~ 
mli'f 'liT ~ ~ em "'" ~ fiI;wft 
f«qf't ~T it trf; 

(tT) ~ ~ mr ~ qi;f 'f'Iil 
Ji'. ~ ~.fl" mm 1!irT arf.m ift 
trf; 

('Ef) lflfT ~ 'i'1 if ~ ~f1if it 'fU 
arTli-~ ~ ron- ~ ; 

( i' ) li~ "'"tT, ;:it ~ ffiq'f Ii>'T ~ 
~.fl" ~ f"fi'T 'n: arTli -<fi<: "" urn iI1Iin:fT 
~ am: ~n:rfu 'IiT;q"m lflfT ~; am: 

( 'if) ~ it ~ ~iA:T if lflfT ifiTlJ-
cntT 'tiT ~ ? 

a-q-~ OT ~ f1m ~.r (~ 
~ mi) : ('ti) ~ ('if). aRfifm 
~ ~1i>'T~ ~~am: li'IT 

~Sf ~ "" 1hr 'n: smrr ~;ft 
~i 

EVASION OF ExCISI: DUTY BY BUlLA 
GROUP OJ' Mn.LB 

5210. SHRI MADHU LIMAYE: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether Government's atten-
tion has been drawn to the evasion 
of excise duty by the Birla Group of 
Mills by adopUnl certain malprac-
tices; 
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(b) whether producing saris of 
shorter length and width than the 
stipulated length and width was one 
of these malpractices; 

(c) whether theSe saris were passed 
off as controlled items thereby attract-
ing less excise duty; 

(d) whether the differenCe between 
the controlled price and the lesser cost 
incurred as a result of shorter length 
and width was also pocketed by the 
mills; and 

(e) if so, the action taken against 
the guilty officers and the Vigilance 
Officer-cum-Joint Textile Commission-
er, Bombay? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) and (b) 
There have been allegations that some 
mills manufactured saris which did 
not confonn to the prescribed mea-
surements but availed of concessional 
rates of Central Excise duty prescribed 
therefor. 

(c) So far as short-length saris are 
concerned these were viewed to be 
outside the purview of Cotton Textiles 
(Control) Order, 1948, and therefore, 
ineligible for the grant of concession 
in the matter of Central Excise duty 
leviable thereon. However, on a writ 
petition filed by Mis. Bhiwani Tex-
tile Mills and Technological Institute 
of Tcxtile, Bhiwani, challenging the 
aboVe view, the High Court of Delhi 
have held that the manufacturers did 
not commit any offence. 

So far as short-width saris are con-
cerned, the matter whether or not 
there has been contravention of Cen_ 
tral Excise law, is being examined. 

(d) The Government have no in-
fonnation. Production of short-length 
and width saris does not automati-
cally lead to a price advantage to 
the mill if the construction and pro-
cessing particulars have been correct_ 
ly declared by the mill and the price 
fonnula correctly applied. No such 
incorrect declaration or calculation 
has corne to the notice of Govern-
ment so far in respect of such saris. 

(e) Does not arise. 

OPIUM FACTORIES 

5211. SHRI SHIVA CHANDRA 
JHA: Will the Minister of FINANCE 
be pleased to state: 

(a) the number of opium factories 
in India and the names thereof; 

(b) the annual production and 
consumption of opium in the country; 
and 

(c) whether opium is exported out 
of India and if so, the quantity there-
of and the foreign exchange earned 
thereby annually? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE 
(SHRI MORARJI DESAI) : (a) There 
are thre opium factories. Their 
names are:-

(i) The Government Opium and 
Alkaloid Works, Ghazipur; 

(ii) The Government Opium Fac-
tory, Neemuch; and 

(iii) The Government Opium 
Factory, Mandsaur. 
At present, opium is not pro-
cessed in Neemuch Factory. 

(b) The infonnation is furnished 
below:-

Year Annual Annual consurr,ption 
Produc- of opium in the 
tion country for medical 

U!iiC and manufacture 
of alkaloids 

(metric (metric tonne) 
tonne) 

1965 486 40 

1966 339 40 

1967 368 35 
(up to 
November) 

(c) The bulk of the opium produc-
ed in the country is exported out of 
India. The quantity exported and the 
foreign exchange earned thereby dur-
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iq the last three 
below:-

years are given SPZCIAL FOND '1'0 MDT NATURAL 

Year Quantity 
exported 

Foreign exchange 
earned 

(metric tonne) (Rs. in Jakhs) 

1965 426 323 
1966 554 339 
1967 381 405 

(Up to 
November) 

CALCUTTA METROPOLITAN PLANNING 
ORGANISATION 

5212. SHRI B. N. SHASTRI: Will 
the Minister of WORKS, HOUSING 
AND SUPPLY be pleased to state: 

(a) the nature of participation in 
the Calcutta Metropolitan Planning 
Organisation of the United Nations 
and Ford Foundation; and 

(b) the total amount so far receiv-
ed from the United Nations and the 
Ford Foundation? 

THE DEPUTY MINISTER IN THl!: 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL 
SINGH): (a) The United Nations are 
assisting the Calcutta Metropolitan 
Planning Organisation in the survey 
of water supply resources of Greater 
Calcutta and by providing expert con-
sultancy service and fellowship faci-
lities. The Ford Foundation are pro-
viding (1) assistance in the establish-
ment of comprehensive programme 
for physical rehabilitation and deve-
l?pment of Greater Calcutta, (2) as-
sIStance in training and research acti-
vities, (3) assistance in the develop-
ment of the Organisation. 

(b) The money value of the assis. 
tance provided by (1) the United 
Nations from 15th September, 1962 to 
30th June, 1967 is $ 6,02,685, and (2) 
the Ford Foundation from 12th June, 
1961 to 24th January, 1967 is 
S 38,68,000. Beginning January, 1967, 
another supplementary grant ot 
S 5,80,000 has been made by Ford 
Foundation. 

CALAMlTIBS 

5213. SHRI S. KUNDU: Will tbe 
Minister of FINANCE be pleased to 
state : 

(a) whether Government prupoae 
to set apart a Special Fund at the 
Centre to meet natural calamities 
such as floods, drought and famine; 
and 

(b) if so, the steps taken in this 
regard? 

THE DEPUTY PRIME MINISTEtt 
AND MINISTER OF FINANCE (3HRI 
MORARJI DESAI) : (a) No, SIr 

(b) Does not arise. 

CURB ON CONSPICUOUS CONSUMPTION 

5214. SHRI AMRIT NAHATA: Will 
the Minister of FINANCE be pleaseti 
to state: 

(a) whether Government are con-
templating any measures to curb con-
spicuous consumption i.e. expenditure 
on ostentation, banquet~, illutninll-
tions, cosmetics, posh cars, palaces, 
bungalows, etc. that is rampant spe' 
cially in the cities of our country; md 

(b) it so, the measures thereof? 

THE DEPUTY PRIME MINJSTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) and (b). The 
objective of curbing conspit;uou\ con-
sumption is generally kept in mind in 
formulating fiscal and other economic 
policies. Examples of the mell~urell 

already adopted are progressive taxa· 
tion on income and wealth, additional 
wealth tax on urban properties, curb. 
on business entertainment expendi-
ture and Guest Control 0rders. 

CLEANING OF LABORATORY OF SERVANT 
QUARTERS IN NORTH AND SOUTH AVENV-

ICS, NEW DELHI 

5215. SHRI RAM SINGH AYAR-
W AL: Will the Minister of WORKS, 
HOUSING AND SUPPLY be "leased 
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to· refer to the reply givP.::I to t:nstar-
red Question No. 919 on the 16th 
November, 1967 and state: 

(8) whether it is a fact that the 
sweepers charge Rs. 1.50 or 2.00 per 
month from each resident for clean-
ing common lavatories, bath room and 
courtyards of the servant quarters 
even though some amount under the 
head Conservancies Miscellaneous 
Charges is deducted :from the salaries 
of the Members of Parliament for the 
same purpose; 

(b) if so, the reason therefor; 

(c) whether it is also a fact that 
the water store tanks and the flush 
tanks of quarters often remain out of 
order in North Avenue and South 
Avenue. New Delhi leading to un-
hygienic conditions; and 

(d) if so, the remedial steps taken 
in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL 
SINGH): (a) and (b). Sweepers em-
ployed by the C.P.W.D. clean bath 
rooms, lavatories and other common 
places in and around the buildings 
allotted to Members of Parliament 
including paved courtyards of resi-
dences of Members of Parliament. 
They are paid Rs. 1.50 or Rs. 2.00 per 
month for cleaning the courtyards of 
servants' quarters by the residents. 

(c) Due to improper handling by 
the occupants of servant quarters the 
sanitary appliances go out of order 
often. The taps are also sometimes 
kept open after use resulting in em-
ptying of storage tanks. The baths 
and W.Cs. are also sometimes used by 
unauthorised persons and consequent-
ly the equipments are subjected to 
additional strain. The fittings are 
also sometimes stolen. On account of 
these reasons, the tanks some time 
remain out of order. However, 
wbeaever complaints are received, 
these are being attended to promptly. 

(d) Does not arise. 
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ASSESMENT OF ESTATE DuTY OF RULERS 
OF GWALIOR AND INDORE 

5218. SHRI NITIRAJ SINGH 
CHAUDHARY: Will the Minister of 
FINANCE be pleased to refer to the 
reply given to Unstarred Question No. 
1592 on the 23rd November, 1967 re-
garding the assessment ot properties 
ot the former Rulers of Gwalior and 
Indore and state whether the Rulers 
who claim to be governed by law ot 
primogeniture can claim the benefits 
of ordinary Mitakshra Hindu law? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI) : Before the pass-
ing of the Hindu Succession Act, 
1956. impartible property was a joint 
family property but was not a copar-
cenery property tor which partition 
could be claimed even though the rule 
of survivorship applied. However, 
after the coming into effect ot the 
Hindu Succession Act, 1956, any cus-
tom or rule ot law which is counter 
to the provisions of that Act has been 
abolished. Hence the normal rule ot 
Hindu law will apply in respect of 
former Rulers. 

NON-RECOGNITION OF DELHI POLYTECH-
NIC DIPLOMA IN PHARMACY 

5219. SHRI D. N. PATODIA: Will 
the Minister of HEALTH, FAMILY 
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state: 

(a) whether it is a fact that the 
Diploma in Phannaey awarded by 
the Delhi Polytechnic has not so far 

been recognised by the National Coun-
cil of Pharmacy; 

(b) if so, the reasons therefor; 
(c) how many students have been 

awarded with such diploIl)a so far; 
and 

(d) the steps taken by Government 
to ensure that such diploma holders 
are not put to any handicap so far 
employment is concerned? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): 
(a) Yes. 

(b) The Pharmacy Council ot India 
has prescribed standards for the Dip-
loma in Pharmacy Course and inspects 
institutions conducting the Diploma 
Course before granting recognition. 
The Council carried out inspection of 
the Diploma in Pharmacy Course con-
ducted at the Delhi Polytechnic in 
1965, 1966 and 1967 and recommended 
making good of certain deficiencies. 

(c) Though one hundred students 
have passed the Diploma in Pharmacy 
Course so tar, no diploma has been 
awarded to anyone of them. 

(d) The deficiencies have been 
made good and compliance report has 
now been sent to the Pharmacy Coun-
cil ot India. The question of recog-
nising the said course is being consi-
dered by the Pharma"y Council of 
India. 
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DRAINAGE SCHEMES OF DELHI-SHAH-
DAlIA 

5221. SHRI HARDAYAL DEVGUN: 
Will the Minister of HEALTH, 
FAMILY PLANNING AND URBAN 
DEVELOPMENT be pleased to state: 

(a) whether some water supply and 
drainage schemes have been received 
by Government from the Delhi Muni-
cipal Corporation for Shahdara and 
other adjoining colonies across Jumna 
River for approval; 

(b) if so, wh4tther Government have 
approved those schemes; 

(c) if so, by what time and when 
the work will start; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): 
(a) to (d). Water Supply: A scheme 
amounting to Rs. 7.38 lakhs for laying 
water supply mains in the existing 
town of Shahdara for augmentation of 
water supply was technically approv_ 
ed by the Central Public Health Engi-
neering Organisation, !New Delhi in 
September, 1966. The Delhi Munici-
pal Corporation took the work in 
hand in October, 1967 and according 
to them it would take about 6 months 
to complete the work. 

Sewerage: For the purposes of pre-
paring sewerage scheme for Shah-
dara, the area has been divided into 
4 Zones. A preliminary outline pro-
posal for the trunk sewers etc. for 
the 3rd Zone of Shahdam was sub-
mitted by the Delhi Municipal Cor-
poration in August, 1967. Since then 
the proposal has been discussed by 
the technical officers of the Central 
Public Health Engineering Organi5a-
tion with the concerned officers of 
the Delhi Municipal Corporation and 
clarlfication on certain points raised 
has been received. The proposal is 
now under activ4t consideration of 
the Central Public Health Engineer-
ing Organisation and their techni-
cal cQmments/approval will be sent 
to the Corporation shortly. According 
to the Delhi Municipal Corporation 
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it would take about 4 months to start 
the work after the technical approval 
has been given by the Central Public 
Health Engineering Organisation. 

Schemes for the remaining Zones 
are under preparation of the Delhi 
Municipal Corporation. 
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lKCOMJ:-TAX PAID BY SHRI RAM 
BEAIIINO COMPA)IT 

5223. SHRI P. K. GHOSH: Will the 
Minister of FINANCE be pleased to 
refer to the reply given to Unstarred 
Question No. 8766 on the lOth August, 
1987 and state: 

(a) whether Government haye since 
collected information regarding m-

come-tax paid by the Shri Ram Bear-
ing Company annually; 

(b) if so, the details thereof; and 
(c) whether the company has paid 

the entire amount of assessment so far 
made? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE 
(SHRI MORARJI DESAI): (a) Yes, 
Sir. 

(b) No tax has been paid by Shri 
Ram Bearing Company during the 
financial years 1964-65 to 1966-67 as 
its asscssments for the assessment 
years 1964-65 to 1966-67 have been 
determined at loss/nil figures; 

(c) Does not arise in view of (b) 
above. 

VIS!'! OP' WORLD BANK OP'FICIAL TO 
INDIA 

5224. SHRI CHENGALRAYA NAI-
DU : Will the Minister of FINANCE 
be pleased to state: 

(a) whether it is a fact that Mr. 
Guillaume Guindey, World Bank Offi-
cial visited India to assess India's debt 
relief; 

(b) what is his asscssment; and 
(c) whether he has submitted any 

report to the World Bank? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE 
(SHRI MORARJI DESAI): (a) Mr. 
Guillaume Guindey, a French Finan-
cial expert who has been requested 
by the World Bank to study theques-
tion of India's debt relief and to sub-
mit a report to the World Bank, 
visited India en route to Japan while 
on a round of visits to Consortium 
counrties. 

(b) and (c). Mr. Guindey will sub-
mit his report to the World Bank 
sometime early next year. 

SElZURJ: OP' SAREES AT PALAM AmPORT 

5225. SHRI MAYA VAN: Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether it Is a fact that Sarecs 
worth Rs. 6,000 were leized at Palam 
Airport on the 29th July, 1967; 
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(b) whether any enquiry has been 
conducted in the matter; and 

(c) if so, the action taken against 
the culprits? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) to (c). On 28th 
July, 1967 the Customs authorities at 
Palam airport detained 179 nylon 
sarees valued a Rs. 5370/- from 
a passenger from abroad as they 
were in excess of the baggage conces-
sions admissible to her. The passen-
ger had made a correct declaration of 
the sarees which, she stated, were 
meant for presentation to her parents 
and friends. The Customs authorities 
allowed clearance of 15 sarees only as 
part of her baggage and the rest were 
allowed to be re-exported at the re-
quest of the passenger on payment of 
a penalty of Rs. 250/-. 

UNACCOUNTED MONEY 

5226. SHRI S. M. BANERJEE: Will 
the Minister of FINANCE be pleased 
to state: 

(a) the amount of unaccounted 
money recovered during 1966; and 

(b) the further steps which have 
been taken to unearth such money in 
the country? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE 
(SHRI MORARJI DESAI) : (a) Unac-
counted money as such is not reco· 
vered but tax on the same is collected. 
However, during the year 1966, under 
the powers vested by section 132 of 
the Income-tax Act, 1961, the officers 
of the Income-tax Department seized 
assets worth Rs. 47.5 lakhs which, 
they had reason to believe, represent-
ed undisclosed income. 

(b) Such measures as have been 
provided under the law, including 
searches and seizures, are being taken. 

CENTRAL LABOUR EMPLOYED IN PARLrA-
MENT WORKS DIvIsION OF THE 

C.P.W.D. 
5227. SHRI S. M. BANERJEE: Will 

the Minister of WORKS, HOUSING 
AND SUPPLY be p1eaed to state: 

(a) whether it is a fact that a very 
large number of easual labour on 
dally wages is employed by the Par-
liament Works Division of C.P.W.D. 
for the maintenance of residences of 
Members of Parliament; 

(b) if so, whether any steps are 
being taken to employ regular em-
ployees for this work; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL 
SINGH): (a) to (c). Regular labour 
in the workcharged establishment is 
provided for maintenance of residenc-
es of Members of Parliament in the 
Parliament Works Division in accor-
dance with the normal yardstick. Em-
ployment of some casual labour is, 
however, inescapable in order to meet 
unforeseen rush of work during Par-
liament sessions. 

It will not be economical to employ 
regular labour for casual increase in 
work. 

Am·CONDITIONING ZoNES 

5228. SHRI S. M. BANERJEE: Will 
the Minister of WORKS, HOUSING 
AND SUPPLY be pleased to state: 

(a) whether it is a fact that the Air-
conditioning Division No. II of C.P. 
W.D. is under the jurisdiction of Zone 
II; 

(b) if so, whether it is a fact that 
certain air-conditioning works not taI-
ling within the Zone II are being 
looked after by this Division; 

(c) if so, whether there is a propo-
sal to transfer such works to Zone I 
in Delhi and outside Delhi to respec-
tive zones; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL 
SINGH): (a) and (b). Yes. 

(c) and (d). The question of trans-
ferring such works to the respective 
zones is under consideration. 
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IMPORT 01' LIQUOR BY FOIIMJ:R RVLKRB 

5329. SHRI BABURAO PATEL: 
Will the Minister of FINANCE be 
pleased to state: 

(a) the amount, value and type of 
liquour imported annually by the for-
mer princes without payment of ex-
cise duty during 5 years ending the 
31st }(arch, 1987; and 

(b) the amount of duty that would 
have been collected on the above im-
ports every year had the princes not 
been privileged to import without pay-
ment of duty? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE 
(SHRI MORARJI DESAI) : (a) There 
wai no import of liquor by the former 
princea without payment of duty 
during the last 5 financial years ending 
31it March, 1967, except for the im-
port of 60 quart bottles of Scotch 
Whillky valued at RB. 8571- by the 
Maharani of Indore during the year 
1966-67. 

(b) The amount of Customs 
involved ii RB. 19801- only. 

duty 

I'MPORT OF LIQUOR BY EMBASSIES 

5230. SHRI BABURAO PATEL: 
Will the Minister of FINANCE be 
pleased to state: 

(a} .the amount, value and tYPe of 
liquor imported annually by various 
Embusies in India. Embassy-wise, 
during the last five years ending the 
3lilt March, 1967; and 

(b) the amount of duty that would 
have been collected every year on the 
above imports had the Embassies not 
been exempted? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE 
(SHRI MORARJI DESAI): (a) Four 
statements showing the amount, value 
and types of liquor imported by or on 
behalf of each Embassy are laid on 
the Table of the House. [Placed in 
Libr"f'1/. See No. LT-2126/67J. The 
particulars are being furnished for 
the &Danclal years 1963-64, 1964-65, 
1185-88 and 1966-67. The particulars 
Ll04LSS/67-4 

for the financial year 1962-68 are not 
readily available. 

(b) Financial-year-wise figures are 
not readily available. The figures are 
available calendar-year-wise and are 
furnished below:-

Year ili Amount of duty 
1962 RB. 88,70,000 
1968 RB. 73,82,000 
1964 Rs. 1,04,24,000 
1985 RB. 1,05,58,000 
1988 RB. 1,15,54.000 

Financial year-wise figures of duty 
foregone and particulars of type, 
amount and value of liquor imported 
by or on behalf of Embassies for the 
financial year 1962-63 cannot be fur-
nished without disproportionate ex-
penditure of time and labour. 

CIGARETTE SMOKING 

5231. SHRI BABURAO PATEL : 
Will the Minister of HEALTH, FAMI-
LY PLANNING AND URBAN DEVE-
LOPMENT be pleased to state: 

(a) whether Government are aware 
of the health hazard involved in ciga-
rette smoking; 

(b) it so, the reasons for permitting 
a cigarette commercial broadcast on • 
Vividh Bharti programme of the All 
India Radio on the very first day of 
commercial broadcast while even the 
Government of U.K. has banned ciga-
rette advertising on television and im-
posed restrictions on other advertising 
media; and 

(c) whether Government propose to 
drop advertisement of cigarettes on 
the All India Radio? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): 
(a) Yes. 

(b) Cigarette advertisements are 
accepted on All India Radio's Com-
mercial Broadcasting Service, as ciga-
rettes are popular commodities, like 
most other commodities. Cigarettes 
are widely advertised in newspapers 
and cigarette advertisements are ac-
cepted by many commercial radio 
systems all over the world. 
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(c) The Government of India have 
no such proposal under consideration. 

UNDERGROUND DRAINAGJ: FOR KIoWAI 
NAGAR (EAsT) 

5232. SHRI JAGANNATH RAO 
JOSHI: Will the Minister of WORKS, 
HOUSING AND SUPPLY be pleased 
to state: 

(a) whether it is a fact that the re-
Ilidents of H type and W.C. quarters 
for clus IV Government employees 
in Block. 'D' and 'E' Kidwai Napr 
(East), New Delhi have approached 
Government for provision of facilities 
like underl1'ound drainage, etc.; 

(b) whether estimates of these fa-
cilities are held up for approval for 
a long time; 

(v) whether Government proposes 
to take up the work; and 

(d) if so, when and when it is likely 
to be completed ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL 
SINGH) : (a) Yes. 

(b) to (d). An estimate amounting 
to Rs. 1,27,860/- for the provision of 
underground drainage system has been 
received, and Is under consideration of 
GOTernment. 

5233. -t\' ""'''''114(1 .. .mn: 
It\' 1ftmi' rn : 
-t\' ami' fqm ~ : 

It'n" ~ ~ ~ ii"mIf ~ FIT m fit; : 

(~) ~~, 1967i1i~~~ 

~ it" ~ 'n: f"i" ~ ~ 
'-iT; .m 

(\If) ~ 1965-66 .m 1966-67 
if ~ ~1I'f ~ ~ 'ITIl In mr.rr 
{lfiJ rt t ? 

n..Jfm WI' "' ~ .. (.n 
~ mt) : (~).m (.r). "' 
;A Q IR tI;1fi fifIRvr ~ mr qqr t 1 
[~~ if ~ "'" I i1Wt ~ 
LT-2127/67] ;Ji!i 1966-67 iii 
~ ~ q1ft smr~~~ 
~ 1965-66'IiT~'ITIltt~ 
iI1IT t I 

QUARTERS FOR POLITICAL PAIITIES 

5234. SHRI JAGANNATH RAO 
JOSHI: 

SHRI ATAL BIHARI VAJ-
PAYEE: 

Will the Minister of WORKS, 
HOUSING AND SUPPLY be pleased 
to state: 

(a) whether it is a fact that resi-
dential units have been placed at the 
disposal of the Congress Party in Par-
liament for allotment to the members 
ot its staff; 

(b) if so, since when and on what 
rent; 

(c) whether there are any dues un-
paid against the Party on this aCCouRt 
and if so, how much; 
- (d) whether other Political Parties 

in Parliament have been provided 
with similar facilities, and 

(e) If so, the details thereof and if 
not, the reasons theretor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL 
SINGH) : (a) and (b). Yes. 15 General 
pool residences in Ramakrishnapuram 
have been placed at the disposal of 
Congress Party in Parliament for 
allotment to the Members of its staff. 
S residencea were allotted in the mid-
dle of 1966, one in September, 1967 
and one in October, 1967. The rent is 
being charged at full standard rent 
under F.R.45-A. The total monthly 
rent for all thelle 5 reaidences comes 
to Rs. 171.27 p.m. 

(c) A sum of Rs. 821.58 is due from 
the party as on 1st December, 1967. 

(d) Yel. 
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(8) Tbe following accommodation allotted to various political parties/ 
in Vitbal Bhai Patel House has been groups:-

S.No. Name of the political party 

I. 
2. 
J. 
4. 

Swatantea Party. 
Nirdalia Sangathan. 
P. S.P. 
Jan Sanllh 

~ -AW"" 
5 235. ,,"\- '""" In : 
~~~: 

""'~~~~~ 
~ II>"\" t1JT ~it f.!; : 

(Iti) ~ 'fi;f ffi ~ "IfroI" ~ 
a...~Ff~~gf.m: ~ 

'"" ~ 1l ~ l!mf 1l fifRf;fi ~ 
~IIIT~~ ; 

(..-) ~ 'fi;f ~ 1l W 1l {r.r 
I!iT ~ fiI;(m W'm m q11JTIIt 
,",,~1l~~~~~ 
~ ; 

(If) ~ qt:q ~ ~ fimiT ~ 
~ ~ IIiT ir.f !fiT ~ f1I;ln IJ1rf 
.m:~qt;rffi ~ fcmff~.~. 
~ ffif ~ ..r.t fl ~ 
t ; ~ 

('If) ~ it; ~ ~ W lIillR ~ 
SIRIf~ ~ IIiT ~ t ? 

~~~ft1n~~~ 
qowq " mq II1iI" (11ft ~) : 
(II\") 11162 ~ 1986 ~ ~~ ~ 
ir.f ~ Ff l!mf 46. 00 ~ 
1fizU~~.m:q~tA;~ 
qf:;{ ~ ~ ~ ~ l!mf 98 flI~ 
~~~1 

(.) 1962 ~ 1966 It>''t ~ 
~ ~ ~ lIlT PI" ~ 12.4 
fimrq;r e.r 'IT I ) 967 ~ 1971 ~ 

RHlffNo. 

'21-Double suitao. 
309-8iDalo 
I04-Smllle 
23 and 24-Sina:lo 

27th Jane. 1967. 
18th Novrmbec. 1967. 
28th July. 1967. 
Not yet communic:ated 
their~. 

~ ~ ~ 41. 7 flmrzr;f ~ ~ 
~~tl 

(If) 1962 ~ 1966 ~ ~ 
ll~ffifIliTFf~ 33. 60~ 
~ ~ 'fT I 1966 ~ 1970 ~ 
~ ~ 50.58~~i!'" 
~ffiflliT~~~~ 
llTmT t I ~~ ~ mT, ~ llTI1mf 
it" ~ ~;fCfnr :orr ~~ I 

<'if) ~ f~ 1l ,!:1ff~ ~­
~tl 

q"\-If q (f'IT f~ amm 1II1..-rm. 
QIII" 

5236. ,,'"I" ~ In : 

"'"I"~fq: 
!fin m.tf ~ ~ 1I".ft ~ ~ 

ltiT t1JT rn A; : 
(Iti) ~ ;;r.r (f'IT ~ ~ 

~ ~ ~ 23 "111"~. 1967 
lIil f{ ~ ; 

(V) lf~ ~. m m IRT IJ'I" 
f.railf ~ 'I'll ~ ; 

(If) !fin ~ 4Ql1i ~ ~-1Jlit 
qf<4~"I"i'" IIiT '1""&fur 1I't f1I;ln IJ1rf 
'IT; ~ 

(tl) ~ ~. crT ~ ~ m 
m ~CTT IIi't ~~ 'lU m 
it; R=r!lam f.ratlf fiI;1rr IJ1rf t ? 

m.nt ft1n ~ QI" (Wlo ~o "0 
u.): (III") ~ (If). 22 ~ ~ 
25~. 1967 ~ lit ~" 
pr 'IT. q ~ ~ If ~ 



8693 Written Amwers DECEMBER 21, 1967 Written Answers 8694 

~ ~ 11{T, if fir; ~ ~ 61IT ~ 
~lfiTl~~~~ 
~ lffir 1I'1i ~ SI1IiR: it; ~ lfiT ~ 

Ifi'm t f;;r;r q ~ ~ " 
~~ m1I1 en fq"'l(fqq~ AilI'T 
;mn t I ~ IfIfiA; I8"liT it; ~-mtI 
~ fu;nt " ~ if'ti ~ 
~tn:~lfiTm~~ 
~ I 23 if<fRI"(, 1967 1!il 'f~ 
;;r.r lfiT ~' qR '4iT1r ~ q ~ 
~ it; ft;t1l ~ ij'R lfiT Sf1IW' 
~ lit ~ en fcI;m: rr1fisolrt 
~ 'Ii I ~ IfIfiA; ~ if m-
""' qf(C4~\ij~IClll1>'t m wrta" en ~ 
mm~~1 

q« ~ 'f1'fz;r • ~ .. " 
~1fIi. 

5237. .n !~ ~ 1fi9''f'('q : W 
~ oq;ofr 10 wmr, 1967 ij; 'H11<if'fi~ 
~ ~ 8764 t \3"ff'( ij; ~ if 
~~lIft!mrnfif: 

('t') !fin' ~ ~ 1l'lfeif ~ 
(~'Uq) ~t~lI>'t~ 
mitiim:q~~~~ 

~ ~ tTi t; 
(,,) ~ ~, or ~ iIl'ro ,,~ 

~;~ 

('I') qft~,m~ij; W!fiT(IJl' 

~? 

~sm;f qr ~ m.. "-1' (.n 
~ mt) : ('t') m<: (~). 

~~~lIftlft""<Rm: 
'TIt tm1mA i!il ~ ~ ~ ~ 
~.q;.. '!~ lIlT ~ tn: mt.' 
12-12-1967 ~ ~ fit;1rr I"fln' I1{T I 
[~,,~ 'Pnl ~ ~T 
LT-Zl2S/67] 

{'I') ~ ~ qy 'mI'T I 

5238. lilT I~ ~ ~ : !fin' 
m.-~ lll: ~ lIl't Fn rn fir; : 

(iii) ~ ~ fiR q;q'f 61IT m'Il 
1f( ~ <tt '(1'fu ~ ~ ~ ~ 
~ ilffiT !fin' ~; 

(~) W'3'if~~f.Atn:qw­
~ ~ '(1'fu 'if!fiTln' ~ ~ ~ qylf~ 
"V"f rn ij; f.t11: ~ lfiT ~ fitvilJ 
rn lfiT fiRr< t m<: 

(tJ') ~-!fi( <tt ~ ufu ~ ~ 
"V"f~~~~~? 

~-5f~ "iiII'r ~ ~,,~ (.n 
~ ~): ('t') ~ ~~ 
~~ ~1 ~ I f;;r;r ~ en 
~ 31-3-1967 lfi't ~ if'1iT1IT 
f.W<;rcrr 11{T, ~ ~ m-~ 
ij;~q~(~)it;~ 
q ~ 1050"" I ~T <tt ~ 'Ii'!l 
C11IT~ij;~q~~ 

~ m q ~ ~ ~ ~ l'fiTm I 

(,,) ~ ~ >tt ~ ~f1rI{) en iIfT\ij' 

~ C11IT 'if!fiTln' ~ <tt ~ it; ~ 
~~lIl'tm~rnlll't~ 

~if if q-(.t ~ ~ t I 

(tJ') ~~~~~flI;~ 
~ij;IR~.~)iijf.f~~ 

tl~~lIl't~~.t 
~ ~ ~ ~ lift 'lIT ~ ~I 

CONTRABAND GOLD 

5289. SHRI YA.JNA DATT 
SHARMA: Will the Minister of 
FINANCE be pleased to state: 

(8) the total amoWlt of contraband 
gold which was seized by Government 
during the last six months and in 
which State the seizure waa the 
highMt; 
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(b) whether it is a fact that the 
recent seizure in Bombay has une-
earthed the operation of an inter-
national gang; and 

(c) if 50, 1Ihe nature of action 
taken against them? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) During the 
period from June to November, 1967, 
the Customs and Central Excise 
authorities seized approximately 3796 
Kgs. of gold; the seizures were the 
highest in the State of Maharashtra. 

(b) It is not clear as to which 
recent geizure in Bombay of reference 
has been made by the Hon'ble Member. 

(c) Does not arise. 

DEVEWPMENT OF RING TOWNS AROUND 
DELHI 

5240. SHRI HUKAM CHAND 
KACHWAI: Will the Minister of 
WORKS, HOUSING AND SUPPLY 
be pleased to state: 

(a) whether it is a fact that he 
called a meeting of the representatives 
of the Governments of Haryana, U.P. 
and Union Territory of Delhi to have 
discussions over the development of 
the Capital region on the 7th Decem-
ber, 1967; and 

(b) if so, the details of the discus-
sions held and the out-come thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL 
SINGH): (a) A High Powered Board 
for the planned development of the 
National Capital Region under the 
chairmanship of the Minister of Home 
Aftairs, has been set up by Govern-
ment on 31st July. 1961. Amongst 
others, the Government of Uttar Pra-
desh, Rajasthan and Haryana besides 
Union Territory of Delhi and the 
Municipal Corporation of Delhi, are 
represented on the Board. The Board 
last met on the 6th December, 1967. 

(b) (1) The question of augmenta-
tiOD of drinking water sup-
ply In DeIhl was discuued 

(ii) 

(iii) 

Annvers 
and the Board approved in 
principle a scheme prepared 
by the Ministry of IrriA!a-
tion and Power. 

It was decided that in oreler 
to tackle effectively the 
problem of preparation and 
implementation of National 
Capital Region develop-
ment plan, it was necessary 
to create a statutory body. 

The problem of unauthorised 
colonies should be decided 
on merits, and growth of 
such unauthorised colonies 
should be prevented. 

FORMATION OF NEW HOUSE BIlILIUNG 
CO-OPERATIVE SOCIETIES IN DJ:x.m 
5241. SHRI YAJNA DATI' 

SHARMA : Will the Minister of 
WORKS, HOUSING AND SUPPLY 
be pleased to state: 

(a) whether a new House Building 
Co_operative Society can be formed in 
Delhi Territory entitling them the 
allotment of land acquired by Govern-
ment for allotment to such societies 
formed earlier; and 

(b) if so, the details of the rules 
governing the allotment of land to 
such societies? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL 
SINGH) : (a) and (b). A proposal for 
perlnitting registration of such co-
operative house building societies as 
are willing to take land in DeIhl on 
"group housing" basis and to build 
flats for their members collectively, 
is under consideration of the Govern-
ment. 

tin; -.;r iIft1n" 
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~~~lIT<im~ 

~ ~ ~ <rrrcrr ~; am: 
('I") ~ ~, err ~ ~ lIT<i ;m-

~~~~~~m:lfiRitw 
~T~~? 

~8fR~",,"~~ 
~ if mQ' qr (..n ~) : 
(1Ii);;rar f.ti ~ !IT ~ lIT<i, 
"Ilf.t; aITllfa<rt ~ f.I+ri"or ~ 'lillf amrr ~, 
mn~~;;mIT~,~~ 
~~ qr urflr.f~, ~ ~ ~ 
~ ~1 ~ f.ti ij'TU arrmfcrcr ~ lIT<i, 
;;ftf1r; ~w:ff ~ ~ iF 'lillf amrr ~, 
'Ifrofllf ~-~ ~ ;rrn<:IT ;;mIT ~ I 

('I") ~~ lfo'T m 't."t ijtIT 

~ ~ ~ (Active Principles) 
~ ~ 1fiT srnmf{a' f.!;l:rr ;;mIT ~ 
am: ~ ~ ~ Uq ilif ~ iF f.!1:mf 
l!it ~~ iF f.:mi'r ~ ~T 
~ ;;mft ~ I 

(lqt>W1,(q, ;rf f~r if ~ f~ 
~~m"",,, 

5248. ""~smR: 'NT~, 
II'I'mf ft1n ,m q;;;ft 1 5~, 1 967 
iii Ofdl(lflld SITof ~ 475 iF ~ 
it; ~ ~ ~ ~ l¢l' PIT rn fit; : 

(lfi) <1"'ll601:!< .. ,;rf~~ iI'm!; 
;;rr~~;m-~~~f~ 

ijtIT ~ ijtIT ~ ~ 

arTIiPT 't."t ~m- ~ ~ ~ f.r+itor 
~ 't."t ~ ~ <'!If.t iliT ~ 
~; am: 

('I") ~ ~ ~ ~ ~ iF 
w <m:VT ~? 

~, 0l1lmf (Nt ~ Ql\If'q if 
~T (IIlr t~ ~): (iii) afr< 
(.-).!?lmf ~¥tiF~~~1 
~lf.rf; ijtIT ~ ~ 0T1lfttT 
~~~T~'t."t~~ 
<ft 'Tf ~ I iA:');:r f'v<ft f.mm:t<r iliT 
~~~WR~~~ 
~ lfi'f.t iF <m:VT ~ ~ ~ 'Tf ~ I 

~ m.... if'T'l1f, ~ 

5249. 'lr~smT'i: w ~ 
~ q;;;ft ~ orrnit l¢l' vrr rn fif; : 

(\ti) ~ mvr aw;rlf, ~ 
!fiT iA:');:r m:lfiR ~ f.t;a;rr ~ ~. 
fiImrT ~; am: 

(.-) ~ ~ ~ aorofi1r Sire 
~ ...t 11ft ;;miT ~ ijtIT ~ a;rofu 
~ ~ <ft ;;miT ~ ? 

~~~ifmQ'~ 
(~~ ,~) : (iii) am:·(w). 
~~~~I 

~ 

~ ~ ri lift tTt ~ ~·um· 

~ ~ ~ 

1962-63 64,845 64,793 52 

1963-64 85,730 85,730 
1964-65 78,433 78,224 209 

1965-66 77,220 72,507 4,713 

1966-67 66,996 66,996 
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525 1. 11ft ~ smR: IfIfT fn1f 
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(!ti) If~, ~ '1R ~ cA-
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~i!ittr{I!ft"; ~ 

('If) f.rofur ~ 1fi'T mr ~ 
~~fimTtmt? 

m.tf l'I1n ~.1 ("'010 t'fo 
~): (!ti) qR (~). ~~ 
IliTt:tlIi ~ij1{T~Il\~tmt I 

[~ " ~ 'f1n I ~ ~ 
LT-2129/67] I 

HOUSING SCHEMES FOR WORKERS 

5252. SHRI S. KUNDU; Will the 
Minister of WORKS, HOUSING AND 
SUPPLY be pleased to state: 

(a) whether Government have any 
scheme for the construction of houses 
for the workers; 

(b) it so, the nature thereof; 
(c) whether the financial aid is 

given directly to the party concerned 
or through the specific projects of the 
State Governments; 

(d) whether Government have 
received any such schemes from the 
Orissa Government for the years 1967-
68, 1968-69; and 

(e) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL 
SINGH): (a) Yes. 

(b) to (c). The required informa-
tion is given in the statement laid on 
the Table of the House. [Placed in 
Library. See No. LT-2130/67). 

INCOME-TAX AND WEALTH TAX DuA11L-
TERS IN ORISSA 

5253. SHRI S. KUNDU; Will the 
Minister of FINANCE be pleued to 
state : 

(a) whether there &re large number 
of defaulters in Income-tax and Wealth 
Tax in Orissa; 

(b) if so, the names of the ftrms 
who have defaulted and the amounts 
outstanding against their names; and 

( c) the steps taken to realise the 
amount from them? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (BHRI 
MORARJl DESAI): (a) to (c). The 
infonnation Is being collected and 
will be laid on the Table of the BOUH 
as early as possible. 
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O.N.G.C. STRIXE 

5254. SHRI S. KUNDU: Will the 
Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether Government have re-
ceived a note submitted by Shri Sanat 
Meheta, M.LA on behalf of the Oil 
and Natural Gas Commission 
employees Mazdoor Sabha about the 
non-implementation of points agreed 
to by the Oil & Natural Gas Commis-
sion; and 

(b) if so, the steps Government are 
taking to implement the promises? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGP..U RAMAIAH): 
(a) Yes, Sir. 

(b) The note has been passed on 
to O.N.G.C. for suitable action. 

POWER FOR IRRIGATION PuRPOSES 

5255. SHRI S. KUNDU: Will the 
Minister of IRRIGATION AND 
POWER be pleased to state: 

<a) whether Government have 
issued any instructions to the Orissa 
Government to reserve certain per-
~entage of electricity for irrigation 
purposes; and 

(b) 11 so, the details thereof and 
how far they have been implemented? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO) : (a) 
No, Sir. 

<It) Does not arise. 

FDfANCIAL AsSISTANCE TO WEST BENGAL 

5256. sHiU B. K. DASCHOW-
DRURY: Will the Minister of FIN-
ANCII: be pleaaed to state: 

(a) tile total amount of loan, grants 
.11 SUbsidy made available to the 
w.t Beft:Pl State amlually fe.r lIeve-
lBJIaMIntlll actWities duriftg the laet 
five years; 

(b) whether the WEst Bengal Gov-
ernment had utilised the financial 
assistance fully; 

(c) 11 not, the reasons therefor; and 

(d) whether Government propose to 
allot more funds to the West B~ngal 
Government for its development in 
view of backwardness of the State? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) A statement 
is laid on the Table of the H(lJ ::,. 

(b) The assistance given lu the 
State Government was fully utilised 
on approved development programmes. 

<c) Does not arise. 

(d) The level of development is 
taken into account while determining 
the amount of Central assistance. The 
question of allotting more funds does 
not, therefore, arise. 

Statement 

LoANS AND GRANTS TO WEST BENGAL 
STATE FOR DEVELOPMENT (STATE PLAN 
AND CENTRALLY SPONSORED SCHEMES) 

(Rs. in Crores) 

Year Loan Gran 

(1) (2) (3) 

1962-63 16.08 6.88 
1963-64 22.05 11.09 
1964-65 28.34 12.60 
1965_66 31.65 18.05 
1968-87 24.90 14.18 

ALLocATIONS TO WEST BENGAL J'OR 
INDIGENOUS SYSTEMS OF MKbICINE 

5257. SHRI B. K. DASCHOW-
DHURY : Will the ML'lis:.tor of 
HEALTH, FAMiLY PLANNJ:m AND 
URBAN DEVELOPMENT be pleased 
to state: 

(a) whether any amount was allot-
ted to the West Ben,al Govemment fel' 
indigenous systems of medicine in the 
Third FlVe Year Pian. 
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(b) if so, the amount allocated and 
whether it was paid fully; and 

!c) if not, the reasons therefor? 

THE DEPUTY MINISTER :'.N THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. s. MURTHY): (a) 
to (c). An amount of Rs. 100,000 
was allocated for Centrally sponsored 
schemes to the Government of West 
Bengal in respect of Indigenous Sys-
tems of Medicine in the Third Five 
Year Plan. An amount of Rs. 70,000 
was actually released by the Central 
Government on the basis of the actual 
expenditure incurred by the State 
Government. 

SUBSIDY TO WEST BENGAL FOR ELECTRI-
CITY FOR AGRICULTURAL PURPOSES 

5258. SHRI B. K. i DASCHOW-
DHURY : Will the Minister of IRRIGA_ 
TION AND POWER be pleased to 
state : 

(a) ~e amount of subsidy given to 
West Bengal fol' the wpply of electri-
city for agricultural purposes during 
the years 1966-67 and 1967-68; and 

(b) the amount spent for augment-
ing agricultural production in West 
Bengal? 

THE MINISTER OF IRRIGATION 
AND POWER (DR K. L. RAO) : (a) 
and (b). No subsidy has been paid by 
the Government of India to West Ben-
gal for supply of electricity for agrI-
cultural purposes during the years 
1986-67 and 1967-68. Earmarked Cen-
tral assistance of Rs. 2.5 crores and 
RB. 2 crores for 1966-67 and 1967-68 
respectively has been provided to West 
Bengal for implementation of rural 
electrification aemes with a bias to-
wards energisation of irrigation pump-
sets for increasing agricultural pro-
dllClUoft. 

WItLFAJu: 01' SCHEDULED TRma IN WJ:8T 
BENGAL 

MIlt. SRRI B. K. DASCHOW-
DRURY : Will the Minister of SOCIAL 
WELPARI: be pleased to .tate : 

(a) the amount propoaei to be spent 
on lIOcial _lfare of the Scheduled 
Tribes in West Bengal during 1967-68; 
and 

(b) the details of amount to be 
spent on plains and Agency areas? 

THE MINISTER OF STATE IN mE 
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU 
GUHA): (a) Rs. 53.57 lakhs. 

(b) There are no "Agency" areas 
in West Bengal. 

i .. q~~~",,", 
~ ~ Ifi'roII' ~ 

5260. '-ft ~ ~ ~: 
/fliT ~,~A~t'\'1rT~ 
f'(~~ IOwml', 1967tll4dl(if'fld 

'SI1!<f ~ 8652 t ~"( it mr~ 1{ ~ 
m 'for ;pn ~~i f'1i: 

('1i) ifllT if~ if ~ '1iT t~ 
<'f1Tfli ;;rR ~ iIR ff.i'I! ~ t ~T..:r 
~ CI'hr ~ OR: <'it iff t; 

('11) ~~. ffi~~ ifllT t;. 
iR"r< 

(iT) q-~~~ifimIIRl if ~ 
;;rnf~'~~~~ ~~'? 

~,~~~~ 
f'(4I'nf ~ q ~ (.t\'.o ~o 
'lfi'r ): (iii) ~ (iT). 19-65-86 1{ 
1J~'i t 19 ~ ~ m'tt ~ ~ 
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_~"'I ~ 19~1if~~rIt 
~r.pft;r ~ ~ ~ ~ ~ 
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~it;~~ lliT 1ft I ,~~~ 
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PRICE OF IMPORTED BOOKS AND MAGA-
ZINES AFTER DEVALUATION 

5261. SHRI SHRI CHAND GOEL: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that when 
the rupee was devalued in May, 1966, 
the value of the Shilling in Indian 
currency rose from 1.05 to 1.25 paise 
and the prices of books and magazines 
were charged from our country at the 
enhanced rate; 

(b) whether it is also a fact that 
even the prices of the old stock were 
charged at the enhanced rate causing 
huge loss to the Indian dealers; and 

(c) the steps Government propose 
to take for an immediate reduction of 
the prices of books and magazines and 
also for the reduction of price even 
on old stock? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) to (c). Afer 
the devaluation of the Rupee on 6th 
June, 1966, the exchange rate of the 
Shilling increased from Rs. 0.67 to 
Rs. 1.05. The price fixation of books 
and magazines sold by publishers in 
the U.K. to dealers in India is subject 
to direct negotiations between the 
parties concerned. 

POST GRADUATE INSTITUTE OF MEDICAL 
ScIENCES AND RESEARCH 

6262. SHRI SHRI CHAND GOEL: 
Will the Minister of HEALTH, 
FAMILY PLANNING AND URBAN 
DEVELOPMENT be pleased to state: 

(a) the number of lecturers and 
professors of all categories who are 
doing teaching work in the Post-
Graduate Institute of Medical Sciences 
and Research, Chandigarh; 

(b) the number of students who are 
receiving higher medical education in 
the said institute; and 

(c) the number of teachers who are 
proposed to be appointed and whose 
posts have been advertised? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH. FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) 
82. 

(b) 151. 
(c) 63 posts of teachers have been 

advertised. Appointment< to these 
posts would depend upon the response 
and the results of selection. 

TEACHING STAFF OF POST GRADUATE 
INSTITUTE OF MEDICAL ScIENCES AND 

RESEARCH. CHANDIGARH 

5263. SHRI SHRI CHAND GOEL: 
Will the Minister of HEALTH, 
FAMILY PLANNING AND URBAN 
DEVELOPMENT be pleased to state: 

(a) whether Government have re-
cently received any representation 
from Professors of the Post-Graduate 
Institute of Medical Sciences and 
Research, Chandigarh; and 

(b) if so, the nature of their de-
mands and the reaction of Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): ia) 
and (b). A representation addressed 
to the Chairman of the Governing 
Body of the Postgraduate Institute 
of Medical Education and Research, 
Chandigarh, has been received from 
the Hony. Secretary, Post Graduate 
Institute Teachers Association. 

It contains the following demands :-
(i) Recognition of the Association. 
(ii) Review of the status, salary 

structure and conditions of 
service of the Institute's siaff 
for giving them their legi ti-
mate place among the other 
institutions of the country. 
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Liberalisation of the condi-
tions of recruitment to various 
categories of teaching posta. 

(iv) Reduction of the number of 
categories of post. 

The Post Graduate Institute Teachers 
AsIociation has not yet been recog-
nised by the Institute and their de-
mands have also not been considered 
b;y it so far. 

2. Representations haVe also been 
received from eight members of the 
teaching staff of the Institute against 
adverse entries made in their confi-
dential reports. 

3. Three other representations have 
also been received from two faculty 
members of the Institute on miscel-
laneous subjects. 

The representations mentioned at 
2 & 3 above are being considered. 

BAlIIIELS FOR INDIAN OIL CORPORATION 

5264. SHRI SAMAR GUHA: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to refer to 
the reply given to Starred Question 
No. %27 on the 23rd November, 11167 
and state: 

(a) whether the Indian Oil Corpora-
tion had placed an order of Rs. 2.5 
lakhs of barrels on Hind Galvanising 
and Engineering Co. (P) Ltd. on the 
2Uh October, 1966 on specific terms 
and conditions as regards price pay-
able for each barrel; 

(b) if so, the reasons for the dis-
pute over price; 

(c) the names of the firms on whom 
urgent orders were placed at Rs. ~/­
per barrel and the number of barrels 
each firm was asked to supply; and 

(d) the details of quotations received 
from various parties in response to 
the enquiry floated by Indian Oil Cor-
poration? 

'I'HE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CIIBIIlCALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : 
(a) Yea, Sir. 

(b) The dilIpute arose 011 account 
of MI.. Hind Galvanizing & Bngineer-
ing Co. Pvt. Ltd. taking the stand that 
the price of the barrels need not be 
related to the quality of the steel used 
in fabrication. 

(c) Urgent order. were placed only 
on one firm (Mil. Suppliers Corpora-
tion) @ Rs. 48/- per barrel. They 
supplied 21,000 barrels. 

(d~ Onljy Mis. Suppliers Corpora-
tion had quoted in response to the 
enquiry; therefore, orderll were placed 
on them. 

BARRELS F'OR INDIAN OIL CORPORATION 

5265. SHRI SAMAR GUHA: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to refer to 
the reply given to Unstarred Queetion 
No. 913 on the 16th November, 1967 
and stlate: ! 

(a) when it was detected that the 
Hind Galvanising and Engineering 
Company (P) Limited; supplied bar-
rels different from the type ordered by 
the Indian Oil Corporation. 

(b) when the matter regarding the 
valuation of supply of hot rolled steel 
barrels was referred to arbitration; 

(c) the persons to whom it was 
referred for arbitration; and 

(d) the rate per barrel fixed by the 
award of arbitration; and 

(e) whether the bills of the com-
pany have since been paid by the 
Indian Oil Corporation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : 
(a) During June, 1967 

(b) In July, 1967. 
(c) General Manager, Indian 011 

Corporation Ltd., (Marketing Divi-
sion), Bombay. 

(d)' The lawardof the arbitration 
has only given the basis on which the 
price is to be fixed, depending on the 
quality of the steel UJed/to be used 
for Indian Oil Corporation barrell. 
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(e) Not yet. Action on the basis of 
the award ia in pregreas. 

(ll) Lettws of intent issued in 5 
cases, viz. Haldia, Gaziabad, Mirzapur, 
Viaakhapatnam (Expansion) and Kan-
dla; 

F~lLUIIl PLAJ.lTS 

5288. BHRI MADHU LIMA YE: WUl 
tile )ljaUter of PETROLEUM AND 
CHBIIICALB be pleued to atate: 

(iii) Import licences issued in seven 
cases viz. Kanpur, Madras, Kota, 
Gujerat (Exp.), DurgapuT, Cochin and 
FACT (Exp.). 

(a) the proll'ftS II)Ilde in letting up 
fertilizer plantl under the new con-
~ anaounced by Government; 

(c) In seven cases, viz. Kanpur, 
Madras, Kota, Gujarat (Exp.), Durga-
pur, Cochin and FACT (Exp.), sites 
have been cleared and construction is 
in progreas. In other caSH ,tepa at'e 
under way to acquire land. 

(b) in how many eases letters 
patent/licences/Import licences have 
lleen issued; 

(c) the prolI'l!U made in clearing 
the lite and lettin, up the plant; and (d) About Rs. 883 crores. 

(d) the investment proposed! 

THE MINISTER OF STATE IN THE 
MnfISTRY OF PEROLEUM AND 
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): 
(al Since the announcement of cer-
tain decisions with respect to fertiliz-
eI'II ill December, 1965, the following 
f8l'tlitzer projects hav!' been approv-
ed: 

1. Kanpur. 
2. Madras. 
3. Kota. 
4. Gujarat (Expansion). 
5. Mallgalore. 
II. Haldia. 
,. Gaziabad. 
8. Mirzapur. 
9. ViI;hakapatnam (Expansion). 
10. Kandla 

Moreover, the FeI and FACT ara 
implementing the following projects: 

11. DursapuT. 
l!. Cqchin. 
13. liIarauni. 
14. Namrup (I~lIlPan&ion). 
15. Trombay (Expansion). 
II. FACT (Expansion IV Stage). 

'1;'he above factories will have a 
capacity of about 2.11 minion tonnes of 
nitrogen per year. 

(b) (i) Industrial licence issued in 
8 ClIlIII8, viz. Kanpur, Madras, Kota, 
~t (Ezp.), Maaplore, Dur,apur, 
Cocbin and FACT (liIxp.); 

CREDIT AGREEMENT WITH EAST EURO-
PEAN COUNTllIES 

5267. SHRI MADHU LIMAYE: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether Government have laid 
on the Table all the credit agreements 
with the East European States entered 
after 1960 onwards; 

(b) if not, whether GOvernment 
propo~e to lay them on the Table of 
the HOWIe during this session; and 

(c) the place where copies of 
these agreements are readily available 
to Members of Parliament and the 
public? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SRRI 
MORARJI DESAI): (a) to (c). While 
copies of the economic cooperation 
credit agreemants with East European 
countries have not been laid on the 
Table of the House, they have been 
supplied to the Parliament Library for 
reference by Hon'ble Members of Par_ 
liament. At the time of signin, of these 
8Jl"eements, information regardlne the 
amount of the credit, its broad terms 
and the purposes for which it is to be 
utilised is published in the form of a 
Press Note for the information of the 
l!eIlel'al public. Such details are also 
available in the Brochure on "Exter-
nal .\ali'lance" brought out periodi-
cally. 
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HDwUSTAN ANTIBIOTICS 

5288. SHRI MADHU LIMAYE: Will 
the Minister of PETROLEUM AND 
C~CALS be pleased to state: 

(a) whether Government's attention 
has been drawn to the irregularities 
alleged to have been committed by 
the Hindustan Anti-bioti.cs in respect 
of tenders for glass products/vials; 

(b) whether any investigation has 
been made; and 

(c) if so, the reault thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF SOCIAL WEL· 
FARE (SHRI RAGHU RAMAIAH) : 
(a) to (cl. Government have gone into 
the deuuls regarding the purchase of 
glass vials by Hindustan antibiotics 
Ltd., Pimpri and found that no irregu-
larities have been committed. 

VIOLATIONS OF FOREIGN EXCHANGE 
REGULATIONS BY COMPANIES DEALING 

WITH GENI!lRAL INSURANCE 

5269. SHRI A. SREEDHARAN: 
SHRI KAMESHWAR SINGH: 

Will the Minister of FINANCE be 
pleased to refer to the reply given to 
Un starred Question No. 5552 on the 
13th July, 1967 and state: 

(a) whether enquiries regarding 
vielauon of I'oreip Exchange Regu-
lations by Companies dealin, with 
General Insurance have since been 
completed; and 

(b) if 10, the action taken against 
the defaulters? 

THE DEPUTY PRI14E MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) As stated in 
the reply to Unstarred Question No. 
8ID2 answered on the 13th July, 1967, 
the. only In:'urance Company alainst 
which enquU'les regardin, suspected 
violation ot Foreign Exchanre Regu-
lation Act are in progress is the 
Advance Insurance Co. Ltd., Bombay. 
The investigations in the case ot this 
Insurance Company by the Enforce-
ment Directorate are still in progress. 

(b) Does not arise. 

RECOVIIItY OF INCOME-TAX FROM POW-
TICAL P ARTIBII 

5270. SHRI KANW Aft LAL GUPTA: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that the A,U 
India Hindu Mahasabha has been taxed 
on its income by the Income Tax De-
partment; 

(b) whether it is a fact that the 
income of the All India Congress 
Committee including the income of 
Pradesh, District and MandaI CeDaress 
Committees from interest, rent 8IId 
other sources is above taxable limit; 
and 

(cl if so, whether the income of the 
A.I.C.C. has been estimated and 
whether it has been taxed 10 far? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI RESAI) : (a) Yes, Sir. 

(b) and (c). Assessment is pendinl. 

EXEMPTION OF WATER RENT .. ELEc'l'lU-
CITY CHARGES TO MINIsTERS 

!l271. SHRI KANWAR LAL GUPTA: 
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to 
state: 

(a) the amount of rent, water. 
electric and other charges written off. 
waived or otherwise exempted In tile 
case ot former Mlnilters in the last /I 
years with their names; and 

(b) the reasons tor not charI/In, the 
dues? 

THE DEPUTY MINISTER IN THE 
MINISTRY 'OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL 
SINGH): (a) and (b). A statement is 
laid on the Table of the House. [Placed 
in Librarll. See No. LT-2131187j. 

INCOME-TAX REFUND 

5272. SHRI KANWAR LAL GUPTA: 
Will the Minister of FINANCE be 
pleased to state: 
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(a). the amount of refund pending 
101' payment to the assessees at pre-
sent and as on the 31st March, 196.;, 
31st March, 1966 and 31st March, 1967; 

(b) the amount of refund pending 
for PAyment for more than 6 months 
al on the aforesaid dates and what is 
the maximum extent of delay in such 
cues; 

(c) the total amount of interest paid 
by the Department to the assessees on 
such refunds; and 

(d) the total amount of interest 
charled from the assessees during the 
allellllDent years 1965-66, 1966-67 and 
116'1-118? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
IIIORARJI DESAI): (a) to (d). 'l'he 
required information is not readily 
avallable. It has been called for from 
tbe YUious Commissioners of Income-
tax, and the same will be laid on the 
Table of the House as soon as it is re-
ceived. 

REcOVERY OF PENALTY FROM Mis. 
AMINCHAND PyARELAL 

5l!73. SHRI D. C. SHARMA: Will 
the Minister of FINANCE be pleased 
to refer to the reply given to Starred 
Question No. 1558 on the 3rd August 
1987 and stale: 

(a) whether any progress has since 
been made In the recovery of the 
balance of the penalty imposed on 
MIs. Aminchnnd Pyarelal for import-
ing Bteel after the expiry of the import 
llcences and tor presenting forged 
crou border certificates; and 

(b) the stage at which the matter 
~tan4s at present? 

THE DEPUTY PRIME MINISTER 
AND MINIS'!'ER OF FINANCE (SHRI 
llORARJI DESAI): (a) No, Sir. 

(11) The writ petition filed by the 
illl&J(lriers in the lIigh Court at 
Bombay i. still pending and has not 
l'~. come up for hearing. 

LIST OF SCHEDULED CASTES AND ScHE-
DULED TamES 

5274. SHRI D. C. SHARMA: 
SHRI G. C. NAIK: 

Will the M:nister of SOCIAL WEL-
FARE be pleased to state: 

(a) the progress made in finalisirg 
the revision of the lists of Scheduled 
Castes and Scheduled Tribes; and 

(b) when it is likely to be comple-
ted? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SOCIAL WEL-
FARE (SHR1MATI PHULRENU 
GUHA): (a) and (b). A bill on the 
subject is already before Parliament. 

ENQUIRY INTO CONDUCT OF PuNJAB 
NATIONAL BANK OFFICERS 

5275. SImI D. C. SHARMA: Will 
the Minister of FINANCE be pleased 
to state: 

(a) the further progress made in 
the inquiry conducted into complaints 
against the officers of the Punjab 
National Bank; and 

(b) when it is likely to be comple-
ted? 

THE J)EPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI) : (a) and (b). The 
investigations are in an advanced stage 
and are likely to be completed early. 

PL 480 FuNDS 

5276. SHRI D. C. SHARMA: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether the arrangements to 
channelise PL 480 funds through com-
mercial banking system in the coun-
tryside· to boost the sale of tertiller. 
have been worked out by the US Aid 
authorities and the Reserve Bank of 
India and scrutinized by the Planning 
Commission; 

(b) if so, the broad details thereof; 
and 

(c) if not, the reasons tor the delay? 
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THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SlIRI 
MORARJI DESAI): (a) to (c). The 
matter is still under examination in 
consultation with the Reserve Bank. 
The Reserve Bank has, however, 
recenUy announced that refinance will 
be available freely at the Bank rate 
to commercial banks against their 
advances for the distribution of chemi-
cal fertilizers and that any increase 
in the level of advances above the 
level reached on the 28Q:l October, 
1967 will not also be taken into account 
for the calculation of the net liquidity 
ratio of the banks. It is anticipated 
that these measures will ensure ade-
quate credit facilities for the distribu-
tion of fertilizers. 

ALLOTMENT OF FUNDS TO STATES FOR 
HOUSING 

5277. SHRI D. C. SHARMA: Will 
the Minister of WORKS, HOUSING 
AND SUPPLY be pleased to ~tate: 

(a) whether the States have failed 
to uWize the funds allotted for housing 
during the last three years: 

(b) if so. :1w w:c,-; of the States 
which have failed to util'ze the funds 
,md the reasons therefor; and 

(c) the action taken or proposed to 
be taken in the matter? 

ments should give adequate priority 
to housing and earmark about 10% 
of the funds for this purpose at the 
time of preparation of Annual State 
Plans. The Conference also urged the 
State Governments to ensure that 
funds provided in the State Plan 
should be fully utilised and on no 
account, be diverted to other heads of 
development. The State Governments 
have been requested to implement thlS 
recommendation. 

IMPACT OF PL 480 ON MONETARY 
SYSTEM 

5278. SHRI N. K. P. SALVE: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether a panel has been set 
up to study the impact of the PL 480 
transactions of United States on the 
monetary system of the country: and 

(b) if so, the terms of reference of 
this panel? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SRRI 
MORARJI DEISAl): (a) No, Sir. 

(b) Does not arise. 

GUARANTEE AGAINST LOANS TO GOENKA 
CONCERNS 

5279. SHRI PREM CHAND VERMA: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government have 
given a guarantee to enable Ooenka 
concerns to secure large loans trom 
the State Bank of India: 

(b)' if so, on what terms: and 
(c) the amount of loan/loans so 

secured so tar and the reasons 
for which Government stood as 
guarantors? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SRRI IQBAL SINGH): 
(a) and (b). No State Government 
utilised the funds allocated to them 
for housing fully during the last three 
years. The main reason for shortfall 
in expenditure is the low priority 
accorded by the States to housing /IS 
compared to agriculture, irrigation, 
power etc. Hostilities with Chins and 
Pakistan also retarded the progress in 
housing to a considerable extt>nt 
durm. the last three years. 

(c) The steps to be taken for accelp-
rating the progress of housing in the 
country was discussed in the Confer-
ence of Ministers on Housing, Urban 
Development and Town Planning 
which was held at Madras in Novem-
ber, 11187. The Conference inter (J1ia 
recommended that the State Govern-
L104US/67-S 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SRRI 
MORARJI DESAI): (a) to (c). Gov-
prnment furnisheod a guarantee in 
February 11188 to the State Bank of 
India for lanctioning a temporary 
accommodation of RB. 50 lakhs to the 
National Company, Calcutta, which 
owns a jute mill. in order to enable 
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it to modernise and expand its mills. 
This was considered necessary in the 
interests of our exports as ninety per 
cent of the production of the company 
is exported. Of the total advance of 
Rs. 50 lakhs, a sum Qf Rs. 34 takhs has 
already been recovered and the ba-
lance is likely to be repaid shortly. 
The Government's guarantee is secur-
ed by a promissory note for Rs. 50 
lakhs furnished by Shri Ram Nath 
Goenka in favour of the President of 
India. 

CURRENCY NOTES 

5280. SHRI PREM CHAND VERMA: 
SHRI YASHPAL SINGH: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether complaints have been 
received by Govt. to the effect that 
due to similarity in colour and size of 
ten rupee and one rupee currency 
notes, considerable difficulty is being 
felt by the public and businessmen to 
distinguish them; 

(b) whether Government propose to 
print the notes in different colours and 
sizes to make distinction easy; and 

(c) if so, when the new currency 
notes are likely to come into circula-
tion? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) Yes, Sir. 

(b) and (c). Suitable changes in the 
colour scheme of the ten rupee notes 
so as to make them easily distinguish-
able from other notes, are under con-
sideration. 
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FINANCIAL ASSISTANCE TO BIHAR 

5282. SHRI RABI RAY: Wiil the 
Minister of FINANCE be pleased to 
state: 

(a) whether the Deputy Chief 
Minister and Finance Minister of 
Bihar met him during last week and 
presented a grim picture of the finan-
cial position of the State and sought 
financial assistance from the Centre; 
and 

(b) if so, the steps which Govern-
ment have taken in this direction? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) The Deputy 
Chief Minister and Finance Minister 
of Bihar met the Deputy Prime Minis-
ter on the 24th November. 1967 to 
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discuE the State Government's finan-
.cia! position. In the course of the 
discussions, a request was made on 
behalf of the State Government for 
further financial assistance from the 
Centre. 

(b) An officer of the Ministry of 
Finance has visited the State to review 
the situation in consultation with the 
State Government. The matter is 
now being examined further. 

Am TO ORISSA FOR TALCRAR Tlu:RMAL 
STATION 

5283. SHRI RABI RAY: Will the 
Minister of mRIGATION AND 
POWER be pleased to state: 

(a) whether the Orissa Government 
have requested the Central Govern-
ment for more financial assistance to 
complete the work of Talchar Thermal 
Station and the industrial complex; 
and 

(b) if so, the details thereof? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K.. L RAO): (a) 
No r~uest has been received from 
the Government of Orissa for addi-
tional financial assistance for the 
completion of Talchar Thermal Station. 

(b) Does not arise. 

FINANCIAL AsSISTANCE FOR CO-OPERA-
TIVE INDUSTRIAL ESTATES 

5284. DR. RANEN SEN: Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether the Life Insuran~'C 
Corporation has prepared a scheme 
to provide financial assistance to the 
State Governments for establishing co-
operative industrial estates; 

(b) if so, the main features thereof; 
and 

(c) the total funds to be set aside 
by the Life Insurance Corporation for 
the Scheme? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) and (b). 
Initially the scheme came into opera-
tion in 1962. The main features of 

the scheme as at present in operation 
are as follows: 

(i) Types of industrial estates to 
be financed: 

Only industrial estates set up by 
co-operatives or joint stock companies 
in private sector will be financed. 
Certain minimum conditions as re-
gards satisfactory location, provision 
of credit, marketing and other facili-
ties and proper planning, supervision 
and management are required to be 
satisfied. 

(Ii) Amount of loan: 

Loans to any industrial estate not 
to exceed 60% of the cost of the pro-
ject, the industrial estate satisfying 
the Corporation that the balance ot 
40% has been raised by share capital 
and/or loan from the State Govern-
ment concerned. 

(iii) Period of loan: 
15 years. 

(Iv) Interest: 
6i per annum payable half-yearly. 

(v) Repayment of loan: 
In 13 equated annual instalments, 

the first instalment falling due 3 Ye&r!l 
after the date on which the loan or 
any portion of it is first disbursed. 
(vi) Security required: 

Guarantee of the State Government 
concerned. 

(c) Total loans to be sanctioned in 
anyone year not to exceed B.s. 50 
lakhs. 

COMMITTEE ON TOWN PLANNING 

5285. DR. RANEN SEN: Will the 
Minister of WORKS, HOUSING AND 
SUPPLY be pleased to state : 

(a) whether the Committee set up 
at the Fifth Conference of State Min-
isters for Town and Country Planning 
to study the problems of town plann-
ing in India has submitted its report; 

(b) if so, the main recommendations 
thereof; and 

(c) the decisions taken thereon? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL SINGH): 
(a) The Conference recommended the 
setting up of a Committee of Ministem 
to study the problems of shortage of 
town planning personnel in each State; 
investigate the ~asons for such short-
age; and suggest remedial measures. 

(b) A summary of the major re-
commendations made by the Committee 
is laid on the Table of the House. 
[Placed in Library. See No. LT-2132/ 
67.] 

(c) The State Goverr,menL& have 
been requested to implement the 
recommendations. The Ministry of 
Education have also been asked to 
examine these recommendations with 
a view to expanding training facilities, 
enlarging the SCOPe of scholarships for 
post-graduate training in town plann· 
ing and to giVe monetary assistance to 
the Institute of Town Planners to 
enable them to provide special training 
facilities to unqualified officers work-
ing in Town Planning Departments in 
various State Governments. 

SINDm FERTILIZERS FACTORY 

5287. SHRI R. R. SINGH DEO: 
SHRI MAHARAJ SINGH 

BHARATI . 
SHRI Y. A. PRASAD: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state : 

(a) the amount of loss in produc-
tion suffered by the Sindri Fertilizer 
Factory as a result of strike during 
September, 1967; 

(b) whether it is a fact that during 
the days of strike in the Sindl; Ferti-
lizer Factory authorities did not 
receive adequate police assistance for 
protection of workers who abstained 
from strike; and 

(c) whether any suitable measures 
in consultation with the State Govern-
ment have been taken for adequate 
safeguard in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
~HEMICALS AND OF SOCIAL WEL-

FARE (SHRI RAGHU RAMAIAH): 
(a) The 10S8 in production as a result 
of the strike from the 19th to 30th 
September, 1967, is estimated at Rs. 
67 lakhs. 

(b) No, Sir. Adequate police assis-
tanCe for protection of workers as 
well as for the maintenance of law 
and order in he township was given by 
the State Government. 

(c) The State Government is ren-
dering all possible assistance as and 
when required. 

OFF-SHORE EXPLORATION IN CAMBAY 

REGION 

5288. SHRI R. R. SINGH DEO: 
SHRI YASHPAL SINGH: 
SHRI. Y. A. PRASAD: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state: 

(a) whether it is a fact that Gov-
ernment have negotiated with the four 
foreign Companies for 01I· shoI'e (xplo-
ration of oil in the Cambay region; 

(b) whether any agreement has 
been reached and if so, the broad 
features thereof; and 

(c) the total amount required to 
be invested for undertaking the pro-
ject and when it will be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH): 
(a) and (b). Negotiations are still in 
progress and an agreement has not 
yet been reached. 

( c) It is too early to say any thing 
about this at present. 

COMPULSORY SAVINGS SCHEME FOR 
FARMERS 

5289. SHRI R. R. SINGH DEO : 
SHRI Y. A PRASAD: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whther it is a fal:t that Gov-
ernment propose to introduce a scheme 
of compulsory saving for the farmers; 
and 

(b) if so, the details thereof? 



8727 Wri~ten .\GhAHAYANA 30, 1889 (SAKA) Written 8728 
Answers Answers 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI) : (a) No, Sir. 

(b) Does not arise. 

HALDIA REFINERY 

5291. SHRI D. N. PATODIA: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether construction of the 
proposed refinery at Haldia will be 
assigned completely to the Indian 
engineers; and 

(b) the extent to which the needs 
for component in machinery will be 
met from the indigenous sources? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH): 
(a) The construction and erection jobs 
of the refinery will be performed by 
1!ndian contractors. Besides substan-
tial design and engineering work will 
be undertaken by Indian engineers. 

(b) To the fullest extent of indi-
genous capacity consistently with 
timely availability. 
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SEIZURE OF JEWELS AT CALCUTTA 

5293. SHRI K. RAMAN!: 
SHRI JYOTIRMOY BASU : 
SHRI GANESH GHOSH: 
SHRI UMANATH: 

Will the Minister ot FINANCE be 
pleased to reter to the reply given to 
Unstarred Question No. 705 on the 16th 
November, 1967 and state: 

(a) the names ot the firms which 
have produced documents as evidence 
that jewels were not smuggled goods; 

(b) whether Government haVe set 
up any time limit for the completion 
ot the enquiry; and 

(c) if not, the reason therefor? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI) : (a) The names ot 
the firms who had issued the docu-
ments, which were produced by the 
party in support of their contention 
that the diamonds and precious stones 
were not smuggled ones, are given 
below:-

Girindra Mohan Mullick (Indivi-
dual), M. Walters & Co., Anil 
Jagdish & Co., Dhiraj Bahadur Singh 
(Individual), Ramaniklal V. Shah, 
Chotalal Amlukh & Mohanlal, Rati-
lal Amthalal, Kantilal A. Bhanaali, 
Thakorlal Hiralal Be Co., Kantilal 
Bhurabhai & Bros., Madhukar M, 
Mody, Suresh R. Kothari, Kantilal 
Mohanlal, Gold Silver Art Private 
Ltd., Usha Mehta (Individual), 
Ranjaboti Roy (Individual), Gulab 
Chand Bhangur and Rathindra 
MulIick (Individual), all of Calcutta; 

J. Ratilal Be Co" Indian Diamond 
Export Corporation, Kirtikumar & 
Co., C. Khusal Chand & Co .• Ruik-
lal V. Shah, Chimanlal Manchand & 
Co., Mohanchand Raichand & Son., 
Rajesh Brothers, H. A. Abraham, K. 
Parikh & Co., Satish & Co" M. 
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Sashikant & Co., Dinesh Brothers, 
Sunderlal Shantilal & Co., Nagindas 
Lalubhai & Co. and B. Arun Kumar 
& Co., all of Bombay. 

R. Y. Durlabji of Jaipur (Rajas-
than). 
(b) and (c). Under the Customs Act, 

1962 a period of six months is laid 
down for completion of the investiga-
tions ~ all cases of seizures of goods, 
and this period may be extended by 
an other six months by the Collector. 
In view of this legal position, the 
Government do not consider it neces-
sary to fix any further time limit for 
the completion of the enq..nry in this 
case. 

FERTILIzER FACTORY AT AMBALA MUGAL 

5294. SHRI VISWANATHA MENON: 
SHRI P. GOPALAN: 
SHRI A. K. GOPALAN: 
SHRI C. K. CHAKRAPANI: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state: 

<a) whether it is a fact that the work 
on the fertilizer project at Ambala 
Mugal is not progressing according to 
schedule; 

(b) if so, the reasons therefor; 
(c) when -it is likely to be commis-

sioned; and 
(d) the total estimated cost there-

of? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMlAH): 
(a) No, Sir. 

(b) Does not arise. 
(c) By October, 1969. 
(d) Rs. 39.72 crores. 

PETRO-CHEMICAL COMPLEX ARoUND 
COCHIN REFINERY 

5295. SHRI JYOTIRMOY BASU : 
SHRI P. GOPALAN: 
SHRI A. K. GOPALAN: 
SHRIC.K.CHAKRAPANI: 

Will the Minister of PETROLEUM 

AND CHEMICALS be pleased t() 
state: 

(a) whether any final decision has 
been taken to establish a Petro-
chemical complex around Cochin 
refinery at Ambala Mugal; 

(b) if so, the details thereof; and 
(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF SOCIAL WEL_ 
FARE (SHRI RAGHU RAMAIAH): 
(a) to (c). Yes. Apart from the naph-
tha based fertilizer proj ect under 
erection at Ambala Mugal no new 
petrochemical project can be set up 
before 1970-71, as the feed-stock 
available from Cochin Refinery after 
meeting the requirements of the ferti-
lizer factories in the area will not be 
adequate to support a viable petro-
chemical complex. 

POWER GRID IN RAJASTHAN 

5296. SHRI AMRIT NAHATA: Will 
the Minister pf IRRIGATION AND 
POWER be pleased to state: 

(a) whether a grid system is con-
templated for Rajasthan linking the 
Chambal Hydel, Bhakra Hydel and 
Kota Atomic power; 

(b) if so, when it is likely to be 
completed; 

(c) whether Government are aware 
that the North_West Rajasthnn Will 
not be covered by this grid; and 

(d) whether Government propose to 
put up bigger thermal power plant:; 
or diesel power stations at Jaisalmer 
and Barmer and connect them with 
the proposed grid so as to cover the 
whole of Rajasthan? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO) : (a) 
Yes, Sir. 

(b) The Chambal and the Bhakra 
systems in Rajasthan have been inter-
linked at 132 KV. A 220 KV link from 
Hissar to Jaipur which is under con-
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struction is expected to be completed 
by June, 1968. The combined system 
is expected to be inter-linked with 
the Kota Atomic Power system by 
1970-71. 

(c) Bikaner area is already connect.. 
ed to the Bhakra-Chambal system. 
Jodhpur area is proposed to be inter'-
connected to this grid. The other 
places in the North-West Rajasthan 
would also be inter-connected in due 
course as funds became available and 
loads develop. 

(d) There are no proposals to put 
up thermal plants or diesel power 
stations at Jaisalmer and Barmcr. 
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ADVANCES BY STATE BANK OF INDIA 

5299. SHRI R. K. AMIN: Will the 
Minister of FINANCE be pleased to 
state : 

(8) the total amount of advancl! 
made by the State Bank of India 
during the years 1964-65. 1965-66 and 
1966-67; . 

(b) the break-up of these advancee 
to concerns with capital of (i) 181'1 
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than Rs. one crore, (ii) Rs. one crore 
to Rs. five crores, (iii) Rs. five crores 
and above; and 

(c) the advances made to concerns 
which have been described as mono-
poly concerns by the Monoply Com-
mission in their Report during the 
above period? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) to (c). The 
information is being collected and will 
be laid on the Table of the House in 
due course. 

ADVANCES BY STATE BANK OF INDIA 

5300. SHRI R. K. AMIN: Will the 
Minister of FINANCE be pleased to 
state : 

(a) whether the Snte Bank of India 
lends on second mortbaOle /I sum of 
more than Rs. 10 lakhs to any concern; 

(b) the total number and amount 
of such advances made :luring the last 
three years; and 

(c) the practice prevailin~ in other 
commercial banks in this regard? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) The State 
Bank does not accept second mortg-
age of any immovable property as 
primary security for its advances. 

(b) Nil. 

(c) Generally, all commercial banks 
follow a similar procedure in regard 
to their advances. 
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APPOINTMENTS IN FINANCIAL UNDER-
TAKINGS 

?3.03. SHRI R. BARUA: Will the 
Mlruster of FINANCE be pleased to 
state: 

(a) whether Government adopts the 
same principle in Financial under-
takings as in the case of Industrial 
Publ!c Undertakings in regard to tre 
appOIntments to posts carrying a pay 
scale of about Rs. 2250 p.m.; 

(b) if not the reasons therefore; and 
(c). the criterian and procedure 

which is being adopted there? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) to (c). Pre-
sumably. the Hon'able Member is 
referring to the decisions taken by 
~overnment on tile recommendations 
In Report of the Krishna Menon Com_ 
mittee, with regard to the powers of 
the Boards of Directors to create and 
fill posts without referenCe to Gov-
ernment. It may be mentioned that 
these decisions do not preclude the 
cases of large enterpri~"s being cunsi-
dered on merits. The major financial 

AnsweTS 
institutions, the nature of whose opera-
tions difters from that of other induR-
trial and commercial ent£rplises are 
governed by the resp..ctive statutes 
under which they are incorporated. 
For the Life Insurance Corporatioll, 
the Life Insurance Corporation Act 
1956 lays down that tl!~ members of 
the Corporation including the Chair-
man will be appointed by the Govern-
ment. In the case of I.1dustrial Deve-
lopment Bank of India, the Governor 
of the Reserve Bank and a Deputy 
Governor are respectively the Chair-
man and Vice-Chairman, e:r-offlcio. 
Under the Reserve Bank of India Act, 
the Governor and the 01. Governors 
have to be appointed by Government. 
Except for these two appointments 
(Chairman and Vice-Chairman), ali 
others are made by the Board of the 
Industrial Development Bank of India. 
In the case of the State Bank of India' 
and Industrial Finance Corporation of 
India, Government approval is requir-
ed only in respect of appointments to 
the posts of Chairman/Vice-Chairmanl 
Managing Directors. 

P.L. 480 GRANTS 

5304. SHRI LOBO PRABHU: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether Government are aware 
that the rupee balances available for 
U.S.A. use, now standing at Rs. 700 
crores, cannot be met from projects 
on which U.S.A. food..aid has been 
spent; and 

(b) how Government propose 10 
meet the demand for Rs, 110 crores 
made in the current year which is 
nearly 400 per cent higher than the 
average demands of the previous 12 
years? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHm 
MORARJI DESAI): (a) The sum 
standing to thc credit of the U.S. Gov-
ernment in the Reserve Bank is made 
up of the following two elements: 

(i) The portion earmarked for U.S. 
uses from the sale proceeds of the 
commodities furnished as PL 480 
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assistance. (About 86% of such sale 
proceeds is spent on Indian projects 
and the balance is earmarked for U.S. 
uses). 

(ll) Repayments that have been 
made by the Government of India 
on loans received by India that are 
repayable in rupees and carry conces-
sional rates of interest. 

The sum annually released for U.S. 
uses during the particular year is only 
a small part of the sum standing to 
the credit of the U.S.A. and is deter-
mined by consultation between the 
Governments of India and of the 
United States. This aIr.Ollnt is met 
from the Government of India's An-
nual Budget, just 3.~ PL 480 saie 
proceeds deposited in the special 
Ilccount in the Reserve Bank is treated 
as an accrual of resources for the 
budget. 

It is presumed that the Hon'b1e 
Member wishes to know whether the 
return on projects on which PL 480 
counterpart funds have been utilised 
would be adequate to discharge the 
annual expenditure for U.S. uses. If 
so, the position is that the annual 
expenditure for U.S. uses (from the 
sale proceeds of commodities provid-
ed by the U.S.A.) is met from the 
Annual Budget and not from the return 
on any particular projects. 

(b) As in previous years. the esti-
mated expenditure liability for U.S 
uses during the current year has been 
provided for in the budget. 

EXPLOIIATION OF OIL AND GAS IN 
JAWALAMUKm (HIMACHAL PRADESH) 

5305. SHRI PREM CHAND ~IERMA: 
Will the Minister of PETROLEUM 
AND CHEMICALS be please to state: 

(a) the names of countries whose 
teams are exploring oil finds in JWllla-
mukhi area of Hlmacha! Pradesh and 
for how long each team has worked; 

(b) whether any traces of oil have 
been found in the area and if so, ·ihe 
details thereDf; 

(c) whether It is a fact ihat gas has 
been found in Jawalamukhi area; 

(d) if so, whether the deposits arc 
enough for use on commercial basis; 
and 

(e) the future plans of exploration 
in the area? 

THE MINISTER OF STATE .N' THE 
MINISTRY OF PETROLEUM .A.~D 
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAl\fAlAH): 
(a) No foreign team is at present 
exploring for oil in the Jawalamu!tl'l.i 
area. 

(b) No, Sir. 
(c) Yes, Sir. 
(d) No, Sir. 
(e) Geological surveys are in pro-

gress in the foot hill regions <1f the 
Punjab, Himachal Pradesh and Jammu 
& Kashmir. 

SMUGGLING OF NYLON YARN AND CLOTH 

5306. SHRI P. VISW.A."\mHARAN: 
Will the Minister of FIN.A.'II'CE be 
pleased to state the steps W.en by 
Government to check smuggling oJf 
nylon yam and nylon cloth intD India 
from foreign countries? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI) : A statement show-
ing the important steps taken to check 
smuggling, including the smuggling of 
nylon yam and nylDn cloth, is placed 
on the Table of the Sabha. 

Statement 
Among the important steps taken to 

check smuggling are: systematic col-
lection and follDw-up of information, 
rummaging of suspected vessels and 
aircraft, patrolling .of vulnerable sec-
tions of the coastline and land fron-
tiers and launching of prosecution in 
suitable cases in addition to imposition 
of heavy penalties under the Customs 
Act and confiscation of contraband in 
departmental adjudications. In the 
field of legislation, the Customs Act 
now provides for imposition of heavier 
sentences of imprisonment as a result 



8739 Written AGRAHAYANA 30, 1889 (SAKA) Written 8740 
Answer.: Answe-rs 

of prosecution where the market price 
of the goods seized is more than one 
lakh of rupees. 

AUTONOMOUS UNDERTAKINGS UNDER 
THE MINISTRY OF W.H. & S. 

5307. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of WORKS, 
HOUSING AND SUPPLY be pleased 
to state: 

(a) the number of public sector or 
autonomous corporations established 
under the Ministry; 

(b) the firms of auditors or Char-
tered Accountants which are conduct-
ing their audits since their establish-
ments; and 

(c) the amount paid to them as fee 
upto 1966? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL SINGH): 
(a) Four. 

(b) and (c). A statement is laid on 
the Tabl!' of the House. [Placed in 
Library. See No. LT-2135/67.1 

AUDITING OF A/cs. OF AUTONOMOUS 
CORPORATION UNDER THE PETROLEUM 

AND CHEMICALS MINISTRY 

5308. SHRI ARJUN SINGH BRA-
DORIA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased 
to state: 

(a) the number of public sector and 
autonomous corporations established 
under his Ministry; 

(b) the firms of auditors or charter-
ed accountants who are conducting 
their audits since their establishment; 
and 

(c) the amount paid to them as fee 
upto 1966? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF SOCIAL WEL_ 
FARE (SHRI RAGHU RAMAIAH): 
(a) Fourteen. 

(b) and (c). The information is 
being collected and will be laid on 
the table of the House in due course. 

PuBLIC UNDERTAKINGS UNDER TIlE 
MrNrSTRY OF HEALTH 

5309. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of HEALTH, 
FAMILY PLANNING Al\D URBAN 
DEVELOPMENT be pleased to staR: 

(a) the number of public scctoor 
and autonomous corporations estab-
lished under his Ministry; 

(b) the firms of auditors or char-
tered accountants which are conduct-
ing their audits since their establish-
ment; and 

(c) the amount paid to them as fee 
upto 1966? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMll..Y 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) 
One. 

(b) Messrs. N. D. Kapur and Co. 
Chartered Accountants, New Delhi, 
were appointed auditors of the 
Hindustan Latex Ltd. for the first 
financial year ending the 31st March, 
1967. 

(c) Does not arise. 

AUTONOMOUS CORPORATIONS UNDER 
THE MINISTRY OF FINANCE 

5310. SHRI ARJUN SINGH BRA-
DORIA: Will the Minister of FIN-
ANCE be pleased to state: 

(a) the number of public sector or 
autonomous corporations establ.i8hed 
under his Ministry; 

(b) the firms of auditors or Char-
tered Accountants conducting their 
audits since their establishment; and 

(c) the amount paid to them 
fee upto 1966? 

as 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) There are 8 
public sector or autonomous corpora-
tions with which the Ministry nf Fin-
ance is administratively concerned. 

(b) and (c). A statement is laid on 
the Table of the House. [Placed in 
Library. See No. LT-2136/67.1 
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UTILISATION OF AUTHORISED CCEDIT 

5312. SHRI S. R. DAMANI: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether balance of authorised 
-credit outstanding at the end of Thir~ 

Five Year Plan has been fully utilised; 
and 

(b) if so, the details of such utili_ 
sation by various Ministries? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRr 
MORARJI DESAI): (a) and (b). Out 
of the foreign loans authorised, a 
sum of Rs. 1286.84 crores remained 
undrawn by Government at the end 
of the Third Five Year Plan. Drawals 
during the period from the 1st April, 
1966 to the 30th September, 1967, 
amounted to Rs. 586.49 crores leaving 
a balance of Rs. 700.35 crores against 
those loans. 

Out of Rs. 1286.84 crores mentioned 
above, Rs. 402.01 crores related to 
non-project loans. During the period 
from the 1st April, 1966 to the 30th 
September, 1967 a sum of Rs. 321.36 
crores was drawn out of these loans 
leaving a balance of Rs. 80.65 crores . 
Since amounts from non-project loans 
dre allocated to both the private and 
public sectors and in the puNic sector 
to a large number of departments and 
institutions, Ministry-wise break up 
of drawal is not available. 

The position regarding the project 
loans may be broadly classified Minis-
try-wise, as under:-

S. No. Ministry Balance to be Drawals up to Balance on 
drawn as at the 30th the 
the end of Sept. 1967 1st. Oct. '67 
III Plan 

----
I. Deptt .. If Atomic Energy (Rs. Crofl'S) 

(Power Prrject). 60.84 34.44 26.40 
2. Ministty of Communication. 14.36 14.36 
3. MinistrY of Industrial Develop-

ment & Company Affairs. 180.37 64.07 116.30 
4. Ministry ofirrigation & Power 171. 51 57.16 114.35 
S. Ministry of Petroleum & Chemi-

cals. 43.04 20.63 22.41 
6. Ministry of Railways. 12.84 8.85 3.99 
"7. Ministry of Steel, Mines & 

Metals. 277.22 39.33 237.89 
8. MinistJy of Transport & 

Shipping 27.81 15.52 12.29 
9. Loans un-allocated (mainly 

und~r USSR and East European 
Credits.) 96.84 10.77 86.(,7 

TOTAL 884.83 265.13 619.7J 
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BUDGET ESTIMATES AND ACTUAL 
EXPENDITURE 

5313. SHRI S. R. DAMANI: Will 
the Minister of FINANCE be pleased 
to state : 

(a) the measures that have been 
taken to achieve closer approxixnation 
between budget estimates and actua! 
expenditure; and 

(b) how far the same have succeed-
ed in their objectives? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRf 
MORARJI DESAI). (a) and ,b). 
Continuous ell'orts are made to secure 
closer approximation between budget 
estimates and actual expenditure. 
Among the measures taken may be 
mentioned the setting up of Budget 
and Accounts Cells in the Administra-
tive Ministries to assist in framing 
realistic estimates having regard to 
the commitments and liabilities (for 
which purpose a liability register has 
been prescribed) and to watch the 
progress of expenditure against sanc-
tioned provrsions in order to asscss 
likely savings dnd excesses and ini H_ 
ate remedial action. The estimates 
proposed by the Administrtiva Min-
istries are also subjected to ri'gorous 
scrutiny in the Finance Ministry both 
at the time of framing the Budget 
Estimates and at the time of framing 
the Revised Estimates after taking into 
accoJlnt past experience in the matter 
of spending and as a result of the 
measures taken from time to time, the 
percentages of variations between 
sanctioned grants and actual Revenue 
and Capital expenditure have shown 
a progressive decline during the last 
few years. Ell'orts to further improve 
the estimation will continue to be 
made. 

DIRECTIVES BY REsERVE BANK 

5314. SHRI S. R. DAMANI: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that the 
Reserve Bank has issued directives to 
the Apex and Central Coooerative 
Banks to fu11l1 certain conditions bE'-

fore any credit could be made avail-
able to them; 

(b) it so, the nature thereof; and 
(c) whether the said directives have 

been resented? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) and (b). It is 
not clear what specific directiVe is 
being referred to. However, while 
sanctioning credit limit for any co. 
operative bank, the Reserve Bank 
takes into account its financial condi-
tion, in particular, its audit classifica-
tion and the position regarding over-
dues of advances. 

(c) Government are not aware that 
the Reserve Bank's advice has caused 
any resentment among State and 
Central cooperative banks. 

COMPULSORY STERILIZATION 

5315. SHRI S. M. BANERJEE: Will 
the Minister of HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT be pleased to state: 

(a) whether the scheme of compul-
sory sterilization has been dropped; 
and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR): 
(a) Yes. 

(b) The proposal for making sterili-
zation compulsory in the case of an 
citizens having three or more children 
was made by the Government ot 
Maharashtra but has since been with-
drawn by that Government as the 
public response to voluntary sterili-
zation programme was so encouraling 
that any compulsion in the xnatter 
was considered unncessary. 

PROVISION OF ESSENTIAL SERVICIII TO 
THE mCREASED POPULATION OF Dum 

5316. SHRI M. L. SONDHI: Will 
the Minister of WORKS, HOUSING 
AND SUPPLY be pleased to state : 

(a) whether according to the latest 
estimate, the population of DeIhl at 
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present is about 37 lakhs and in the 
estimate of the Master Plan of Delhi 
it was only 30 lakhs; 

(b) whether it is a fact that the 
Delhi Administration had made 
arrangements for water, electricity, 
etc. for only 32 lakhs; and 

(c) whether Government propose to 
accelerate provision of essential ser-
vices to be commensurate with the 
growth of population? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL SINGH): 
(a) to (c). The information is being 
collected and will be laid on the Table 
of the Sabha in dUe course. 

PAY ScALES OF DRAFTSMEN 

5317. SHRI M. L. SONDHI: Will 
the Minister of WORKS, HOUSING 
AND SUPPLY be pleased to state: 

(a) whether it is a fact that the 
Second Pay Commission recommended 
the revision of pay scale of Grade 
m Draftsmen (Electrical and Civil) 
for persons who are matric and have 
two years experience in the line; 

(b) whether it is also a fact that the 
Second Pay Commission recommended 
a pay scale of Rs 150_240 for persons 
who are in possession of Diploma in 
Draftsmanship and have completed 
apprenticeship for a period of six 
months; 

(c) whether it is a fact that C.P.W.D 
has changed the recruitment rules of 
Grade III Draftsman with qualifica-
tions as stated in part (b) above with 
effect from the 9th September, 1965; 
and 

(d) if so, the reasons for not giving 
the scale of Rs. 150-240 to the existing 
penons of Grade m? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS. HOUSING 
AND SUPPLY (SHRI IQBAL SINGH): 
(a) Yes. 

(b) Yes, 
(c) Yes. With effect from 19th 

August, 1965 recruitment rules of 
grade m DraftsmaD have been revised 

providing for qualifications as in (b) 
above. 

(d) 50% of the posts of Draftsman 
Grade II in the scale of Rs. 150-240 arc 
reserved for promotion ol Draftsmen 
Grade III. Thus there is sufficient 
scope for promotion for the qualified. 
Draftsmen Grade III. 

The duties of Draftsmen Grade III 
are to do simple drawing only. Up-
ward revision of this sCelle is not 
considered necessary. 

RULES FOR RECRurrMENT OF 
DRAFTSMEN 

5318. SHRI M. L. SONDHI: Will 
Minister of WORKS, HOUSING AND 
SUPPLY be pleased to place on the 
Table a COpy of the Recruitment Rules 
of Draftsmen Grade I (El,~ctrical and 
Civil) and state: 

(a) the number of posts in Dralts-
man Grade I and how they are filled 
up; 

(b) whether it is a fac( that Gov-
ernment agreed to fill up cent per cent 
vacancies of Grade I Draftsman by 
promotion from Grade II; and 

(c) if so, the reasons for the non-
implementation of their directive? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL SINGH): 
A copy of the Recruitment Rules of 
Draftsman Grade I (Electrical and 
Civil) is laid on the Table of the 
House. [Placed in Library. See No. LT-
2137/67.] 

(a) and (b). 65, 100% of the posts 
of Draltsman Grade I are to be filled 
by promotion from the Draftsman 
Grade II according to the Recruitment 
Rules. 

(c) At present 61 out of the 65 posts 
are held by officials promoted from the 
Draftsman Grade II. Orders are being 
issued to the elrect that the remaining 
4 posts of Senior Draftsman Grade I 
should also be fI.lled by tho;! promotion 
of Draftsman Grade II. 
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UNAUTHORISED COLONIES IN DELHI 

5319. SHRI M. L. SONDHI: Will 
the Minister of WORKS, HOUSING 
AND SUPPLY be pleased to state: 

(a) whether Government are aware 
that some of the unauthorised colonies 
in Delhi, under Section 4 of the 
Land Acquisition Act which provIded 
only intention to acquire land, took 
undue advantage and indulged in 
malpractices; and 

(b) if 110, the action taken against 
them? 

THE DEPUTY MINIST'1'...R IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL SINGH): 
(a> Yes, Sir. 

(b) The Government can take action 
only when the buyer files a complaint 
that the sale was made to him on 
wrong premises and certain material 
information was withheld from him. 
The Government haVe advised the 
prospective buyers through preS3 
advertisements, cinema slides and 
other media of publicity, not to pur-
chase land without verifying that the 
lay-out plans of the land had been 
passed by the competent authority. 

ADvERTISING BY AUTONOMOUS CORPO-
RATIONS UNDER THE MINISTBY OF 

FINANCE 

5320. SHRI K. N. PANDEY: Will 
the Minister of FINANCE be pleafted 
to state: 

(a) the Advertising agency con-
ducting the pUblicity of public sector 
or autonomous corporations establish-
ed under his Ministry; 

(b) whether it is wholly Indian-
owned; and 

(c) the Commission paid to them 
upto 1966? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SRRI 
MORARJI DESAI): (a) and (b). A 
statement is laid on the Table. [Placed 
i" Lib1'a",. See No. LT-2138/67.] 

(c) The Corporations do not pay 
any conunission to the advertising 
agencies. They pay the advertisement 
agents the normal tariff rates for the 
advertisements booked by them in the 
newspapers. The advertising agencies 
earn their commission, which are 
usually of the order of 15%, from the 
newspaper concerns. 

ADVERTISEMENT BY PuBLIC UNDEIl-
TAKINGS UNDER THE I AND P MINIsTRY 

5321. SHRI K. N. PANDEY: Will 
the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) the number of public sector 
and autonomous corporations estab-
lished under his Ministry; 

(b) the name of the advertisiDJ 
ageney conducting their publicity; 

(c) whether it is wholly Indian-
owned; and 

(d) the amount of commission paid 
to it till 1966? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): (a) 
Two such organisations are function-
ing under the administrative control 
of the Ministry of Irrigation and 
Power viz., the National Projects 
Construction Corporation Ltd., incor-
porated under the Companies Act, 
1956, and the Damodar Valley Cor-
poration set up under the D.V.C, Act. 
1946. 

(b) Neither the D.V.C. nor the 
N.C.P.C. have emploYl'd any adVl·rtis-
ing ageney for cOLluucting t,ublicity. 
They issue only "cl'lssi!l.ed" Rdvertise-
ments. While the advertisements of the 
D.V.C. are re~ased directly to the 
papers, those ot the N.P.C.C. are 
released through the Directorate ot 
Advertisement and Visual Publkity of 
the Ministry of Information and 
Broadcastlni. 

(c) Does not arise. 
(d) Does not arise. 
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ADVERTISEMENT OF PUBLIC UNDER-
TAKINGS UNDER THE MINISTRY OF 

HEALTH 

5322. SHRI K. N. PANDEY: Will 
the Minister of HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT be pleased to state: 

(a) the advertising agency which is 
conducting publicity of public sector 
and autonomous corporations estab-
lished under his Ministry; 

(b) whether it is wholly Indian-
owned; and 

(c). the amount of commission paid 
upto 1966? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) 
No agency is employed. 

(b) and (c). Do not arise. 

ADVERTISING DY AUTONOMOUS CORPO-
RATIONS UNDER THE PETROLEUM AND 

CHEMICALS MINISTRY 

5323. SHRI K. N. PANDEY: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) the advertising age_ncy which is 
conducting the publicity of public 
sector or autonomous corporations 
established undcr his Ministry; 

(b) whether it is wholly Indian-
owned; and 

(c) the commission paid to them 
upto 19881 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): 
(a) to (e). Information is being collect-
ed . and will be laid on the table of 
the House in due course. 

PUBLICITY WORK OF PUBLIC SECTOR OR 
AUTONOMOUS CORPORATIONS UNDER THE 

MINISTRY OF W.H.&S. 

5324. SHRI K. N. PANDEY: Will 
the Minister of WORKS, HOUSING 
AND SUPPLY be pleased to state: 

(a) the advertising agency conduct-
ing the publicity of public sector or 

autonomous corporations established 
under his Ministry; 

(b) whether it is wholly 
owned; and 

Indian 

(c) the commission paid to it till 
1966? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL SINGH): 
(a) The following are the Public 
Sector commercial undertakings under 
this Ministry and the agencies which 
conduct their publicity:-

(i) The Janpath Hotels Limited, 
New Delhi-Messrs. Advertis-
ing and Sales Promotion Com-
pany, New Delhi. 

(ii) Ashoka Hotels Limited, New 
Delhi-Messrs. Newfields 
Advertising (Private) Limited 
and Messrs. Clarion McCann 
Advertising Services Limited, 
New Delhi. 

(iii) National Buildings Construc-
tion Corporation Limited, New 
Delhi-Nil. . 

(iv) Hindustan Housing Factory 
Limited, New Delhi-Messrs. 
Press Syndicate Limited, New 
Delhi. 

(b) All the above-mentioned agen-
cies, except Mess". Clarion MacCann 
Advertising Services, are Indian-
owned. In the Clarion McCann 
Advertising Services, 51 % of the share 
capital is held by Indians and the 
balance by foreign organisation called 
McCann Erickson International Incor-
porated. 

(c) No commission is payable by 
the undertakings to these agencies. 
The practice is that the agencies get 
their commission from the magazines. 
newspapers, etc. which publish the 
advertisements. 

SECRET RESERVES OF COMMERCIAL 
BANKS 

5325. SHRI R. K. AMIN: Will th ... 
Minister of FINANCE be pleaaed to 
state: 

(a) whether it is a fact that com-
mercial banks keep secret reserves; 
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(b) if so, the extent of such reser-
ves; and 

(c) the procedure adopted in not 
,disclosing them in the balance sheets? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) Yes, Sir. 

(b) and (c). Ac~,)rditJg to the prac. 
tices and usages customary among 
bankers, the banks do not disclose the 
extent of secret reserves created and 
maintained by them. 
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STUDY ON GLASS STRUCTURE IN INDIA. 

5327. SHRI SHIVA CHANDRA IRA: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government have made 
any study of the class structure ill 
India from income point of view. 

(b) if so, the percentage and with 
what annual income of the Indian 
population are in the lower, middle 
and upper classes, respectively; and 

(c) how far these classes have 
increased and decreased within the 
Five Year Plans, plan-wise? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) to (c). The 
Planning Commission had appointed a 
committee called "The Committee on 
Distribution of Income and Levels of 
Living" headed by Professor Maha-
lanobis. The Committee in Part I ot 
its report has examined the question 
of income distribution in India. This 
part of the report, which has already 
been placed on the Table of the House. 
contains the avail~bl::! information on 
the subject. 

SCALE OF TAXATION FOR AUTHORS AND 
WRITERS 

5328. SHRI SHIV A CHANDRA JHA: 
Will the Minister of FINANCE b~ 

pleased to state: 
(a) whether there is any scale ot 

taxation for the authors and writers; 
and 

(b) if so, the uehH3 thereof? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) ond (b). No 
special scale ot taxation as such hall 
been provided for authors and writers 
Section 180 of the Income-tax Act, 
1961, however, provides that where 
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the time taken in producing a literary 
or artistic work is more than 12 
months, the income received during 
the previous year in lump sum in 
consideration for the assignment or 
grant of any of the interests of such 
author in the copyright of the work or 
any income by way of royalties or 
copyright fees, receivable in respect of 
that work in a lump sum or otherwise 
will, on a claim by the author, be 
allocated for the purpose of assess-
ment in such manner and to such 
period as may be laid down in the 
Income Tax Rules. 

Rule 9(2) of the Income-tax Rules, 
1982, which relates to the assessment 
year 1962-63 and subsequent years. 
lays down a procedure of assessment, 
the effect of which is that the tax 
payable by the author of a literary or 
artistic work in respect of the income 
referred to in Section 180 of the 
Income-true Act, is limited to the 
amount of tax whi.::h would have been 
chargeable if the relevant income had 
been allocated in equal proportions 
over a period of three years commenc-
ing from the year in which the income 
is received or is receivable. How-
ever, the tax calculated on this basis 
lor the second or third year is charged 
in advance in the first year itself. 

INDIAN CAPITAL INVESTED ABROAD 

5329. SHRI SHIVA CHANDRA JHA: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that Indian 
capital has been invested abroad; 

(b) if so, the names of the countries 
and the amount invested, countrY-
wise, and the names of the parties who 
have invested the capital; 

(c) the profit which comes to India 
per year from these investments 
abroad; and 

(d) the average rate of profit from 
these foreign investments of India 
capital vis-a-vis the rate of proftt 
earned by the Indian capital inside 
the country. 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) Yes, SiI'. 

(b) A statement is laid on the 
Table of the House giving the country-
wise details and names of business 
houses where approvals have been 
granted so far. [Placed in Library. 
See No. LT-2139/67.J 

(c) and (d). Most of the projects 
are newly approved and are in various 
stages of implementation They have 
not yet reached the stage when theY 
can earn profits. Hence data is not 
available to compare the rates of 
profits earned abroad with those 
obtaining in similar fields of invest-
ment in India. 

Loss SUFFERED BY PUBLIC SECTOR 
UNDERTAKINGS 

5330. SHRI D. N. PATODIA: 
SHRI S. K. TAPURIAH: 

Will the Minister of FINANCE be 
pleased to state: 

(a) the total amount of loss suft'er-
ed by the Public Sector Undertakings 
during the last five years; 

(b) the break-up of the loss in res-
pect of steel, coal and fertilizer units; 

(c) the units where the losses are 
continuing for over three years; and 

(d) the remedial measures taken in 
respect of these units and the results 
achieved so far? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) Of the Run-
ning Concerns, Hindustan Steel Ltd., 
had not been fully commissioned dur-
ing 1961-62. This Company incurred 
losses aggregating Rs. 28.70 crores 
during 1962-63 and 1963-64, the fi-:st 
two years of operation; but earned a 
total profit of Rs. 3.76 crores during 
1964-65 and 1965-66. 

All Running Concerns, other than 
Hindustan Steel Ltd., made a net 
profit totalling Rs. 66.09 crores during 
1961-66. 
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Regarding 1966·67 certain enter-
prises are yet to close their annual 
aCClOUllts. The position about perfor-
mance during this year would be 
avait..ble only thereafter. 

(b) The position regarding Hindus-
tan Steel Ltd., the only Running 
Concern in steel industry is indicated 
above. In the coal and fertilizer 
sectors there was net profit totalling 
Rs. 0.29 crores and Rs. 5.53 crores 
respectively during 1961-66. 

(c) The National Buildings Cons-
truction Ltd. incurred losses in the 
years 1963-66. 

(d) The working of all units in the 
public sector is kept constantly under 
review, and every effort is made to 
check the losses and increase profit-
ability. 

DHEWARAN THERMAL STATION 
(GUJARAT) 

5331. SHRI R. K. AMIN: Will the 
Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether it is a fw:t that the 
site of Dhewaran Thermal Station in 
Gujarat State was selected without 
proper enquiry; 

(b) whether it is also a fact that at 
present the silting of river Mahi inter-
rupts the working ot this thermal 
station; 

(c) whether Government propose to 
conduct a thorough enquiry 'in this 
matter; and 

(d) if 50, the details thereof? 

THE MINISTER OF IRRIGATION 
AND POWER (DR K. L, RAO): 

(a) No; Sir. 
(b) Higher silt content during mon-

soon and floods in Mahi river occa-
sionally chokes cooling water circulat_ 
ing system of the power station. How-
ever, steps are being taken to elimi-
nate this trouble. 

(c) and (d). Since problems being 
faced by the power station are fully 
known and remediaL measures are 
also being taken, no further enquiry 

into the matter is considered neces-
sary. 

AIR POLLUTION IN DELHI 

5332. SHRr HARDAYAL DEVGON: 
Will the Minister of HEALTH, 
F A1IILY PLANNING AND URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Government are 
aware that air pollution in Delhi ill 
on the increase and is posing a serious 
threat to the health of people; and 

(b) if so, the action proposed to be 
taken by Government to deal with 
this menace? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): <a> 
and (b). The infnl'metio!l is being 
collected and will be laid down on the 
table of the Sabha. 

UPPER KRISHNA PROJECT 

5333. SHRI M, N. NAGHNOOR : 
Will the Minister of IRRIGATION 
AND POWER be pleased to st.ate: 

(a) whether Government of }lysore 
have been making repeated l'fqUestB 
to the Central Government for finan-
cial assistance to take up 'Upper 
Krishna Project'; and 

(b) if so, whether Government have 
taken any decision in this regard? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO) : (a) 
Yes; Sir. 

(b) In view of the outlay on this 
project being very limited, on account 
of financial constraints no earmarked 
Central assistance is being given for 
this Project at present. 

MYSORE PROJECTS 
5334. SHRI M. N. NAGHNOOR: Will 

the Minister ot IRRIGATION AND 
POWER be pleased to state: 

(a) whether it is a tact tnat a 
number of irrigation s~hemes have 
been sent by the Government of 
Mysore to the Central Water & Power 
Commission for technical clearance; 
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(b) if so, the action taken by Gov-
ernment thereon and the reasons for 
delay in giving dearanl'e; 

(c) whether it is also a fact that 
Hemavathy, Harangi, Ghataprabha 
(stage III) and Karanja projects were 
also sent for technical clearanCe and 
they are still pending; and 

(d) if so, the reasons therdor? 

THE MINISTER OF IRRiGATION 
AND POWER (DR. K. L. RAO) : (a) 
and (b). A statement i3 iaid on the 
Table of the House. [PLaced in Lib-
rary. See No. LT-2140/67.] 

(c) Yes, Sir. 

. (d) Inter-State aspect~ of Hemava-
thi and Harangi projects betwE'en ·..he 
Governments of Mysore and Madras 
are still to be finalised Proj ects 
reports of Ghatabl'abha State III and 
Karanja, have been received and are 
under examination. 

KOVNA HVDRO-ELECTIC PROJECT 

5335. SHRI M. N. NAGHN00R: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether it is a fact that the 
Government of Maharasht.·a are 
already going ahead with stage In of 
the Koyna Hydro-electrk Project; 

(b) whether this has been apP'ovec! 
by Government; 

(c) whether it is also a fact that the 
Koyna Reservoir has a total ~torage 
of ahout 100 TMC ft. and the diver-
sion to the West as approved by 
Government is only 67.5 TMC ft.; and 

.( d) if so, how it is being ensured 
that only the agreed and not ex~ess 
quantity of water is being diverted 
to the West? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RACI) : (a) 
and (b). Yes, Sir. 

(c) The storage capacity of Koyna 
Reservoir is 98 TMCFT. The diver-
sion to the West as approved by the 
Government of India is 67.5 TMCFT 
PlU' annum. 

(d) The State Government has 
been requested to ensure that the 
utilisation of water in the Koyna 
Project Stages I & II does not exceed 
the approved limit. 

PER CAPrrA INCOMB 

5336. SHRI VIRENDRAKUMAR 
SHAH: Will the Minister of FIN-
ANcE be pleased to state: 

(a) the per capita income in the 
country in each of the years since 
1960-61 at 1960-61 prices and at the 
latest 1966-67 prices respectively; 

(b) the net and gross increase in 
the per capita national income during 
the period between 1960-61 and 
1966-67; and 

(c) the average annual increase in 
per capita income during the above 
period and how it compares with 
average annual increase in the per 
capita national income during 1950-51 
to 1959-60? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) and (b). 
Estimates of per capita income as 
available in the Central Statistical 
Organisation's publication "Estimates 
of National Product (Revised Series)" 
for the years 1960-61 to 1966-67 at 
both current and 1960_61 prices are as 
follows: 

Par Capita Income (R$) 

Current 
prices 

------
1960-61 310.0 
1961-62 322.3 
1962-63 332.9 
1963-64 376.1 
1964.65(p) 427.1 
1965-66(P) 430.1 
1966-67(Q) 481.5 

PerCt!n-
tage 
increase 

4.0 
3·3 

13·0 
13.6 
0·7 

12.0 

1960-61 Pero::n-
Prices tagee 

increase/ 
de..reasc 

310.0 
316,0 1..9 
314.2 (-)J.6 
323.4 2.9 
339.2 4.9 
315.3 (-)7.1 
313.1 (-)0.7 

(P) Preliminary estimate. 
(Q) Quick estimate. 

(c) The average annual increase in 
per capita mcome, in real terms, 
works out to 0.2 per cent batween 
1960-61 to 1966-67 as compared to an 
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average annual increase of 1.4 per 
cent during 1950-51 to 1959-60. 

RECRUITMENT IN PuBLIC SEcTOR 

5337. SHRI JYOTIRMOY BASU : 
Will the Minister of FINANCE be 
pleased to state: 

(a) the total number of persons 
recruited by the public sector during 
1964-65; 

(b) how many of them were recruit-
ed through the Employment Ex-
changes; and 

(c) how many of them came on lien 
from Government establishment? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) to (c). The 
information is be}ng collected and 
will hf- placed on the Table of the 
House as soon as possible. 

IMPHAL CIVIL HOSPITAL 

5338. SHRI M. MEGHACHANDRA: 
Will the Minister of HEALTH, 
FlAMIT..Y PLANNING AND URBAN 
DEVELOPMENT be pleased to state: 

(a) the number of specialist Grade 
posts in the Imphal Civil Hospital of 
Manipur and the names of Doctors 
holding the said posts; 

(b) whether Government propose to 
up!(rade the Eye ENT. posts to 
specialists grade posts in order to 
improve the prospects of specialist 
grade doctors in Eye and ENT Depart-
ment? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) 
The following posts are included in 
the Specialists Grade of the Central 
Health Service at the Civil Hospital 
Imphal. The names of the incum-
bentB are shown against each:-

Designation No. Name of tbe 
doctor 

I. Medical Superin- I Vacant. 
tendent 

1- Surleon 

3. Physician 

I Dr. Laifunaham 
Nanda Babu Roy. 

I Dr. Pukbrambaal 
Kumud Sinsb. 

4. Radiologist 
5. Anaesthetist 
6. Gynaecologist & 

Obstetrician 

I Vacant. 
I Vacant. 
I Dr. (Kum) Soib"m 

ChaobiDevi. 

6 

(b) In view of the present financial 
strigency a ban has been imposed 
upon the upgrading of the scale of 
pay of the posts. The proposal will 
be duly considered when the ban is 
removed. 

INSURANCE FOR INDIAN SHIPPINC 

5339. SHRI G. S. MISHRA: Will 
the Mini~ter of FINANCE be pleased 
to state: 

(a) whether the insurance a~ge­
men! by the Life Insurance Corpora_ 
tion is available for all kinds of 
Indian Shipping; and 

(b) if not, the reasons thereot? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF F'INANCE (SHRI 
MORARJI DESAI): (a) and (b). 
Marine Hull insurance in respect of 
hUll-machinery, freight disbursements 
etc. of Indian vessels is bemg trans-
acted by the Life Insurance Corpora-
tion. Shipowners' requirements for 
protection and indemnity cover for 
crew and third party are not, how-
ever, covered by the Corporation, as 
those are considered outside the 
normal scoPe of marine insurance. 

APPOINTINC OF GENERAL MANAGERS AS 
CHAIRMEN OF BANKS 

5340. SHRI SUBRA VELU: Will the 
Minister of FINANCE be pleuecl to 
state: 

(a) whether Government are aware 
that General Managers of a few Banks 
have been made Chairman of their 
respective Banks after he made an 
announcement sometime ago that Gov-
ernment propose to bring a Bill for 
change in the working of Banks in-
stead of nationalisation; and 

(b) if so, Government's 
thereto? 

reaction 
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THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) Yes, Sir. A 
few banks have appointed their chief 
executive officers as their wholetime 
Chairman. 

(b) This is in consonance with the 
Government's policy relating to social 
control over banks. 

RAm ON OFFICES OF JUTE SHIPPERS IN 
CALCUTTA 

5341. SHRI HIMATSINGKA: Will 
the Minister of FINANCE be pleased 
to refer to the reply given to Starred 
Question No. 364 on the 30th Novem-
ber, 1967 and state: 

(a) whether the investigations in 
respect of the three other firms which 
were also raided and searched by the 
Calcutta Customs have since been 
completed; and 

(b) iIf so, the result of the investi-
gations and which are being prosecut-
ed? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) The investi-
gations in respect of these three ftrm~ 
are still in progress. 

(b) Does not arise. 

INCOME TAX EVASION ON SALE OF FILMs 

5342. SHRI YASHPAL SINGH: 
Will the Minister of FINANCE be 
pleased to refer to the reply given to 
Unstarred question No. 2574 on the 
30th November, 1967 regarding 
Income-tax evasion on sale of films 
and state: 

(a) the names and other details of 
the parties whose execution of deed, 
at lesser value in respect of sale of 
films has come to the notice of Gov-
ernment; and 

(b) the action taken in the matter? 
THE DEPUTY PRIME MINISTER 

AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI) : 

--------~--~~----------------------------------Name of producer 

(a) (i) Prasad Production 
(ii) Satya Movies 

(iii) A. V. M. Limited 
(iv) Sembi Traders 
(v) Rajendran Pictures 

(vi) Vijayalakshmi Pictures 

(b) Steps are being taken to conSl-
der the on-money in the assessments 
of parties concerned. 

PROJECTS IN COLLABORATION WITH 
FOREIGN COUNTRIES 

5343. SHRI G. S. MISHRA: Will 
the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether it is a fact that fo~ 
number of projects, like Korba and 
Satpura Thermal Projects in Madhya 
Pradesh, the work was initiated with 
foreign assistance and loan negotiated 
and the major equipment! ordered 
without waiting for technical c1eftI-
ance and formal approval of the 
Planning Commission; 

Name of Film 

IruvarUliam 
Diva Thai 
KaJpagam 
Dharmam Thala; Kakkum 
Alii 
Navarathri 

Amount of 
on-money 

RI. 
1,00,000 

34,000 
20,000 
75,000 
20,000 
16,000 

(b) whether it is also a fact that 
for the expansion of Pathlatu, Handua-
ganj Projects etc. the imports from 
USSR are being considered without 
looking into indigenous capacity; and 

(c) if so, the reasons therefor? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): (a) 
An illustrative list of thermal or 
hydro-electric projects for which 
orders for plant and machinery were 
placed pending formal clearance anrl 
approval of tr.t! final project report 
was indicated in reply t.o Lok Sabha 
Unatarred Question No. 7090 on 27th 
July. 1967. In respect of Korba Pro-
ject Stage II. work was initiated, 
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-agreement with USSR for supply of 
~quipment entered into and orders for 
equipment placed, after the project 
was approved by the Planning Com-
mission in 19('1. Preliminary works 
on Satpura Project were mitiated after 
clearance by the Planning Commission 
in September, 1962. The loan arral')g-
ments and procurement of maJor 

(b) No, Sir. 
(c) Post-tender negotiations is not 

encouraged by Government where post 
tender negotiation is inescapable, the 
decision to hold the sal'1e is always 
taken at a very high level. 

Late tenders ue also r:l>t Nnsider~d 
as a rule, except when it is in t:lC 
interest of encouraging indigencus 
production and/or where the,e is lack 
of adequate competition. 

equipments were finalised by thc 
Government of India prior to final 
sanction of the project by the 
Planning Commission in October, 1963. 
No major equipments in respect of 
the project were ordered prior to 
approval by th.? Planing Commission 

SEIZURE OF CONTRABAND GOODS 

5345. SHRI R. BARUA: Will ~he 
Minister of FINANCE be pleased to 
refer to the reply given to L'nstarred 
Question No. 2541 on the 30th Novem-
ber, 1967 regarding seizure of contra-
band goods in the last week of Nov-
ember, 1966 and state the details of 
the fums in Bombay and Calcutta to 
whom the notices were served? 

(b) The generating plants for 
Pathratu (2Xl00 MW) and Hardua-
ganj (2X55 MW) Extension Projects 
are being obtained from indigenous 
suppliers. 

(c) Procurempnt of major equip-
ment for Satpura Project was initiated 
prior to formal approval of the pro-
ject by the Planning Commission, in 
order to avail of advantageous foreign 
assistance available. 

OBJECTIONS AGAINST CONTRACT SYSTEM 
OF DGS&D 

5344. SHRI G. S. MISI1RA' Will the 
Minister of WORKS, HCllSING AND 
SUPPLY be pleased to state: 

(a) whether it is a fact that various 
trade associations ha\'c seriously 
objected to the practice currently 
going in the Directorate General of 
Supplies and Disposals of concluding 
contracts by cillling the tenders firs~ 
from the firms and then calling the,m 
for negotiations and distributing the 
'Cards; 

(b) whether it is also a fuct thR.t 
these associations have objected 
the calling of late tenders on th~ 
plea of availing the lowel price; and 

(c) if so, the reaction of Govern-
ment thereto? 

THE DEPUTY MINIS'rER IN THF. 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL 
SINGH: (a) Some Trade Associations 
have represented against post-tender 
negotiations. 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): The firms in 
Bombay and Calcutta to whom show 
cause notices were served are:-

1. Messrs Chandulal Kushal Chand, 
221, Mumbadevi RO:lIl, Bom-
bay_2; and 

2. Messrs Chunilal Damani, 72, 
Monohar Das Street, Calcutta·7. 

VIOLATION OF DELHI MASTER PLAN BY 
NEW DELHI MUNICIPAL COMMITTIIZ 

5346. SHRI RAM SWARUP: Will 
the Minister of HEALTll, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT be pleased to state: 

(a) whether Government's attention 
has been drawn to the news-item 
appearing in the Times of India of the 
1st December, 1967 to the el!ect that 
the New Delhi Municipal Committee 
has been granting sanctions against 
the provisions of Master Plan. in spite 
of the objections raised by the Town 
PJjanner, and Land Development 
Oftlcer; 

(b) if so, the action taken by Gov-
ernment thereon; 
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(c) whether other similar sanctions 
by the New Delhi Municipal Committee 
against the spirit of development 
schemes under the Master Plan, 
besides building plans, have come to 
the notice of the authorities; and 

(d) if so, the action taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) 
and (b). On an enquiry made from 
the Delhi Development Authority, 
Town and Country Planning Organi-
sation and Land and Development 
Officer by the New Delhi Municipal 
CommitlJee to indicate specific cases 
in which they had any objections, the 
cases mentioned in the annexure were 
cited. The actual position in respect 
of these cases is indicated against 
each. All these cases had, however, 
been settled in consultation with the 
representatives of the Delhi Develop-
ment Authority and the Town and 
Country Planning Organisation or had 
the specific approval of the Lt. Gover-
nor. 

(c) No. 
(d) Does not arise. 

ANNEXURE 

Position regarding cases cited b1l DDA 
and TCPO 

1. TempoTaT1I Stalls on Irwin 
Rond.-All that has been done is to 
shift a number of stalls from the side 
of the Hanuman Temple to the road 
berm on the opposite side. Not one 
stall has been added. 

2. Construction of Kiosks fOT fruit 
vendors.-This is a programme which 
has been appreciated by all sections 
of people and the Press. Not one new 
hawker has been added. Those who 
used to stand- with Rehris/cycles have 
been asked to sit in properly built 
kiosks. Sites for all these kiosks were 
selected in consultation with S.P. 
Tr/lffic and representatives of the 
TCPo. Lt. Governor was also shown 
most of these sites. 

3. Construction of a snack bar in 
the piot opposite RegaL Ci7lema.-It is 
a temporary arrangement pending 
construction of an underground gar-
age. The matter !has been referred 
already to the Lt. Governor and the 
Chief Town Planner. The Construc-
tion work herein also was started only 
after the technical Committee of the 
DDA had approved the project. 

4. Permission gTanted to the cons-
truction made by Indian Coffee Hov.se 
in the Theatre Communication Build-
ing.-This has been allowed, on a 
special leave, by the Chairman, DDA. 

5. Inadequate parking in the multi-
storeyed gaTage project (near Super 
Market) .-Chief Town Planner has 
himself certified that the parking pro-
vided is adequate. 

6. Inadequate parking for the Fruit 
Market) .-Chief Town Planner has 
sary parking has been provided in the 
plot adjacent to the building. Even 
for the Emporia to be built on this 
road there is no separate parking for 
each plot. Only an area has been 
earmarked for general parking. 

7. Development Works in Lodi Gar-
dens.-The intention is to maintain 
the existing topography of the park 
and also to make it as quiet as possi-
ble. Action has, therefore, been taken 
to: 

(a) stop the entry of cars into the 
park; 

(b) provide proper parking sites 
outside the gate (car park, 
cycle stand, scooter park). 

VALUE OF PLOTS IN GOLE MARXJ:T 
AlIEA, NEW DELHI 

5347. SHRI RAM SWARUP: Will 
the Minister of WORKS, HOUSING 
AND SUPPLY be pleased to state: 

(a), the present market value of 
residential and commercial lands per' 
acre in Gole Market Area, New Delhi. 
as per records of the Land and Deve-
lopment Office; 

(b) whether the same has enhanced 
during the last 12 years; and 
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(c) whether Government propose to 
lay on the Table a statement of such 
enhancemf>nt in values with dates? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL SINGH): 
(a) The present day market value of 
land for residential purposes range 
from Rs. 100/- to Rs. 1501_ per square 
yard and for commercial purposes 
from RE. 200/- to Rs. 400/- per square 
yard. 

(b) and (cl. A statement showing 
market value of land im Gole Market 
Area during the last 12 years is laid 
on the Table of the House [Placed in 
Library. See No. LT-2141/67.J 
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DELHI CHIEF COMMISSIONER'S OFFICE 
COOPERATIVE HOUSE BUILDING 80crETY 

5349. SHRI R. BARUA: 
SHRI ARJUN SINGH BHA-

DORIA: 

Will the Minister of WORKS, 
HOUSING AND SUPPLY be pleased 
to state : 

(a) whether land was allotted to 
Delhi Chief Commissioner's Office 
Cooperative House Buildmg Society, 
on G.T. Road, near Subzi Mandi and 
Gurki Mandi, Delhi about ten years 
ago; 

(b) if so, at what price this land 
was allotted to the employees of 
Delhi Administration; 

(c) whether it is fact that most of 
the members instead of consnlcting 
their houses sold the plots at very 
high prices; and 

(d) if so, the rules under which 
they were permitted to sell the land? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL SINGH): 
(a) Land was acquired by the Delhi 
Administration for thE: Society. 

(b) The Society was to pay the cost 
of acquisition as payable under the 
Land Acquisition Act, 1894. 

(c) Government have no such in-
formation. 

(d) The terms and conditions of the 
agreement executed with the Society 
under section 41 of the Land Acquisi-
tion Act, 1894, did not contain any 
restrictive provision regarding sale of 
land by the members of the coopera-
ti ve society. 
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'TAX EXEMPTION TO SCHEDULED 
TRIBES OF ASSAM 

5351. SHRI RUPNATH BRAHMA: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that the 
people belonging to the scheduled 
tribes in the hill districts of Assam 
are exmpted from payment of Income 
Taxes and Sales TaJres; and 

(b) if so, whether the same facility 
and exemption has been extended to 
the scheduled tribes people living in 
the plain districts of Assam? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) Yes, Sir. 
Members of Scheduled Tribes as 
defined in claUse (25) of Article 366 
o()f the Constitution, residing in the 
tribal area within the State of Assam 
as specified in Part A or Part B of the 
Table appended to paragraph 20 of the 
Sixth 'Schedule to the Constitution, 
are exempted from payment of income· 
tax subject to the conditions laid down 
in section 10(26) of the Income-tax 
Act, 1961. 

Sales tax is a State subject and the 
Government of India have no infor-
mation whether the Government of 
Assam have granted exemption from 
sales tax to the membe!-s of Sche-
duled Tribes. 

(b) No, Sir. 

VICTIMISATION OF WORKERS OF ONGC 

5352. SHRI HARDA Y AL DEVGUN : 
Will thP Mini9ter of PETROLEUM 
AND CHEMICALS be pleased to 
state : 

(a) whether Government are aware 
that the management of the Oil & 
Natural Gas Commission is victimis-
ing the workers who had gone on 
strike in September, 1967: 

(b) whether the management have 
also granted advance increments to 
Class I and II officers and some of the 
employees of Class II and IV who had 
not participated in the strike; and 

(c) if so, on what grounds and the 
action taken to stop victirnisation of 
workers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): 
(a) No, Sir. 

(b) and (c) Two advance increments 
were given to employes on pay scales 
upto Rs, 700--1250 and the staff who 
manned production installation and 
kept oil production going during the 
strike in the Western Region. Simi· 
larly, employees who rendered auxili-
ary services outside the sphere of 
their normal duties and all other stat'f 
in the Western Region and Dehra 
Dun who attended to their duties 
during the strike period were given 
one advance increment. As there has 
been no victimisation, the questing of 
stopping it does not arise. 
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DRAINAG~ SCHEME OF MANGALORJ: 
MUNICIPALITY 

5355. SHRI LOBO PRABRU: Will 
the Minister of HEALTH. FAMILY 
PLANNING AND URBAN DEVELOP-
MENT be pleased to state: 

(a) the progress made in the drain-
age scheme of Mangalore Municipality 
and the expenditure incurred thereon 
so far; 

(b) when it is likely to be comple-
ted; and 

(c) whether Government propose to 
hold an inquiry into the causes of the 
delay in the completion of this sche-
me? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH.. FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) 
Mangalore Underground Drainage 
Scheme was approved for execution 
under the National Water Supply ed 
Sanitation Programme (Urban) at an 
estimated cost C1l Rs. 143 lakhs in 
July. 1962. The State Government ba~ 
incurred an expenditure C1l RB. 11..01 
lakhs upto the end of June. 196'7. 
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(b) InformatJon is being collected 
from the State Government and will 
be laid on the Table of Sabha when 
received. 

(c) No. The execution of the scheme 
is the responsibility of the State 
Government. 

PUMP SETS IN SOUTH KANARA DISTRICT 

5356. SHRI LOBO PRAIlHU; Will 
the Minister of mRIGATION AND 
POWER be pleased to state: 

(a) the number of applications for 
electric connections for pump set~ 
pending the South Kanara District. 
due to non-availability of transformers, 
wires and other equipments: 

(b) whether Government propose to 
make available transformers. wires 
and other equipments reported to be 
short; 

(c) whether the Centre will make 
pump sets available on hire purchase 
to all those who can furnish necessary 
security; and 

(d) if so, the number involved 
according to the applicatioll" pending? 

THE :MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): (a) 
and (b) The Mysore State Electricity 
Board have reported that there is no 
difficulty regarding conductors, trans-
formers, poles, etc., for program-
med works on electrification of pump 
sets in South Kanara District. Work 
is in progress in respect ot 105 esti-
mates already sanctioned covering 
1359 applicants. Schemes covering 83.i 
applicants have been sanctioned but 
not yet taken up becaUSe of paucity 
of funds. The progrp.ss achieved from 
1-4-1967 to end of November, 1967, is 
776 pump sets energised. The target. 
of 1500 pumpsets to be encrgised from 
1-4-1967 to 31st March, 1968, will be 
achieved. 

(c) There is no scheme IIccording to 
which the Centre directly makes avail-
able pumpsets on hire-purchase. There 
is a ,scheme, however, according to 
which the Mysore State Cu-operative 

Apex Bank will make pumpsets avail-
able on hire-purchase system after 
getting feasibility certificates from the 
Mysore State Electricity Board. 

(d) 200 applications requestmg for 
issue of pumpsets on hire_purchase 
system are pending with the tehs!ldars 
for loan sanction. 

RATE OF INTEREST CHARGED BY STATE 

BANK FROM TILE FACTORIES 

5357. SHRI LOBO PRABHU: Wll 
the Minister of FINANCE be plea~ 
to state: 

(a) the rate of interest charged by 
the State Bank of India from Tile 
factories, which have been classified 
as small-scale industries; 

(b) the reasons why only two out 
of 65 factories in the South Kanara 
Distric-t have taken loans from the 
State Bank of India, while others de-
pend on commercial banks which 
charge much higher rates of interest; 
and 

(c) the reasons for the failure of 
the State Bank of India to serve the 
Tile industry? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SURI 
MORARJI DESAI): (a) 

(i) Against the pledge of goods under 71 % 
lock and key 

(ii) Facto! y type of advances where 
the cost of the godown keeper is 
borne by the borrower. 81 % 

(iii) FactOlY type of advances where 
the cost of the godown keeper 
is bolne by the bank 8i% 

(iv) Other advances generally. 8i % 
(v) Term loans. 9% 

(vi) Instalment credit loans. 9i % 
(b) and (c) Many of the units have 

borrowing arrangements with other 
local banks for a long time or have 
adequate resources of their own. 
However those units that approached 
the State Bank for credit facllities 
hlive been granted financial accom-
modation under its llberalised ~e 
of financing small-Bcale industries. 
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INCLUSION OF 'BHUYAN' OF OrusSA IN 
SCHEDULED ThroES 

5360. SHRI G. C. NAIK: Will the 
Minister of SOCIAL WELFARE be 
pleased to state: 

(a) whether it is a fact that the 
'Bhuyan' in Orissa have been includ-
ed in the list of Scheduled Tribes 
while they have not been included 
in the list of Scheduled Tribes in 
Bihar; 

(b) if so, the reasons therefor; and 

(cl the steps Government propose 
to take their inclusion in the list of 
Scheduled Tribes? 

Answt'r~ 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF SOCIAL 
WELFARE (SHRIMATI PHULRENU 
GUHA): (a) Bhuyan is treated aa a 
Scheduled Tribe in Orissa and as a 
Scheduled Caste in parts of Bihar. 

(b) and (c). The community does 
not satisfy the criU!ria for being trea-
ted as a Scheduled Tribe in Bihar, 
where they are at a more advanced 
state of social in tegra tion. 

WATER SUPPLY ScHEME AT BARBIL 
(ORISSA) 

5361. SHRI G. C. NAIK: Will the 
Minister of HEALTH, FAMILY 
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state: 

(a) whether it is a fact that the 
water supply scheme of Barbil 
(Ori.o;sa) Notified Area Council is 
hindered due to the obstruction put 
forth by the RaHway authorities is 
not allowing the passage of the water 
pipe under the Railway line; 

(b) whether the Public Health De-
partment of the Government of Orissa 
or the Notified Area Council of Bar-
bi! have approached the Railway 
authorities in this regard; and 

(c) if so, the decision taken into 
the matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP_ 
MENT (SHRI B. S. MURTHY): (a) 
to (c) Information is being collected 
from the State Government and will 
be laid on the Table of the Sabha 
when received. 

REVISION OF PAY SCALES OF 
MANIPUR HEALTH DEPART-

MENT STAFF 

5362. SHRI M. MEGHACHANDRA: 
Will the Minister of HEALTH. 
FAMILY PLANNING AND URBAN 
DEVELOPMENT be pleased to state: 

(a) whether Government. have 
sanctioned the revision of pay scales 
of the Matron, tailors and mechanics 
in the medical and Health Depart-
ment at Maniput"r 

\ 
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(b) whether it is a fact that the 
revision of pay of the Matrons has 
been given retrospective effect from 
the 1s~ July, 1959 while the other 
two categories were given only pros-
pective e1fect; and 

(c) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) 
to (c) The information is being col-
lected and will be laid on the table 
of the Sabha when received. 

IMPLEMENTATION OF GADGIL ASSURAN-
CES IN RESPECT OF DISPLACED PERSONS 

IN DELHI 

5363. SHRI G. Y. KRISHNAN: 
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to 
state : 

(a) the number of cases covered 
by the Gadgil Assurances which are 
under the jurisdiction of Land and 
Development Office; 

(b) the number of such cases whose 
occupation on unauthorized land has 
been regularized; and 

(e) the number of cases where al-
ternative accommodation has been 
provided by the Land and Develop-
ment Office? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL 
SINGH): (a) Twelve. 

SOCIAL WELFARE ADVISORY BOARD 
ORISSA 

5364. SHRI D. D. JENA: Will the 
Minister of SOCIAL WELFARE be 
pleased to state: 

(a) whether it is a fact that the 
present Chainnan of the Orissa State 
Social Welfare Advisory Board, Bhu-
baneswar has been holding the office 
of the Chairman since he 27th May, 
1960. 

(b) if so, whether it does not con-
travene the rules in this regard; and 

(c) the steps being taken to follow 
the rules in this case? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMA TI PHULRENU 
GUHA) : (a) Yes, Sir. 

(b) Does not arise as the rules are 
still in the draft stage, awaiting 
finalisation. 

(c) DoE'S not arise. 

MODERN PLANNER/RASHMI 
ESTATES, NEW DELHI 

5365. SHRI J. II. PATEL: Will the 
Minister of WORKS, HOUSING AND 
SUPPLY be pleased to state: 

(a) whether Government have 
received any complaint about the 
activities of Modem Planners/Rashmi 
Estates, Connaught Place, New Delhi; 

(b) whether it is a fact that they 
are engaged in illegally 'purchasing 
and disposing of lands for housing 
and industrial purposes; 

(c) whether any enquiry has been 
ordered into this complaint; and 

(d) if not, the reasons therefor? 

(b) and (c). In the Master Plan of 
Delhi. the land under unauthorised 
occupation of these squatters is ear-
marked for roads, parks and educa-
tional institutions and as such the un-
authorised occupation could not be re-
gularised Altemative Ilccommoda-
tion under the Jhuggies and Jhopries 
Removal Scheme was offered to eleven 
ou~ of the twelve squatters, which, 
however, was not accepted by them. 
In the twelfth case also, the ofter of a 
smaUer plot at the existing site was 
not aecep~ ,,~ the'squatter. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL SINGH): 
(a) Yes, Sir. 

j 

(b) to (d) The complaints have been 
referred to Delhi Police for investi-
gation and action, if necessary, agamst 
the colonisers under appropriate pro-
visions of the law. 
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PALE OIL 

5369. SHRI G. S. MISHRA: 
SHRI BABU NATH SINGH: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state : 

(a) the lotal quantity of pale oil 
sold out by the Indian Oil Corpora-
tion annually to various private parties 
and the names of those parties; 

(b) whether any check is made by 
Goverrunent to find out the use of 
this oil by thoae parties; and 
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(c) if so, how and the steps taken 
to see that it is not used for adultera-
tion purposes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): 
(a) During the period from Novem-
ber, 1966 to October, 1967, the Indian 
Oil Corporation sold about 13,000 
tonnes of Pale Oil. 

(c) The revenue collected during 
the current financial year uptQ 30-11-
1967 under the various heads referred 
to in the reply to part (a) above is 
Rs. 1346.98 crores (the figures of 
revenue from Customs and Union 
Excise duties included in this sum for 
the month of November, 1967 being 
provisional). 

(d) The revenue collected during 
the corresponding period in the finan-
cial year 1966-67 was Rs. 1326.24 

The names of the various parties crores. 
are being collected and will be laid 
on the Table of the House in due 
ceurse. 

(b) and (c). Although no check h 
kept on the use of the oil by the 
recipients, the Indian Oil Corporation 
releases stocks to processors of petro-
leum products only and not to general 
traders. 

SHORTFALL IN REVENUE COLLECTION 

5370. SHRI C. JANARDHANAN: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Centre's revenue 
collections have fallen short of ex-
pectations in the current year; 

(b) if so, the reasons therefor; 
(c) the total revenue collected sO 

far in the current year; and 
(d) how this compares w~th the 

collections in the corresponding period 
in the last year? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRl 
MORARJI DESAI) : (a) The revenue 
from Customs, Union Excise Duties, 
Income-Tax (including Corporation 
Tax), Wealth Tax, Expenditure Tax, 
Gift Tax and Estate Duty collectled 
during the first 8 months of the current 
financial year is less than the pro rata 
expectation of Rs. 1659.46 crores for 
the same period (based on the Budget 
Estimates made at the time of Fin-
nance No. II Act, 1967). 

(b) A statement giving reasons for 
the variations in the Central Revenues 
collected so far is annexed. 

Statement 

Direct Taxc3 

Generally the revenue collection 
from direct-taxes is proportionately 
less during the first half of the finan-
cial year than that in the second half. 
The advance-tax which accounts for 
more than 50% of the total collection 
is payable in four instalments. the last 
two instalment., due in December and 
March being usually higher than the 
earlier instalments. Further this year 
the returns for assessment for the 
year ending 31st March. 1967 which 
were due by 30th June, 1967 were 
allowed to be furnished by the 15th 
August, 1967. Consequently. in most 
cases the assessments for the year 
1967_68 would get finalised in the 
latter half of the current financial 
year.· Another contributory factor for 
the variation between actual collec-
tions and the pro rata budget esti-
mates is the general recessionary trend 
in the country. 

Indirect Taxes 
The variation between the pro 

rata budget estimates of Customs duty 
for the first 8 months of the current 
financial year and the actual collec-
tions during that period is on account 
of the shortfall in the import duty 
realisations. This shortfall in import 
duty was due to lesser imports of 
certain major commodities like machi-
nery, apparatus and appliances. iron 
and steel products, chemicals etc. The 
general recessionary trend in the trade 
and industry with its ramification on 
slowing down the rate of investment 
and a1fectinlf growtll of industries and 
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working of Government projects). 
amongst other factors, were respon-
sible for the decline in imports. 

Decline. in production and clearances 
of many exciseable commodities like 
sugar, cigareates,. jute manufacture!r, 
iron and steel products, aluminium. 
plastics etc., caused, inter alia, by the 
general recessionary trends, non-
commissioning of some manufacturing 
plants and delay in implementation 
of expansion programmes for certain 
industrial units and lock outs in some 
factories, haVe largely contributed to 
the shortfall in the collections from 
the Union Excise duties. 

Loss DUE TO POWER SHORTAGE IN 
RAJASTHAN 

5371. SHRI S. K. TAPHURIAH: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether Government have made 
any estimates of the loss of production 
in Kota find Jaipur regions of Rajas-
than for want of power; 

(b) the steps taken to augment 
power suply; and 

(c) the names of industries where 
machinery and plant, full or substan-
tial part, are lying idle for want of 
power and the period since which 
they are lying idle? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): (a) 
and (b). No. Steps taken to augment 
power supply to Rajasthan are:-

(i) consequent on the commission-
ing of first 62.5 MW generating 
unit at Satpura power station 
in Madhya Pradesh additional 
power is being released to 
Rajasthan from Gandhisagar 
power station. 

(ii) construction of the transmission 
line from Itarsi to Barwaha in 
Madhya Pradesh is being expe-
dited to enable Rajasthan to 
draw share power from Satpura 
power station. 

(c) No detailed survey has been 
made in this respect. 

L104LSS(cp)/67-7 

POLISH-FRENCH CONSORTIUMS AsSIS-
TANCE FOR FERTILIZER PLANTS 

5372. SHRI HIMATSINGKA: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether a Polish-French con-
sortium has offered assistance of about 
Rs. 20 crores to the Government of 
India to set up a fertilizer plant in 
the public sector; 

(b) if so, the details of the project 
and where this plant is proposed to 
be erected; and 

(c) the details of the foregin ex-
change content of the proposed plant? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU \RAMAIAH): 
(a) to (c). MIs. ENSA (France) and 
Mis. POLIMEX (Poland) have shown 
interest in participating in the setting 
up of a fertilizer factory in India. Full 
details of the proposal are being as-
certained and it will be considered in 
due course on receipt of information. 

SALE OF EATABLES ALLOTTED FOR Hos-
prrALS IN DELHI IN BLACK MARKET 

5373. SHRI HIMATSINGKA: Will 
the Minister of HEALTH. MMILY 
PLANNING AND URBAN DEVELOP-
MENT be pleased to state: 

(a) whether Government are aware 
that a large quantity of sugar, :food 
and other eatables allotted for the 
Central Government Hospitals in Delhi 
for the diet of the patients is being 
sold out in black market or used (lUt-
side the hospitals by un-authorised 
persons; and 

(b) if so, whether Government pro-
pose to institute an enquiry into the 
matter? 

THE bOUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) 
No, except for occasional pilferage of 
small quantities by patients and lower 
staff. 

(b) Question does not arise. 
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ScHllMES UNDER PIr480 GRANTS 

5374. SHRI R. K. AMIN: Will the 
Minister of FINANCE be pleased to 
state : 

(a) the number and names of sche-
mes sanctioned from the PL-480 grants 
and loans during the years 1964-65, 
1965-66 and 1966-67, separately; and 

(b) the total amount spent on these 
schemes so far? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) and (b). A 
statement showing the projects and 
programmes en which PL-480 grant 
and loan funds have been utilised in 
each of these years and the amounts 
utilised is laid on the Table of the 
House. [Placed in Lillrary. See No. 
LT-2142/67.1 

AUGMENTATION OF WATER SUPPLY IN 
JAMMUNA 

5375. SHRI RAM CHARAN: Will 
the Minister of ilRRIGATION :AND 
POWER be pleased to state: 

(a) whether there is any proposal 
10 augment the flow of water into 
.Jamuna by a canal from Ganga; 

(b) whether this scheme will aug-
:ment Delhi Water Supply; 

(c) if so, when the scheme is pro-
~ed to be put through; and 

(d) the expenditure likely to be 
lncurred thereon? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): (a) 
Yes; Sir. 

(b) Yes; Sir. 
(c) After the completion of the 

:Ram Ganga Project of U.P. in 1972. 

(d) The share of Delhi Administra-
1.i.on towards the cost 01 the project 
'for augmentation of Delhi Water 
:Supply has yet to be worked out. 

CONSULTANTS IN IRRIGATION AND 
POWER MINISTRY 

5376. SHRI RAM CHARAN: Will 
"the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether there are number of 
consultants in his Ministry on the 
Indus and Ganga Basin organisations; 

(b) whether Government are satis-
fied that there is justification for the 
large number of posts in these or,ani-
sations; and 

(c) it not, the steps taken to reduce 
their number? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO) : (a) 
and (b). In the Indus Waters Organi-
sation of the Ministry of Irrigation 
and Power, there is only one Honorary 
Consultant. In the Ganga Basin 
Organisation, there are two posts of 
Consultant in the grade of Superin-
tending Engineer for dealing with 
various aspects of Ganga Basin Deve-
lopment. One post of Consultant 
(Navigation) was abolished in April 
1966 and at present only the minimum 
number of posts of Consultants is 
retained. 

( c) Does not arise. 

QUARTERS .'OR CENTRAL GOVEIlNMENT 
EMPLOYEES IN DELHI 

5377. SHRI RAM CHARAN: Will 
the Minister of WORKS, HOUSING 
AND SUPPLY be pleased to state : 

(a) whether Government had drawn 
up any plan for constructing quarters 
for the employees in the pay-range of 
Rs. 700-1,250 in Delhi during the cur-
rent year; 

(b) whether it has been abandoned; 
and 

( c) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL SINGH): 
(a) No. 

(b) Does not arise. 
(e) In drawing up plans for the 

current year, emphasis was laid on 
the construction of qua~rs for Gov-
ernment employees in the low-Income 
groups as the percentage of satisfac-
tion is low in those groups. 
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PAYMENT OF CITY COMPENSATORY 
ALLOWANCE TO NURSING STAFF 

IN DELHI 

5378. SHRI A. K. GOPALAN: 
SHRI p. P. ESTHOSE: 
SHRI P. GOPALAN: 
SHRIMATI SUSEELA 

GOPALAN : 
Will the Minister of HEALTH, 

FAMILY PLANNING AND URBAN 
DEVELOPMENT be pleased to state: 

(a) whether only 50 per cent of the 
city compensatory allowance paid to 
the Central Government employees is 
given to the Nursing staff of the 
Government hospitals in Delhi; 

(b) if so, the reasons therefor; 
(c) whether Government propose to 

give 8 per cent of basic pay to these 
employees as is given to all Govern.. 
ment employees in Delhi; and 

(d) if not, the reasons therefor? 
THE DEPUTY MINISTER IN THE 

MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) 
Yes. 

(b) Under the normal rules, a Gov-
ernment servant entitled to free lodg-
ing and boarding is paid City Com-
pensatory allowance at 50% of the 
rate otherwise admissible. Since the 
nursing staff are paid messing allow-
ance and are provided with free resi-
dential accommodation, they are paid 
this allowance at 50% of the normal 
rates. 

(c) and (d). Representations have 
been received to enhance the city 
compensatory allowance for these 
employees. These are under consi-
deration. 

PAYMENT OF FOOD ALLOWANCE TO 
NURSING STAFF 

5379. SHRI UMANATH: 
SHRI VISWANATHA 

MENON: 
SHRIMATI SUSEELA 

GOPALAN: 
SHRI C. K. CHAKRAPANI: 

Will the Minister of HEALTH, 
FAMILY PLANNING AND URBAN 
DEVELOPMENT be pleased to state: 

(a) whether it is a fact that the 
food allowanc& to the Nurs~g Staff 
is not being paid fully according to 
recommendations made by the Muda-
liar Committee; 

(b) if so, the reason therefor; and 

(c) the measures Government pro-
pose to take to implement the recom-
mendation fully? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) 
Food Allowance to Nursing Personnel 
is paid at Rs. 30/_ p.m. in Central 
Government institutions in accordance 
with the Mudaliar Committee's recem-
mendation. In some of the States 
such as Kerala, Mysore and Madhya 
Pradesh it is not paid in accordance 
with recommendatwns. 

(b) and (c). The Health Survey and 
Planning Committee's report has 
already been sent to the State Gov-
ernments for implementing the recom-
mendations contained therein. 

i'rom the replies so far received 
from State Governments it is obser-
ved that they adhere to the local 
approved rates. 

PAYMENT OF DEARNESS ALLOWANCE TO 
NURSING SrSTERS OF GOVERNMENT 

HOSPITALS 

5380. SHRI A. K. GOPALAN: 
SHRI K. ANffiUOHAN: 
SHRI JYOTIRMOY BASU: 
SHRIMATI SUSEELA 

GOPALAN: 

Will' the Minister of HEALTH, 
FAMILY PLANNING AND URBAN 
DEVELOPMENT be pleased to state: 

(a) whether it is a fact that only 
2/3 of the dearness allowance is given 
to the Nursing sisters of Government 
Hospitals in Delhi, while all Govern-
ment employees and staff nunes are 
given dearness allowance as per Gov-
ernment rules; 



8789 Written Answers DECEMBER 21, 1967 Written Answers 8790 

(b) if so, whether Government pro-
pose to gilVe deamells allowance to 
Nursing sisters also as per rules; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) 
Yes. Since the Nursing Sisters are 
in receipt of messing allowance and 
are provided rent-free residential 
accommodation, they are paid dearness 
allowance at 2/300 of the normal rates. 

(b) and (c). Representations have 
been received demanding full dearness 
alowance which are under considera-
tion. 

RESIDENTIAL ACCOMMODATION FOR 
MARRIED NURSES IN CENTRAL 

GOVERNMENT HOSPITALS 

538l. SHRI E. K. NAYANAR: 
SHRI K. M. ABRAHAM: 
SHRI K. RAMANI: 
SHRI GANESH GHOSH: 

Will the Minister of HEALTH, 
FAMILY PLANNING AND URBAN 
DEVELOPMENT be pleased to state: 

(a) whether any of the Central 
Government Hospitals in Delhi is 
lacking residential accommodation 
for married Nurses; 

(b) if so, the details thereof; and 
(c)· whether Government propose to 

arrange a special pool accommoda-
tion for the Nursing staff in Delhi? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) 
Yes. There is however no special pool 
of residential accommodation for 
married nurses. They have to wait 
their tum of allotment from the gen-
eral pool. It is not possible to provide 
living accommodation for all married 
nurses due to financial stringency. 

(b) In the Willingdon Hospital, out 
of 35 married nurses only seven are 

provided with Government accommo-
dation while in the Safdarjang Hos-
pital out of 157 married nurses only 
22 have been able to get government 
accommodation. 

(c) No. 

COST OF PROJECTS OF ANDAMAN P.W.D. 

5382. SHRI K. R. GANESH: Will 
the Minister of WORKS, HOUSING 
AND SUPPLY be pleased to state: 

(a) whether the cost of projects 
worked out by the P.W.D., Andaman 
are high; 

(b) the difference in the rates in 
the Andaman and average rates in 
other parts of the country; and 

(c) the main reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL SINGH): 
(a) to (c). The information is be-
ing collected and will be laid on the 
Table of the House. 

CREDIT FROM ANDAMAN P.W.D. STORES 

5383. SHRi AMRIT NAHATA: Will 
the Minister of WORKS, HOUSING 
AND SUPPLY be pleased to state: 

(a), whether any stores from the 
Andaman P.W.D., Stores have been 
given on credit in 1966 and 1967; 

(b) the number of persons given 
such credit; and 

(c) whether rules permitted such 
credit? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL SINGH): 
(a) Yes. 

(b) Two persons in 1966 and one 
person in 1987. 

(c) Yes. 
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PORT BLAIR MUNICIPAL BOARD PLANNING AND URBAN DEVELOP-
MENT be pleased to state: 

(a) whether there is a shortace of 
female Doctors in the Andaman and 
Nicobar Islands; and 

5384. SHRI K. R. GANESH: Will 
the Minister of HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT be pleased to state: (b) if so, the steps Government pro-

(a) the total budgetary require- pose to take to provide adequate 
ment of the Port Blair Municipal female doctors? 
Board for the year 1967-68; 

(b) the amount given by the Board 
to the Andaman P.W.D. for supply of 
raw water to the Board; 

(c) the amount of revenue of t.he 
Board in 1958 and 1967; and 

(d) the grant-in-aid given by the 
Government annually? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) 
According to the Budget Estimates 
prepared by the Municipal Board 
it is Rs. 10,25.100/-. 

(b) Rs. 3,50,000 is estimated as 
payable to Andaman P.W.D. during 
1967-68. 

(c) The revenue of the Board in 
1958-59 was nil as the Board started 
functioning in that year. The esti-
mated revenue IIf the Board during 
1967_68 is Rs. 4,63,6001-. 

(d) The amount of grant-in-aid 
sanctioned by the Government of India 
to the Port Blair Municipal Board 
varies from year to year. In 1966-67 
a sum of Rs. 5,17,700/- was given to 
the Board for meeting budget deficit. 
A further sum of Rs. 1,00,000/- was 
also given to the Board for develop-
ment works during 1966-67. During 
the current financial year (1967-68) a 
sum of Rs. 1.00 lakh (out of a total 
provision of Rs. 2.00 lakhs) and an-
other sum of Rs. 62.500/- (out of a 
total provision of Rs. 1,25.000/_) have 
already been released to the Board 
for meeting budget deficit and cost of 
development works respectively. 

FEMALE DOCTORS IN ANDAMAN AND 
NICOBAR ISLANDS 

5365. SHRI K. R. GANESH: Will 
the Minister of HEALTH, FAMILY 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) 
and (b). Three posts of lady doctors 
are at present vacant in Andaman and 
Nicobar Islands. Necessary steps are 
being taken to post suitable lady 
doctors to fill these posts. 

ANDAMANS CIVIL HOSPITAL 

5386. SHRI K. R. GANESH: Will 
the Minister of HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT be pleased to state: 

(a) whether there is any proposal 
to appoint a physician and an anaes-
thesist in the Andaman Civil Hospital; 
and 

(b) if so, the action taken by Gov_ 
ernment thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) 
and (b). Government are makin. 
efforts to post doctors possessing 
specialist qualifications in medicine 
and anaesthesiology. 

NURSING TRAINING COURSE IN ANDAMAN 
ISLANDS 

5387. SHRI K. R. GANESH: Will 
the Minister of HEALTH, FAMILY 
PLANNING AND URBAN DEVE-
LOPMENT be pleased to refer to the 
reply given to Unstarred Question 
No. 720 on the 6th April, 1967 and 
state: 

(a) whether syllabus for the propos-
ed Nursing Training Course in the 
Andaman and Nicobar Islands has 
since been approved; and 

(b) if not, the reasons therefor? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) 
No. 

(b) The Indian Nursing Council 
considered the Syllabas for an abridg-
ed general nursing course of 18 months 
duration for the junior male nurses 
prepared by the Andaman and Nicobar 
Administration. Since male nurses 
have been performing the duties of 
staff nurses for many years, the Coun-
cil did not consider further training 
necessary for them. 

PORT BLAIR MUNICIPAL BOARD 

5388. SHRI AMRIT NAHATA: Will 
the Minister of HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT be pleased to state: 

(a) whether the grant for the Port 
Blair Municipal Board has been sanc-
tioned for 1967-68; 

(b) whether the development grant 
for 1967-68 has also been sanctioned; 
and 

(c) if not, the reasons for the de-
lay? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) 
Yes. Approval of the Government of 
India was accorded on 25th August, 
1967 to the release by the Chief Com-
missioner, Andaman and Nicobar Is-
lands, of a sum of Rs. 1.00 lakh only 
to the Port Blair Municipal Board, 
out of the total provision of Rs. 2.00 
lakhs during 1967-68 for meeting its 
budget deficit. 

(b) Yes. Approval of the Govern-
ment of India was accorded on 25th 
August, 1967 to the release by the 
Chief Commissioner, Andaman and 
Nicobar Islands of a sum of Rs. 62,500 
only to the Port Blair Municipal 
Board, out of the total provision of 
Rs. 1,25,000 for development works 
during 1967-68. 

(d) Does not arise. 

REMOVAL OF SALT TAX 

5389. SHRI C. CHlTTYBABU: Will 
the Minister of FINANCE be pleased 
to state whether here is any proposal 
for the removal of the salt-tax? 

THE DEPUTY PRIME MINISTER & 
MINISTER OF FINANCE (SHRI 
MORARJI DESAI) : There is no Cen-
tral Excise duty on salt at present. 
Cess is, however, leviable on salt and 
Government of India have no proposal 
under consideraion for its withdraw-
al. 

SARASWATHI MAHAL LmRARY 

5390. SHRI C. CHITTYBABU: Will 
the Minister of HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT be pleased to state : 

(a) whether it is a fact that the re-
search scheme of Saraswathi Mahal 
Library at Tanjore for Ayurveda and 
Siddha formulated by Madras Govern-
ment in consultation with the Central 
Government and sent for sanction is 
pending with Government; and 

(b) if so, the reasons therefor and 
the action taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) 
and (b). No research scheme of Saras-
wathi Mahal Library at Tanjore for 
Ayurveda and Siddha formulated by 
the Madras Government in consulta-
tion with the Central Government is 
pending with the Government of India. 
However, the Governing Committee of 
the Literary Research Unit at the 
Saraswathi Mahal Library established 
by the Government of India has for-
mulated a proposal for the expansion 
of the existing unit which is under 
consideration. 

L.I.C. LoANS FOR HOUSE-BUILDING 

5391. SHRI NITIRAJ SINGH 
CHAUDHARY: Will the Minister of 
FINANCE be pleased to state: 

(a) the towns in the country where 
the Life Insurance Corporation has 
begun advancing money for house-
building; 
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(b) whether the said facility will be 
extended to other towns in the coun-
try because of great dearth of accom-
modation; 

(c) if so, by what time; and 
(d) if not, the reasons therefor? 

THE DEPUTY PRIME MINISTER 
& MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) Names of 37 
towns covered by the Property Mort-
gage Scheme and those of 118 towns 
covered by "Own Your Home" Scheme 
of the Corporation are given at pages 
48, 50 and 51 of the Tenth Annual 
Report of the Corporation which was 
laid on the Table of the House on the 
30th November, 1967. 

(b). and (c). The Corporation is 
contemplating further extension of the 
'Own Your Home' Scheme to more 
towns. It is, however, not possible at 
this stage to say when the scheme 
would be extended. 

(d) Does not arise. 
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TRIBAL BLOCK DEVELOPMENT OITICES 
IN SANTHAL PARGANA, BIHAR 

5393. SHRI MARANDI: Will the 
Minister of SOCIAL WELFARE be 
pleased to state: 

(a) whether it is a fact that offt-
cers posted in Tribal Block Develop-
ment Offices in the Santhal Parganas 
district of Bihar have to learn San-
thali language within the two years 
period of their posting; 

(b) whether it is laso a fact that 
most of the officers posted there have 
not learnt the Santhali language with-
in the prescribed period; 

(c) if so, how many officers are 
there at present who have not learnt 
the Santhali language and in how 
many cases increments have been stoP-
ped under the rules; 

(d) the facilities Government have 
provided to these officers for learning 
the language; 

(e) whether Government propose 
to transfer these officers who have 
failed to learn Santhali language; and 

(f) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU 
GURA): (a) to (f). 

The requisite information has been 
called for from the State Government 
and will be laid down on the Table of 
the House as soon as it is received. 

MEsSRS KHIM.JI POONJA .. Co., 
BOMBAY 

5394. SHRI S. M. JOSHI: Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that the 
Income-tax Department, Bombay, has 
ordered reassessment of tax-liability 
of Messrs Khimji Poonja" Co. of 
Bombay in respect of the years from 
1944 to 1948 and from 1948 to 1987; 

(b) if so, the amount so reassessed 
and what was the original 8I8esament; 
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(c) whether the party concerned has 
paid the reassessed deJIlands; and 

(d) if so, the steps taken to recover 
the amoWlt due from them? 

THE DEPUTY PRIME MINISTER 
& MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) Assessments 
for the assessment year 1946-47 to 
1955-56 have been re-opened for mak-
ing assessments. 

Reassessments for assessment years 
1946-47 to 1949-50 were made but 
have been set aside in appeal and are 
to be made again. The reassessments 
for the years 1950-51 to 1956-57 are 
pending. 

(b) As mentioned above, reassess-
ments are pending. Information re-
garding incomes originally assessed is 
being collected and will be laid on the 
Table of the House. 

(c) and (d). Do not arise. 

MESSRS KHIMJI POONJA & Co., BOMBAY 

5395. SHRI S. M. JOSHI: Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that the 
Income-tax Department, Bombay, are 
carrying on inquiries into the bena_ 
mi transactions of Messrs Khimji 
Poonja & Co. of Bombay; 

(b) if so, the nature of these inqui-
ries; 

(c) the present stage of these inQui-
ries; and 

(d) the steps taken by Government 
to see that the firm concerned does not 
transfer or dispose off its assets to 
deprive Government to recover the 
tax after inquiries.? 

THE DEPUTY PRIME MINISTER & 
MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) Yes, Sir. 

(b) and (c). The enquiries relate to 
allegations of tax evasion by MIs. 
Khimji Poonja & Co. and are in prog-
ress. 

(d) The officer in charge of recover-
ies has been instructed to keep in view 
the safeguarding provisions of the In-
come-tllx Act, 1961 in this respect and 
be vigilant. 

ADVANCES TO COOPERATIVE AND INDUS-
TRIAL UNDERTAKINGS IN MADHYA 

PRADESH 

5396. SHRI NITlRAJ SINGH 
CHAUDHARY: Will the Minister of 
FINANCE be pleased to state: 

(a) the amount so far advanced to 
co-operative and private industrial 
Wldertakings in Madhya Pradesh by 
the Central Government and its Cor-
porations set up by it for making such 
advances; 

(b) whether these advances are pro-
portionate to the advanee made to 
other States; and 

(c) if not, the reasons therefor? 
THE DEPUTY PRIME MINISTER 

AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) to (c). In-
formation is being collected and will 
be laid on the Table of the House. 

AGRICULTURAL FINANCE CORPORATION 

5397. SHRI NITIRAJ SINGH 
CHAUDHARY: Will the Mini~ter of 
FINANCE be pleased to state: 

(a) the amount which the Agricul-
tural Finance Corporation has so far 
advanced to MadhYa Pradesh with the 
purposes for which advances have been 
made; 

(b) whether the said advances are 
to the same extent as given to othl'r 
States; and 

(c) if not, the reasons therefor? 
THE DEPUTY PRIME MINISTER 

AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) The Agricul-
tural Refinance Corporation has sanc-
tioned in March 1967 one scheme for 
the reclamation and development of 
35,000 acres of land under the Cham-
bal Project, involving a total outlay 
of Rs. 112.35 lakhs, of which the Cor-
poration's commitment will be 
Rs. 84.26 lakhs. No part of this am-
ount has been drawn so far by the 
Madhya Pradesh State Cooperative 
Land Mortgage Bank because of poor 
progress in the implementation of the 
scheme. 

(b) and (c). The quantum of usia-
tance offered by the Corporation de-
pends on the number and outlay of 
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agricultural development schemes for-
mulated by each State. The Corpora-
tion welcomes proposals from all 
States and has not laiod down any ceil-
ing on the total assistance that each 
State can get. In respect of Madhya 
Pradesh, 9 other proposals involving 
a total outlay of Rs. 587.10 lakhs are 
under examination. 

CONFIRMATION OF TEMPORARY STAFF 
OF CENTRAL GoVERNMENT 

5398. SHRI YASHPAL SINGH: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that the ord-
ers dated the 13th September 1966 re-
garding confirmation of 50 per cent of 
staff in the temporary offices/Depart-
ments of the Central Government were 
issued on the recommendations of a 
High-Power Committee set up by the 
Ministry of Home Affairs; 

(b) if so, whether these orders arc 
being implemented in all the Tempo-
rary Offices/Departments of the Cen-
tral Government; and 

(c) if 110t. the reasons therefor? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) Ministrv of 
Finance, Department of Expenditure's 
O.M. No. 23(46)-EGI/67 dated the 
13th September 1966 was issued on 
the recommendations of the Committee 
on Social Security. According to this 
O.M. 50 per cent of the temporary 
posts in such non-permanent Depart-
ments as have existed for not less than 
10 years and are not proposed to be 
wound up in the foreseeable future 
may be made permanent provided the 
posts haVe been in continuous exist-
ence for a periOd of 5 years or more 
and are required indefinitely. 

(b) and (c). The implementation of 
these orders is the responsibility of the 
administrative Ministries themselves 
who review the position in this regard 
f1'Qm time to time. No cases of non-
observance of the orders have come to 
the notice of the Finance Ministrv. 

PERMANENT POSTS IN DEPARTMENT OF 
REHABILITA:I'ION 

5399. SHRI YASHPAL SINGH: Will 
the Minister of FINANCE be pleas-
ed to state: 

(a) whether the Department of 
Rehabilitation approached his Ministry 
for increase in the percentage of the 
number of posts to be converted into 
permanent posts; 

(b) if so, whether it is a fact that 
their request was turned down; and 

(c) if so, the reasons therefor? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) Yes, Sir. 

(b) Yes, Sir. 
(c) As the Department of Rehabi-

litation is a temporary department, 
50% of the temporary posts in the 
Department have been converted into 
permanent ones in accordance with 
the standing orders. A higher per-
centage than this is not admissible 
under these orders. 

DRUC TO CONTROL BIRTH RATE 

5400. SHRI HIMATSINGKA: 
SHRI CHENGALRAYA 

NAIDU: 

Will the Minister of HEALTH, 
FAMILY PLANNING AND !URBAN 
DEVELOPMENT be pleased to state: 

(a) whether any drug has been test-
ed successfully in inducing temporary 
or !permanent infertility in different· 
types of animals; 

(b) if so. the name of the drug and 
whether it has been tested in induc-
ing infertility among human beings; 
and 

(c) the name of the researcher or 
the research institute which has been 
responsible for the. discovery of this 
drug? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH. FAMILY 
PLANNING AND URBAN DJj:~P­
MENT (DR. S. CHANDRASEKHAR) : 
(a) Yes. 
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(b) Several combinations are being 
used successfully in inducing inferti-
lity among human beings. The Indian 
Council of Medical Research have also 
approved some brands of oral contra-
ceptives for use in the country. 

(c) Research has been carried out 
by a number of investigators in differ-
ent institutions in India and abroad. 

ACCEPTANCE OF PRIVATE ASSIGNMENT 
BY FORMER GOVERNOR OF RESERVE 

BANK 

5401. SHRI RABI RAY: Will the 
Minister of FINANCE be pleased to 
state : 

(a) whether Government are aware 
that Shri P. C. Bhattacharya, former 
Governor of Reserve Bank of India 
has accepted an assignment under a 
private firm. Sandoz; 

(b) whether his appointment under 
a private firm after retirement from 
the Central Government Service runs 
counter to the policy of the Central 
Government about the appointment of 
retired Senior Government servants; 
and 

(c) if so. the action taken by Gov-
ernment from dissuading Shri Bhatta-
charya in accepting the post? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) Certain re-
ports to this effect have appeared In 
the press. 

(b) Shri P. C. Bhattacharya retir-
ed from Government service on the 
,1st March 1958. The period of two 
years, within which a Government 
servant cannot accept commercial 
employment without the prior appro-
val of Government. is already over in 
his case and as such the acceptance of 
an assignment in a private company is 
not contrary to Government policy. 

(c) Dees not arise. 
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INCOME-TAX ASSESSMENT CASES 

5403. SHRI N. K. SANGHI: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that the 
Income-tax Officers have to forward 
the draft assessments of cases over 
Rs. 1,00,000 to the Inspecting Assistant 
Commissioners for approval; 

(b) the number of cases sent for 
approval of the Inspecting Assistant 

AnswerB 
Commissioners in Delhi, Rajasthan 
and Madhya Pradesh during the period 
from ApriL 1965 to March, 1966 and 
April, 1966 to March, 1967; and 

(c) how many cases were delayed' 
beyond three months and beyond six 
months from the date of Income-tax 
Officers' forwarding the draft assess-
ment orders to Inspecting Assistant 
Commissioner and final issue of ord-
ers to the assessees? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) No such ins-
tructions have been issued by the 
Board. However, an enquiry has been 
made from the Commissioners of in-
come-tax if they have issued instruc-
tions to this effect in their charges and 
the necessary information, when re-
ceived, will be placed on the Table of 
the House. 

(b) and (c). Information is being 
collected and will be laid on the Table 
of the House. 

SURVEY OF POWER PROJECTS IN U.P. 

5404. SHRI SRlNmAS MISRA : 
Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether the survey in respect of 
some of the power projects in U.P: 
has been completed; 

(b) if so, when it is proposed to 
start work on the project in respect 
of which survey has been completed; 
and 

(c) the total expected capacity of 
these projects? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): (a) 
Yes, Sir. 

(b) Survey and investigations in 
respect of Dhukwan H.E. Project, 
Yamuna H.E. Project-Stage IV and 
Maneri Bhali H.E. Project-Stage I 
have been completed Be Project reports 
finalised. The Dhukwan Project has 
been sanctioned fOT implementation. 
As regards Yamuna H.E. Project Stage-
IV, the State Electricity Board has 
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forwarded modified proposals recent-
ly which are under examination. The 
Maneri-Bhali Project-Stage I has 
been considered acceptable by the 
Technical Advisory Committee but the 
formal approval of the Planning Com-
mission is awaited. 

(c) The generating capacities pro-
posed to be installed under these pro-
jects are as follows:-

.MW 
(i) Dhukwan- 22.5 

(ii)Yamuna-IV- 30 
(iii) Maneri-Bhali-I.-I05 

Total: 157.5 MW 

SUPPLY OF BARRELS TO THE INDIAN OIL 
CORPORATION LIMITED 

5405. SHRI SAMAR GUHA: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether it is a fact that the 
Director General, Technical Develop-
ment alioUed additional quantity of 
18 gauge drum sheets to Hind Galva-
nising and Engineering Co. (P) Ltd. 
on account of Indian Oil Corporation 
for supply of barrels against their 
tender No. OP/Ten!7/65; 

(b) if so, the additional quantity of 
steel sheets they received from the 
Director General, Technical Develop-
ment on account of the Indian Oil Cor-
poration: 

(c) the number of barrels they sup-
plied to the Indian Oil Corporation 
out of the said additional steel sheets 
and the quantity of steel sheets uti-
lised by them for supply of barrels 
made to the Indian Oil Corporation so 
far: 

(d) the number of barrels still lying 
outstanding to be supplied by them 
to the Indian Oil Corporation; and 

(e) the disposal of the balance 
quantity of steel sheets which were 
allotted to Hind Galvanising on ac-
count of the Indian Oil Corporation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMIAH): (a) 
The additional quantity of steel allott-
ed by the Iron & Steel Controller to 

Mis. Hind Galvanizing and Engineer-
ing Co. (P) Ltd was on account of 
the demand from all of the Oil Com-
panies, including the Indian Oil Cor-
poration. 

(b) The Indian Oil Corporation's 
share of the steel was 4321.66 tonnes 
for the fabrication of 1,64,223 barrels. 

(c) Till to date Hind Galvanizing 
and Engineering Co. (P) Ltd. have 
supplied 1,38,162 barrels, which repre-
sent 3635.84 MT of steel. 

(d) 26,061 barrels are yet to be sup-
plied by them out of this steel. 

(e) As soon as the dispute over the 
price per barrel is resolved, the Indian 
Oil Corporation Ltd. expect that Hind 
Galvanising & Engineering Co. (P) 
Ltd. will resume supplies of barrels 
to the Corporation and utilise the en-
tire quantity of steel allotten to them 
for Indain Oil Corporation barrels. 

SCHEDULED TRIBES IN AsSAM 

5406. SHRI RUPNAH BRAHMA: 
Will the Minister of SOCIAL WEL-
FARE be pleased to state: 

(a) the number of Scheduled Trib-
es in Assam with their population and 
location. ;District-wise; 

(b) whether it is a fact that the 
Garos .and the Mikirs who are living 
in the plain districts of Assam are 
not treated as Scheduled Tribes though 
they are treated as Scheduled Tribes 
in the hill districts and similarly the 
Kacharis and the Rabhas who are 
Scheduled Tribes in the plain districts 
are not treated as Scheduled Trib-
es in the hill districts; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU 
GUHA): (a) This information is 
available in the 'Census of India, 
1961, Volume III-Assam-Part V-A-
Scheduled Tribes and Scheduled 
Castes. Reprints from Old Census 
Reports and Special Tables, available 
in the Parliament Lilbrary, 
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(b) and (c). It is a fact that the tri-
bal communities of Assam are specifi-
ed separately for the hill areas, the 
plains areas, and NEFA. The reason 
is that special provisions have to be 
made for the tribal (hill) areas under 
articles 244, 330 and 332 of the Con-
stitution. 
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FACTORIES IN PuBLIC SECTOR 

5408. SHRI BENI SHANKER 
SHARMA: Will the Minister of FIN-
ANCE be pleased to state: 

(a) the number of industries in the 
public sector along with the capital 
employed therein, the nature of goods 
manufactured, the gross turnover net-
profits and the percentage of profit to 
the capital since they were established; 

(b) whether the performance of all 
such ,concerns is satisfactory; and 

(c) whether the rate of profit is 
comparatively low as compared to 
such industries in the private sector? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) Apart from 
the Annual Reports and Balance 
Sheets of the individual Public Enter-
prises, which are presented to Parlia-
ment, "Annual Report on the working 
of the Industrial and Commercial 
Undertakings of the Central Govern-
ment" containing inter alia the infor-
mation sought, is also being present-
ed to Parliament commencing from 
the year 1960-61. The Report for 
1965·66, the last year for which the 
accounts of all the enterprises are 
now available, was laid on the Table 
of the Lok Sabha on the 24th July. 
1967. 

(b) and (c). It is not possible to 
generalise on this question; the per-
formance of some undertakings has 
been satisfactory while that of others 
has not been so. 

A comparison of the performances 
of the enterprises in the public and 
private sectors, based only on the 
criterion of rate of profit, is also not 
valid. 
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SMUGGLING ON KUTCH BORDER 

5409. SHRI D. R. PARMAR: Will 
tile Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that well-
planned smuggling is going on on the 
Kutch border; and 

(b) the preventive measures which 
Government have taken or propose to 
take to stop the smuggling? 

THE DEPUTY PRIME MINISTER 
& MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) As far as 
Government are aware there is no 
organised smuggling across the Kutch 
border. 

(b) The Kutch border is being 
guarded by the Border Security Force. 
Customs officers are also maintaining 
strict vigilance. 

KLAM PROJECT IN OSMANABAD 
(MAHARASHTRA) 

5410. SHRI M. N. REDDY: Will the 
Minister of IRRIGATION AND POW-
ER be I1leased to state: 

(a) whether Government are aware 
-of the construction of Klam Project on 
Marjira in the district of Osmanabad 
in Maharashtra; 

(b) if so, the details thereof; 
(c) whether the Maharashtra Gov-

ernment have obtained the clearance 
from the Central Government before 
starting the work; and 

(d) whether Andhra Pradesh Gov-
ernment had been consulted before 
the clearance? 

THE MINISTER OF IRRIGATION 
& POWER (DR. K. L. RAO): (a) to 
(d). According to Maharashtra Gov-
ernment surveys and investigations are 
in progress for a project on Manjira 
river, in Kaij Taluka, Bhir district. 
The project report has not yet been 
finalised; nor has it been received in 
the Central Water and Power Com-
mission for examination. 

KORADI THERMAL POWER STATION, 
MAHARASHTRA 

5411. SHRI DEORAO PATIL: Will 
the Minister of IRRIGATION AND 

POWER be pleased to state the pro-
gress made in the execution of Koradi 
Thermal Power Station of Maharash-
tra? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): 
The progress of the Koradi Thermal 
Station is as follows:-

Civil works pertaining to tile 
thermal power station are in advan-
ced stage of progress. The 
Kamptee-Keri weir which is intend-
ed to provide storage and supply 
of cooling water to the power 
station has been taken up for cons-
truction. Orders for the supply ot 
first two turbo-alternators of capa-
city 125 MW each have been placed 
in Poland. Orders for the supply 
of corresponding boilers and auxi-
liary equipment are expected to be 
finalised shortly. 
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ALLOCATION FOR WEST BENGAL 

5412-B. SHRI B. K. DASCHOW-
DHURY : Will the Minister of FI-
NANCE be pleased to state: 

(a) the amoWlt of allocations made 
for West Bengal during the first year 
()f the Fourth Five Year Plan for the 
implementation of the schemes Wlder 
the said Plan; and 

(b) The amount paid to West Ben-
gal out of the allocation during the 
above period? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) Central as-
sistance of Rs. 38.83 crores was allo-
cated to West Bengal for various 
State Plan and Centrally sponsored 
schemes during 1966-67. 

(b) An amount of Rs. 37.98 crores 
wru; provisionally paid to the State 
Government in 1966-67. 

REPRESENTATION FROM ENGINEERING 

INDUSTRY IN WESTERN REGION 

5412-C. SHRI M. SUDARSANAM: 
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to 
state : 

(a) whether any representation was 
received from the engineering industry 

Amount allotted 

State Central Total 
Sector Sector 

Hills 710.00 
} 287.74 1222'74 

Plains 22S.OO 

Total 93S'00 287.74 1222.74 

AIII1De1"8 

in the Western reeion suggesting 
that the Central Government should 
preferentially place orders with units 
which suffered from competitive dis-
advantages vis-a-vis their counter-
parts in the Eastern region; and 

(b) if so, the reaction of Govern-
ment thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL 
SINGH): (a) No representation was 
received from the Engineering Indus-
try in the Western Region. 

(b) Does not arise. 

DEVELOPMENT OF T!uBALS IN AssAM 

5412-D. SHRI RUPNATH BRAH-
MA : Will the Minister of SOCIAL 
WELFARE be pleased to state: 

(a) the amoWlts allotted and spent 
for the development works of the 
tribal people of the autonomous 
hill districts of Assam in the Third 
Five Year Plan; 

(b) the amount allotted and spent 
for the development works ot the tri-
bal people living in the plain districts 
of Assam in the Third Five Year Plan; 
and 

(c)the amounts proposed to be pro-
vided for the tribal people of the 
autonomous hill districts and the 
plain districts of Assam in the Fourth 
Five Year Plan ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF SOCIAL 
WELFARE (SHRIMATI PHULRENU 
GUHA): (a) and (b) : 

State 
Sector 

668.27 

192.97 

861.24 

eRs. in lakhs) 

Amount srent 

Central 
Sector 

165.36 

39.10 

204.46 

Total 

833.63 

232'07 

106S.70 
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(c) The Fourth Five Year Plan has 
not so far been finalised. 

PAYMENT OF DEMURRAGE BY GUJARAT 
FERTILIZERS 

5412-E. SHRI R. K. AMIN: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) the amount of demurrage paid 
by Gujarat Fertilizers to the Railways 
and the port authorities during the 
last three years; and 

(b) the amount of demurrage paid 
by (i) Heavy Engineering Corpora-
tion at RanCID and (ii) by other Gov-
ernment of India Undertakings for 
manufacturing fertilizers during the 
first three years of their beginning? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND OF SOCIAL 
WELFARE (SHRI RAGHURA-
MAIAH): (a) and (b). The infor-
mation is being collected and will be 
placed on the table of the house in 
due course. 

NON-RETURN OF MONEY DEPOSITED WITH 
FIRMS 

M12-F. SHRI NITIRAJ SINGH 
CHAUDHARY: Will the Minister of 
FINANCE be pleased to state: 

(a) whether complaints have been 
received that certain business firms in 
Delhi have been and are still in the 
habit of approaching persons through 
brokers to deposit money with them 
and do not return the money when 
demanded; 

(b) whether complaints have also 
been made that the Police do not take 
any action in these matters; and 

(c) the action taken by Government 
to check this malpractice. by the 
firms ? 

THE DEPUTY PRIME MINISTER 
8< MINIStER OF FINANCE (SHRI 
MO~ DESAI): (a) to (cl. The 
employment of brokers for soliciting 
deposits~ ,from the. public does not 
offendiiliy provisions of the law. 

Disputes arising out of the non-repay-
ment of deposits by non-banking 
companies are of a civil nature and 
the remedy will normally lie in having 
recourse to civil proceedings. How-
ever, complaints received by the 
police are also investigated to deter-
mine if any action is possible under 
the criminal law. 

The Reserve Bank has issued cer-
tain directions to non-banking com-
panies (and not firms registered 
under the Partnership Act) to put a 
curb on the acceptance of dispropor-
tionate deposits in the context of 
their capital structure. The non-bank-
ing companies (other than, hire 
purchase and housing finance compa-
nies) are prohibited from accepting 
short_term deposits and there is also 
a ceililng on total deposits 
upto 25% of their paid-up capi-
tal and free reserves. In the case 
of hire purchase and housing finance 
companies, they are expected to main-
tain liquidity to the extent of 10% 
of their outstanding deposits and also 
to ensure that 25% of their out-
standing debts on hire-purchase con-
tracts are recovered in each half year. 
It is expected that these measures will 
prove beneficial in the long run. 

ENQumy INTO THE GLOBE FINANCIERS 
AND SECURITY AND FINANCE (P) LTD., 

ASAF ALI ROAD, DELm 

5412-G. SHRI R. S. VIDYARTHI: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that the 
Globe Financiers (P) Ltd .. and Secu-
rity and Finance (P) Ltd., Asaf Ali 
Road., Delhi have refused to pay the 
interest to the depositors and have 
also refused to return the deposits 
which had matured long ago; 

(b) if so, the reasons therefor; 
(c) whether the matter has been 

investigated by the C.B.I. and if so. 
the result thereof; 

(d) the steps Government have 
taken or propose to take in order 
that the money is returned to the de-
positors in full; and 
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(e) the reasons why no depositing 
insurance has been applied to these 
Non-Banking Financial Companies 
while this is being enforoed on Bank-
ing Companies? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI) : (a) Certain com-
plaints have been received in this 
regard. 

(b) Reasons for the non-repayment 
of deposits are being ascertained and 
will be laid on the Table of the House 
in due course. 

(c) The complaints are being in-
vestigated by the Police. 

(d) Disputes arising out of the non-
repayment of deposits by non-banking 
companies are of a civil nature and 
the remedy will normally lie in hav-
ing recourse to civil proceedings. 
However, complaints received by the 
police are also investigated to deter-
mine if any action is possible under 
the criminal law. 

The Reserve Bank has issued certain 
directions to non-banking companies 
to put a curb on the acceptance of 
disproportionate deposits in the con-
text of their capital structure. The 
non-banking companies (other than 
hire purchase and hosing finance com-
panies) are prohibited from accepting 
short term deposits and their is also 
a ceiling on total deposits upto 25% 
of their paid-up capital and free re-
serves. In the case of hire-purchase 
and housing finance companies, they 
are expected to maintain liquidity to 
the extent of 10% of their outstanding 
deposits and also to ensure that 25% 
of their outstanding debts on hire-
purchase contracts are recovered in 
each half year. It is expected that 
these measures wilJ prove beneficial 
in the long run. 

(e) The scheme of insurance of de-
posits of banking companies is intend-
ed to ensure that public deposits in 
all forms are attracted to the banking 
system to the maximum extent possi-
ble so that they are available for the 
purpose of lending to all productive 
sectors of the economy. On the other 
hand, in the case of non-banking 
companies, it is intended to restrict 
Lt('4LSS/67-8 0 

Answers 
and regulate the acceptance of depo-
sits, in the manner explained in (d) 
above and, therefore, the question of 
providing any insurance cover for the 
deposits with the non-banking com-
panies would not seem to be either 
relevant or appropriate. 

SHOPS ON CHrrRA GUPTA ROAD, NEW 
DELHI 

5412-H. SHRI KUCHELAR: Will 
the Minister of WORKS, HOUSING 
AND SUPPLY be pleased to state: 

(a) whether Government propose 
to open shops on the main Chitra 
Gupta Road, New Delhi to rehabili-
tate hawkers and other refugee busi-
nessmen; 

(b) whether it is a fact that shops 
are being constructed adjoining or 
even covering the walls of the resi-
dential houses of Government em-
ployees on Chitra Gupta Square, 
Chitra Gupta Place and Chitra Gupta 
Road; 

(c) whether any representations 
have been received by the Lt. Gover-
nor and the Chief Executive Coun-
cillor in regard to the non-desirability 
of constructing such shops in a heavily 
concentrated residential localities and 
also the traffic hazards involved on 
the Chitra Gupta Road with a heavy 
traffic on it: and 

(d) if 50, the action taken on the 
representation with a view to stop the 
construction of such shops in that 
area? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY (SHRI IQBAL 
SINGH): (a) to (d). The informa-
tion is being collected and will be laid 
on the Table of the House. 
FOREIGN CAprrAL INVESTED IN PLANTA-

TION INDUSTIIIJ:S 

5412-1. SHRI SHIV A CHANDRA 
JHA: Will the Minister of FINANCE 
be pleased to state: 

(a) the total foreign capital invest-
ed by foreign companies in the plan-
tation industries and the names of 
those foreign companies which have 
invested this capital; 
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(b) its percentage to the total capi-
tal invested in the plantation indus-
tries; 

(c) the profit made annually by 
these foreign companies and the pro-
fit remitted abroad per year by these 
foreign companies; and 

(d) whether Government propose 
to nationalize these foreign companies 
and if not, the reasons therefor? 

THE DEPUTY PRIME MINISTER 
& MINISTER OF FINANCE (SHRI 
MORARJI DESAI): (a) The total 
foreign capital invested by foreign 
companies in the plantation industries 
is Rs, 121 crores as at the end of 
March, 1965 Of this Rs, 10,1 crores 
was invested in foreign controlled 
rupee companies, Rs. 107.9 crores was 
invested in branches of foreign com-
panies and Rs. 3 crores was held as 
portfolio investment in rupee ;:,cmpa-
nies by foreigners. Informatlon 
subsequent to this date is not yet 
available. Information regarding the 
names of the foreign companies is 
being collected and will be laid on 
the Table of the Lok Sabha. 

(b) The information is not readily 
available. It is being collected and 
will be laid on the Table of the Lok 
Sabha. 

(c) 

Year Profits Profits Remarks 

1963-64 

1964-65 

earned remitted 
(Rupees in croTes) 

4.3 1;.8 Paid partly 
(lut of past 

6.0 accumulated 
reserved 

(d) Government have not felt it 
necessary to consider the question of 
nationalising them. 

PURCHASE OF INDO-BURMA PETROLEUM 
COMPANY BY U.P.C.C. 

5412-J. SHRI NITIRAJ SINGH 
CHAUDHARY: Will the Minister of 

PETROLEUM AND CHEMICALS be 
pleased to state: 

(a) whether the United Provinces 
Commercial Corporation had negotiat-
ed for the purchase of entire business 
and assets of Indo-Burma Petroleum 
Company in India; 

(b) whether the above bargain was 
settled for rupees one crore and 
twenty lacs payable in instalments; 

(c) whether the United Provinces 
Commercial Corporation also tried to 
sell a part of Indo-Burma Petroleum 
Company business in India to the 
India Oil Company for about one 
crore rupees in cash; and 

(d) if so, Government's reaction to 
the above deals? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH): 
(a) The U.P.C.C. had negotiated for 
the purchase only of the equity share-
holding of Mis Steel Brothers in the 
Indo-Burma Petroleum Company. 

(b) Yes, for about Rs. 1.24 crores. 

(c) The U.P.C.C. only informally 
indicated that after acqwrmg the 
shares of Mis Steel Brothers in the 
I.B.P., they would be willing to nego-
tiate for the sale of marketing assets 
of I.B.P. to the Indian Oil Corpora-
tion, subject to suitable terms being 
negotiated and after the approval of 
the share-holders of I.B.P. 

( d) It is understood that the appli-
cation of U.P.C.C. for the purchase of 
shares of I.B.P. Limited held by MIs. 
Steel Brothers Limited and the remit-
tance of sales proceeds in foreign ex-
change has been rejected by the 
Reserve Bank of India. The U.P.C.C. 
Limited have since filed a suit in 
the High Court at Calcutta against 
Mis. Steel Brothers Ltd.. U.K .• for 
non-performance of the sale agree-
ment, in which the Reserve Bank of 
India has been impleaded as one of 
the defendants. The matter has thus 
become sub-judice. 
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PAPERS LAID ON THE TABLE 

PUNJAB CINEMAS (REGULATION) 
HARYANA AMENDMENT ORDINANCE 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION 
AND BROADCASTING (SHRIMATI 
NANniNI SATPATHY): On behalf 
of Shri K. K. Shah, I beg to lay on 
the Table a copy of the Punjab Cine-
mas (Regulation) Haryana Amend-
ment Ordinance, 1967 (Haryana 
Ordinance No.8 of 1967) promulgated 
by the Governor of Haryana on the 
7th September, 1967, under Article 
213 (2) (a) of the Constitution read 
with clause (c) (iv) of the Proclama-
tion dated the 21st November, 1967, 
issued by the President in relation to 
the State of Haryana. [Placed in 
Library. See No. LT-2110/67.1 

PUNJAB LEGISLATIVE ASSEMBLY SPEA-
KER'S AND DEPUTY SPEAKER'S SALARIES 
(HARYANA AMENDMENT) ORDINANCE 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG 
SINGH): I beg to lay on the Table 
a copy of the Punjab Legislative 
Assembly Speaker's and Deputy 
Speaker's Salaries (Haryana Amend-
ment) Ordinance, 1967 (Haryana 
Ordinance No. 7 of 1967) promulgat-
ed by the Governor of Haryana on the 
11 th August, 1967, under article 
213 (2) (a) of the Constitution read 
with clause (c){irv) of the Proclama_ 
tion dated the 21st November, 1967, 
issued by the President in relation to 
the State of Haryana. [Placed in 
Library. See No. LT-2111/67.1 

SHRI S. M. BANERJEE (Kanpur): 
May I know whether the Speaker and 
Deputy Speaker got their salaries or 
not? 

DR. RAM SUBHAG SINGH: It is 
mentioned in the budget papers. He 
can see. 

MEMORANDUM ON ACTION TAKEN OR 
PROPOSED TO BE TAKEN ON REPoRT OP 
COMMISSIONER FOR ScHEDULED CAsTES 

AND ScHEDULED TllmES FOR 1965-86 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF SOCIAL WEL-
FARE AND IN THE MINISTRY OF 
PETROLEUM AND CHEMICALS 
(SHRI MUTHYAL RAO): On behalt 
of Shrimati Phulrenu Guha, I be, to 
lay on the Table a memorandum on 
the action taken Or proposed to be 
taken on the report of the Commis-
sioner for Scheduled Castes and 
Scheduled Tribes for the year 1985-
66. [Placed in Library. See No. LT-
2112/67.] 

MEDICAL AND TOILET PREPARATIONS 
(EXCISE DUTIES) FIRST AMENDMENT 

RULES, 1967 ETC. 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
K. C. PANT): I beg to lay on the 
Table-

(1) (i) A copy of the Medicinal and 
Toilet Preparations (Excise 
Duties) First Amendment 
Rules, 1967, published in 
Notification No. GSR 1895 
in Gazette of India dated 
the 11th November, 1967, 
Wlder sub-section (4) of 
section 19 of the Medicinal 
and Toilet Preparations 
(Excise Duties) Act, 1955. 

(ii) A statement showing rea-
sons for delay in laying the 
above Notification. 

[Placed in Library. See 
No. LT-2113/67.] 

(2) (i) A copy of Notification No. 
F.4(63)/67-Fin(E) (I) pub-
lished in Delhi Gazette 
dated the 14th Novenlaler, 
1967, containing con'lgen-
dum to Notification No. 
F.4(63)/67-Fin.(E) (I) 'i'Jated 
the 19th October, 1967, under 
sub-section (4) of section 
26 of the Bengal Finance 
(Sales Tax) Act, 1941 a~ in 
force in the Union Tf'rri-
torv of Delhi. 
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(il) A statement showing rea-
sons for delay in laying the 
above Notification. 

[Placed in Library. See 
No. LT-2114/67.] 

(3) A copy of the following Noti-
fications under section 159 of 
the Customs Act. 1962:-
(i) G.S.R. 1825 published in Ga-

zette of India dated the 
9th December. 1967. 

(il) G.S.R. 1826 published in 
Gazette of India dated the 
9th December. 1967. 

(iii) G.S.R. 1833 published in 
Gazette of India dated the 
9th December. 1967. 

(iv) G.S.R. 1834 published in 
Gazette of India dated the 
9th December. 1967. 

(v) G.S.R. 1873 published in 
Gazette of India dated the 
16th December. 1967. 

(vi) G.S.R. 1874 published in 
Gazette of India dated the 
16th December. 1967. 

(vii) G.S.R. 1875 published in 
Gazette of India dated the 
16th December. 1967. 

(viii) G.S.R. 1876 published in 
Gazette af India dated the 
16th December. 1967. 

[Placed in Library. See 
No. LT-2115/67.] 

(4) A copy each of the following 
Notifications under section 159 
of the Customs Act. 1962 and 
section 38 of the Central Excises 
and Salt Act, 1944:-

(i) The Customs and Central 
Excise Duties Export Draw-
back (General) Sixty-first 
Amendment Rules. 1967, 
published in Notification No. 
G.S.R. 1828 in Gazette of 
India dated the 9th Decem-
ber. 1967. 

(iii) The Customs and Central 
. Excise Duties Export Draw-
back (General) Sixty-second 
Amendment Rules. 1967. 
published in Notiflcation No. 

G.S.R. 1829 in Gazette of 
India dated the 9th Decem-
ber, 1967. 

(iii) The Customs and Central 
Excise Duties Export Draw-
back (General) Sixty-third 
Amendment Rules. 1967. 
published in Notiflcation No. 
G.S.R. 1830 in Gazette of 
India dated the 9th Decem-
ber. 1967. 

(iv) The Customs and Central 
Excise Duties Export Draw-
back (General) Sixty-fourth 
Amendment Rules. 1967. 
published in Notification No. 
G.S.R. 1831 in Gazette of 
India dated the 9th Decem-
ber, 1967. 

(v) The Customs and Central 
Excise Duties Export Draw-
back (General) Sixty-fifth 
Amendment Rules. 1967. 
published in Notification No. 
G.S.R. 1832 in Gazette of 
India dated the 9th Decem-
ber, 1967. 

(vi) The Customs and Central 
Excise Duties Export Draw-
back (General) Sixty-sixth 
Amendment Rules. 1967. 
published in Notification No. 
G.S.R. 1865 in Gazette of 
India dated the 16th Decem-
ber. 1967. 

(vii) The Customs and Central 
Excise Duties Export Draw-
back (General) Sixty-
seventh Amendment Rules. 
1967. published in Notifica-
tion No. G.S.R. 1866 in 
Gazette of India dated 'the 
l1lth December. 1967. 

(viii) The Customs and Central 
Excise Duties Export Draw-
back (General) Sixty-eighth 
Amendment Rules. 1967. 
published in Notification No. 
G.S.R. 1867 in Gazette of 
India dated the 16th Decem-
ber. 1967. 

(ix) The Customs and Central 
Excise Duties Export Draw-
back (General) Sixty-ninth 
Amendment Rules. 1967. 
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published in Notification No. the Comptroller and Auditor 
G.S.R. 1868 in Gazette of General thereon, under sub-
India dated the 16th Decem- section (1) of section 619A 
ber. 1967. of the Companies Act, 1956. 

(x) The Customs and Central 
Excise Duties Export Draw-
back (General) Seventieth 
Amendment Rules. 1967. 
published in Notification No. 
G.S.R. 1869 in Gazette of 
India dated the 16th Decem-
ber. 1967. 

(xi) The Customs and Central 
Excise Duties Export Draw-
back (General) Seventy-first 
Amendment Rules. 1967. 
published in Notification No. 
G.S.R. 1870 in Gazette of 
India dated the 16th Decem-
ber. 1967. 

(xii) The Customs and Central 
Excise Duties Export Draw-
back (General) Seventy-
second Amendment Rules. 
1967. published in Notifica-
tion No. G.S.R. 1871 in 
Gazette of India dated the 
16th December. 1967. 

(xiii) The Customs and Central 
Excise Duties Export Draw-
back (General) Seventy-
fourth Amendment Rules. 
1967. published in Notifica-
tion No. G.S.R. 1872 in 
Gazette of India dated the 
16th December. 1967. 

[Placed in Library. See 
No. LT-2116/67.] 

ANNUAL REPORTS OF (i) HINDUSTAN 
INSECTICIDES LIMITED, (ii) FERTILISER 
CORPORATION OF INDIA AND GOVERN-

MENT REVIEW THEREON 

THE MINISTER OF STATE 
IN THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND OF SOCIAL 
WELFARE (SHRI RAGHU RAMA-
IAH): I beg to lay on the Table-

(1) (i) A copy of the Annual 
Report of the Hindustan 
Insecticides Limited. New 
Delhi for the year 1966-67 
along with the Audited Ac-
counts and the comments of 

(ii) Review by the Government 
on the working of the above 
Company. 

[Placed in Library. See 
No. LT-2117/67.] 

(2) (i) A copy of the Annual 
Report of the Fertilizer Cor-
poration of India Limited 
for the year 1966-67 along 
with the Audited Accounts 
and the comments of the 
Comptroller and Auditor 
General thereon under sub-
section (1) of section 619A 
of the Companies Act, 1956. 

(ii) Review by the Government 
on the working of the above 
Corporation. 

[Placed in Library. See 
No. LT-2118/67.] 

ANNUAL REPORT OF INDIA LAc CESS 
COMMITTEE FOR 1965-66 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICUL-
TURE. COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI 
ANNASAHIB SHINDE) : I beg to lay 
on the Table a copy of the Annual 
Report of the Indian Lac Cess Com-
mittee for the year 1965-66 (Hindi 
version). 

IUO hl'8. 
ARREST AND CONVICTION OF 
MEMBER (Shri Shiv Charan Lal) 

MR. SPEAKER: I have to inform 
the House that I have received the 
following two telegrams (original in 
Hindi). dated the 20th December, 1967. 
from the City Magistrate. Agra:-

(1) "Shri Shiv Charan Lal. Mem-
ber. Lok Sabha. was taken 
into custody today. at 12.30 
P.M.. for violating orders 
under Section 144. CriJninal 
Procedure Code. On his fail-
ure to furnish surety. he has 
been detained in District 
Jail, Agra." 
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(2) "Shri Shiv Charan LaI, Mem-
ber. Lok Sabha. was found 
guilty under Section 188. 
Indian Penal Code and was 
sentenced to one week's 
simple imprisonment." 

COMMITTEE ON ABSENCE OF 
MEMBERS 

MINUTES-THnm SITTING 

SHRI 'rHIRUMALA RAO (Kaki-
nada). Sir. I beg to lay on the 
lable Minutes of the Third Sitting 
« the Committee on Absence of Mem-
bers from the Sittings of the House 
held during the current session. 

PETITION RE. SCHEDULED CASTES 
AND TRIBES ORDERS (AMENDMENT) 

BILL 

eft ~ ~ (~ mrur): 
ar&Im ~, 'Ii. ~f;rn ~fu aq-r 
~ ~ ~fu aniw (~ftg;r) 
~, 1967, ~ ~fi«r "-fr ;fto ;rro 
~ alfT Oli!i alf~T ~r ~ 
~~ifiW~1 

12.21 hrs. 
STATEMENT RE. REVISION OF 

SCALES OF PAY OF SCHOOL 
TEACHERS IN DELHI 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION (SHRI 
BHAGWAT JHA AZAD): Sir. with 

(St) 

your permission. on behalf of Dr. 
Triguna Sen. I beg to make the fol-
lowing Statement: 

As the House is awere. the question 
of revising the scale of pay of school 
teachers in Delhi has been under 
consideration of the Government for 
some time. The Delhi Administra-
tion had made certain proposals in 
this connection. After taking into 
account the emoluments earned by 
teachers in various categories in the 
different parts of the country and 
considering other relevant aspects of 
the matter. Government have decided 
to revise the scales of pay of teachers 
in Delhi with immediate effect as 
shown in the annexure to this state-
ment. Steps will be taken immediate-
ly. in consultation with the Delhi 
Administration. to give effect to the 
revised scales. 

The salary-scales of teachers in 
Delhi were revised last in 1959 by 
applying the same principles as were 
applied in the case of other Central 
Government servants in accordance 
with the recommendations of the se-
cond Pay Commission. I may add 
that the present revision in the salary-
scales of Delhi teachers is being done 
by the Government as a very special 
case. 

I have no doubt that the teaching 
community will respond in full meas-
ure to the gesture now being made 
by the Government inspite of the pre-
vailing acute financial stringency. 

ANNEXURE 
St. No. Category Existing scale Revised scale 

(1) (2) (3) (4) 

Rs. RB. 
1. Assistant Teachers. 118-225 118-250. (Matries) 

(Primary Schools). 126-270 (Higher SCl:ondary)_ 
2. Headmasters (Primary Schools) 150-240 160-300 
3. Trained Graduate Teachers (Middle 

Schools) and all other teachers in 160·300 175·350 
this scale. 

4. Trained Graduate Teachers (Risher 
Secondary Schools) and all other 170-380 190-425 
categories in this scale. 

s. Headmasters (Middle Schools). 210-395 220-470 
6. Post-graduate Teachers. 250-470 275·550 
7. Vice-PrInclpa1s. 325·575 3S0-6SO 
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(I) 

8. 

9. 

10. 

(2) 

Principals of Higher SecondaJy 
Schools. 
Drawins Teachers (Or. Ill) and 
other categories in this scale. 
Laboratory Assistants. 

D.E.G. (General) 1967-68 

(3) 
RI .. 

42S0680 

130-300 
4O-90} 
75-95 

(4) 

Rs. 
425-900 

140-330 
110-180 (Matrics with 

Science). 
Note: In addition to the basic pay 

above, the teachers will get 
Central Government rates. 

in 
the 

the revised scales indicated 
Dearness Allowance as per 

12.!3 hrs. ----th-e House on the 20th December. 
BUSINESS ADVISORY COMMlTI'EE 1967." 

TwELrrH REPORT The motion was adopted. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG 
SINGH): Sir, I beg to move: 

"That this House agrees with the 
Twelith Report of the Business 
Advisory Committee presented to 
the House on the 20th December, 
1967." 
MR. SPEAKER: Motion moved: 

"That this House agrees with the 
Twelith Report of the Business 
Advisory Committee presented to 
the House on the 20th December, 
1967." 
SHRI M. R. MASANI (Rajkot): 

12.25 hrs. 
BUSINESS OF THE HOUSE 

MR. SPEAKER: There is so much 
of work before the House that I do 
not know how we will be able to 
finish all this. Unless the whole 
House co-operates with me and we 
stick to the time that has been allot-
ted we will not be able to finish this. 
There are the Supplementary De-
mands for Grants, Demands for Excess 
Grants and Bills replacing two Ordi-
nances. This was considered yester-
day and time has been allotted for 
all this. We will be able to finIsh 
if we stick to the time allotted for 
each item. If only one hour is allot-
ted for a particular item and if every 
party insists that their representative 
must speak we may not be able to 
go through all this work. Therefore. 
I will give the time that has been 
allotted for each item and if the 
discussion continues beyond that time 
we will have to apply guillotine and 
finish it. 

Sir, I am very glad that, in response 
to the letter addressed to you yester-
day by leaders of all the Opposition 
Parties you and the Minister of Par-
ilamentary Affairs have been good 
enough to arrange that the motion on 
international affairs to be moved by 
the Prime Minister will be taken up 
first thing after Question Hour to-
morrow. I do hope there will be no 
change on this and it is on that basis SHRI RANGA (Srikakulam) : 
that we are supporting this Report. You cannot apply guillotine in respect 

of those Bills that have been brought 
MR. SPEAKER: Let us hope so. to replace Ordinances. 
DR. RAM SUBHAG SINGH: There MR. SPEAKER: They are very 

is only a small change. The Prime 
Minister will be making a statement small Ordinances_. __ 
an Koyana tomorrow in Rajya Sabha llU66 hn. 
and to that extent there is likely to ·DEMANDS FOR SUPPLEMENTARY 
be a little delay. GRANTS (GENERAL), 1967-68 AND 

MR. SPEAKER: The question is: ·DEMANDS FOR EXCESS GRANTS 
"That this House agrees with the (GENERAL), 1984-65 

Twelith Report of the Business MR. SPEAKER: The House will 
Advisory Committee presented to now take up discussion and votln, on 
-Moved with the recommendation of the President. 
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the Supplementary Demands for 
Grants in respect of the Budget 
(General) for 1967-68 and also on the 
Demands for Excess Grants in res-
pect of the Budget (General) for 
1964-85. 

President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March. 
1968, in respect of 'Chandigam'." 

DemaRdB for SuppZementaTII Grants 

DEMAND No.2-FOREIGN TRADE 

MR. SPEAKER: Motion moved: 
"That a supplementary sum not 

exceeding Rs. 8,72,00,000 be granted to 
the President to defray the charges 
which will come in course of payment 
during the year ending the 31st day 
of March, 1968, in respect of 'Foreign 
Trade'. " 

DEMAND No. 100EDUCATION 

MR. SPEAKER: Motion moved: 

"That a supplementary sum not ex-
ceeding Rs. 1,000 be granted to the 
President to defray the charges which 
will come in course of payment dur-
ing the year ending the 31st day of 
March, 1968, in respect of 'Education' ... 

DEMAND No. IS-EXTERNAL AFFAms 

MR. SPEAKER: Motion moved: 
''That a supplementary sum not ex-

ceeding Rs. 43,75,000 be granted to the 
President to defray the charges which 
will come in course of payment 
during the year ending the 31st day of 
March, 1968, in respect of 'External Af-
fairs'. U 

DEMAND No. 16-0THER REVENUE Ex-
PENDrruRE OF THE MINISTRY OF EXTER-

NAL AFFAmS 

MR. SPEAKER: Motion moved: 
"That a supplementary sum not ex-

ceeding Rs. 1,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March. 
1968, in respect of 'Other Revenue Ex-
penditure of the Ministry of External 
Mairs'." 

DEMAND No. 5O-CBANDIGARH 

MR. SPEAKER: Motion moved: 

DEMAND No. 55-0THER RI:vENmI Ex-
PJ:NDITtlJIE OF THIll MINIsTRY OF HOME 

AFFAIRs 
MR. SPEAKER: Motion moved: 

"That a supplementary sum not ex-
ceeding Rs. 10,28,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March. 
1968. in respect of 'Other Revenue Ex-
penditure of the Ministry of Home Af-
fairs,.n 

DEMAND No. 61-BROADCASTING 

MR. SPEAKER: Motion moved: 
"That a supplementary sum not ex-

ceeding Rs. 2,75,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March. 
1968, in respect of 'Broadcasting· ... 

DEMAND No. S6-0THER REVENUE Ex-
PENDITURE OF THE MINISTRY OF TRANS-

PORT AND SHIPPING 

MR. SPEAKER: Motion moved: 

''That a supplementary sum not ex-
ceeding Rs. 1,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March. 
1968, in respect of 'Other Revenue Ex-
penditure of the Ministry of Transport 
and Shipping'." 

DEMAND No. lOS-SECRETARIAT OF THE 

VIcE-PREsmENT 

MR. SPEAKER: Motion moved: 

"T)lat a supplementary sum not ex-
ceeding Rs 14,66,000 be granted to the 

"That a supplementary sum not ex-
ceeding Rs. 50,000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March. 
1968, in r~pect of 'Secretariat of .the 
Vice-President'." 
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DI!IMAND No. 120-LoANS AND ADVANCES 
BY THE CENTRAL GoVERNMENT 

MR. SPEAKER: Motion moved: 
"That a supplementary sum not ex-

ceeding Rs. 20.00.00,000 be grated to 
the President to defray the charges 
which will come in course of payment 
during the year ending the 31st day 
of March, 1968. in respect of 'Loans 
and Advances by the Central Govern-
ment'." 

DEMAND No. 124-CAPITAL OUTLAY IN 
UNION TEilRrroRIES AND TRmAL Alu:As 

MR. SPEAKER: Motion moved: 
''That a supplementary sum not ex-

ceeding Rs. 15.97.000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March, 
1968. in respect of 'Capital Outlay in 
Union Territories and Tribal Areas· ... 

DEMAND No. 125--OTHER CAPITAL OUT-
LAY OF THE MINISTRY OF HOME AFFAIRS 

MR. SPEAKER: Motion moved: 
''That a supplementary sum not ex-

ceeding Rs. 35.00.000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March. 
1968. in respect of 'Other Capital Out-
lay of the Ministry of Home Affairs'." 

DEMAND No. 131-CAPITAL OUTLAY OF 
THE MINISTRY OF PETROLEUM AND CHE-

MICALS 

MR. SPEAKER: Motion moved: 
"That a supplementary sum not ex-

ceeding Rs. 47.50.000 be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March. 
1968, in respect of 'Capital Outlay of 
the Ministry of Petroleum and Chemi-
ca]P:'" 

DEMAND No. 1 37-OrHER CAPITAL OUT-
LAY OF THE MINISTRY OF TRANSPORT 

AND SHIPPING 

MR. SPEAKER: Motion moved: 
"That a supplementary sum not ex-

ceeding Rs. 24,68,000 be granted to the 
I>.resident to defray the charges which 

will come in course of payment during 
the year ending the 31st day of Marc:b. 
1968. in respect of 'Other Capital Out-
lay on the Ministry of Transport and 
Shipping· ... 

Demands for Excess Grants 

DEMAND No. v-MINISTRY OF CoMlllt1-
NlTY DEVELOPMENT AND COOPERATION 

MR. SPEAKER: Motion moved: 
"That a sum of Rs. 9.578 be granted 

to the President to make good an ex-
cess on the grant in respect of 'Minis-
try of Community Development and 
Cooperation' for the year ended the 
31st day of March. 1965." 

DEMAND No.5-DEFENCE SERVICBS. 
EFFECTIVE-NAVY 

MR. SPEAKER: Motion moved: 
"That a sum of Rs. 79,09.518 be 

granted to the President to make 
good an excess on the grant in respect 
of 'Defence Services. Effective-Navy' 
for the year ended the 31st day of 
March, 1965." 

DEMAND No.6-DEFENCE SERVICES, 
EFFECTIVE-AIR FORCB 

MR. SPEAKER: Motion moved: 
"That a sum of Rs. 1,44,70,670 be 

granted to the President to make 
good an excess on the grant in respect 
of 'Defence Services, Effective-Air 
Force' for the year .ended the 31st 
day of March, 1965." 

DEMAND No. 10-ARcHAEOLOGY 

MR. SPEAKER: Motion moved: 
"That a sum of Rs. 53.615 be 

granted to the President to make 
good an excess on the grant in respect 
of 'Archaeology' for the year ended 
the 31st day of March, 1965." 

DEMAND No. 12--BoTANICAL SURVEY 

MR. SPEAKER: Motion moved: 
"That a sum of Rs. 38,606 be 

granted to the President to make 
good an excess on the grant in respect 
of 'Botanical Survey' for the year 
ended the 31st day of March, 1965~' 
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DEMAND No. 19-MlNISTRY OF FINANCE 

MR. SPEAKER: Motion moved: 
''That a sum of Rs. 1,09,447 be 

granted to the President to make 
good an excess on the grant in respect 
of 'Ministry of Finance' for the year 
ended the 31st day of March. 1965." 

DEMAND No. 35--PRE-PARTITION PAy-
MENTS 

MR. SPEAKER: Motion moved: 
''That a sum of Rs. 70,397 be 

granted to the President to make 
good an excess on the grant in respect 
of 'Pre-partition payments' for the 
year ended the 31st day of March, 
1965." 

DEMAND No. 3S-MINISTRY OF FOOD 
AND AGRICULTURE 

MR. SPEAKER: Motion moved: 
''That a sum of Rs. 59,875 be 

granted to the President to make 
good an excess on the grant in respect 
of 'Ministry of Food and Agriculture' 
for the year ended the 31st day of 
March, 1965." -

DEMAND No. 37-AGRICULTURE 

MR. SPEAKER: Motion moved: 
"That a sum of Rs. 38,86,675 be 

granted to the President to make 
good an excess on the grant in respect 
of 'Agriculture' for the year ended 
the 31st day of March, 1965." 

DEMAND No. 42--MINISTRY OF HEALTH 
MR. SPEAKER: Motion moved: 
''That a sum of Rs. 78,701 be 

granted to the President to make 
good an excess on the grant in respect 
of 'Ministry of Health' for the year 
ended the 31st day of March, 1965." 

DEMAND No. 45--MINISTRY OF HOME 
AFFAIRS 

MR. SPEAKER: Motion moved: 
''That a sum of Rs. 7,60,798 be 

granted to the President to make 
good an excess on the grant in respect 
of 'lliDistry of Home Aftairs' for the 
year ended the 31st day of March, 
1986." 

DEMAND No. 55--LAcCADIVE. MImcoy 
AND AMnmIVI IsLANDS 

MR. SPEAKER: Motion moved: 
"That a sum of Rs. 3,98,714 be 

granted to the President to make 
good an excess on the grant in respect 
of 'Laccadive, Minicoy and Amindivi 
Islands' for the year ended the ~lst 
day of March, 1965." 

DEMAND No. 57-MINISTRY OF INDUSTRY 

MR. SPEAKER: Motion moved: 
"That a sum of Rs. 14,3'/1 he 

granted to the President to make 
good an excess on 1he grant in respect 
of 'Ministry of Industry' for the year 
ended the 31st day of March, 1965." 

DEMAND No. 62-BROADCASTING 
MR. SPEAKER: Motion moved: 
"That a sum of Rs. 10,46,890 be 

granted to the President to make 
good an excess on the grant in respect 
of 'Broadcasting' for the year ended 
the 31st day of March, 1965." 

DEMAND No. 64.-MINISTRY OF INTEK-
NATIONAL TRADE 

MR. SPEAKER: Motion moved: 
"That a sum of Rs. 82,564 be 

granted to the President to make good 
an excess on the grant in respect 
C'f 'Ministry of International Trade' 
for the year ended the 31st day of 
March, 1965." 

DEMAND No. 67-MINIsTRY OF IRRIGA-' 
TION AND POWER 

MR. SPEAKER: Motion moved: 
"That a sum of Rs. 57,952 be 

granted to the President to make 
good an excess on the grant in respect 
of 'Ministry of Irrigation and Power' 
for the year ended the 31st day of 
March. 1965." 

DEMAND No. 69-0THER REVENUE Ex-
PENDrrURE OF THE MINIsTRY 01' 

IRRIGATION AND POWER 

MR. SPEAKER: Motion moved: 
"That a sum of Rs. 19,05,441.1 be 

granted to the Preslden.t to make 
good an excess on the grant in rH-
peet of 'Other Revenue Expenditure 
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of the Ministry of Irrigation and Pow_ 
er' for the year ended the 31st day 
01 March. 1965." 

good an excess on the grant in respect 
of 'Other Revenue Expenditure of the 
Ministry of Works, Housing and He-

DEMAND No. '1~THER REVENUEE Ex- habilitation' for the year ended the 
PENDrruRE OF THE MINISTRY OF 31st March, 1965." 

PETROLEUM AND CHEMICALS 
MR. SPEAKER: Motion moved: 
"That a sum of Rs. 13,98,387 be 

granted to the President to make 
good an excess on the grant in respect 
of 'Other Revenue Expenditure of the 
Ministry of Petroleum and Chemicals' 
for the year ended the 31st day ot 
March, 1965." 
DEMAND No. 8O-GEOLOGICAL SURVEY 

MR. SPEAKER; Motion moved; 
"That a sum of Rs. 1,31,72,511 be 

granted to the President to make 
good an excess on the grant in respect 
of 'Geological Survey' fQI" the year 
ended the 31st day of March. 1965." 

DEMAND No. 85-COMMUNICATIONS 
(INCLUDING NATIONAL HIGHWAYS) 

MR. SPEAKER; Motion moved; 
"That a sum of Rs. 38,26,621 be 

granted to the President to make 
good an excess on the grant in respect 
of 'Communications (including Na-
tional Highways)' for the year ended 
the 31st day of March. 1965." 

DEMAND No. 88-AVIATION 

MR. SPEAKER; Motion moved; 
'That a sum of Rs. 44.23,609 be 

eranted to the President to make 
good an excess on the grant in respect 
of 'Aviation' for the year ended the 
31st day of March, 1965." 

DEMAND No. 91-PUBLIC WORKS 

MR. SPEAKER; Motion moved; 
'That a sum of Rs. 1.13,41.023 be 

granted to the President to make 
good an excess on the grant in respect 
at 'Public Works' for the year ended 
the 31st day of March, 1965." 
DEMAND No. 94-0THEa REvENuE Ex-
PENDrruRE OF THE MINIsTRY OF WORKS. 

HoUSING AND REHABILITATION 
MR. SPEAKER: Motion moved: 
'That a sum of Rs. 89,736 be 

granted to the President to make 

DEMAND No. 108-DEPARTMENT OF 
TECHNICAL DEVELOPMENT 

MR. SPEAKER; Motion moved: 
"That a sum of Rs. 15.356 be 

granted to the President to make 
good an excess on the grant in respect 
of 'Department of Technical Develop-
ment' for the year ended the 31st day 
of March. 1965." 

DEMAND No. 112-CAPrrAL OUTLAY OF 
THE MINISTRY OF COMMUNrrY DEvE-

LOPMENT AND COOPERATION 

MR. SPEAKER: Motion moved: 
"That a sum of Rs. 1.553 be 

granted to the President to make 
good an excess on the grant in respect 
of 'Capital Outlay of the Ministry of 
Community Development and C0-
operation' for the year ended the 31st 
day of March, 1965." 

DEMAND No. l1~CAprrAL OtrrLAY 
OF THE MINISTRY OF EDUCATION 

MR. SPEAKER; Motion moved: 
''That a sum of Rs. 2,10,033 be 

granted to the President to make 
good an excess on the grant in respect 
of 'Capital Outlay of the Ministry of 
Education" for the year ended the 31st 
day of March. 1965." 

DEMAND No. 120-C0MMUTED VA1.tJIC 
OF PENSIONS 

MR. SPEAKER; Motion moved: 
'That a sum of Rs. 1.13.686 be 

granted to the President to make 
good an excess on the grant in respect 
of 'Commuted Value of Pensions' for-
the year ended the 31st day of March, 
1965." 

DEMAND No. 122-CAPrrAL OUTLAY ON 
GRANTS TO STATE AND UNION TI:aRrroRY 

GoVZRNMJ:NTS FOR DIlvBLoPMaT 
MR. SPEAKER: Motion moved: 
'That a sum of Rs. 55,10,536 be-

granted to the President to make 
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good an exeess on the grant in respect 
of 'Capital Outlay on Grants t& State 
8Jld Union Territory Governments for 
Development' for the year ended the 
31st day of March, 1965." 

DEMAND No. 124--CAPITAL OUTLAY 01'1' 
FORESTS 

MIl SPEAKER: Motion moved: 
''That a sum of Rs. 7,5~ be 

granted to the President to make 
good an excess on the grant in respect 
of 'Capital Outlay on Forests' for the 
year ended the 31st day of March, 
1965." 

DEMAND No. 132--CAPITAL OUTLAY ON 
MULTIPURPOSE RIVER SCHEMES 

MR. SPEAKER: Motion moved: 
''That a sum of Rs. 6,13,35,461 be 

granted to the President to make 
good an excess on the grant in respect 
of 'Capital Outlay on Multipurpose 
River Schemes' for the year ended the 
31st day of March, 1965." 

DEMAND No. 134--CAPITAL OUTLAY OF 
THE MINISTRY OF LABOUR AND EMPLOY-

MENT 

MR. SPEAKER: Motion moved: 
''That a sum of Rs. 9,96,470 be 

granted to the President to make 
good an excess on the grant in respect 
of 'Capital Outlay of the Ministry of 
Labour and Employment' for the year 
·ended the 31st day of March, 1965." 

DEMAND No. 135-CAPITAL OUTLAY OF 
THE MINISTRY OF PETROLEUM AND 

CHEMICALS 

MR. SPEAKER: Motion moved: 
''That a sum of Rs. 48,221 be 

granted to the President to make 
good an excess on the grant in respect 
of 'Capital Outlay of the Ministry of 
Petroleum and Chemicals' for the !fear 
ended the 31st day of March, 1965." 

DEMAND No. 137-CAPITAL OuTLAy ON 
RoADS 

MR. SPEAKER: Motion moved: 
"That a sum of Rs. 1,15,60,072 be 

granted . to the President to make 
good an excess on the grant in respect 

of 'Capital Outlay on Roads' for the 
year ended the 31st day of March, 
1965." 

DEMAND No. 138-CAPITAL OUTLAY ON 
PORTS 

MR. SPEAKER: Motion moved: 
''That a sum of Rs. 19,16,908 be 

granted to the President to make 
good an excess on the grant in respect 
of 'Capital Outlay on Ports' for the 
year ended the 31st day of March, 
1965." ~ .. hi 

DEMAND No. 145-CAPITAL OUTLAY ON 
POSTS AND TELEGRAPHS (NOT MET 

FROM REvENUE) 

MR. SPEAKER: Motion moved: 
''That a sum of Rs. 1,03,67,921 be 

granted to the President to make ""od 
an excess on the grant in respect 
of 'Capital Outlay on Posts and Tele-
graphs (Not met from Revenue)' for 
the year ended the 31st day of March, 
1965." 

The Demands are now before the 
House. 

[MR. DEPUTY-SPEAKER in the Chair] 

MR. DEPUTY -SPEAKER: Hoo. 
Members may now move the cut mo-
tions to the Supplementary Demands 
for Grants (General) for 1967-68 and 
the Demands for Excess Grants 
(General) for 1964-65, subject to their 
being otherwise admissible. 

SHRI SURENDRA KUMAR TA-
PURIAH: I beg to move: 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 8,72,00,000 in respect 
of Foreign Trade be reduced by 
Rs. 100." 

[Failure of the Government to 
anticipate the expenditure. (17) J. 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 8,72,00,000 in respect 
of Foreign Trade be reduced by 
Rs. 100." 

[Failure to make cash subsidies 
effective as incentives for exPOrt. 
(18)]. 
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"That the demand for a supple-
mentary grant of a sum not 
exceeding 8,72,00,000 in respect of 
Foreign Trade be reduced by Rs. 
100." 

[Failure to consider the effect of 
forced exports like that of sugar, 
in short supply, on the internal 
price level. (19) l. 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 1,000 in respect of 
Education be reduced to Re. 1." 

[Failure of the Government to 
postpone a new expenditure when 
tax returns are falling in spite of 
taxes being raised to very high 
levels. (20)]. 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 43,75,000 in respect of 
External Affairs be reduced by Rs. 
100." 

[Failure to enforce economy after 
the large increases in the last bud-
get. (21)]. 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 1,000 in respect of 
other Revenue Expenditure of the 
Ministry of External Affairs be re-
duced by Rs. 100." 

[Failure to avoid expenditure on 
the political aspirations of other 
countries, the repercussion of which 
on our own interests is not clear. 
(22)]. 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 10,28,000 in respect of 
Other Revenue Expenditure of the 
Ministry of Home Affairs be reduc-
ed by Rs. 100." 

[Failure to make use of the re-
ports already submitted by the Ad-
ministrative Reforms Commission. 
(23)] 

"That the demand for a sU!JpJe-
mentary grant of a sum not 
exceeding Rs. 20,00,00,000 in respect 
of Loans and Advances by the Cen-
tral Government be reduced bl' Rs. 
100." 

[Failure to foresee the expenc1i-
ture arising from causes which 
should have been known at the 
time of the budget from loss from 
working of the projects. (24) J. 
SHRI S. S. KOTHARI: I beg to 

move: 
"That the demand for a supple-

mentary grant of a sum not 
exceeding Rs. 20,00,00,000 in respect 
of Loans and Advances by the Cen-
tral Government be reduced by 
Rs. 100." 

[Financing of public sector under-
takings in view of the indifferent 
performance of some of them. 
(25)]. 
SHRI RAMA VATAR SHASTRI: I 

beg to move: 
"That the demand for a supple-

mentary grant of a sum not 
exceeding Rs. 8,72,00,000 in respect 
of Foreign Trade be reduced by 
Rs. 100." 

[Need t. nationalise foreign trade. 
(26) 1. 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 8,72,00,000 in respect 
of Foreign Trade be reduced by 
Rs. 100." 

[Need to boost exports. (27) l. 
"That the demand lor a supple. 

mentary grant ot a sum not exceej· 
ing Rs. 1,000 in respect ot Edlll8_ 
tion be reduced by Rs. 100." 

[Need to pay adequate attention 
towards removel of difficulties of 
students of the Indian School of 
Mines Dhanbad. (28)]. 

"That the demand for a supple-
mentary grant at a sum not 
exceeding Rs. 1,000 in respect of 
Education be reduced by Rs. 100." 

[Need for expansion of the Indian 
School of Mines, Dhanbad. (29) J. 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 43,75,000 in respect of 
External Affairs be reduced by 
Rs. 100." 

[Need to reduce the excessive ex-
penditure on General administra-
tion. (30) 1. 
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"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 43,75,000 in respect of 
External Affairs be reduced by 
Rs. 100." 

[Need to adopt a more anti-
imperialistic policy. (31)]. 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 43,75,000 in respect of 
External Affairs be reduced by 
Rs. 100." 

[Need to discontinue vacillating 
attitude some times adopted in our 
foreign policy. (32) ]. 

"That the demand for a supple-
mentary grant of a sum n;)t 
exceeding Rs. 1,000 in respect of 
other Revenue Expenditure of the 
Ministry of External Affairs be re-
duced by Rs. 100." 

[Need to give adequate assistance 
to African National Congress. (33)]. 

''That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 10,28,000 in respect 
of other Revenue Expenditure of 
the Ministry of Home Affairs be 
reduced by Rs. 100." 

[Excessive delay in publishing the 
report of Administraive Reforms 
Commission. (34)] 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 10,28,000 in respect 
of other Revenue Expenditure 
of the Ministry of Home Affairs be 
reduced by Rs, 100." 

[Need to reduce the 
ture of Administrative 
Commission, (35)]. 

expendi-
Reforms 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 2,75,000 in respect of 
Broadcasting be reduced by Rs. 100." 

[Need to grant adequate allowanc-
es to artists. (36)1. 

"That the demand for a supple-
mentary grant of a slim not 
exceeding Rs. 35,00,000 in respect of 

other Capital Outlay of the Ministry 
of Home Affairs be reduced by 
Rs. 100." 

[Need to provide special safety 
measures for Border Security Force 
personnel. (37)]. 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 35,00,000 in respect of 
other Capital Outlay of the Ministry 
of Home Affairs be reduced by 
Rs. 100." 

all arrangements 
accommodation 
Force person-

[Need to make 
for the residential 
for Border Security 
nel. (38)]. 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 35,00,000 in respect of 
other Capital Outlay of the Ministry 
of Home Affairs be reduced by 
Rs. 100," 

[Need to give adequate compen-
sation to farmers while acquiring 
their lands. (39) J. 
SHRI KANWAR LAL GUPTA: I 

beg to move: 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 8,72,00,000 in respect 
of foreign trade be reduced by 
Rs. 100." 

[Failure to make cash subsiclies 
more effective for export, (4OH 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 1,000 in respect of 
Education be reduced by Rs. 100," 

[Unnecessary expenditure on the 
Indian School of Mines, Dhanbad. 
(41 )]. 

''That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 43,75,000 in respect 
of External Affairs be reduced by 
Rs. 100." 

[Need to curtail the expenditure 
on the Indian Missions abroad. 
(42) J, 
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''That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 10,28,000 in respect 
of other Revenue Expenditure of 
the Ministry of Home Mairs be 
reduced by Rs. 100." 

[Slow progress of the Administra-
tive Reforms Commission. (43)]. 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 2,75,000 in respect of 
Broadcasting be reduced by Rs. 
100." 

[Desirability of having Ciimmercial 
Broadcasting over AI.R. (44) J. 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 1,000 in respect of 
other Revenue Expenditure of the 
Ministry of Transport and Shipping 
be reduced by Rs. 100." 

[Unnecessary expenditure on the 
Central Inland Water Transport 
Corporation. ( 45) J. 

"That the demand for a supple-
ment&.ry grant of a sum not 
exceeding Rs. 20,00,00,000 in respect 
of Loans and Advances by the Cen-
tral Government be reduced by 
Rs. 100." 

[Shortfall in the internal resourc-
es of O.N.G.C. (46) J. 

"That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 35,00,000 in re3pec:t or 
other Capital Outlay of the Ministry 
of Home Mairs be reduced by 
Rs. 100." 

[Need for more funds for accom-
modation of Border Security Force 
personnel. (47) J. 

''That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 47,50,000 in respect of 
Capital Outlay of the Ministry of 
Petroleum and Chemicals be reduc-
ed by Rs. 100." 

[Machinery of the Indian Explo-
sives Ltd. (48)]. 

SHRI INDRAJIT GUPTA: I beg 
to move: 

''That the demand for a supple-
mentary grant of a sum not 

exceeding Rs. 8,72,00,000 in respect 
of foreign trade be reduced by 
Rs. 100." 

[Failure to stop malpractices in 
export of jute goods. (49)]. 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 8,72,00,000 in respect 
of foreign trade be reduced by 
Rs. 100." 

[Unsatisfactory role of State Tra-
ding Corporation in purchase and 
export of jute. (50)]. 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Its. 1,000 in respect of 
Education be reduced by Rs. 100." 

[Need to coordinate admissions to 
Indian School of Mines and Employ-
ment opportunities. (52) J. 

"That the demand for a supple-
mentary grant ot a sum not 
exceeding Rs. 1,000 in respect of 
Education be reduced by Rs. 100." 

[Failure to absorb mmmg and 
other engineers flf jobs. (53) J. 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 43,75,000 in respect of 
External Mairs be reduced by 
Rs. 100." 

[Extravagant expenditure by 
Indian Mission abroad. (55) J. 

"That thc demand for a supple-
mentary grant of a sum not 
exceeding Rs. 43,75,000 in respect ot 
External Mairs be reduced by 
Rs. 100." 

[Refusal to establish 
relations with German 
Republic. (56)]. 

diplomatic 
Democratic 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 10,28,000 in respect of 
other Revenue Expenditure of the 
Ministry of Home Affairs be reduc-
ed by Rs. 100." 

[Delay in the work of the Admin-
istrative Reforms Commission. (58)1. 



8845 D.S.G. &: D.E.G. 
(General) 

DECEMBER 21, 1967 1967-68 8846 

IShri Indrajit Gupta] 
"That the demand for a supple-

mentary grant of a sum not 
exceeding Rs. 2,75,000 in respect of 
Broadcasting be reduced by Rs. 100." 

[Failure to evolve an agreed code 
for political broadcasts. (60)]. 

''That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 2,75,000 in respect of 
Broadcasting be reduced by Rs. 100." 

[Need to improve security of ser-
vice of All India Radio Staff artists. 
(61) ]. 

''That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 1,000 in respect of 
other Revenue Expenditure of the 
Ministry of Transport and Shipping 
be reduced by Rs. 100." 

[Failure to absorb surplus emplo-
yees of Rivers Steam Navigation 
Company Limited. (62)]. 

''That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 1,000 in respect of 
other Revenue Expenditure of the 
Ministry of Transport and Shipping 
be reduced by Rs. 100." 

[l,Jnfair labour practices by man-
agement of Rajabagan Dockyard and 
discrimination between Unions. 
(63)]. 

''That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 1,000 in respect of 
other Revenue Expenditure of the 
Ministry of Transport and Shipping 
be reduced by Rs. 100." 

[Inadequate rates of compensation 
paid to retrenched employees by 
Central Inland Water Transport 
Corporation Ltd. (64)]. 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 1,000 in respect of 
other Revenue Expenditure of the 
Ministry of Transport and Shipping 
be reduced by Rs. 100." 

[Mismanagement of the Corpora-
tion's operations in Assam. (65)] 

"That the demand for a supple-
mentary grant of a sum not 

exceeding Rs. 20,00,00,000 in respect 
of Loans and Advances by the Cent-
ral Government be reduced by 
Rs. 100." 

[Delay in finalising collaboration 
agreement for Haldia refinery pro-
ject. (66)]. 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 35,00,000 in respect 
of Other Capital Outlay of the Min-
istry of Home Affairs be reduced by 
Rs. 100." 

[Use of Border Security Foree to 
maintain law and order in Calcutta. 
(68)]. 

"That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 47,50,000 in respect of Capi-
tal Outlay of the Ministry of Pet-
roleum and Chemicals be reduced by 
Rs. 100." 

[Harmful concessions to foreign 
collaborators in fertilizer industry. 
(69)]. 

SHRI BENI SHANKER SHARMA: 
beg to move: 

"That the demand for an excess 
grant of a sum of Rs.' 1,09,447 in 
respect of Ministry of Finance be 
reduced by Rs. 100." 

[Failure to adopt a rational and 
consistent scheme of taxation. (1) 1. 

"That the demand for an excess 
grant of a sum of Rs. 59,875 in res-
pect of Ministry of Food and Agri-
culture be reduced by Rs. 100." 

[Failure of the Government to 
provide food to the people at rea-
sonable cost. (2)]. 

"That the demand for an excess 
grant of a sum of Rs. 59,875 in res-
pect of Ministry of Food and Agri-
culture be reduced by Rs. 100." 

[Production and distribution of 
sugar in the country. (3)]. 
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'-rhat the demand for an excess 
grant of a sum of Rs. 38,86,675 in 
respect of Agriculture be reduced 
by Rs. 100." 

[Inefficiency of the Government 
in making the country self-sufficient 
in production of foodgrains. (4) J. 

'-rilat the demand for an excess 
grant of a sum of Rs. 19,05,440 in 
respect of other Revenue Expendi-
ture of the Ministry of Irrigation 
and Power be reduced by Rs. 100." 

[Failure to provide sufficient irri-
gation facilities to boost food pro-
duction. (5)]. 

''That the demand for an excess 
grant of a sum of Rs. 19,05,440 in 
respect of other Revenue Expendi-
ture of the Ministry of Irrigation 
and Power be reduced by Rs. 100." 

[Failure of the Ministry to com-
plete the Rajasthan Canal and 
Gandak Irrigation Projects in time. 
(6) J. 

'-rhat the demand for an excess 
grant of a sum of Rs. 1,31,72,511 in 
respect of Geological Survey be 
reduced by Rs. 100." 

[Failure of the Government in 
making a quick geological survey 
of the country in order to find out 
the mineral wealth of the country. 
(7)]. 

MR. DEPUTY -SPEAKER: The 
cut motions are also before the House. 

SHRI S. K. TAPURIAH (Pall): It 
is indeed a pity that within six months 
of presenting the budget this year the 
Finance Minister has once again come 
with these Demands tor Supplemen-
tary Grants, and it is indeed a pity 
that out of a total budget of nearly 
Rs. 5,000 crores this government could 
not have a saving ot nearly Rs. 31 
crores tor which they are now comling 
forward with these supplementary 
demands. .AJJ one sees the various 
observations and statements made by 
the Finance Minister time and again, 
both in this House and outside, a 
picture ftash811 into the mind's eye, a 
plJCture of a bold and helpless Finance 
Minister sitting by the side ot a sea 
of bottomless deficiency wishing tor a 
boat. Within six months if this is the 
L1 OI,LSS/67-9 

state ot aftaira, tt in spite ot the bold 
proclamation that this government 
will not resort to deficit financing he 
has to change his stance, and we all 
know that in the present state of 
aftairs there may be deficit financing 
ot nearly Rs. 350 crores, it is indeed a 
sorry state of aftairs. 

When we look at the Supplementary 
Demands we notice that out of Rs. 31 
crores, Rs. 20 crores haVe been asked 
for loans and advances for the public 
sector undertakings. Time and again 
we have been speaking about the bad 
functioning of public sector units, and 
still if we go on wasting this money, 
it is going to land us into disaster. 
Just to cite an example, out of nearly 
Rs. 1,000 crores invested in the steel 
plants, not a single of the three steel 
plants has a General Manager today, 
the Chairman of the steel plant has 
retired, they could not find a substi-
tute or replacement and his term has 
been extended. 

AN HON. MEMBER: Not extended. 
SHRI S. K. TAPURIAH: It has 

been extended by one year. It goes 
without saying that all the public 
sector undertakings must be run on 
commercial lines and wherever you 
find talent forthcoming, even if it be 
from the private sector, use it, because 
it is the talent of the country, the 
talent of the nation; it does not belong 
to the public I18Ctor or the private 
sector. Since we have accepted mixed 
IIICOIlOmY', since we !know that the 
publiic sector is going to say. let us 
see that the public sector undertakings 
are run properly and, if you can't, 
hand them over back to the private 
sector. 

About deftcit budget and deficit 
financing to which the Deputy Prime 
Minister has now yielded, all we can 
say is that would also lead to increase 
In prices. After his bold ltatementl, 
it is indeed sad that he has to retrace 
his steps. But, under the circums-
tances, we believe that if deficit finan-
cing is resorted to tor developmental 
expenditure, it can possibly be 
tolerated; but, it Ihould not be used 
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at all for expenditure. These demands 
clearly show that all the government 
loans and all the deficit financing that 
will take place this year is only for 
expenditure. We know that the 
revenue from excise and customs etc. 
are falling this year, from income-tax 
and corporation tax will be static, 
whereas expenditure has not come 
down at all and the only saving that 
may be there would be to the tune of 
about Rs. 8 crores only from January 
next year on account of the foodgrains 
subsidy which is being withdrawn. 

The question comes as to what can 
the Finance Minister alone do in this 
matter. Finance, Industrle! and 
Commerce-these three ministries 
have to be very closely interlinked 
and all three have to work to see that 
we stick to our Budget. Unfortu-
nately, the Industries Ministry has 
done nothing to check the recession. 
The only one good thing that I can 
think of is the order that has been 
placed by tJhe Railways. A climate 
has not been created to stimulate 
investment in production and that is 
the reason that your revenue from 
excise, income and corporation taxes 
is going down. 

Coming to the Commerce Ministry, 
iJ1 spite of the undesired and ill 
advised devaluation our exports have 
not pulled up. We have done nothing 
to increase our exports and rather 
than send our goods abroad, all we 
hear is that our Commerce Minister 
just manages to get himself out of 
the country at every conceivable 
opportunity. 

To cover up for these failures both 
of the Industries Ministry and of the 
Conunerce Ministry they try to raise 
up all sorts of bogeys. They try to 
ftnd out the Alladin's magic lamp in 
the bogey of monopoly, in the shape 
of privy purses or bank and insurance 
nationalisation. It is a really a very 
bad habit that they try to divert the 
peOple's attention from the mistakes 

that they have committed. from the 
malady that the economy suffers from. 
They try to raise up new issues time 
and again to divert attention or to 
show that they are trying to do some-
thing to correct it. 

About the bogey of monopoly the 
only sentence that I will say is that 
we are unnecessarily suffering from 
the phobia of big size. The American 
magazine, Fortune survey every year 
says that even the largest Indian 
company does not find a place among 
the 200 top large corporations of the 
world. Is that the size that we are 
worried about? If we do not find a 
place anywhere in the world what are 
we worried about big size? Why are 
We worried about the Tata phobia or 
the Birla phobia? 

When we talk of exports we talk 
about our goods competing with other 
countries. If we want our goods to 
compete with other countries' products, 
why do we not see whether our cor-
porations or manufacturers are at par 
with that of other countries? What is 
the size of General Motors, of ICI and 
of General Foods? Let us project the 
picture that if we are to compete in 
the export market with these com-
panies, we do not talk of today's size 
but after 100 years what should be 
the size of TELCO, Tata Iron and 
Steel or Hindustan Motors. 

I would sum it up by saying that the 
state of the economy will remain as 
it is until you make a modification 
of our tax structure. Although the 
Finance Minister may say that we 
have not reached the saturation point 
for taxation, I am sure that he will 
agree that our tax structure is not 
suitable or conducive to the economy 
as it remains today. 

The two suggestions that I would 
like to make at this stage are, firstly, 
why not link up the income-tax with 
turn-over. We talk a lot about eva-
sions and about people not paying 
income_tax in time. We talk of eva-
sion and avoidance. But just as we 
have excise duty and sales-tax linked 
up with turn-over, why do we not 
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have income-tax linked with tum-
over? Our present income-tax system 
is out dated, wrong and a British 
legacy. 

The second suggestion is about per-
sonal income-tax. The savings are 
not there and savings have to stimu-
lated, if you want larger revenues. 
~t us have a more rational taxation 
system. As the hon. Minister has toecn 
saying time and again about outstand-
ings and workload on the Income_tax 
Department, in view of the difficulties 
faced by the poorer people, the lower 
sections of the people, we would 
suggest that the income-tax at the 
lower two brackets up to Rs. 7,500 
should be removed. The figures to 
substantiate this argument are that if 
you remove income-tax up to Rs. 7,500, 
you will lose nearly two-thirds ot 
your assessment cases whereas the loss 
of revenue will only be one-fifth of 
your total income-tax revenue. 

I will fin.h by saying that whatever 
we in the Opposition say, as we have 
been saying for the last so many years 
about Plan holiday and so many 
things, falls on deaf ears. Our posi-
tion in this Government !stilat they 
just try to ignore what the Oposi-
tion says even though it may be a 
constructive argument and our eyes 
and ears may be more close to the 
ground and the people. We, the 
people speaking from this side, find 
ourselves in the same position as 
Hillaire Belloc's Matilda, who sald in 
a final extremity that every time she 
shouted fire they only answered "A 
little lie". They may ignore us but 
ultimately they will have to yield as 
they yielded for the Plan. 

SHRI CHENGALRAYA NAIDU 
(Chittoor): Mr. Deputy Speaker, Sir, 
though the Government have taken 
several steps to improve the economy 
.t the country, still there are a lot of 
things to do. The Government has to 
Improve the quality of export items 
to other countries. There is a com-
plaint in toreign countries that what-
ever we export is not upto the stand-

ard and that the goods exported are 
inferior in qualilty. In the beginning, 
we show them some good quality pro-
ducts but, when we export, the quality 
is ~ot the same. Due to this, the 
foreigners are not anxious to import 
any goods from our country. 

In the agricultural field, the Gov-
ernment is not showing much interest. 
Though the Government policy ia to 
have enough foodgrains by 1971 and 
not to import any foodgrains from 1971 
onwards, they have not taken enough 
steps in this direction. 

About the minor irrigation schemel. 
though they have allotted some funda, 
they are not enough even to maintain 
the present minor irrigation schemes. 
The Government must allot more 
funds to extend facilities to agricul-
turists to haVe electricity and to have 
more minor irrigation schemes tor 
agriculture. There are some projects 
which are at the stage of completion. 
But due to deficient finances, the 
Central Government is not able to 
allot enough funds to complete these 
projects. If the Government can 
allot enough funds to complete these 
junasagar project and give some more 
loans to the State Government, they 
will be in a position to complete the 
project and they can prodUce more 
foodgrains and export them to other 
States. The Government is Importing 
only about 2 lakh tonnes of rice trom 
other countries. The Andhra Gov-
ernment is in a position i.O give an 
additional amount of 2 lakh tonnes ot 
rice to other States if proper funds 
are given to them and the Nagarjuna-
sagar project and other minor irriga-
tion projects are completed. 

The Andhra State is experiencing 
drought conditions and they have 
frequent famine conditions In some 
districts. Though they have got Bome 
irrigation projects or some canals in 
some districts, the other districts ara 
under drought conditions and they are 
sufl'ering continuously every year. I 
would request the Government to 
allot some funds for the permanent 
type of relief for the famiile and 
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drought-affected areas. 'l'he only 
thing the Government can do is to 
sanction some funds for the extension 
of electricity in rural areas. In Andhra 
for every district, they have got esti-
mates sanctioned worth Rs. 2 crores 
but for want of funds. they are not 
able to execute them. In my own 
district from which I come, that is, 
Chlttoor, there is drought for the last 
three years and, every year, the peo-
ple are going out for their livelihood. 
They are not able to get employment 
and they have to go out to Mysore 
State or to Madras State. If the 
Government can give, instead of start-
ing some relief work or giving some 
other assistance, some funds for a 
permanent type of relief, that is, 
giving them electricity and giving them 
deep bore drills. If the water is 
tapped from underground and the 
electricity is given, that will be a 
permanent relief. 

I would appeal to the hon. Prime 
Minister and the Finance Minister to 
allot funds for the extension of elec-
tricity in Andhra Pradesh, in every 
district, not only in Andhra Pradesh 
but in the whole of south. There are 
so many States in the south which are 
dependent on lift irrigation. Only the 
electricity can help them to produce 
more foodgrains. Unless the Ilgricul-
tural economy is improved, unless we 
produce more foodgrains, the country's 
economy as a whole cannot be im-
proved. So, I request the Govern-
ment to sanction enough funds for 
minor irrigation, and specially for 
electricity extension, as a p~rmanent 
measure to give reliet to the drought-
aftected areas. 
1UO hn. 

STATEMENT RE. MR. HAROLD 
HOLT 

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
PLANNING AND MINISTER OF 
EXTERNAL AFFAIRS (SHRlMATI 
INDIRA GANDID): The hon. mem_ 
bers are aware of the tragic circum-
stances in which the Prime Minister ot 
Aum.Ua, Right Hon. Harold Holt, 

disappeared off Port Sea. It appears 
that the vigorous efforts tor a search 
have been of no avail. We share the 
anxiety of the Government and the 
people of Australia and more specially 
of Mrs. Holt and her family. 

Mr. Harold Holt was the Prime 
Minister of Australia for two years. 
Even in this short period, he has left 
an impress of his personality, his 
dedication and vision on the policies 
of his country. 

We in India have particular rellson 
to remember him, for, we had in him 
a sincere friend who had understand-
ing of our problems. Last year, when 
we were passing through an extremely 
difficult phase, he came forward to 
help us, and encouraged by his ges-
ture, various organisations and insti-
tutions in Australia also came to our 
assistance. We shall remember him 
with gratitude. We have always be-
lieved that the future of Australia is 
linked with the future of Asia. Today 
this is also realised in Australia. It 
will be recalled that, on our part, we 
had invited Australila to participate in 
the Asian Relations Conference and the 
Conference on Indonesia. Since then, 
our relations have grown closer and 
the area of our mutual co-operation 
has been expanding. I was looking 
forward to meeting this distinguished 
leader next month. 

It is tragic for any country to lose 
its leader in such circumstances. The 
loss is not only to Austrlllia but to 
the entire Commonwealth. We are 
deeply distresSed and we wish to 
convey our deep sympathy to the peo-
ple of Australia and particularly to 
Mrs. Holt and her family. It is tor 
this purpose that the Minister in the 
Ministry of External Mairs, 8hri B. 
R. Bhagat, has left for Australia this 
morning. Tomorrow he will partici-
pate on our behalf in the Memorial 
Servilce being held in Melbourne. 

SHRI NATH PAl (Rajapur): We 
associate. ourselves with the senti-
ments expreaed by the Prime 
Minister ... 
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MR. DEPUTY-SPEAKER: The 
House fully shares the sentiments. 

lZ.43 hrs. 
DEMANDS FOR SUPPLEMENTARY 
GRANTS (GENERAL), 1967-68, AND 
DEMANDS FOR EXCESS GRANTS, 

1964-65-Contd. 

SHRI DHANDAPANI (Dharapu-
ram): As my hon. friend said, diet' the 
submission of the General Budget six 
months ago, the Finance Minister r.as 
come forward to ask for a Supple-
mentary Demand to the tune of Rs. 
31,07,00,000. The additional expendi-
ture incurred is to the tune of about 
of Rs. 31 crores. Out of the items 
shown on the debit side is an item on 
the expenditure incurred on account 
of gross negligence of Government. 
For instance, I would say this. An 
official of the Government of India 
Mint at Alipore was charge-sheeted on 
certain grounds, I think, fer gross 
negligence of duty, insubordination, 
indiscipline and misconduct. These 
words are commonly used by the 
officialdom against the employees even 
when they discharge their duties very 
faithfully and loyally. This case went 
to the level of High Court and then 
the Government lost the case and the 
employee won the case. Now the 
Government has to pay not only his 
salary but also the cost of the suit. 

Another point is: a major portion 
of this Supplementary Demand 
amounting to Rs. 20 crores hilS been 
allotted to public undertakings as loans 
and advances. In a recent study the 
Economic Research Foundation have 
found that the public sector returns 
are not good. This is what they say : 

"Public sector undertakings are 
·~xpanding in size more rapidly 
than the private companies in the 
COuntry.1 However, their perform-
ance in terms of returns is still 
relatively unsatisfactory." 

Instead of investing this amount as 
loans and advances, it will be better if 
you divert it to some other purposes. 
They may be given for a,ricultural 
purposes to boost food production. 

Always we raise slogans like 'Grow 
More Food'. Sir, as far as Tamilnad 
is concerned we were able to produce 
5 lakhs tonnes of paddy whereas the 
previous Government would have pro-
duced only 2 lakh tonnes. 

In regard to development of irriga-
tion aIso, our State is very backward 
compared with northern States. We 
propose to spend about Rs. 100 crores 
for development of irrigation in 
Tamilnad. We appealed to the Fin-
ance Ministry here for more financial 
assistance which they have turned 
down. As far as Tamilnad is con-
cerned, the hon. Finance Minister tas 
no soft corner though he has got every 
respect. If we can complete all the 
minor irrigation works, we would be 
in a position to produce 80 lakhs 
tonnes of foodgrains in a year. For 
example, in my constituency, in 
Palani taluk, a scheme uy nllme, 
Palaru Porundalaru scheme, estimated 
to cost Rs. 21 crores was not taken for 
consideration. In the same TRluk 
other minor irrigation works like 
Varadamanadhi scheme and another in 
Ottanchatram Ayakkudi area ol'e yet 
to be taken up for consideration. If 
these schemes are taken up and com-
pleted, then our Palani taluk will 
become one of the Tanjores in Tamil-
nad. So, these things must be consi-
dered in detail. 

At the same time, as far as Central 
Government employees are concerned, 
the Central Government have onnoun-
ced a rise in Dearness Allowmce. At 
the same, in our place in Colmbatore 
District most of the employees work-
ing in the textile industry are rendered 
jobless on account of financial <ilfti-
culties in the textile industry. Our 
Chief Minister, Arignar Anna, has 
been generous enough to give It com-
pensation of Rs. 2 lakhs to the employ-
ees affected in that industry. Now the 
Central Government shouid COIne for-
ward to give some compensation to 
the affected employees also. Our 
State Government asked the Finance 
Ministry as well as the IndUEtries 
Ministry for a loan of Rs. 2 crores to 
re-open the closed mills in our place. 
That is not considered by the Mirustry. 
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Another thing is: in nearby Coirn-
~tore there is a machinery manu-
facturing company, by name, Textoo! 
Cpmpany. That has been clo~ed since 
<I or 5 months. That also should be 
looked into. We want assistance from 
the Government and also the Central 
Government should come f..,rward to 
give compensation to the affected 
employees in that industry. Because 
the State Government itself with its 
limited resources gave Rs. 2 lakhs as 
compensation, the Central Government 
should come forward to gi ve some 
more compensation to the textne 
employees because I am asking this 
Government this assistance not es a 
gesture but as this Government derives 
revenues from companies by way of 
corporate taxes, so it must .:ome to the 
help of employees affected in that 
area. 

There is another thing that I would 
like to ten the Finance Ministry. 
Whenever we ask for assIstance from 
them, they start printing currency 
notes. Some four or five months back 
they had printed curr~ncy notes to 
the tune of Rs. 90 crores. In fact, 
not only Government but .,,,en private 
people are doing that business. Print-
ing of forged or counterfeit notes has 
now become one of the cottage inuus-
tries in this country because of the 
ineffectiVe measures of Government. I 
submit that effective measures ~hould 
be taken by Government to check this. 
During 1966-67, 3233 such notes in all 
denominations were detected by the 
State Bank and other commercial 
banks. I request Government to stop 
printing notes and 'also take effec-
tive measures to find .:mt the people 
who are indulging in printing forged 
notes. 

Finally, want to say something 
about the present situation in our 
Tamil Nad. Our Government have 
opposed the Official Language (Amend-
ment) Bill. But the Central Govern_ 
ment have failed to underntanu the 
feelings of our people in Tamil Nad. 
About three day~ back, our students 
in Tamil Nad, an over the State went 
. around and shouted slogans against 

Hindi. I would submit that the ~_ 
tral Government should realise and 
understand the feelings of the people 
of our State. If they really want to 
preserve 'peace and also the unity 8ftd 
integrity of the country, they should 
come forward to have a comprimse .... 

MR. DEPUTY-SPEAKER: The hon. 
Member should understand that this 
is not a general debate on the general 
budget. 

SHRI DHANDAP ANI; I am referr-
ing to this because Government have 
allotted some money for the deve!op-
ment of Hindi, whereas they have not 
allotted an equal amount for the 
development of the other languages. 
Government should come fonvard to 
realise our feelings also. If th<'y are 
very particular about imposin.. Hindi 
and developing Hindi, then they would 
have to meet the consequences in the 
future. So far as our Governmpnt in 
Tamil Nad is concerned, the:, are very 
particular about their &tand on this 
issue. Now, the stUdents are going 
around the Madras city reciting a 
Tamil poem which runs as follows: 

'Engal Vazhvum Engal va14mum 
Mangada Tamizhenru shangey 

muzhangu 
Tingalodum, sezhum paruti than-

nodum udukkalodum 
Maangul kadal invatTTodum pir-

anda thanmai 
Shingatthin koottamendru chi-
riyorkku ;napakam chei m1l.Z-
hangu shangey, 

Engal pagaivar engo maraindar 
Ingulla tamizhargal ondrudal 

kandey 
Pongu tamizhalarkku innal vizhai-

thaal 
Jankaaram van;amenachchangey 

muzhangu." 

I shall give the meaning of the last 
two lines of this poem. Tf the Tami-
lians are ruined by any people, we 
shall retaliate in the same manner. If 
anybody does harm to the 'I.'amil 
naililn, we shall not tolerate it, Wid 
we shall be prepared to shed blood. 

MR. DEPUTY -SPEAKER: Now. 
Shri Krishna Kumar Chatterjee. He 
will have just five minutes only. Be 
will not get even a minute more. We 
have to conclude this in two hours' 
time. 
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SHRI KRISHNA KUMAR ClIAT-
~RJEE (Howrah): While speaking 
on the Supplementary Demands .... 

SHRI M. AMERSEY (Banaskan\ha): 
Government is spending such a lot of 
money and you should gi.{a us time to 
move our cut motions 'lnd ~peak on 
them. We do not want that Govern-
ment should spend our money in this 
manner. 

MR. DEPUTY-SPEAKER: Those 
who have moved their cut motions 
would get time. If I were to find time 
for everybody it is not possible unless 
E'VIery Member 'confines himself 110 
just five minutes only. Otherwise, it 
would not be possible to finish the 
discussion in two hours. 

SHRI M. AMERSEY: But do not 
finish it in two hours. 

MR. DEPUTY -SPEAKER: It is not 
possible now. It was decided ye:;ter-
day by the representatives of the 
various parties in the Busines~ Advi-
sory Committee, and so we have to 
abide by their decision. 

SHRI M. AMERSEY: But do ltive 
up some time, so that we could move 
our cut motions. 

MR. DEPUTY -SPEAKER: While 
speaking he can cover those cut 
motions also. 

SHRI KRISHNA KUMAR CHAT-
TERJEE: While speaking on these 
Supplementary Demands ~ome hon. 
Members on the other side have found 
fault with the Finance Ministt!r for 
carrying on deficit financing. 

It is quite evident from our past 
experience that if a country which is 
in abject poverty in every sphere of 
its national life has to develop-and it 
has to develop in any case--then defi-
cit financing becomes a necessity when 
there is not sufficient financial resource 
in the hands of the Finance Mmiater. 
Deficit financing is not always bad. 
When there is inflation in the country, 
deficit financing counterbalances that 
inflation and brings it down to reaso~­
able proportions. 

One other thing that we have to 
bring to the notice of the Finance 
Ministry is that in the allocation of 
funds certain important aspects of our 
national life have not received proper 
attention. India, is predominently an 
agricultural country. The prosperity 
and progress of this coantry very 
much depends on how far conditions 
are created for the prospenty and 
progress of millions of our' poor pea-
sants. Unfortunately, .nillions of our 
peasants are yet landless. There has 
been no systematic attempt made to 
enable these cultivators to prodUCe tbe 
maximum for the benefit of the coun-
try. We have to create ~um('ient 

incentive in them to produce for the 
country. For this, certain facilities 
have to be made available to them. 

So far as irrigation and power poo-
jects are concerned, slllficient atten-
tion has not been bestowed to theD). 
Unless we pay attention to small irrl-
gation projects in the rural areas, it 
is not possible to help our agriculturists 
to increase production and thus attain 
food self-sufficiency. In irrigation, we 
have taken up certain big irrigation 
projects, but we have so far neglected 
small irrigation projects. 

Even in the matter of supply of 
electric power, the peasantary has 1I0t 
been benefited because cheap power 
is not available to them. In my State, 
there has been quite a considerable 
attempt on the part of the peasantry 
to produce more in the field, but for 
want of proper irrigation facilities and 
cheap electricity, it has not.Peen possi-
ble for them to take to modem 
methods of agriculture. 

So far as the small industries are 
concerned, there also we find that 
electricity is supplied to them at such 
a high rate that they cannot have 
greater production in their areas. 

There is another aspect that has JlI)t 
received adequate attention. That t. 
in the matter of community develop-
ment projects. Less and less funds 
are now devoted to community deve-
lopment works and co-operation. HD-
less we allocate more funds for efforts 
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in this direction our social services 
will suffer immensely and our social 
and political objectives will also suffer 
a great deal. 

There is another aspect to which I 
would like to draw the attention of 
the Finance Minister. That cllllcerns 
the allocation of funds to broadcast-
ing. We have seen that after the 
achievement of independence, broad-
oasting has assumed a national irepor-
tance. If we allocate more funds to 
this service, we can broadc~5t our 
national attempts to develop our 
country not only within our country 
but also outside. The attempts made 
in this country to develop and prosper 
and Pte progress registered in this 
field should be sufficiently publicised 
outside also so that when we go in for 
further aid from foreign countries, 
they will feel fortified and encouraged 
to assist us. 
13 hrs. 

One thing more we have to 
remember when we are dealing with 
these financial problems. We have 
neglected the question of displaced 
persons. They have not been rehabi-
litated so far and that has created a 
condition in which West BeIl.~al is 
finding it difficult to carry on with 
the ordinary management of her affairs. 
Therefore, I would remind the Finance 
Ministry that the displaced persons 
'rho had to come here not only to get 
shelter but food and ordinary ameni-
ties of life, have not been able to get 
them. In fact, they are leading a life 
of subhuman existence in this coun-
try, and that stigma has to be removed. 
Certain allocation of !unds is also 
:qecessary for this purpose. 

[. MR. DEPUTY -SPEAKER: rI must 
infonn the House--everybody must 
have read the Bulletin-that yesterday 
a decision has been taken that there 
will not be any lunch hour today, 
tomorrow and the day after, and the 
House. s~ be sitting till 8 p.m. 
everyd~ 
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MR. DEPUTY-SPEAKER: We 
have only two hours for both these 
items. The time-limit has been fixed. 

SHaI S. M. BANERJEE (Kanpur): 
Four hours. 

MR. DEPUTY -SPEAKER: I have 
the time-table here. So far as the 
supplementary demands and the excess 
demands are concerned, jointly, the 
time allotted is two hours. 

SHRI S. M. BANERJEE: For both 
the items? 

MR. DEPUTY-SPEAKER: Yes. I 
have read out from the Order Paper. 
Tberefore, only fiVe minutes for each 
speaker. There would not be any 
separate discussion on the token cuts 
and therefore you will have to cover 
them in your speech. I will try to 
accommod!lte as many as possible. The 
five minutes will be according to my 
watch and not according to Mr. Gupta's 
watch. 

SHRI S. M. BANERJEE: Yesterday, 
I was present at the Business Advi-
sory CommiJttee. It was decided, and 
we definitely agreed to sit through 
the lunch hour and also up to 8 p.m. 
dally. But it was on the definite 
wulerstanding that for both these 
items-supplementary demands and 
excess dernands--four hours will be 
given. I do not know how it has been 
reduced to two hours. 

MR. DEPUTY-SPEAKER: No. 
arguments. If there is any mistake in 
this, you can argue with the Minister 
of Parliamentary Affairs. I cannot do 
any.thing about it. 

"11 m.~ mu (~): ~T­
SII1f ~, ~-~ it; f~ t:%-t:%. 
U-U f1Ac: ~ ~ ~ I 
MR. DEPUTY·SPEAKER: Time 

permi~ting. 

SHRI D. C. SHARMA (Gurdaspur) : 
Whet about lunch hour? 

MR. DEPUTY -SPEAKER: No lunch 
hour: I have already announced. It 
is good tor your health I 

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar) : Sir, the scope of tile 
discussion on the supplementary 
demands is very much limited. There-
fore, I would try to bring to tll.e 
notice of the Government certain 
specific points for consideration. I 
may be excused if I transaress a 
little into one or two more points. 

Firstly in Demand No. 120. w~ 
refers to the Ministry of Petrolewn 
and Chemicals, Rs. 20 crores have 
been asked for. You will find that 
Rs. 5.30 crores were provided as l~ 
to the ONGC. Now an extra sum ()f 
Rs. 3.21 crores is being provided in 
this budget. It has been mentioned 
here that, 

"According to the latest assess-
ment, there will be a shortfall in 
the internal resources of the Com· 
mission to the extent of Rs. 3.21 
crores due to lesser production of 
crude oil and lower offtake of gas 
by Gujarat Power House than 
anticipated. " 

This situation has arisen because there 
was no foresight and there were 
defects in the agreement with Gov-
ernment of Gujarat. The loss in 
production of Gujarat Refinery is to 
the extent of Rs. 3 crores and this loss 
is being met by the supplementary 
demand. With the Dhuvaran power-
house, there should have been a 
specific agreement guaranteeting the 
minimum offtake of gas, so that this 
ross might have been averted. But 
no proper care was taken. 

Regarding the Indian Oil Corpora-
tion also, there are difterent itelDs· 
There is shortfall in production and 
in internal resources. Whatever 
amount was expected to be generated 
from the public sector undertakings, 
for which we fight here, such genera-
tion of new income has not accrued. 
The Government should look into 
these things and the working of the 
public sector undertakings should be 
streamlined. I am not gom. into 
de~s about the working of ~ 
ONGC, but I know much about it. I 
would just submit in a limited way 
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that the work 01 exploration of oil iI 
not commensurate with the amount ot 
investment we have. We have invest-
ed more than Rs. 185 crores in oil 
exploration so far as ONGC is con-
cerned. The Government is short of 
funds. The entire fourth plan has 
been given a decent burial, nobody 
mourning for it. At this stage, we 
have to depend more and more on 
the public sector undertakings, because 
the private sector has already tried to 
sabotage whatever progress we made 
and they intend to sabotage it fur-
ther. They are happy that the fourth 
plan had been scuttled. In view of all 
these things, the minister must stream_ 
line the working oJ the ONGC, so 
that we may get a proper return from 
the investment and there may not be 
any shortfalls. 
13.13 hrs. 

[SHRI C. K. BHATTACHARYYA in the 
Chair.] 

The Government of India is fully 
aware that in Orissa today there is a 
third year of serious drought affecting 
almost 9 districts out of 13. Good 
standing paddy crops haVe been 
damaged to the extent of 75 per cent. 
But in these demands, the Govern-
ment has not taken any note of the 
calamity in Orissa and no provision 
has been made to give taccavi loans 
and to advance sufficient loans to the 
State so that drinking water and other 
minimum facilities may be provided 
in those areas. All the water sources 
have been dried up. I hope the Minis-
ter will take note of it. 

MR. CHAIRMAN: He should con-
clude now. 

SHRI CHINTAMANI PANIGRAHI: 
The major port at Paradip is languish-
ing. Because of the silting of the 
port mouth, 9 ships have been diver-
ted to other ports. 

MR. CHAIRMAN: I am calling Shri 
Banerjee, but I may suggest that the 
usual procedure in the matter of dis-
cussing Supplementary Demands tor 
Grants is this that the speeches will 
be related to one or other of the 
Demands for Grants included in the 
list. 

SHRI S. M. BANERJEE (Kanpur): 
Sir, why do you presume that I will 
be irrelevant? 

MR. CHAIRMAN: r make the pre-
sumption for your convenience. 

SHRI S. M. BANERJEE: From lIlY 
past conduct? But it is not always 
the ease. 

Sir, I would like to confine my 
remarks to the various Demands. First 
is the Demand relating to Defence 
Services-Demand No.8. There what 
happened was this. A particular 
retired army man was to be granted 
some pension and, naturally, he was 
not granted his proper pension. A 
dispute arose and he won in the arbi-
tration with the result that Govern-
ment had to pay a lump sum amount. 
An appeal filed by the Government in 
the appropriate court against the 
decision of the lower court was dis-
missed with costs and an amount of 
Rs. 1,469.50, representing the costs of 
the original suit, appeal, cross objec_ 
tion and also execution became pay-
able by Government. As the decretal 
amount had to be paid by the 28th 
October, 1967 and as no 'charged' pro-
vision existed in the Grant, an advance 
of Rs. 1,470 was obtained trom the 
Contingency Fund of India. The 
amount was very meagre. But I would 
only like to tell the hon. Minister in 
the Ministry of Defence, Shri L. N. 
Mishra, who is here to be very cau-
tious about certain things in granting 
pensions. What happened was this. 
Even civilian employees in the defence 
establishments were asked whether 
they would opt for the Provident Fund 
Scheme or for pension. The illiterate 
workers numbering 2,33,000 through-
out the country have wrongly or 
rightly opted for the Provident Fund. 
Now they have realised that pension 
is a beneficial scheme and therefore 
another option should be given to 
them. Secondly, to discuss certain 
matters it is but necessary to revive 
the Permanent Negotiating Machinery 
which has been denied to us. The 
Defence Minister agreed to give it. 
Unfortunately, the Home Minister has 
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come in the way. Shri Chavan when 
he was the Defence Minister said 
that we should get it but when he has 
become the Home Minister he says 
that we should not get it. I do not 
know what is happening. I would 
request Shri L. N. Mishra, who is a 
very good friend of ours and whose 
heart really bleeds tbr the defence 
employees or defence workers-I hope 
his heart has not changed after coming 
to defence-to do something in the 
matter. 

Then I come to Demand No. 16 and 
that is about Chandigarh. We want 
some amount for Chandigarh. Chandi~ 

garh is a Union Territory. It is 
neither in Punjab nor in Haryana nor 
in Himachal Pradesh. It is Chandi-
garh. All the government employees 
in Chandigarh want the Chandigarh 
allowanCe whiJCh has been unfortu-
nately discontinued. They met the 
Finance Minister and presented a 
memorandum. I would request the 
Pinance Minister to consider whether 
that demand is feasible. 

SHRI K. C. PANT: That does not 
actually arise out of this Demand. 

SHRI S. M. BANERJEE: Kindly 
read this. 

Then. some amount is needed for 
the commercial broadcasting. I do 
not want to discuss the merit of it. 
For that you want some staff, Deputy 
Director General in the grade of Rs. 
1800 to Rs. 2000, Officer on special 
duty in the grade of Rs. 1100 to 
RB. 1400 and 50 on-it is a long list 
aDd I have no time at my disposal 
to read the whole thing. But I would 
like to know whether there is any 
propo;;al to make the staff artistes 
working there on a temporary or 
-casual basis or on contract basis on a 
permanent basis. It is a shame on 
our various pronouncements that we 
are heading towards socialism. If 
socialism means instability, if socia-
lism means contract service, my hats 
oft to such socialism. I would request 
the hOD. Member to kindly consider 
the various demands put forward by 

the Guild of the All India Radio 
artistes. They should be made perma-
nent and they should not remain tem-
porary. It should be considered in all 
fairness. 

13.20 hrs. 
Then I come to the Demands of 

Transport of Shipping, that is, Demand 
No. 86. A letter has been written by 
the union of the employees of the RSN 
Company, which is being taken over 
by Government, on the 20th December, 
1967, to the hon. Minister, Dr. Rao. 
They write: 

"We feel obliged to learn that the 
Government of India have appoin-
ted two officers to pursue the matter 
of absorption of the unabsorbed 
employees of RSN Co. in different 
Public Sector undertakings and 
that payment of compensation will 
be made to the employecs on a 
liberal basis." 

I would request the hon. Minister 
kindly to convey the sentiments of 
the employees to the hon. Minister, 
Dr. V. K. R. V. Rao. so that he also 
may take note of it. Their dcmands 
are:-

"Relaxation of age and educa-
tional qualification with special 
reference to non-Matrics who should 
be equated with Matrics in view of 
their past experience in clerical job. 

The employees should not be 
subjected to any test or departmental 
examination. 

Opening of absorption opportu-
nities in departments and under-
takings of different Ministries such 
as ,the Shipping Corporation of 
India, Calcutta Port, Dock Labour 
Board, Calcutta etc." 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TRANSPORT AND 
SHIPPING (SHRI BHAKT DAR-
SHAN) : May I inform Shri Banerjee 
that all these demands are under 
consideration? 

SHRI S. M. BANERJEE: I must 
thank him from the very core of my 
heart. 
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Then there is Demand No. 121 which 
is a scandalous affair. What happened 
is this:-

"A firm at Calcutta was appoint-
ed as transport contractors for 
transporting foodgrains for a period 
of two years from the 1st Novem-
ber, 1962. Due to their persistent 
failure to implement the program-
mes allotted to them, their contract 
was terminated by Government with 
effect from the 15th April, 1963 and 
another contractor was appointed at 
the risk and cost of the former firm 
in terms of the agreement. The 
firm contested the termination of 
the contract and put in claims aggre-
gating Rs. 11,39,992.14, including the 
security deposit of Rs. 50,000. The 
matter was thereupon, referred to 
an Arbitrator in terms of the agree-
ment." 

The arbitrator gave an award in favour 
of the contractor. 

Another one is that a dispute arose 
between the Government and a con-
tractor in the matter of clearance and 
transport of foodgrains and fertilizers 
at Kandla. 

I would like to know who was the 
officer responsible and whether the 
Minister had any hand in it as we 
knew the previous Minister had a hand 
in the shipping contract. That is a 
scandal on record. Was it another 
scandal? Was the contract given to 
those contractors who would never 
fulfil it? I would like to know this 
from the hon. Minister. If he is 
unable to answer now, let him take 
time. We would like to know the 
names of the contractors. Are they 
concerned with big firms l.i.ik:e Amin· 
chand Peareylal and their brothers; or, 
~re they ordinary contracto~s who 
were given the contract without 
checking their antecedents and past 
performance? This is a very serious 
matter and I would request the hon. 
Minister to throw some light on it. 

Last but not the least ill the fertiliser 
factory at Kanpur. That is my con-

stituency. I am happy that the ferti-
liser factory is being started now. At 
least we have acquired the land. I 
have seen the bulldozers functioning 
there; so, I have an idea that thill 
factory will begin production. I would 
like to know when this factory will 
begin production and whether during 
the Fourth Plan, despite the Plan 
holiday, this factory will go into pro-
duction or not. 

SHRI D. C. SHARMA (Gurdaspur): 
Mr. Chairman, I would draw the atten-
tion of the han. Finance Minister toO 
page 4 of the Demands for l:xcess 
Grants. This shows how casually the 
Defence Ministry works. The Defence 
Ministry should be the most eificient 
ministry in the Government of Jndia. 

THE MmISTER OF STA'l'E (DE-
FENCE PRODUCTION) IN THE MIN-
ISTRY OF DEFENCE (SHltI I.. N 
MISHRA) : It is so. 

SHRI D. C. SHARMA: If you read 
page 4 you will find that the Defence 
Ministry does not anticipate lInythillJ. 
It does not even anticipate the attack 
of China or of Pakistan on our t:'OW\-
try. It lives in an atmosphere where 
nothing is anticipated and they gt't 
ready only when something happens. 
Here are three items of expenditure 
which make me ashamed of reading. 

SHRI K. C. PANT: We are always 
prepared. 

SHRI D. C. SHARMA: You are 
always prepared, I know, because J'OU 
are paid for it. 

Adjustment of an amount of more 
than half the expenditure was carried 
out because people consumed more 
rations. Have the armymen. the 
soldiers, become gourmand.;? H'l9E!' 
they become gluttons? Are they us',,, 
more rations than necessary? 4.U 
this, I should say, ill a thing whleb 
makes me very, very unhappy. I hope 
tihe Government 'of India will IOGk 
into it. 

My secopd point is this. The MIn-
istry of International Trade. here Is 
another IIInlster, a big name but 
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small output or no output. What is 
the performance of this Mmistt'y, ~o 
far as exports is concerned? Put 
here you find larger expenditure under 
the head 'delgations going abroad'. 
This Ministry should be called the 
''Ministry of Delegations which are to 
be sent abroad"; it should not be called 
the Ministry of International Trade. 
What is our export performance? 
Nothing, because our Ministers are not 
as alive to their duties as they should 
be. 

Again. it says: 
"Unforeseen adjustment in 

accounts of debits aggregating to 
Rs. 37,60:1 pertaining to telephone 
charges, purchases made through the 
DGS&D ...... 

The telephone charges come to Rs. 
37,000 odd. To whom were these tele-
phone calls made? Why are the tele-
phone charges so high and so exces-
sive? This Ministry of International 
Trade is a Ministry which makes any-
body sick unto death and the Ministry 
or Defence is a Ministry which does 
the whole thing in a perfunctory 
manner. 

Then, Sir, when the Administrative 
Reforms Commissiol' was appointed, I 
called it a white elephant and some 
members took objection to that. Be-
cause, whenever you say something 
which is true, which is correct, which 
is going to be prophetically true, 
people take objection to it. Now, 
here is the Administrative Reforms 
Commission which proves the Par_ 
kinson's law much more than any 
other body that we have formed. 
Parkinson's law is a law of prolifera-
tion, multiplication, addition; it says 
go on multiply yourself, go on, divide, 
sub-divide and slib_sub-divide yourself. 
That is what We find here-fragmen-
tation of work so that more persons can 
be accommodated. They have set up 
so many Study Teams. 12 Working 
Groups and four Expert Groups What 
are these? What is the amount of 
money spent by us? About Rs. 
"-11 crores. And what is the net 

gain to this counry of mine, so far as 
administrative reforms are concerned? 
Practically nil. Therefore, I say that 
this white elephant should be sent to 
the zoo which we have built up in 
Delhi. I know the members of the 
Commission are my very good friends 
and I respect them. But what is the 
work that they have done? 

SHRI S. KUNDU (Balasore) : Which 
white elephants are you referreing to? 
Of the Congress? 

SHRI D. C. SHARMA: You are a 
black elephant. What can I do? I am 
a brown elephant. 

Coming to broadcasting, they have a 
pilot project, so far as commercial 
broadcasting is concerned. It is very 
good. Because, you see, we are going 
the way of America. There is 
no commercial broadcasting in some 
other countries of the world, but there 
is commercial broadcasting galore in 
USA. We are going that way. Now, 
what are we doing? They say. We 
want Rs. 2,75,000 but the gains will 
be Rs. 8 lakhs. The gain may come 
or may not come but this money will 
go. Therefore, I say that this com-
mercial broadcasting, which is going 
to make our nation in a way more 
exposed to those influences which are 
not necessary and which are not essen-
tial and which are not important should 
be given a second look whether we 
should have this battalion of officers. 
Whenever some project is mentioned, 
something may happen or may not 
happen but you find that an army of 
officers is appointed-from the Deputy_ 
Director General to the chowkidar, 
farash and sweeper. Of course, they 
might be necessary. But a list of an 
army of officers is mentioned on page 
60. I do not think that for this pilot 
project you need so much money and 
you require so much personnel. I 
think the Finance Minister, who is in 
charge of the finances of the country, 
will have a second look at it and not go 
about it in a blindfolded manner. 

Then hon. Member who spoke first 
tried to pick holes in our economy. I 
want to say only one word to him. 
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What is said about our economy could 
have been said about the economy of 
Uriited Kingdom and of West Gennany. 
It is because our economy is of growth 
that We have some of those difficulties 
which were referred to by my hon. 
friend. But I am proud of the fact 
that our economy is an economy of 
growth. I also want that the economy 
of growth should also be matched by 
introducing economies in expenditure. 
Otherwise. growth is out-balanced by 
expenditure and we stand where we 
care. 
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SHRI S. KUNDU (Balasore) : Within 
a period of nine months after the 
general budget, Government have 
come forward before Us with Supple-
mentary Demands totalling to about 
Rs. 31 crores. During the last budget 
session an assurance was given to us 
that economy would be pra~tised and 
inflation would be checked and notes 
will not be printed in the Nasik 
Press. But today after about nine 
months we find that these assurances 
have had no meaning. All our hopes 
have been belied, and Government 
have gone back on their assurances. 
This is the tragedy which has enve-
loped all of us. It is indeed a great 
tragedy for the country. 

These Demands have been put for-
ward at a time when unemployment 
is rising, when prices are spiralling 
sky-high, planning is in doldrums, 
recession has set in the industry and 
there is total chaos in the Indian eco-
nomy. Shri D. C. Shanna who is an 
old Congress Member has rightly said 
that the Ministers have become white 
elephants. But he exercised a slight 
caution when he said ..... . 

MR. CHAIRMAN: He did not 
exactly say that. He said that with 
reference to tlte Administrative Re-
forms Commission only and not with 
reference to the Ministers. 

SHRI S. KUNDU: Even if he did 
not say that he meant it. 

SHRI K. N. TIWARY (Bettiah): 
Perhaps, the hon. Member had under-
stood like that. 

SHRI S. KUNDU: I entirely endorse 
the sentiments which he has express-
ed. He could not possibly say it 
~use he is a Congress Member. But 
he has spoken a very vital truth. He 
bis .said 1IliI t ,only jWnisters are 

white elephants, but I would say that 
the entire Congress party has become 
a white elephant, and they must be 
buntUed up and sent not to the zoo 
because that ill not the right place for 
them but to the forests. 

SHRI PILOO MODY (Godhra): 
What about the circus? 

SHRI S. KUNDU: When we are in 
such a critical time, we cannot support 
these Supplementary Demands. 

We remember that it was said before 
that the economy of the country would 
"take off" by 1970. But, now, as we 
are in 1967 we tlnd that tar from it 
taking off, the country is lost in a 
quagmire of economic stagnation. 

Of course, the Finance Minister has 
come forward and said that he has 
granted some dearness allowance to 
the Central Government employees. 
That is good. We all welcome it. But 
the fact is that the price rise remains 
unchecked. A monster is sitting inside 
the room, the monster of price rise, 
the monster ot unemployment and the 
moster of inflatwn, and you cannot 
teed that big monster through the 
chinks of the wall by just granting 
an increment of Rs. 5 or 10 in the 
dearness allowances. In the totality 
of things, Government have miserably 
failed to tackle the situation. 

Can you imagine that in an under-
developed or developing country about 
60,000 engineers are sitting idle? It is 
something very strange. In my State 
ot Orissa, young overseers and Engi-
neers numbering over 1,000 are sitting 
idle and during the last _ few years 
they have been pining for some work 
someWhere." This is the miserable 
spectacle in our country. At the same 
time we find that Govarnment are 
coming forward and saying 'Give us 
more funds' and they want more funds 
tor some luxurious and useless expen-
diture. 

Could I not ask them that they 
should find some means to meet and 
check this kind of expenditure? If 
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they really wanted they could have 
taken a bold s1lep. Let us practise 
austerity for a period of at least ten 
years, and let us decide that nobody 
will draw a pay of more than RH. 1,500 
and nobody willl draw less than RH. 200 
p.m. If we ensure the measures we 
will be saving about Rs. 1000 crores. 
Could there not be a check on extra-
vapnt expenditure by Government? 
Could they not check at least lavish 
expenditure, expenditure on tours 
abroad, on construction of buildings 
etc? 

There is a Demand here for giving 
money to the public undertakings I 
have full sympathy for the public 
undertakings. In the interests of the 
nation, such public undertakings 
should grow. But the public under-
takings should not become a miserable 
substitute for Tatas and Birlas. What 
we want is that our public under-
takings should become a real vibrant 
forum where the dedication and aspi-
rations of the people and the workers 
could be fructified and re8ected. 

While I am referring to public 
undertakinl:s, I should not fail to men-
tion that I have seen some of their 
guest-houses, which are most luxurious 
by furnished and such lUXUry I have 
no~ seen in the best hotels of Europe 
and Japan, ihe places where I had 
visited. 

SHRl S. S. KOTHARI: They are 
for the hon. Member's use; he can 
used them as a visitor. 

SHRI S. KUNDU: This is the mis-
erable spectacle.J.n our country. Take 
the case of the steel plants again. We 
have invested in them about Rs. 1000 
Cl'Ores. The rerum is hardly 1.5 to 2 
per cent. Is it for this small return 
that the poor tax_payers have had to 
pay so much of tax? So, we have to 
think over these things in a very 
serious manner. 

If Government are serious to main-
tain the democratic structure of our 
country, then they should realille that 
democracy can only be sustained when 

the poor people, the people who have 
no homes and no hearths and no 
clothes to wear who cannot send their 
children to schools and who cannot 
spend for medicine etc. could have the 
assurance that they can get it within 
a period of two, three or four years. 
Thc\y cannot wait beyond that, if 
they do not get these things within a 
short period, frustration will set in 
among them and when frustration 
grows, faith in democracy will start 
crumbling down. 

We have been hammering all along 
that there is growing imbalance in 
our planning. I have been telUng 
here ever since I have come to this 
House that if we want the unity and 
integrity of India to be preserved we 
must see that there is balanced plan-
ning. In Orissa, there was a techno-
economic survey, and it has said that 
if Orissa should be brought on a par 
with Maharashtra or Bengal and other 
developed States, then for eleven years 
in succession it is required to invest 
at the rate of Rs. 110 crores per year 
in Orissa. But what have our Govern-
ment done? I shall give just one 
shocking example. During the last 
twenty years, nearly Rs. 3000 crores 
has been spent on these public under-
takings. I am not speaking about 
their pr08tability at the moment. Not 
even 5 per cent of this money has 
been invested in the less developed 
industries such as the railway industry, 
the ordnance industry, steel, fertiliser 
and so on. 

In the State from which I come, 
nearly one-tenths of the waters of the . 
entire river system of India 8cnn, and 
if we could have dams constructed on 
the rivers there, several millions 
tonnes of foodgrains ·could be grown 
there and this State will be able to 
serve the whole of India. I would 
like to ask Government whether they 
have that much of courBlle and that 
much of initiative and drive to ,0 
ahaad with such schemes? I am 
sony that Gevernment have no iDiUa-
tiIve, no drive and no understaDdJDg of 
the problems. The most 1lhocJda, 
thing is that they have no vision. 
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[15ft.~ ] 
'l'rq it ~ ;;it ~ mr t, m 

ftorit 11' arT"f ~ ~ ~ I 
14 hrII. 

SHRI M. AMERSEY (Banaskan-
tha): Rs. 31.07 crores have been 
demanded, of which Rs. 20 crores are 
for the public sector undertakings and 
Rs. 8.72 crores are for export promo-
tion; Rs. 43,75,000 for an unexplained 
demand of the External Affairs Min_ 
istry and Rs. 10,28,000 for the Admin-
istrative Reforms Commission. This 
forms the bulk of the demands. These 
demands have to be viewed taking 
into consideration what was said 
during the last budget. ~ertain pro-
mises and/or proclamations were 
made that there would be no deficit 
financing. It can be now very safely 
said that by the time the year ends, a 
deficit to the tune of anythilllg between 
Jls. 400 crores to Rs. 500 crores is a 
certainty. The Government also was 
going to take a very firm stand on the 
Central Government employees' D.A. 
issue. We know what has happened 
to it. Annuity deposit was going to be 
done away with. We know what has 
happened to it. Now, a very brave 
statement has been made that there 
will be no devaluation, and if there 
is devaluation, the Minister concerned 
will resign. I want to warn this Gov-
ernment that if the present policies 
are pursued and continued, we shall 
lose a very great and good man within 
a year's time. Because devaluation is 
certainly round the comer. If there 
sort of policies are pursued, nothing 
oan stoP it. 

Loans of Rs. 20 crores are being 
given to the public sector. The Indian 
Oll Company gave a six per.cent divi-
dend. Now this has to be covered 
with a loan. SuppOsing, a similar 
thing had happened to a private com-
pany, what would have been the 
poaition? Company 'X' would have 
paid six per cent dividend on which 
it would have had to pay some divi-
dend tax. The diIVidend would have 
been taxable in the hands of the share-
holde.r and if the company then some-

how found that it did not have internal 
resources to pay this dividend., it 
would have borrowed at the rate of 
10 to 11 per cent from commercial 
banks. The shareholder would have 
taken notice of this and the managing 
agency concerned would have really 
found it difficult to rUn the company. 
The Government can certainly 
window-dress its account; yet nothing 
happenll.. Huge sums can be wasted 
on the public sector. A total amount 
of 12,650 million rupees is now being 
spent on the public sector undertakings, 
and what is the return? Zero. If this 
is the sort of financing which is resor-
ted to, if we are going to tax the 
country all the time, bleed it white 
by all sorts of taxation and fill this 
monusterous pits that is of the public 
sector undertakings, well, any brave 
statement that the Deputy Prim!! Min-
ister . has made-I am really sorry-
he has made it,-would become gen-
uinely foolhardy and he will have to 
resign. Devaluation is round the 
corner. 

Now, Rs. 8,72,000 have been given 
for export promotion. Export promo-
tion in a full year will account for 
roughly Rs. 22,59,00,000 as cash sub-
sidy over and above import ent,tle-
ments. This is a form of debasing 
your exports, and debasing and devalu_ 
ing your currency. If this is going to 
be resorted to in a larger way, per-
haps the gentleman can saVe himself, 
but taking into consideration what is 
happening in the world-the mighty 
dollar is under great pressure and 
the pound sterling has collapsed-to 
make a statement that we are not 
going to devalue-like King Canute 
who wanted to stop the waves-
appears to be rather foolhardy. 

I would like to say a word about 
enforced exports. I shall give a glar-
ing instance. Sugar earned about Rs. 
13,80,00,000 iIn the current year or last 
year. A subsidy to the tune of Rs. 
7,60,00,000 was granted to earn a 
foreign exchange of Rs. 13,80,00,000 8 
subsidy for the export of a st'arce 
commodity for which people are 
shouting in Parliament every day as 
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well as the people in the country who 
are suffering because of the lack of 
sugar. A proper evaluation of our 
exports by the Finance Ministry-not 
the Commerce Ministry-has to be 
. made, whereby a study is initiated 
which will give some sort of guide-
lines to the Commerce Ministry whel'e 
to give subsidies and where not to. 
Subsidies, if continued as presently, 
are bound to debase our currency 
still further. Rs. 43.75 lakhs have 
been asked by the External Affairs 
Ministry, the demand being unex_ 
plained. If we try to make this Min-
istry reasonable and alive to our 
defence requirements, we shall see 
that the Finance Ministry will be able 
to save a lot. The entire sightings of 
this ministry are towards West Asia, 
where the on1$' problem, as far as 
this country is cOllcemed, is the re-
opening of the Suez Canal, instead of 
w'ilkh we are dablling in the affairs 
of other people, wasting the time and 
money of this nation. If meaningful 
arrangements are made with cOlmtries 
which are interested in containing 
China in the east and I don't mean 
America-I mean countries like Japan, 
South Korea, Phillippines, Malayasia, 
Formosa, Singapore, Australia, ~,'W 

Zealand, Thailand and perhaps Cam-
bodia-the Finance Ministry will be 
able to slash the defence budget subs-
tantially. 

The Adminis\.rative Reforms Com-
mission wants Rs. 10.28 lakhs more. If 
&! moratorium is put on any more 
commissions and committees, it will 
save the ministry a lot. We hove 
known what the Mahajan Commission 
bas done. It does not solve any i'S~ue. 
No committee has ever solved any 
issue. It is just a method by which 
the members can travel and have a 
nice time at the tax payer's cost and 
move about. It docs not give tiny 
solution to any problem. All these 
committees certainl, postpone iS8ue~, 
but once. the report is made, none 
bothers to know whether or not it is 
implemented. The report of the Admi-
nistrative Reforms Commission is 

expected shortly. We hope thnt this 
commission really reforms for a change 
and brings in certain savings whereby 
such demands are no more r.lade. 

~ .0 ;no ~ (~): 
~ ~~, q;ft H ~it ~ 
fifi~if;;;it ~~~<tiT~~ 1R 
~~ I ~~om!'lfRqnft~n 
~ ~·~ft~y;p!il m ~ ~ ~ 'tiT ~ 
~ 1In'~, m;!1l'ff\' it ~ ~r I ~ 
~~~~~fit;~~ 63~ 
~ ~ .m: ~ 36 ~ ~ ~ I ~, 
W lffif <tiT ~ I 

~ ~ ~ f.m;r ~ 'fiW t 
fit; ~ ~ mwr ~ lIT ;;it 1ft 
'fillf~rn~~~;;it~~t 
;nr ~ !fi1ft ~ ~ .m: ~ <tiT ~ 
~~I 

U;"; om!' fi ~ it ~If ~ IIi(l' 
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~ ~ fit; ;;r) ~ ~ ~', ;;it ~ 
~ ~ ~ ~ ~ ",.,tt"'<'114q?; 
;rglf "ll'm ~ gm ~ .m: ~ 
~~~t~~ 
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~T ~ ~ ;;it ~ om!' 'tiT mcmr 
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~ ~, W ~ iP' "ll'm ~ 
~~IiP'~~if;~ 
~ ~~ ~~"Ift ~~f,.; \I1r{ 

lIll~ ~ tkTm ~ ~ ffi' ;nr ~ 
~~~~'4I"t'{;nr<tiT~ 
~~I ~f.Jm~~", 
;rrt lIll~ ~ ~ ~ ;rrt ~ ~ 
~.m:~ ~~irn'tiT~ 
~) ~, ..rm lin' '4I'1((14I14q·C! lfft lI'mfIJ 
~ ~) ~ q: 'fillf 'fiW ~ I ¢ 
~if;m'i~~~om!'q"( 
firtm: IIfi"{'1'f ~ fiji ~ ~ it; 
1:t'F ~ ~ .m: '" ft:r~ '"'" t ~ ..rm <tiT U;~ fiPt I 
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~.~ ~ ~ iii<: ri' I 
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m.~IIi't't~qr-;r~~ 
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'lWf '3il' ifiT flr.f W ~, ¥ifiO\' WTl: ~ 
if; 'lWf m r;T ~ m"( ~ <I'ffi ~ 
m4' fifqr iii<: ~ t, a.r ~ mq ~ 
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~m4'~*fif;~~ 
~~1l ~, ~fifiO\' ~ ~ ~ 
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SHRI TENNETI VISWANATHAM 
(Visakhapatnam) : Mr. Chairman, Sir, 
this morning, during Question Hour, 
when the question of loans to State/! 
was being answered, the Finance 
Minister said that he will not be like 
a stingy money-lender but that the 
States should not be bankrupb. The 
whole approach of the Finance Mirlis-
ter is something into which -loo·e have 
to investigate_ What is this kind of 
approach "States going . bankrupt"r . 
What is bankruptcy? A person who,e 
assets and liabilities are just equal or 
the liabilities are a little more tnan 
the assets is said to be a bankrupt. 
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The Central Government, with the 
Nasik Press behind it and with so 
much deficit fthancing and loans from 
foreign countries, aCC:lses the States 
that they should not become bank_ 
rupts. It is the assets of the Govern-
ment of India that are reflected in 
the States, it is the bankruptcy of the 
Central Government that is reflected 
in the finances of the States. This is 
a thing which the Finance Ministry 
should carefully study. There is no 
use hurling stones at States. Reserv-
ing all elastic sources of revenue to 
the Central list, making the States to 
live from hand to mouth, compelling 
the States always to come to the Cen-
tre for this loan or that loan, then 
say that the States should not become 
bankrupt, saying "I will not act like 
a stingy moneylender, but I will act 
like a moneylender", it is this appro-
ach of the moneylender that must be 
stopped forthwith. The Finance Min-
ister should have an altogether diffe-
rent approach. He must realise that 
the Centre and the States are equal 
partners in the building up of the 
economy of this country. Until that 
attitude is adopted, the States can 
never prosper and the country will, 
therefore. lag behind all your expec-
tations. 

Talking about the States, I must 
'~y that one of the objects of the 
Plannilllg Commission, one of the objec-
tives always adumbrated by the Cen-
tre has always been that they will 
take every step to remove the regional 
imbalances. I come from the State of 
Andhra Pradesh. Andhra Pradesh is 
industrially very backward and several 
times the Central Government was 
approached to make public sector 
investments in Andhra Pradesh. In 
the first three plana not more than 
Rs. 48 crores was invested in Andhra 
Pradesh. In order to set right the 
imbalance to some extent they pro-
mised the fifth steel plant. They 
made that promise then broke that 
promise. Not only did they break 
that promise but when people asked 

-for it, they orderecl firin, and 32 peo-
ple were killed and more than 1,000 

people were injured. Now they say 
that the fifth steel plant is not going 
to be either at Vilsakhapatnam or 
anywhere "we are not going to consi-
der it at all". This is the way· in 
which they seek to set right the 
regional imbalances. 

Then, there is the food question, 
which is the most important question. 
All debacles are due to debacles in 
the food front. Now, are you seriously 
interested, is the government seriously 
interested in food production or is it 
interested only in spending Rs. 714-
crores in the prod uction of food 
throughout India, or investing nearly 
Rs. 366 crores this year in purchasing 
food from foreign countries? It they 
are interested in food production, then 
I ask the Central Government imme-
diately to give all its financial strenllth, 
all its resources to complete projects 
which are in an advanced stage of 
construction and completion. Take, 
for examplfo>, Nagarjunasagar project. 

14.18 hrs. 

[Mil. DEPUTY SPEAKER in the Chair,1 
If only the Finance ¥inistry had 
more imagination, it would have allot-
ted funds for projects of this type in 
a better manner than it did all these 
7 or 8 years. The Nagarjunasagar 
project, when completed, can cater to 
20 lakhs acres of paddy-growing lands 
and to stabilise another 11 lakhs acres 
of land delta. Because of the stingi-
ness of the FinanCe Minister, it could 
not be completed all theSe years. The 
Finance Minister says that he will not 
act as a stingy moneylender. But he 
is stingy; he has no imagination. If 
he does not feel he is stingy, if he has 
imagination, the tardy financing of 
the Nagarjunasagar project is an index 
of the mind of the Finance Minister. 
So, I would suggest to the govern-
ment not to play with the stomach of 
this country. Let the waters ftow into 
the .areas where waters can be used 
better, where food-grains can be aro-
quickly, extensively and cheaply, and 
then they can settle all disputel. It 
you are not interested in food pJ'OCi1Io-
tion and making India self-sufftdent, 
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[Shri Tenneti Wiswanathamj 
then you may ask people to have 
conferences and prolonged conferences. 
But if you are really interested in food 
production. give the money that is 
necessary to complete the projects 
which will produce food more quickly. 
more extensively and more cheaply. 

You have already rung the bell and 
you say that there is only one minute. 
It is a huge country with a Budget of 
Rs. 3,000 crores and you ¥lY. "One 
minute". 

MR. DEPUTY SPEAKER: These 
are the Supplementary Demands. 
There will be ample opportunity next 
time. 

SHRI TENNETI VISWANATHAM: 
Even in that case I would conclude by 
saying that so far as the foOd. front 
is concerned. I once again appeal to 
the Finance Ministry to exercise ima-
gination and give all the funds that 
are necessary to complete the projects 
whic:h are in an advanced stage and 
see that we do not suffer from this 
food shortage in the way in which we 
are su.lfering. 

~~.~~(lf,m): ~­

~ ~, ~ morm: ~ f1mfi 
%~ if ~ ~)~ If.Tli ~W~ 
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if n- ~ ~ ~;ffir nm morm: 
mitm~W~q~~ qfum:~~ 
~~I~~~ 

If.lli ~ ~ % f\w, lrU ~if if ~ 
"'~iif;llf~~~~~~~ I 
~ Alf~ ~ 75 ~ ~ 
~ fit:;1rr ~ ~ ~T !Q ~ 
~ I irn~~fit;~~ 75 
~ ~!fIlT qfum: ~ ~ If ri 
~ :;;t~ GT'fm 'lIT ~ m ~ 
fiflf \mm" ~ ~ ~ ~ ~R 
. GTl'{{ ~ ~ lflM t ~ -;m ~ 
~ 1ft~ ~ "1ft ~Uf ~ ~tft'l 
~~~~fit;~q:t 

~~'ftT~1 ~4'9ifT1l"~ 

~~tiIRif'§«~~ 
~ ~. fit; ~ ~ if mr.rr ~ 
q~ ~~ liT ~ ~Rn ~ aTr{ ~~ 
::;r;m4lIT f'fi€T.fr ~ ~? ~ om ~ ~ 
~~~t.rr~~: 

1950-51 if ~ qr 35 ~ 
9~1 

1955-56 if ~ ~ 39 ~ 
m.:4~1 

1960-61 if ~ ~ 43 ~ 

9~1 

1965-66 if ~ ~ 50 ~ I 
~R 

1966-67 if ~ ~ 'R" 51 ~ 
% ~r.r~ ~ ~ I 

~ ~ ~ mtf ~ ~ w-rrtft 
~~~:-

1950-51 if IirnmT ~ ~ gm 
540 ~ c;r I 

1055-56 if ~ ~ ~ ~ 
650~c;r I 

1960-61 if ~ 'fiT ~ gm 
780.5 "TT1i'T ~ I 

1965-66 if ~ 'fiT '3"('l"R'f gqj" 
800~ c;r; 
~ 

1966-67 if ~ ~ ~ gm 
760 <m<f c;r I 

~ 18~~<'f1IT'R"m '66-67 
if 760<'JR!fc;r~ltiT~~m~ I 
~~~~t~~ 
% mr ~ flm 'R" ~, m '«TT 
~ ~ f'fi 20 A>m Jrfu ~ ~ 
~ ~ ~ I ~ 'fi&-rT f.f; ~ it 
1Il RN ~ qfum: ~ 'fiT ~ Gm 
~~~~ W ~ ~ qfum: 
Alf~ it; ful ~ t I 4' ~lJT f.f; llf 
~ ~~ ~A" cmTT ~ if"'iIlm;;m:r, ~ 



8899 D.S.G. & D.E.G. AGRAHAYANA 30. 1889 (SAKA) 1967-68 8900 
(General) 

~ ~ ~ \itT ltiT wmr 'Jfl11 ~ ~ 
~ Q ~ ;t\" ~ I ~ '!fum: 
~'R~~~ 75 <tiU~ 
~~~~~~!iflf~'R 
~ \1IFfr ~ ~ ~ Fr<r mcmr 
t fiIi ~ ~mr ;t\" mrr if ~ 
~ IifTWrr I 

~ ~ ~ ~ ~ fiIi ~ if ito 
ito ~ ;ni m ~ ~ -;air ~ ;;mIT a fiIi ~ '!fum: ~ ~ ~ 
-;air snm: f.f;In- ~ I ~ ~ 
~ m 'tiT ~ IRit <:Oft if'I11IT 
~ 'lIlf ~ '!fum: ~ ~ qr.y;r 

i!iW I m ~ ~ i!i't iiT1I'Tm 
~ II'fm ~;;r.r ~ '!fum: ~ 
~I~if~~'!fum: 
~, mm ~, 'fiT ifln" Cf1mTT 
iI'IT l:1PiU ~ ? 

m~~J{~'tiT~f~ 18 
~WlIT~if~if;~~ 
f~lrr t ~ iff<'ffl ~ ~ fit; 40 "fR'f 
'f'i~ ;w;fi;f <to'T ~ ~ ~r{ ~ ~ ~. 
~ f~~~~'1T 400 <'W<f 
1:!;~t 

~i1rmifootfit;~~ 
it ~"PT~';f1lc if; ",4i4IF<41 'fi't ~ 
~m~ 1967~~~~ I 
~~;;n<AT~f~~~ 
~ 44i4lf<lfi ~ ifln" ~? ~ ~ 

~ ~~~<to'T~ 
~~~.~ looili~~ilitm 
'"'" at ~ ~ ~~ 208, 4 ~ 
~t~~~~~~ 
AWr m<'I' ~ ill ;;n;n ~ lIfT ~ 
~;l~~~;r~~ 
~~~;;ftf~~~iIi~t , 
~, !ATtr ~ ~ iii ~T 
~ ~ ~m qT ~ ~~~ifln" 
~ ;r ~ '1ft m...-r ~ fit; ~ ~ 
iii ifI1i:;nfw 1fiT ifln" 61m? ~ 

~ iii ifi4i4,F(I(i <to'T ~ m 27 
"fR'f iii <'!mFT t t ~ ~ ~ 
iii ",4i4IF(I:t) ;t\" ~ 38 "'IT1lf tl 
~iIi~;;ft~~~~ 
mftmmll;;ft~~~~ ~ m 1 7 "'IT1lf ifI1i...-rtT ~ I \Wi ~ ~t 
~ 'tiT ~ ~ ~$ if ;;ftlr II1T1f 
~~~~!fiTf~ 13<m!'if;~1 
J{;;n<AT ~ fiIi ~ alfTlJ ",4i4IF<ql 
1fiT;m~?~~;l~ 
",q:q,F<lii' i!i't ~ ~ ~ iii ~ 
iRnr~~ 11~~<tt~ 
lift tft ~ ~ ;l ~ ~ 590 
~'t9~~~tl ~;l~i!i't 
~ ~ ~ fit; ~ ;pft m ~ \'I11T 

~~ ~,~if;~~~!f ~~ 
m wrrii I ~;mr 'tiT m mrroif 
iIi~~~iIi~~ 
;l Tffi ~ <'flTT ~ I ~ ~ ~ 
fit; :Jif iii qnf ~~ ~ ~ "fR: ~ ~ 
~ iii ",4"'IF(I:i'i i!i't olm ~ ~ ~? 
mor ~ ~ t fiIi ~ ~ 200 

~ ~ <to'T ~ """ if ~ mrrf'i' 
~I ~t:T~""'~~~!fiT 
~~~m.:: ~«R'R~ 
",q:qI F(q'j 'fi't ~ 'It'ffi' ~ m ? 
J{ ~ fit; mq' ~ ~ 'tiT ~ 
iii ft:fo: ~ ~ ~ <fTfil; ~ '1ft ~ 
~ iii ",4"'1,F<'i1 'tiT ~ ~ ~ ~ 
1'fffi' ¢ rii ~ fiI; ~ ~ ~ ~ ~ 
~;rw ~ ~ ~ ~ iii ",4 ... lf<cU 
if~~~,~~ 
~~O:"'~~~~~ I 

~~ rnr~iIi~ 
iii f<.ro; cr«t ~ rn iii .m if ~;{ ~ 
~~!1;!1;lr.~f.f;In-lIfT I ~~ ~ 
m.:: ~ lf1t;mr t f.I; ~ ~ 
~~fiI;~<ttcmili~ 
~. mr I'Rlf ~ ortt ~ I "'" 1!tf 
~ iii ;;rcmr if ~ i fiIi 20,000 
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~IRFrn~~ I 'Ilit~~~ 
f.fr m'f ~ <til trof m ~ ~ ~ 
~ ~ 'R: ~ ~ ffi ~ 'lfImf ~ 
for; il:I' if 15,000 ~ m<: 29,000 
~ 'tI'T smmn ~ ~ lftIr 'tI'T 
tlil:l'~~lf~~~~ 
eft ~ <ifTIIft trof ~ 'fiT ~ if mi<: ~ 
Rzrr ~ I ~;mIT<: ~ ~ ~~ 
~ ~I ~ ~<f <til ~ mrrT ~ 
f.fr ~ ffi 1P.l1 ~ ~ ~ 'tI'R ~ 
~ ~ <trrm ~ ;1i ~ m.: ~ ~ 
f~m~~~~T'R;;l<mf 
~ ~ \nf 'fot ~ ~ 1P.l1 ~ <ft 
~r 'f flm' ~ 'I~ ll'Ofl'n 'l71 'Wf 
'IT f.fr ~ arA ~ ~ ~T 'liT ~~ 
'R: ~ _ 'IT, ~ ~ ani<: ~ lr.n' 
~ "n mf.t; ~~ ~ 'fof ro ~ 
~ ~ m fi1<;r ~f I ~ 
~Tm ~ for;;;rar !J«f f'f'f.<'f ~lfT 
~ ~T 3fT ~T irM Oil' ~ rror ~ 
~ ~ ~1lT I fm ~ ifi'T iffif ~ 
fifi' ~ t:l.1 ~ ifiT ~ ~ it. "IN 

~ ~~? 

~ ~ ~ ft;ro; ort ~ 
~l.11{~lfm~a't~'R~~ 
if'f ~r ~ ~ ~ if'll't m ortfifi' ;jqr.r 
am: or!if i!t ~ ~ \VI' <til <f (1't ~ 
~ st ~ 3I'R;r ~T ;wq-r;r ~ lflf,Ff 

~ ~ ~. I ~ ~ ~ <ft iI'ffi 
~ f.fr ~ ~~ ~ lftIr IR 
~'IiT1: if; ifi'llf) IR v;f ~ ~ ~ 0IiI~ 
'R: ~ ~ I l{ ~l1T f.!; ~ ~ 
\VI' ~"\1r ~tm <til i1<I1if ;tt ~ 
~ 9rr.f ~ I ~ ~, lflIiPf, 
'IliA " l::~ mrA' I!'iT lfiIiU Ifi"t I 
~« if; ~ 1f 3O"l' ~ ~ ~ ~ f.!; 
~«1l~~if;~~ftlftq 
f~ OO'~ i'~~ 
;:m 1;« ~ .ta' if; f.rI{'fvr 'R ~ 

~ t SI'ml'I' 111ft if ~ ~ IIil 
~~~IPfr~11' 
f<fml 'IiUIT i I IPIT ~ ~ ~ 
mr t f.!; ~ 1l 1;« i!t ~ 
~ ittrr? ~ ~ *"" iItU 
~ ~;>rf.r i!t ~ am: 'U'(T ~"t lfiT 
WfT ,;r"t ~ ~ ~ <Ilf.r ~ IPfr 

~ 3f1I'r i!t ~ ~) tfIfT t I 'fi« ~"'Iif 
~ t am: 1{ ern 6't ~~ 1f~ ;tt ~ 
~r ~. ~ 100 IR~ ~ ~ 
f~ mffi ~ RW ~ ~r if'@ 
om.: l.1ro ~ ~ 'RT ~t ~ t I 
~~100~~~ifi't 
;z:« ~ ~ ~ Rzrr ~rrHft \nf i!t ~ 
~~r~Trn~<til~r~~f~ 
~g I ~~Ttf~<:l~ 
~~'fiTlI'ifi')~~1{~ I!T~ 
1 00 ~~ ~ ~Iif m:q;n: 
'foH:1 
~r fm:rr ~ ;rr1: 1{ "4 t:% iI'ffi 
~ ~ ~ I ~«ii: ~T'Ill' ~~H 
it. m 1{ m 'tI'T lITlf 'for iTt: t I \I~~H 
1{ ~ ~ 'li1cr 1{ an{o gro anto 
~. ~ro ';;fO ~o ~f;"'- f1'{m t, 
q)f~~ ~ ~. ~~ ~~ '1<: ~) 
<f.\' Cf'fu;T ~ !!iT mwr iliff ~ I ~ 
it.1f<'f 20, 20m «T$ it. (1'R 'R fq:if 
~ ~ ~ ;;rarfof; ~ ll'"!.<: 40 m ~3IT 
~ I ~ ~ ~ ~~ e3fT ~ ~;r 
~~~T~'I a<t~~fiI;~;;rT 
20m~;;rm~,,~~~~ 
mr~~~, 6, 6~Tif~~ 
~ I 1,200 qq1Il \VI' ~ nu ii!1IT 
rn 'R ~f.pr {T;;rffit t I ~ 1ft 
fu;rr(~ ~'fiTlI'~~~1 
~ i'<m: 1,200 qq1Il ii!1IT IRT IR 
il m-t'I' ~ lI\"t ~ iRI' i' am: 3f1q' 

~~ ~'1~~am:'" i1r 
IR ~ ~ t' aft,: ~ '!~ 160 ~it 
,.!t~~t~~~~t~ 
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~ ~ IliT ~1Ii lRfIfi am: ~ 
l~ ~r;rq ~Zl: it; ~1 it; ~ fif;~ ;;n 
-qrt, q~o;rtf~, l~ 
8JIR ~ Ifil ,,~ Ifft ~ ~ t \'r) 
oT~ ~ olfifW <tt~ ill\' cr) ,,~ ~f.m 
lIil ii~ ~ i\f.Ir~ , 

~rnrlit it; ~ 'firlfl if; ~ 
~~ ~ ;;.:~ ~ Ifft IIi1r 'fiT ~ , ~ 
t:f~ 1iiI'~ it; ~ Illiif ~ ~ 'ill 
200 lI"'fir~.if~ ~'rn"if~;"r~ m 
1if1lti~ irA ~lfq , ~ m fIR '111 t I 
~mf, 8J~ \lIN ~q-1fT If;f R;lfT 'fT ~~~ 
~ i, <i~ or"" ~ « VT '111 am: fiI;{ 
"Ii: ~R lI"~rif fJT<: 'Ill' qq , fl( ~'fi 
2 00 ~~,iit ~ 'R '!~~ t ~~ 'IT-fT 
~'fi l{ 'Ill' ~ ~,m:1' qr..ft ~ 1ft ~ 
~' I ~ ~if 'fir lrr~ ~ -

"fj' if~ vr,f 'fil' .r<:r ~ R; ~or f~ 
lI'iifr iit ifJi'c q-qr R;IIT 'iT cror ~ 'fi~ ViT· 
f'fi Ii'!' f{r~ 'fir arl{ 5lRro ~i!:r ~lJ 

~f~ ... ar~ 9 1I"~)iit ~ ~r ~ 350 
'fiU~ Hq iff f{lCT ~1f~TIfT ~ (1') ifIfT 
,,~ ~qr ~ ~('Vf ~ ... ~ 'R'fT if{f t ? 

arr'f ~~;t t fi!; f~~rif' 'R ~lfa' ~lfT!:q I 
~'t 1951 1l "rifl' ar~« 15 m;;r 
,,~ 6 on:or ~<TIfr ~If~ 'fT ~ ... ~ 

28 on:<r If<TIfT €:<fa' «r Ii' w t I 
~~r.r~ 'l'i[ fifi""'" 'R~) arrlf~ h~ 

il; ~lff.t 'fif ~ ... r ... ~ '" "~olir fcm!l ""aT 
i afil; ~ if <ilfT<l'T GTrlf , arll:f 3flR 
IIi ~ 'fi~'(fl' 'fi{ , 

~c,,")qZU fW~~ ~ ~lflf ~ ""'i'" 
"fa-r t f.; ~a' ~ ~'fin: it m~ iii 
fC"f1!li ~I'~fo h~ if; fllt!; lfir$t 
~n <iT W( ! I ar~ q illi~ ITfIT 
i\' itlf' 'fil:crrt? ~~ ~ ..tt wt 
MRoi'1f ,,)fC ~~ ~ ... rll'T'l it; ~iIim;l 

~~I~~~'1111 ~~ 
~~ ..... iT q-q:~ u-arr \'it ~oliR it ~~ 

~~~,ifi{t~~~ 
m 1f ~ ~) 1II11f I ~T ~ lim 
anfiR if; r.ro: ifi(\' ~ 'R rn ~ 
~iAri~iA~)~' 

'" ~~ ~'""'~, it; ""f ~ 
~~ ~ ifif ~ limn i I 

MR. DEPUTY SPEAKER: Shri G. 
S. Reddi. 

11ft pM .. ~ (~): 
~ ~, lf' 3fT'f ott <i/fIftII1 
~~'~1fm1ft~ 
~~~~I~~~ 
t: ~ ~ arA' ~ll I 

MR. DEPUTY SPEAKER: 'I'hia is 
not fair. The Minister of State for 
Finance is here and the concemed 
Mi.nisters are here. 

.n P1f "" ~ : ~ it rfif~~ 
i'fiif;~r<tfr~if;~~~ ... 

lifT ~ f"l (~) : am, 
am~~<-lm~~;l%~~' I 

MR. DEPUTY SPEAKER: The 
Defence Minister Minister here; tile 
Foreign Minister is here, Shri G. S. 
Reddi, 

SHRI G. S, REDDI (Miryalguda) : I 
rise to support the Demands of the 
Finance Ministry. The Demands made 
are so unforeseeable that we cannot at 
any time say that these would be the 
Demands, Unforeseen circumstanee~ 

do arise which necessitate the Govern-
ment to put up the Demands. For 
example, there are 'the drought COD-

ditions in Andhra Pradesh today. You 
may realise that usually Andhra Pra-
desh is a State where food is avail-
able in plenty, but from the reports 
received from the Andhra Pradesh 
Government we can see that in 110 
many districts drought conditions pre-
vaii. I shan give the names of some 
of the villages where these 
drought conditiQJlS are pre-
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valent. In Srikakulam district, Visa-
khapatnam district and East Godavari 
district, the upland taluks are affected; 
in Krishna district, 81 villages of 
Nuzkid taluk luive been affected; 
in West Godavari, 40 villages of Eluru, 
Chintalapudi and Tadapalligudam 
taluks; in Guntur, 435 villages of 
Narsaraopet. Vinukonda, palnad, On-
gole and Bapatla taluks; in Nellore 
district. 431 villages of Kanigiri, 
Podili and Darsi taluks; in Kurnool 
district, Markapur taluk and Yerragu-
ndapalem sub-taluk; in Anantapur, 
Madakasira, Hindpur, Rayadurg and 
Dharmavaram taluks; in Chittoor, 476 
villages; in Nalgonda to which dis-
trict I belong. 870 ,villages; in Cud-
dapah. Rajampet and Royachoty; in 
Chittoor. Vayalapadu, Madanapalli 
and Chandragiri Taluks. have been 
affected, 

These drought conditions necessitate 
the Government to spend more and 
more money. The Government have 
already planned to spend about Rs. 15 
laths for construction of new wells 
and deepening of existing wells; Rs. 8 
lakhs for formation of roaas in factory 
areas: as. 125 lakhs for minor irriga-
tion works and repairs to tanks; Rs. 15 
1Mkhs fIor excavation of Nagariuna-
sagar project canals; Rs. 200 lakhs for 
loaDS for sinking of wells and land 
improvement works through Land 
Mol1gage Banks; and Rs. 33 lakhs for 
releases from the Famine Fund for 
relief measures. 

Now, all these measures necessitate 
more and more demands being made 
from the Consolidated Fund. Because 
thelle drought conditions prevail, it is 
but necessary that the Finance Ministry 
should come to the House and ask for 
theae Demands. Therefore, I support 
'these Demands. 

SHRI S. S. KOTHARI (Mandsaur) : 
I would like to draw the attention of 
the hon. Minister, Shri K. C. Pant, as 
a Member of the Public Undertakings 
Committee and on the basis SJf my 
n"'n ........... ienl!@. to two matters. 

I would suggest to him that the 
institution ot financial advisers should 
be revitalised; instead of actil1l 88 lap_ 
dogs. of ~ Ministry to which they 
are POSted, as they appear to be doing 
now, they should act as watch-dogs, 
as the eyes and ears of the Finance 
Mialistry. This has become very im-
portant in the changed context in 
which a lot of expenditure is being 
incurred and sanctioned. Even the 
performance is not being properly 
looked into by the financial advisers. 
I would suggest that he may kindly 
direct his attention to this aspect aad 
if he does so, I feel that it should lead 
to a reduction in expenditure and 
more fruitful utilisation of the moneys 
that are sanctioned. 

Regarding my Cut Motion-financing 
of public sector undertakings in view 
of the indifferent performance of some 
of them-I would only point out to 
him that in regard to moneys given 
out to these enterprises, there should 
be rationalisation. If he gives money 
to those which are functio~ very 
well like the HMT, I for one would 
support and endorse the move. but if 
he gives further money to an under-
taking which is losing heavily. 1 
would not support it. I would 
suggest that he may ask them to pro-
duce performance budgets and. only 
after scrutinising the perf'ormance 
budgets, he should give them more 
money. If he efrects such a rationali-
sation, I feel that it will produce the 
desired results. 

These are the two constructive sug-
gestions that I would like to make. 

-ftmf mqm (~) : 1l 
'Ii1T ~ 109 it; m: if ~ IJI'IIT , 
~ lift IIft1: ~ ~ Ilidaqqdl III\" 
~ ~ ~ t ,~ 3Il flRiaqqal 
~~t~~,~~ 
if ~ m ~ ~ ;;it f.ro;ft ~ 
~~, ~~~'Ii1T~ 109-
if~l9iRlIft.iI;~ 42~~ 
lIftmmwn~Jfft,~~ 
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~ ~ if m ~ ~, ~, ~Z" SHRI TENNETI VISWANATHAM: 
mR m ~ if ~ ~ m.: if ~ Who has said it? 

~T~ ~ if fiI1;r ;;mIT ~ ~ ~ 
42 ~ ~ ~ om: ~ ~ w<f ~ 
~ ~ I ~ ~ if ifift gt om: i!t ltiT1f 
;r.r~~T~~~~~ 
~ I iI1'1 ~ lfr ~ f.t; ~ ~ '1ft 
~ ~ ~ m:~, f<mft ~ 
'1ft orsCf "lITi't ~ ~ <t\" ;;no ~ ~ 
m.: 1l ififT ~ ~ f.t; ~ ~ if 
R<rn: ~ 4 2 ~ ~ <tT om: <t\" ~ 
iIT<lT~~~I~~~~ '1ft 
oncr ~ I liil" ~T 42 ~ ~ w<f ~ 
;;no~~~~Rm<t\"~m 
~ T t, ~ ;rcmrr ~ f.t; R<rn: !!'iT 
rowr fif;.fJ;fT~ ~ ~ ~ ~ I 

~ om-~ r.rq <=it ;;no ~ ~, 
~ ~ if 1l ~ if"~ ~ ~ I f;;m 
f.t;ffi <t\" ~ ~ ~ ~ ~ ~ ~ 
<t\"~~~~fif;m~ 
om-~ I m:<m: ~ rowr ~ Rm 
!!'iT ~ ~ iflBT ~ f.t; 42 ~ m-
~ ~ om- on:: w<f ~ ;;no ~ ~ I 
~ Q<:"g ~ ~ flm:ro;r ~ iii ~ 
!!'iT~~~m~~if 
~,~Tif~l~ll 
~ ~ ~ f.t; ~~ ~ <tT ~ lIiT 
~~~~~~~ift.l" 
ifift gt om- ~ 1 7-1 8 ~ if m ;;mIT 
~,~~~I 
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI K. 
C. PANT): Mr. Deputy Speaker, Sir, 
the debate has been a wide ranging 
one although, strictly speaking, as you 
yourself pointed out at one stage, in 
thiis genertll diebate on the Supple-
mentary Demands for Grants it is 
usual to confine oneself only to 
matters arising from the Demands and 
not even to go to policy matters that 
lie behind those demands unless there 
is something new, some new policy 
involved in the demand itself. 

SHRI K. C. PANT: Nevertheless, 
since you have permitted a wide-
ranging debate, it will be the effort 
of the Government to take advantage 
of all the suggestions made and the 
many very useful ideas that have been 
thrown into the debate. 

Sir, I would not be able to take up 
each and every point, but, certainly, 
I shall try to take up as many points 
as possible. If I may begin from the 
end, Mr. Deputy Speaker, I am sorry 
that this matter of staff car for Vice-
President was raised. It is well 
known to the House and to the coun_ 
try that the Vice-President enjoyes a 
particular position, a special position 
which should not be equated to that 
of other Min1sters as his functions 
involve certain ceremonial aspects also 
in which it becomes necessary for him 
to represent the country in certain 
functions, to go and rect:ive foreign 
dignitaries and so on and I would 
have wished that this particular matter 
had not been raised. But, since It has 
been raised, I would only explltin that 
because of these ceremonial occuions 
in which the Vice-President has to 
participate, I think there is every 
justification for a big car for him. 

Now, coming to other matters that 
have been raised, I would like to say, 
Mr. Deputy Speaker, that various 
speakers have taken advantage ot the 
occasion of this debate to put forward 
claims on behalf of their own States. 
Of course, they have always raised 
them as examples, as a broad formu-
lation of their ideas. And some of 
these speeches have been full only of 
the examples. But I can quite under-
stand that the House does not often 
get an opportunity to debate the diffi-
culties of individual States. So, I can 
understand their reason. But it is 
difficult for me to reply to each and 
every point! raised in re),ation to 
States. There are only two broad 
points which I would like to take up. 
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I listened with great respect to Mr. 

Viswanatham and I am afraid that I 
do not quite see why he should object 
to the advice given to the State Gov-
ernments not to go bankrupt. I thought 
that he himself would advise them 
not to go bankrupt. That is the very 
fQundation on which financial disci-
pline is based, and even he knows that 
if the Centre also goes bankrupt as 
he said, it will be reflected in the 
States. If he understands this basic 
position', !then I would have hoped 
that he would have appreciated the 
Centre's efforts not to go bankrupt 
because if the Centre goes bankrupt, 
the States have nowhere to look to. 
II a State overspends occasionally, 
the Centre can dole it out in those 
circumstances. But it i:s obligatory 
on the Centre to observe financial dis-
cipline and to see to it that the finances 
of this country are in good shape and 
that we are afloat; and it would be 
a sad day if the Centre also became 
lax in its watchfulness in regard to 
these matters and really went the 
way of bankruptcy. That I shudder 
to think happening. 

SHRI S. K. TAPURIAH: You are 
paving the way for it. 

SHRI K. C. PANT: Shri Viswa-
natham also chided the Finance Min-
ister for lack of imagination. If 
imagination could produce money, 
then we would furnish it as easily as 
Shri Viswanatham would wam it done. 

SImJ TENNETI VISWANATHAM: 
Imagination will enable them to spend 
properly, wisely and in time. 

SHRI K. C. PANT: I am glad that 
proper, wise and in-time expenditure 
can only be incurred in Andhra Pra-
desh. I did not know. 

SHRI TENNETI VISWANATHAM: 
'I11rougbout tbe country. 

SHRI K. C. PANT: But hard 
rCllources are Reeded. Ima,ination 
1Ilone cannot do the trick. Otherwise, 
we would have certainly tI11f1lied aI! 

the various demands that have been 
made on our resources, 

I appreciate the urgency in th~ 

States. Ganciak, Nagarjunasagar aI'd 
otber projects have been named. ThE'Y 
are important projects and they are 
national projects-there is no doubt 
about it. But surely yeu cannot get 
round the limitation of resource. And 
to each State you can only give what 
is its due. I can only repeat what the 
Finance Minister said this morning 
that in no case is there discri-
mination as between States by the 
Centre in the matter of givmg loans. 
grants or any other financial assist-
ance. In fact, he threw out a chal_ 
lenge to the critics to show one ins· 
tance where we have discriminated in 
any way. I can only draw the 
attention of the House to that. 

The second broad point which 
emerged in the debate is that a num-
ber of hon. Members had some unkind 
things to say about the public sector. 
I can understand the remarkr of 
Messrs. Tapuriah and Amerscv wl.1) 
take a certain view in this matter, who 
are opposed to the public sector, pe"-
haps in principle. But I was surprisei 
to hear my hon. friend. Shri Pani-
grahL, attack the ONGC as an lmder-
taking which had not done good work. 
I was amazed at it. 

SHRI CHINTAMANI PANIGRAHl: 
May I correct him? I said get over 
the shortcomings and streamlir.e the 
organisaticn. 

SHRI K. C. PANT: He made some 
sweeping remarks. I wish he -,'Jould 
read the report of his "pecch. 

ONGC happens to be one of those 
undertakings which have done extl":'-
mely good work over the years. I 
must say that it has gone a 101lg way 
in paving the way for self-sufficiency 
in this country in the matter of oil 
and petroleum. Therefore, I was 
sorry that this particular undertaking 
should have been singled out I:1y binl 
for criticism. 
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Other members also referred to the 
functioning of the puhLic s~ctor. I 
agree with Shri Taupriah that we 
should use the talents available in 
the private sector for these public 
sector Wldertakings as well. I can 
assure him that we certainly do try 
to make USe of aU talents available 
inside the country in this mattt:r. We 
have set up panels in which we ir.clud~ 
names not only from the pubLLc sector 
but also from the private sector f"t' 
manning top posts in the public 
sector. But I wish that this same 
approach of treating the public sector 
as a national sector in which t:,e 
money of the nation has been inve&t-
ed and which should now produce 
results :for the sake of the millions in 
this country who are today in need 
of much greater assistam.e to enable 
them to live a reasonable life had 
permeated the thinking of his Party 
and of others who are critical of this 
sector. 

SHRI S. K. TAPURIAH: Though 
our Party stands for free ellterprise, 
... e take :he public sector as a fait 
.. ~'Com.p!i. That is why our delibera-
tions have always been aimed at 
correcting the things and streamlining 
them. We do not say that we should 
scrap the public sector altogether. 

SHRI K. C. PANT: I am glad he 
suports the public sector. I hope he 
will support it with greater vigour. I 
hope he will also persuade his friends 
to fall in line-if I have understood 
him correctly. 

May I also point that these who 
complain of crores of rupees of loss 
in the public sector need to be remind-
ed that this is not exactly the position. 
The public sector consists of plants 
which are necessarily of a long gesta-
tion period. They are capital inten-
sive. It takes time for them to show 
resultll. The second reason is that in 
many of tbeIe plan... apanslon work 
is going on simultaneously. and 
capital invested is partly in the expan-
sion work and partly in the basic plant 
functioning today. Therefore. if you 
take the total capital invetlted, then 
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the figure is inflated; if yOU only take 
the effectiVe capital invested and on 
that basis work out the rate of return, 
then on 31st March 1966, the average 
rate of return comes to something of 
the order of 3.6 per cent. 

SHRI S. K. TAPURIAH: Lees than 
the rate avaaabie for even fixed 
deposits. 

SHRI K. C. PANT: I have already 
given the figures. It is found that out 
of 40 running concerns on that day, 
31 including HSL made profits. These 
are not high profits, certainly not; but 
neither are they losses to be sniffed 
at. 

These are very big projects serving 
a national purpO!le and if these pro-
jects were not there, the nation would 
have been suffering. in many ways. If 
we did not have the steel plants. God 
alone knows now much steel we would 
have had to import from outside and 
at what cost. 

Therefore, all these various factors 
should be kept in mind when criticis-
ing the public sector. As to improv_ 
ing its functioning, I certainly agree 
that all attention should be paid to 
that aspect. Government are in tact 
doing so. The Administrative Reforms 
Commission has recently submitted a 
report on the public sector. which is 
under the considerallion of Govern-
ment. We shall certainly try to profit 
by that report. Apart from that, 
attempts are being made to strengthen 
the marketing organisations in the 
public sector. 

Another point made was concerning 
deficit financing. Some hon. Members 
unfortunately imported an air of 
pessimism into the debate by doubting 
the capacity of our economy to make 
up in the future also. One hon. mem-
ber referred to the fact that the 
country had before it the target of 
take-off in 1975-76 and the tarset of 
achieving food self-sufficiency by 1970-
71. and said that these could not be 
achieved. Whatever our d1Ilculties in 
lhe prescnt-and there is no doubt 
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that the last two years have been 
extremely difftcult-I would beg of 
them not to create this air of pessi-
mism in this House and in the country 
without being sure of their facts. This 
year the situation has definitely im-
proved with the present crop, and on 
the basis of this crop, one can look 
forward to the future with a certain 
amount of optimism. Even this 
year, the growth in national and per 
capita income, about which there was 
a question this morning, will be subs_ 
tantially higher than in the last two 
years; it will perhaps be higher than 
the higest we haVe achieved in the 
past. I do not know; I am not pre-
pared to give any figures at the 
moment, but it certainly looks very 
much better than the last two year5. 
So even on that basis, if we have a 
couple of good crops, certainly we shall 
be in a very much better position to 
face the future with confidence. It is 
this confidence which lies at the base 
of all our efforts and I hope that not 
even unwittingly would this House 
create the impression that we are at 
all doubtful about the future of this 
country. We are going to see that we 
achieve self-sufficiency not only on the 
food front but overall self-sufficiency 
and the take-off. But self-sufficiency 
does not mean that we won't import 
anything, that We do not have to 
import anything, but that we shall be 
able by our own efforts and without 
own resources to see to it that we can 
progress and go at a reasonable rate 
and can save enough to ensure that 
our growth continues over a long 
period of time. It is in this perspec-
tive that we function, and it is this 
perspective that we have to keep 
always in front of us. 

There was reference by Mr. Tapu-
riah to the need to boost exports. We 
are very much aware of the need to 
boost exports, and we have in the 
recent past taken various measures 
to boost our exports. They cover a 
wide field, and I will not go into all 
that now, but I can only mention to 
him some of the main highlights. For 
instan(.'e, certain credit facilities have 

been given to those who export, pri-
ority has been given to them in the 
matter of supply of raw materials, 
some of the industrialists have been 
supplied raw materials at international 
price levels, and in some cases cash 
subsidies have also been given to 
them, particularly in cases where new 
ground has been broken in the field 
of exports. These are some of the 
measures that we have taken, and I 
am glad to say that exports have 
looked up a little in the last few 
months, but of course very much more 
needs to be done, but I can assure 
han. members that the steps already 
taken have yielded some resUlts, and 
we are hopeful that ~ven in the export 
field, the coming year will show better 
result than the year gone by. 

There was a suggestion by Mr. 
Tapuriah to link income-tax to turn 
over. He knows better than anybody 
else that there is n conceptual diffe-
rence between turnover and income. 
The ratio of income to turnover is 
not necessarily the same in all cases. 
How can one take income-tax on 
turnover? That conceptual gymnas-
tics I am not capable of. 

8HRI 8. 8. KOTHARI : If there are 
losses? 

SHRl K. C. PANT: Then he sug-
gested that we need not charge income-
tax to anyone below Rs. 7,500. If he 
is agreeable to shifting the tax to the 
higher income groups, we will agree 
with him. 

Mr Naidu referred to minor irriga-
tion, 'and the need for minor irrigation 
and rural electrification. I fully agree 
with him on the need to put emphasis 
on these two basic ingredients of our 
scheme for agricultural progress. Mr. 
K. K. Chatterji and Mr. Naidu both 
emphasized this and various other 
speakers also supported this. 

8HRl CHENGALRAYA NAIDU: 
Permanent famine relief fund. 

SHRI K. C. PANT: He said that 
instead· 01 living Immediate relief, we 
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should put the money into a pt!l'IIUl-
nent relief fund. I hoPe he appre-
ciate. that we give immediate relief 
only when it is necessary, and we 
have to divert it from somewhere else. 
If it were possible for us to escape 
the need for giving immediate relief. 
I assure him we would not .divert it 
from other fields where it can be use-
fully spent. In certain cases the situa-
tion becomes such that it necessitates 
the diversion of money, and it is only 
in those cases that we do so. 

Shri Dhanciapani referred to the fact 
that some employee won a case against 
Government and Government has to 
provide for payment in the demands 
for grants. My han. :friend Shri. 
Banerjee also referred to another case 
of a similar nature. One can of 
course examine and look into this 
fact as to why the Government lost 
the case, but I think that would be 
losing the wood for the trees. Really 
speaking, thesc are excellent exam-
ples of the functioning of our demo-
cratic structure in which a single in-
dividual can pit himself against the 
state, and the judiciary sees to it 
that if the single individual is in the 
right, the State cannot trample upon 
his rights ·and he gets his dues. 

1U4 hrs. 
[SHRl S. M. JOSHI in the Chair.] 

These are examples of that kind, and 
I would have thought that han. 
members would have lauded the parti-
cular cases in which the judiciary has 
stood up for the rights of individuals 
even against the State, even in cases 
where they happen to be employees of 
of the State. I think this is . an 
excellent example of the wisdom of 
the balances which have been intro_ 
duced in our Constitution by the 
fathers of the nation. 

Then, Mr. Dhandapani asked, "Why 
do you put in so much money into 
industry? You divert, these loans 
that you are :going to give to the 
ONGC and the Madras Fertilisers and 
the Fertiliser Corporation and the 
Indian Explosive. Into agriculture. 

ProdUCe more." AU I can teU him 
is that without investing in fertillaen, 
without investing in the ONGC and 
the IOC which produce diesel oil, how 
are you going to increase agricultural 
production? There is split thinking 
on these matten in another case but 
really speaking one Is related to the 
other and you cannot possibly take 
away the investment from fertilisers 
and hope to prodUCe more food. 

Then, I was sorry to hear Mr. 
Dhandapani speaking about the 
Tamil nation. I presume he was trans-
lating from something which he read 
from Tamil and he was carried away 
by his own translation, and he used 
that phrase. I sincerely hope that 
he did not really mean it and that 
he realises that today there is no room 
for two nations in this country. There 
is no room for two nationals. There 
can be only one national and only one 
nation, and that is the Indian nation. 

SHRI SAMBASIVAM (Nagapatti-
nam) : Sir, I am also a Tamilian but 
1 have nothing to do with it. 

SHRI K. C. PANT: I had never 
expected that he WOUld, but I am very 
gJad that he has confirmed it. Now, 
I want to take up one rernsrk rnsde 
by Mr. Chatterji. He said that we 
have neglected the displaced persons 
in this country. I join issue with him 
on that. If the record of this coun-
try and this Government is looked 
upon in the last 20 years, what we 
have been able to do in the matter 
of rehabilitation of displaced person.q 
and refugees is an example, I think, 
to many of the advanced countries. 
Even they have found it so difficult to 
rehabilitate even those who were dis-
placed during the last war: even pros-
perolis countries like Germany and 
France, even they have found the 
dIfficulty, and with aU our liJnjtatlon 
on our resources We have managed. 
someltow to rehablilitate millions of 
people In this country. I do not think 
we need be ashamed of that record. 

Mr. Kanwar Lal Gupta, Mr. Kundu, 
Mr. K. N. Tlwary and various other 
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speakers referred to the need for 
economy measures. I fully appreciate 
their concern but may I point out to 
them that some of them are not quite 
right when they said that the Deputy 
Prime Minister had promised econo-
mies but did not effect al;1y. As a 

Dhuvaran power plant from the 
ONGC. I hOPe he realises that that 
power plant is also a Guierat State 
Electricity Board plant and I do not 
see really how a guarantee is going 
to help. You cannot really force a 
power plant which is not in a position 
to take this gas to take it. 

latter of fact, after the presentation 
of the interim budget in March 1967, 
a detailed review was undertaken as 
a result of which economies to the 
extent of Rs. 36 crores including Rs. 6 
crores under defence outlay and Rs. 7 
crores under subsidy on export of 
sugar were made. After that, we have 
introduced a large number of other 
measures like restriction On travelling 
allowances, on all routine transfers 
and telephone expenses, continuation 
at the ban on upward revision of 
salary scales, reduction in expendi-
ture on staff cars, deputation allow_ 
ances' furniture, and so on. The staff 
assessment studies have also yielded 
certain economies. So, I would like 
to assure them that even now the 
scheme in which no vacant posts can 
be filled until a three per cent reduc-
tion in the sanctioned strength of the 
department is secured still holds good. 
So, taken all together, we have not 
really relaxed and we have in fact 
achieved a certain measure of econo-
my. But if you really are objective 
about considering the increase In 
expenses under general administration 
in the current year rather than over 
the last year, that is not very much. 
It is only about half a crore of rupees 
-Rs. 50 lakhs--and it is even less 
than the normal increase due to 
annual increments. If I may say so, 
this indicates that it is a measure of 
success of our economy drive. So, I 
would like to say that the increase 
has not been substantial and if the 
objective view is taken of it, the need 
for economy has not only been recog-
nised but it has been implemented 
with some measure of success. Shri K. 
L. Gupta is not here and I think I 
can skip over his other points. 

Mr. Banerjee referred to the Chandi-
garh matter. That, of course, does not 
arise. About staff artistes Mr. Joshi-
I am sorry you are in the Chair now, 
Sir .... 

AN HON. MEMBER: Why sorry, 

SHRI K. C. PANT: Because other-
wise he would have been able to inter-
rupt me. Now he is disciplined by 
the Chair. You are probably aware 
of the various steps that have been 
taken in the course of the last few 
years in giving greater security to the 
staff artistes. As a mat4;er of fact, 
today the staff aristes enjoy a very 
great measure of security. There is 
not much of difference between them 
and Government servants except in 
the matter of pensionary benefits. But 
the real point is, if the staff artistes 
are given exactly the same kind of 
amoluments and terms' of service as 
other Government servants, the disci-
plines that attach to other Govern-
ment servants will naturally attach 
them. It is to be considered how far 
the staff artistes should be placed 
under these disciplines and what. 
should be the relationship between 
those disciplines and their salaries, etc. 

Mr. Banerjee referred to the R.S.N 
Company taken over by the Govern-
ment and the absorption of retrenched 
employees. My colleague, Mr. Bhakt 
Darshan has already answered it. Since 
he is not here, I do not think I should 
waste the time of the House on it now. 
Mr. Banerjee also referred to the 
Kanpur fertiliser factory. I can 
assure him that work on the factory 
is progressing well and it is likely to 
be commissioned by 1970. 

Shri Panigrahi referred to the 
guarantee of minimum off take by the 

Shri D. C. Sharma referred to the 
Administrative Refonns Commission 
and the fact that its work was being 
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delayed. He said a few unkind things 
about it. But I hope he and this 
House appreciate that what the ARC 
has attempted is something unique in 
this country at any rate. It has tried 
to survey the whole field of adminis-
tration in all its implications and has 
set up a large number of study groups. 
It is collecting information from all 
kinds of sources. It has gone round 
the country and has taken upon itself 
a task which is very, very big. If in 
the ceurse of performing that task, 
there is a delay of a few months, we 
should not grduge that. 

SHRI M. AMERSEY: No one grud-
ges that. It is a question of taking 
cognizance of its recommendations. 
Does this Government ever take cog-
nizance or put into effect any sensible 
recommendation of any COmmISSion 
including this one? We want an 
assurance that this commission's 
recommendations will be reasonably 
put into action. There is a great 
leeway between words and action. 

SHRI K. C. PANT: SinCe he has 
qualified the statement by saying 
"sensible recommendation", I can 
assure him that Government will 
accept all sensible recommendations. 
So far the commission submitted three 
reports. One relates to the public 
sector. That is under consideration at 
the moment. The Bureau of Public 
Enterprises is examining it. It has 
prepared some papers. These will go 
up to the Cabinet shortly. This 
examination is nearing completion. 
The second report is in relation to 
the Planning Commission. If Shri 
Amersey had been alert he would 
have known that the Prime MinIster 
made a statement on this subject 
accepting, at any rate, the recommen-
dations of the Commission and has put 
those recommendations into effect. 
Today the Planning Commission is 
more or less set up on the lines which 
the Commission has recommended. 

SHRI NATH PAl (Rajapur) : It is 
not. 

SHRI K. C. PANT: I would be glad 
to be corrected. In what respect it is 
not? 

SHRI NATH PAl: Chairmanship. 
Am I right? 

SHRI K. C. PANT: On the chair-
manihip matter my hon. friend, Shri 
Nath Pai had views which I think are 
not on all fours with the Commission. 
If he denies that I am prepared to 
answer him. 

SHRI S. K. TAPURIAH : What about 
the size of Cabinet? 

SHRI K. C. PANT: It is not quite 
correct. The size of Cabinet is 
something which will COl]le up. Any 
man with commonsense will see that 
the Cabinet is not very large consi· 
dering the size of the country. 

SHRr S. K. TAPURIAH: I am ask-
ing about the recommendation of the 
ARC and your acceptance. 

SHRI K. C. PANT: The recommen-
dations of the ARC are not very 
wide on this. I was a member of the 
Study Group on the Government 
machinery. I am not, of course, in a 
position to reveal what it has said. 
But I do know because I was one of 
those people sitting in that Committee. 

My hon. friend, Shri Sharma object· 
ed to commercial broadcasting and 
asked us to take a second look at it. 
All I can say is, this has followed the 
recommendations of the Chanda Com-
mittee. It is a pilot project. Why 
should he object even a pilot project. 
One can see the effects of a pilot 

project, the results of it and then take 
a final decision. But I think it would 
be incorrect to dismiss the whole thing 
at this stage. 

You, Sir, referred to discretionary 
t'xpe~dit~e in external affairs and 
you asked for the details. I am sure 
that you appreciate fully that there 
are certain expenditures incurred by 
the External Affairs Department which 
respond to certain particular inter-
national situation and which therelore 
have ,ot to be undertaken in a hurry 
and which we are not in a position 
to divulge the details of. Since you 
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(8hri K. C. Pant) 
know these things fully well I do not 
think you would insist On my furnish. 
ing the details. 

8hri P. G. Sen made a very useful 
speech on agriculture but it was 50 
wide ranging that I would recom-
mend the usefulness would increase 
if you give him a chanCe in the debate 
on the General Budget in the next 
sessi~n Really speaking, it is very 
much wider than I am competent to 
handle now. All I can ~ay is that I 
am fully in sympathy with many of 
his sentiments, particularly his 
emphasis on the need to prevent 
burning of dung which serves as 
excellent manure. But this is a matter 
Which can be taken up later and I 
hope the Ministry of Agriculture will 
examine his suggestion to help the 
farmer by supplying him cheap coal 
90 that this dung can be used as 
manure. It is a very useful sugges-
tion. 

AN HON. MEMBER; This is an old 
FtOry. 

8HRI K. C. PANT; Dung is "ery 
old. 

8hri Kundu referred to a limit on 
salaries at the level of Rs. 1500 lind 
said that it would lead to a saving of 
Rs. lOOO crores. This matter ~'.a5 b'!en 
gone into in details in this House and 
the Deputy Prime Minister has given 
a reply to this. I do not thin Ie this 
figure of Rs. lOOO crores can be sus-
tained. He complained of ministers 
making foreign tours. He was very 
eloquent on that, I must say, but he 
punctured his own eloquence when he 
referred to his visit to Japan. I do 
not know how that slipped out. lie 
himself referred to his visit to Japan 
and Europe. I was surprised that he 
has strange double standards. I can 
usure him that ministers' do not make 
leI USe of their visits than he doe~. 

Regarding 8hri Baswant'~ point on 
the need to help the people suffering 
in Koyna, I can only say that is some-
thin, on which everybody in the 
country will share his anxiety and 
share his sympathy, and '.vilatever is 

possiblp will cprtainly be dl'n£'. But 
I did not quite understand hIS sug-
gestion to manufacture fertilizt'rs from 
salt. I did not know this could be 
done. But I will be glad to be edu-
cated. 

My hon. friend, Shri Amersey, refer-
red to the possibility of th~ defence 
budget being cut if we could have 
an understanding with Japan lind 
other countries in South East Asia, but 
he added "not America". Obviously, 
he was very anxious not to ~ive a 
wrong impression. 

SHRI M. AMERSEY; Becaus~ 
your allergy. 

of 

SHRI K. C. PANT: If he is so 
sensitive. I appreciate his anxiety for 
me and my allergy. But. then, he 
should not pamper us too much in 
these matters. One has to say what 
one feels. Then, basically, I just do 
not understand this anxiety to get into 
league with all kinds of countries in 
order to save our defence expenditure. 
In the ultimate analysis. India is not 
a country which can depend on some_ 
body else for its defence. We have 
seen it in 1962 and 1965. We must 
ultimately haVe faith in the future of 
this country. One has to appreciate 
that this country cannot be a second 
rate power. As Shri Jawaharla1 Nehru. 
our late Prime Minister, used to say: 
this country wiII either be a first-rate 
power or a third-rate power; it can-
not bp a second-rate power .. (laugh-
teT) Instead of laughing, I hope my 
hon. friends will join me in thinking 
that this country can only a fil'8t_rate 
power and it can never be a third-
rate power. If it is to be a first·rate 
power, it has to take care of its own 
defences. No country in the world 
becomes a fil'8t-rate power unless it 
takes care of its own defences. There· 
fore, I strongly suggest that these 
suggestions must be made in the light 
of what; each member wants this 
country to be. not now but 20 years 
or 50 years hence. I hope these lug-
gestions will not be repeated. 
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'1~ wR mi~!fiT ~ q ~ 
iAT'IT ~ ~. ffif.t; ~ !fiT !fiTf ~ ~ 
~m-a1~~~~~1 

SHRI S. K. TAPURIAH: This claim 
can never be achieved by that party 
remaining in power. It is aU wild 
hope. 

SHRI K. C. PANT: I hope he 
nourishes his dreams. I have no 
objection to that. 

My last point is with reference to 
Shri Berwa. Surprisingly enough, he 
took up the case of anti-family plann-
ing in this debate, although there is 
110 demand relatinl'! to family plann-
ing. Since personally I am one of 
those who believe in family planning 
I can only say, with all the statistics 
he quoted notwithstanding, I cannot 
acccpt his contention that family 
planning is not necessary for this 
country. 

Shri Kothari made two suggestions. 
One was that the in~titution of Fin-
ancial Advisers needs to be revitalised. 
We are always considering this. He 
referred in this connection to his 
experience in the Committee on Public 
Undertakings. I was also in that 
Committee before him, and I fully 
appreciate his anxiety in this matter. 
I can assure him that the recommen-
dations of both the Committee on 
Public Undertakings and the Admin-
istrative Reforms Commission will 
received our most sincere considera-
tion. 

I also appreciate his suggestion for 
a performance budget for the public 
sec:tor undertflkings. aut. t.hat idea 
needs to be spelt out a little more to 
see how far It can .be put into imme-
diate effect. 

I think, I have tried to cover as 
many points as I could in the short 
time available to me. I thank you 
for giving me this chance. 

SHRI S. M. BANERJEE: You have 
not replied to my points. 

SHRI K. C. PANT: You were not 
here. 

~~ttl:q'Ift~~II>'\'~ 
~~1!lT~~ (~) 
~ o;tR ~ ~ If>ircft ~ ~ :Tri 1l 
~ ~ nfrr m-.:: ~~m~ f.t;~ 
!fiT ~ !R ~ ~ @lIT I 

I will put aU the Cl,!t motions to 
the Supplementary Demanw for 
Grants (General) together to the vote 
of the House I hope, nobody will 
have any objection. 

A It the cut motions were put and 
negatived. 

~~~:~1{~1!lT 
~ l'/i1if (~~) if.l ~ lIlT 
~fu~~~~ I 

The question is: 
''That the respective Supplemen-

tary sums not exceeding the 
amounts shown in the third column 
of the order paper be granted to 
the President to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1968, in respect 
of the following demands entered in 
the second column thereof- . 

Demands No.2, 10, 15. 50, 55, 61, 
86, 109, 120, 124, 125, 131 and 137." 

The motion was adopted. 

~~:~~~WI­
~lII"t~ (~) ~~qN 

~~mdT~~~mr~ 
rn ~ ~q1T <tmIT ~ I 
Now I will put all the cut motions' 

to the Demands for Excess Grants 
(General) to the vote of the H~. 

All the cut motions were pvt end 
negatived. 
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The question is : 

"That the respective excess sums 
not exceeding the amounts shown 
in the third column of the order 
paper be granted to the President 
to make good the amounts spent 
during the year ended 31st day of 
March, 1965, in respect of the 
following demands entered in the 
second column thereof-

Demands Nos. I, 5, 6, 10, 12, 19, 35 
to 37, 42, 45, 55, 57, 62, 64, 67, 69, 
78, 80, 85, 88, 91, 94, 106, 112, 114, 
120, 122, 124, 132, 134, 135, 137, 138 
and 145." 

The motion was adopted. 

15.18 hrs. 

APPROPRIATION (NO.3) BILL, 
1967* 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
C. PANT): Sir, on behalf of Shri 
Morarji Desai, I beg to move for leave 
to introduce a Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the Con-
solidated Fund of India for the services 
of the financial year 1967-68. 

MR. CHAIRMAN: The Question is: 
"That leave be granted to intro_ 

duce a Bill to authorise payment 
and appropriation of certain further 
sums from and out of the Consoli-
dated Fund of India for the services 
of the financial year 1967-68." 

The motion WII$ adopted. 

SHRI K. C. PANT: Sir I introducet 
the Bill. 

15.19 hrs. 
APPROPRIATION (NO.4) BILL, 

1967· 
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI K. 
C. PANT): Sir, on behalf of Shri 
Morarji Desai, I beg to move for 
leave to introduced a Bill to provide 
for the authorisation of appropriation 
of moneys out of the Consolidated 
Fund of India to meet the amounts 
spen t on certain services during the 
financial year ended on the 31st day 
of March, 1965, in excess of the 
amounts granted for those services and 
for that year. 

MR. CHAIRMAN: The Question is: 
"That leave be granted to intro-

duce a Bill to provide for the autho-
risation of appropriation of moneys 
out of the Consolidated Fund of 
India tIo meet the amounts spent 
on certain services during the 
financial year ended on the 31 st 
day of March, 1965, in excess of the 
amounts granted for those services 
and for that year." 

The motion was adopted. 
SHRI K. C. PANT: I introduce 

the Bill.t 
SHRI S. M. BANERJEE (Kanpur): 

Can we speak on this Bill? 
~ ~~ : 'f;1'iR ~ ~ A1:fI'f 

if ~ fiti. ~ '1~ ~ ~ 'ilm ~ 
it ~ <I'r.T m ~ I f;m;t fit;ffi ~ "..,A: 
~ ~ I ' "'I:!' 

''If ~Nlnt (~~~) : ~ l'JOffi-
~~ I ~ 

~,"~"'~)iI'lf:~~~~1 
","t~o ,"0 ~: ~{Ri~~~ 

!fit 'Ii1ft ~ ;r@' Ifln' t I qiI' ~ ~ 
mii;;rn,'T~ifif~'1 ~~m 
~~~~~~ I ~~'ffil'~ 
~<tt~~<ft~ I 

~~:q;ft~~if~ 
~~taTm1t~~ it't 
~ ~m I!ft omr ort.I' t I 

·Published in Gazette of India Extraordinary, Part n, section 2. 
dated 21-12-67. 

tIntroduced/moved with the recommendation of the President. 
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15,21 lars. 
APPROPRIATION (NO.3) BILL,1967 
-contd. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. 
C. PANT) : On behalf of Shri'Morarji 
Desai, I beg to movet: 

"That the Bill to authorise pay-
ment and appropriation of certain 
:further sums from and out of the 
Consolidated Fund of India for the 
services of the financial year 1967-
'68, be taken into consideration." 
MR. CHAffiMAN: The question is : 

"That the Bill to authorise pay_ 
ment and appropriation ot certain 
further sums from and out of the 
Consolidated Fund of India for the 
services of the financial year 1967-68. 
be taken into consideration." 

The motion was adopted. 

MR. CHAIRMAN: The question is : 

"That clauses 1, 2, 3, the Schedule. 
the Enacting Formula and the 
Title stand part of the Bill." 

The motion was adopted. 

Clauses I, 2, 3, the Schedule, the 
Enacting Formula and the Title were 
added to the Bi!!. 

SHRI K. C. PANT: I move: 

"That the Bill be passed." 

1967-68 
moneys out of the Consolidated 
Fund of India to meet the amount 
spent on certain services during the 
financial year ended on the 31st 
day of March, 1965, in excess of the 
amounts granted for those aervices 
and for that year, be taken into 
consideration." 
MR. CHAIRMAN: The question is: 

"That the Bill to provide for the 
authorisation of ap,propriation of 
moneys out of the Consolidated Fund 
of India to meet the amount spent 
on certain services during the fin-
ancial year ended on the 31st day 
of March, 1965. in excess of the 
amounts granted for thOSe aervices 
and for that year, be taken Into 
consideration. " 

The motion was adopted. 
MR. CHAIRMAN: The question 18 : 

"That clauses 1. 2, 3, the Schedule, 
Enacting Formula and the Title 
stand part of the Bill." 

The motion was adopted. 
Clauses I, 2, 3, the Schedule. the 

EnactinQ Formula and tile Title were 
added to the Bm. 

SHRI K. C. PANT: I move: 
"That the Bill be passed." 

MR. CHAIRMAN: The question is: 

"That the Bill be passed." 
The motion was adopted. 

MR. CHAffiMAN: The question is: 15.23 hrs. 

"That the Bill be passed." 
The motion was adopted. 

15.22 hrs. 

APPROPRIATION (NO.4) BILL, 1967 
-contd. 

tDEMAND FOR SUPPLEMENTARY 
GRANT (MANIPUR), 1967-68 

MR. CHAIRMAN: The HoUSe will 
now take up discussion and voting on 
the Supplementary Demand for Grant 
in respect of the Budget of the Union 
Territory of Manipur for the year 

THE MINISTER OF STATE IN THE 1967-68. There are no cut motions. 
MINISTRY OF FINANCE (SHRI K. Motion moved: 
C. PANT) : On behalf of Shri Morarji DEMAND No. 38-CAPITAL OUTLAY ON 
Desi, I beg to movet : FLOOD CoNTROL 

"That the Bill to provide tor the ''That a 8upplementary Bum not 
--;a;-;Uth;=:o:-risa:;-:tion:::;;,::-;-o;:f_a_pp_ro_p_r18_' _ti:-o_n~_0_t~...::.e=Xceed==In=g:..-:.:Rs:::..:...:3,OO,OOO be granted to 

tMoved with the recommendation 01 the President. 
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the President out of the consoli-
dated fund of the Union Territory 
of Manipur to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1968, in respect 
of 'Capital Outlay on Flood Con-
tro}'." 

SHRI M. MEGHACHANDRA (Inner 
Manipur): Mr. Chairman. Sir. it is 
very rare that Manipur is discussed 
in this House. A simple problem is 
being discussed today, that is, about 
the supplementary demand for grant 
of Rs. 3 lakhs. I am getting this 
opportunity to refer to the problems 
of Manipur when this particular 
demand for grant is taken up in the 
House. The amount of demand for 
grant is not so big. It is only Rs. 3 
lakhs. The purpose for which the 
amount is demanded is an important 
one. So, as for me, I do not want to 
oppose the demand. But what I fear 
is whether this particular amount of 
Rs. 3 lakhs will be able to solve that 
particular problem. 

There is the problem of flood con-
trol works. It is stated that there is 
already a provision for Rs. 4 lakhs. 
Now, it is also stated that there is a 
scheme drawn up for Rs. 14.;5.900. 
But the supplementary demand for 
grant is only for Rs. 3 lakhs. I am 
not sure how the expenditure will be 
met. It is said that further Demand 
for Grants will come before this House 
if the expenditure so demanded is 
not met. 

I take this opportunity to raise 
before this House the point as to why 
the Demand has come at all before 
this House. This Demand has come 
before the House! This is a Demand 
which should have been discussed and 
which should have been passed in the 
Assembly of Manipur. I want to 
assert that such a Demand could be 
properly ~scussed only in the Assem-
bly there because the people in the 
Assembly will know what is the 

programme, what is the work and 
what is the amount needed. But here, 
in the Parliament, the hon. members 
will not be able to know what is the 
work and whether the amount of lts. 
3 lakhs will be enough. 

What has necessitated bringing the 
discussion of this Demand here? In 
this connection, I beg to refer to the 
President's Order of 25th October. 
That Order has suspended some pro-
visions of the Government of Union 
Territories Act, 1963. The Order has 
suspended, not all, but only some of 
the provisions, It has suspended the 
Assembly for some purposes but it 
has kept the MLAs of the Manipur 
Assembly as such without any work 
for them. This has done some harm 
to the cause of Manipur. I submit 
that the' suspension of the Assembly 
as such has not done any good to 
democracy. to the honest working of 
the Government. The President's 
Order suspending the Assembly only 
helps-and-only helps a particuhr 
thing which I shall explain. 

Why was the Assembly suspended? 
The Assembly was suspended because 
there was a tie between the Congress 
Party and the United Front. Out of 32 
members, 16 belonged to Congress 
and 16 to the United Front. When 
there was a tie, what was the course 
to be adopted? The course to be 
adopted was not suspending the 
Assembly. The Order of the Presi-
dent of 25th October has given a way; 
the way is that it encourages defec-
tions. After the 25th October, you 
will find that therp have been detec-
tions, there has been this wave of 
defection going on. This process has 
been there and as a result of that, 
now the Congress Party says that 
they have a majority. But my sub-
mission is that this temporary gain 
made by the Congress Party will not 
end, what is called, detection and 
defection is going on. There baa been 
a degeneration in the political life of 
Manipur and the wave ot defection is 
still going on, There will be no end 
to this detection .even when the Con-
It'eSS Party claims a majority. As It 
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result, there will be no stable demo-
cratic Government responsible to the 
Assembly and responsible to the 
people. The people feel demoralised 
becallse there. has been this defection 
not once, not even twice, but three 
times to the credit of some MLAs. If 
defection like this goes on, then I nm 
sure the democratic life cannot func-
tion and as a result, people will 1I0t 
have faith in the working of demo-
cracy. I feel that the President's 
Order of 25th October does not do any 
good to the cause of the people, to the 
honest working of democracy. The 
suspension of the Assembly is not the 
way-out. The way-out is that the 
Assembly should have been dissolved, 
it should not have been suspended, 
and there should have been mid-term 
elections. a reference to the people, so 
that there will be a stable Council of 
Ministers, responsible to the Assembly. 
In that case. the supplementary 
demands for grants which have been 
brought in this HOUse sohuld have 
been discussed and passed in the 
Assembly of Manipur and that oppor-
tunity should have been given. To-
day because the Assembly has been 
suspended, the matter has been brought 
in this House. I submit, Sir, this 
particular order of the President of 
25th October must be vacated and the 
way out is the dissolution of the As_ 
sembly and a reference to the people 
should be made so that these things 
might be taken up in the Assembly 
of Manipur. With these few words I 
do not want to oppose the particular 
demand. 

SHRI SEQUEIRA (Marrnagoa): Mr. 
Chairman. Sir, Manipur is a Union 
Territory and like all Union Terri-
tories it was formed for the express 
purpose of accelerating the develop-
ment in those areas. But, i:l ef\'ect, 
the rules and procedures that have 
been adopted do not help the accelera-
tion that the Government of India once 
felt necessary in the development of 
these areas. I. will give examples 
from my own Union Territory because 
r am not tamiliar with Manipur as I 
would have liked to be. Sir. the 

budget of the Union Territory is 
discussed with the Central Govern-
ment right down to the last comma 
and full stop and only when it has 
been so approved, is it placed before 
the legislature of the Union 'ferritory 
and passed. Again one would take 
after this that the Union Territory 
would be free to spend the money. 
but that is not so. There are provi-
sions in the Union Territories Act tor 
Rules to be made for spending out of 
the Consolidated Fund of thc Union 
Territory. But, in effect, these rules 
haVe not been drafted and what have 
been adapted are the rules of the 
Central Government which are not 
suitable fpr a territorial administra-
tion. For example, if you haVe a 
medical college and say, you have a 
Rs. 1 lakh demand passed by the 
Parliament and by the Territorial As-
sembly, in that one lakh, Rs. 30,000 
is for the purchase of a bus. Now 
one would think that whoever is 
responsible in the territorial adminis_ 
tration would be able to sanctioo this 
purchase, but he cannot. He has to 
come back here iUld get it sanctioned 
from here. That results in delays and 
very often in' ihe lapse of the grants. 

Then, Sir, for example, on the 
question of electricity, there 'i~ the 
budget, there is the power, but, on one 
occasion, there are no poles beclluse 
the DGS&D which has been asked to 
buy them 8 months ago, has done 
nothing about that. Then, on the 
quesijon of medicines, there are 
hospitals run by the Government, but 
there are no medicines. Why are 
there no medicines? Because they 
have to be bought by the Central Drugs 
Organization. You ask them. they hke 
4 months to give a certificate that 
medicines are not available. Once you 
have that certificate. the Lt. Governor, 
who usually has got the status of a 
Secretary to the Government of India, 
has got permission to buy. but he has 
powers to buy upto Rs. 1000 or 3000 
worth of medicines which may Dot 
last even for 10 days. Then take the 
question of tenders. I learnt to my 
surprise the other day that some 
tenders In my Union Territory have 
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not been opened because the docu-
ments could not be printed because 
they have to be printed by the central 
printing organization in: Calcutta. No 
purchases can be made In my terri-
tory, of course, We have an added dis-
advantage of an inefficient Govern-
ment-of course, that has to be solved 
there, not here. But, as far as the 
matter of decentralisation of powers 
is concerned, I would like to make 
with refel!ence to Union Territories 
the following concrete suggestions: 

(i) Initially only the total amount 
to be granted to the Union Territory 
should be approved by the Central 
Government with the Territorial Ad-
ministration being left free to allocate 
it in detail within the general princi-
ples discussed. 

Secondly, once this grant has been 
made, whatever further sanc~ions are 
required for the spending of the 
money should be given not by the 
Central Government but by the' officers 
in the territorial administration and 
its administrator. All powers neces-
sary should be available within that 
group. 

Thirdly, in the case of supplemen-
tary grants, only in case additional 
funds are required and only to the 
extent of those additional funds should 
Central sanction be required. If it is 
merely a question of transferring from 
one head to another, the Territorial 
Assembly should be fully competent 
to do this and the Government there 
should be competent to introduce a 
Bill and get it passed. 

As the hon. Minister is aware, there 
is a study team which is going into 
these matters, and I have had occa-
sion to speak before them. But I 
would like him to think· .~bout making 
these changes even before the report 
i~ avalliabl.e, because the difficulties 
that are being experienced are quite 
genuine, and If these changp.s are 
made, die money that los available will 
be much better utilised and tully 
utilised. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SlIRI K. 
C. PANT) : I have had the benefit of 
listening to two hon. Members. The 
purpose of this Demand is one with 
which no one can quarrel. In 1966 
there were floods whi£h washed away 
part of the town of Imphal antI flood-
ed the surrounding agricultural area. 
As a result of that, and in order to 
forestall the recurrence of thIs, a 
scheme was evolved to protect this 
area. In the Fourth Five Year Plan 
a certain amount of money was kept 
apart for it. In the current year a 
sum of Rs. 14.76 lakhs is likely to be 
required for this purpose. It envis-
ages a number of schemes. Out of 
this, Rs. 4 lakhs were appropriated in 
1966-67, and Rs. 4 lakhs for 1967-68 
when it was found that this amount 
of money was not sufficient; then. 
there was an expenditure of Rs. 7 
lakhs committed, and it is as a result 
of this that now the House is caIled 
upon to sanction this extra Rs. 3 lakhs 
for this purpose, with which, as I said, 
no one can quarrel. So, as far as the 
Demand goes, I am sure that I shall 
have the support of the House. 

My han. friend Shri M. Uegha-
chandra raised the general issue of 
why this Demand was being discussed 
in the House. He went into the 
history of what happened in Manipur. 
which led to the President issuing 
that Proclamation. This is an old 
story really and I need not go into it. 
But I think he himself has argued in 
very strong terms in favour of the 
steps that the President had taken. 
when he has said that there have been 
so many defections. and democratic 
life could not function in the'le cir-
cumstances. He has said that JICOple 
lose faith in democracy in these cir-
cumstances. He was really arguing 
my case when he said all this. I 
would only remind him that the step 
taken by the President was taken 
most reluctantly and it was taken 
under circumstances which I shall 
briefty recall. 

The Congress Ministry was function-
ing in Manipur, and then it came in a 
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minority, and another Government 
formed. by the Opposition was set up, 
and the Congress Party moved a no-
confidence motion, and that no-confi-
dence motion was taken up for dis-
cussion. On that day, the liIeputy-
Speaker resigned, and all tbe members 
of the Panel of Chairman also resigned. 
The discussion was to be taken up the 
next day. The Speaker also resigned. 
So. there was nobody to take the 
Chair. After that, the commISSIoner 
called the leaders of both the parties 
and asked them if they COUld suggest 
the name of a Member for the 
Speaker's post so that the HOUSe could 
meet. Both of them expressed their 
inability to do so. In these circums-
tances it was impossible for the As-
sembly there to function, and it was 
only after that this Proclamation was 
,'sSlled, and, therefore, we are today 
called upon to vote upon this Supple-
mentary Demand. If the situa-
tion is normalised there and if it is 
seen that Government and the Assem-
bly can function there normally, I am 
sure this Government will be only too 
happy to see the normal situation 
restored. 

My hon. friend Shri Sequeira has 
made various suggestions, and he has 
criticised the existing rules in relation 
to Union Territories. Really speaking, 
that does not strictly arise from the 
Demand we have before us. But 
since he had given a cut motion on 
the Demands (General). I would like 
to enlighten him on some of the steps 
that have been taken more recently. 

Over the years, the Union Terri-
tories have been given more and more 
powers, but particularly, more recen-
tly, these powers have gone up. In 
March, 1965, the financial powers 

visory Board. Some powers were also 
delegated to the Chief Commi8sioner 
of Delhi who is now the Lt. Governor 
here. On a reference from the Lt. 
Governor of Goa, the question of 
delegating further powers to the ad-
ministrators of Union Te1'l'itories with 
legislatures was taken up recentl}'. As 
a result of this review, enhanced 
powers have been delegated to the 
administrators on a number of items_ 
The powers for sanctioning schemes 
have been enhanced up Lo Rs. 50 lakhs. 
Powers for creation of posts. reappro-
priation of funds, conveyance allow-
ances, write-off of losses, grant depu-
tation allowance etc. have been 
enhanced. 

Apart from this, I may point out 
that the earlier administrators of 
Union Territories did not have the 
power to convert temporary posts into 
permanent ones. Recently, the 
Ministry of Finance haVe delegated 
the necessary powers in thi, regard 
also to the administrators. So, this 
matter is constantly under review and 
as the hon. Member himself has 
stated, a study team is going into it, 
and. therefore. I do not think that I 
need add anything more at this 
moment. 

MR. CHAIRMAN: $I'" ~ ~ Ai : 
"That a Supplementary sum not 

exceeding Rs. 3,00,000 bP. granted to 
the President out of the Consoli-
dated Fund of the Union Territory 
of Manipur to defray the charges 
which will come in COU1'Sc of pay-
ment during the year ending the 
31st day of March, 1968, in respect 
of Demand No. 38-Capftal Outlay 
on Flood Control.". 

The motion was adopted. 

delegated to the admini~tratol's were IIt.S2 hrs. 
considerably enhanced, and the power 
t.o sanction expenditure on schemes MANIPUR APPROPRIATION BILL." 
other than works was enhanced to 1967 
Rs. 25 lakhs, on works up to Rs. 15 THE MINISTER OF STA'I.'E IN THE 
lakhs, on purchases up to R~. 10 l11khs, MINISTRY OF FINANCE (SHRI K. 
and for contracts up to Rs. 10 lakhs C. PANT) : On behalf of Shri Morarji 
with the approval of the Works Ad_ Desai, I beg to move for leave to --._---

·Published in Gazette of India Extraordinary, Part II, section 2, 
dated 21-12-87. 
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introduce a Bill to authorise payment 
and appropriation of a further sum 
from and out of the Consolidated Fund 
of the Union territory "f Manipur for 
the service of the financial year 1967-
68. 

MR. CHAIRMAN: The question is: 

''That leave be granted to intro-
duce a Bill to authorise payment 
and appropriation of a further sum 
from and out of the Consolidated 
Fund of the Union territory of 
Manipur for the service of the finan-
cial year 1967-68 .... 

The motion was adopted. 
SHRI K. C. PANT: I introduce· 

the Bill 

I beg to move· : 
"That the Bill to authorise pay-

ment and appropriation of a further 
awn from and out of the Consoli-
dated Fund of the Union territory 
of Manipur for the service of the 
ftnancial year 1967-68. be taken into 
consideration." 

MR. CHAIRMAN: The question is: 
"That the Bill to authorise pay-

ment and appropriation of a further 
sum from and out of the Consoli-
dated Fund of the Union territory 
of Manipur for the service of the 
financial year 1967-68, be taken 
into consideration .... 

The motion was adopted. 

MR. CHAIRMAN: The question is: 
"That clauses I, 2 and 3, the 
Schedule, the Enacting Formula and 
the Title stand part of the Bill". 

The motion was adopted. 

CI4~s I, 2 and 3, the Schedule, 
tl\e Enacting Formul4 and the Title 
were added to the Bill. 

SHRI K. C. PANT: I beg to move: 
. "That the BiU be passed." 
MR. CHAIRMAN: The question 

"That the Bin be passed." 
The motion was adopted. 

is: 

15.45 HRS. 
INDIAN TARIFF (AMENDMENT) 

BILL 
THE DEPUTY MINISTER IN THE 

MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI) : I beg 
to move: 

"That the Bill further to amend 
the Indian Tariff Act, 1934, be taken 
into consideration." . 
Sir, this Bill seeks to amend the 

First Schedule to tihe Indian Tariff 
Act. 1934, in order to give effect to 
certain recommendations of the Tariff 
Commission. Hon. Members will haVe 
observed from the Statement of Ob-
jects and Reasons attached to the Bill 
that it seeks to continue protection to 
the Dyestuffs and Automobiles indus-
tries for a further period of one year 
beyond 31st December, 1967. as an 
ad hoc measure. 

Sir, Tarirff Commission's regular 
reports in respect of both these indus-
tries which are at present protc~ted 

only upto 31st December Hlb7, were in 
the nonnal course, due to be submitted 
to the Government this year. The 
Commission has, however. reported 
that owing to its pre-occupation with 
certain other more urgent enquiries 
entrusted to it by Government, it has 
not been possible for it so far to 
finalise these two Reports. They 
hope to do so well before the end of 
1968. The' Commission has, therefore, 
recommended that pending submission 
of the two reports, Government may 
take s~ep8 to continue protection to 
t.ese industries for a further period 
of one year i.e. upto 31st December, 
1968, as an interim measure. The Dill 
before the House seeks to give effect 
to this recommendation. 

Hon. Members must haVe already 
gone through the Review of Work of 
the Tariff Commission which was 
circulated to them. Section IV of this 
Review contains brief factual data 
regarding development in these two 
inciustries, the period of protection to 
which is now sought to be extended 
by another year pending the further 

·ln~uced/moved with the recommendation of the President. 
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detailed report of the Tariff Commis-
sion, I, therefore, do not propose to 
take further time of this House by 
going into those details lit any length. 
Briefly put, as the Hon'hle Members 
would have noticed, in both these 
industries there was a m!!-rginal in-
crease in their capacity while actual 
production was well below the instal-
led capacity. There has been some 
increase in production also, as well 
as in sales, and some of the dyestuffs 
produced were also exported. Fuller 
details about both these industries are 
contained in the two Notes relating to 
these Industries which have also been 
circulated to Hon. Members. 

In any case, the HOUSe will have an 
opportunity for a much fuller discus_ 
sion when the reports on these two 
industries become availablp' next 
year. 

There is no doubt that dye~tuffs and 
automobiles are both important nnd 
developing industries with considerable 
potential primarily from the point of 
view of import substitution and also, 
to some extent, for export promotion. 
But, having regard to their unutiIiscd 
capacity which has been partly, I am 
sure, accentuated by the general 
economic recession, it would not be 
proper to withdraw tariff protection 
therefrom without the further detailed 
examination by tile Tariff Commis-
sion. That is why Government have 
accepted the interim recommendation 
of that Commission and has come up 
before this House with this Bill. 

With these words I move. 

MR. CHAIRMAN: Motion moved: 
"That the Bill further to amend the 
Indian Tariff Act, 1934, be taken into 
consideration ... 

SHRI S. S. KOTHARI (Mandsaur): 
I should like to take this opportunity 
to review the working of the Tariff 
Commission. May I submit that the 
process of denigration of the Tari1f 
Commission has gone far enough? It 
is desirable that there should be lin 
~xtension in the scope of its opera-
tions and a change in its method of 
functioning. The recent relaxation in 

Bill 
import llcensiDI Indicates that the 
importance of the Tari1f Commission 
should again increase, lind in my 
opinion, the Government should have 
less recourse to quantitative restric-
tion of imports and depend more llpon 
tariffs in the interests of industrial 
recovery. 

In regard to the Tariff Commission, 
I should like to make certain sugges-
tions so that its usefulness may 
increase, and it may render the ser-
vices that are expected of it, and that 
it may also acquire the degree of 
importance that is necessary and due 
to it. Its functioning must improve. 
The leisurely manner in which it 
usually proceeds with its enquiries. 
that is taking anything between six 
months and 18 months or even two 
years for the completion of its enquiry 
into an industry, should bf! replaced 
by expeditious enquiry and report 
to Government. The relevance of 
these recommendations is greatly 
reduced owing to the fast-changing 
economic situation through which the 
country has been passing in recent 
years. What happens is that delays 
occur. The Government fixes a price 
on an ad 1I0c basis and the recommen-
dations are received later. And they 
do not have so much of importance 
then. If the Commission docs not 
improve its functioning, I feel that all 
efforts at what I would call resuscita-
tion would fail and it will be settln& 
a stage for its own burial. I am, 8S 
I said earlier, in favour of increasing 
its status and ensuring that it func-
tions effectively. 

The Rao Committee had recom-
mended that a cost accountant should 
be a full-time member of the Board. 
It is an expert body <lond if the coat 
accountant becomes a full-time mem-
ber, it means that it would acquire 
greater importance; and its recommen-
dations would be technical in nature 
and they would be treated as of an a-
pert body. But it is to be regretted that 
even the recommendations of expert 
bodies are not accepted in toto by the 
Government. The Rao Committee 
recommended that the price structure 
recommended by the Tariff Commil-
sion should be accepted by the Gov-
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errunent unless there are exceptional 
circumstancs to warrant a deviation 
from such suggestip.ns, from such 
recommendations of the Commission. 

Besides, the Tariff Commission, in 
the fixation of prices, should take into 
account certain factors which it has 
so far been neglecting. One of these 
factors is contingency allowances. 

There should be an escalation clause 
in order that in the prices of compo-
nents or costs increase to a certain 
extent, involuntarily, that i:;, on 
account of factors over which the 
industry has no control, the escalation 
clause would automatically take effect 
and such cost increase would be 
reflected in the prices that the industry 
is to realise for its products. Such an 
escalation clause and the provision for 
a contingency allowance must be there 
in the recommendation of the Tariff 
Commission. 

Another point is, the Tariff Commis-
sien should also provide for a fair 
return on the capital employed. A fair 
return is a concept which would vary 
with the industries and with the cir-
cumstances then prevailing. On that 
account, no fixed fair return can be 
indicated, but the Commission :nust 
adopt a pragmatic, practical and 
realistic view. It must take into 
account all the considerations and then 
provide for a fair return. I must also, 
as far as possible and consistent with 
the interest of the consumers, in the 
public interest, provide in thi! price 
a rehabilitation allowance. The 
machinery gets old and if the rehabi-
litation of machinery is not provided 
for in the prices realised by the indus-
try, the result is that the industry is 
not able to compete in the world 
markets. For instance, that is what 
is happening to the cott~n textile in-
dustry today. Its costs have gone up, 
the machinery has become old. and 
it does not have enough funu~ for 
rehabilitation, the Government also 
does not provide anything for such 
a purpose, and the 'consequcnc~s nre 
only too obvious. 

Besides, I would suggest that the 
Tariff Commission should undertake 
certain fresh functions. I would indi-
cate those functions. Firstly, it 
should look into and examine the 
progress of import substitution in the 
country. The importance of import 
substitution hardly needs to be 
emphasised. The Tariff Commission 
can very well study S1/.O motu from 
time to time as to how far import 
substitution has progressed in the 
country and make suggestions to the 
Government for further improvement. 

Secondly, I would point out that 
the Tariff Commission should also 
enquire, which may be on a reference 
by the Government or suo motu into 
the cost of production of the public 
sector industries or enterprises in 
selected industries. This is of the 
utmost importance and even the 
Government has accepted the concept 
that public sector enterprises must 
earn profits, since !profits con~titute 
sinews of growth; and if the money 
that is invested in the public under-
takings does not yield proper return 
owmg to the high cost of production, 
then it is a loss to the economy, I 
would go a step ahead and say that 
you can never realise dem<lcratic 
socialism or any other socialism or ism 
which would contribute to the pros-
perity of the country if your public 
sector enterprises do not e:lrll a proper 
return on the capital employed. 
The Tariff Commission can very well 
undertake the function of looking 
into the cost of production ot certain 
export industries. It should examine 
whether the raw materials for select-
ed export industries could be import-
ed duty-free. Export industries have 
various problems. The Tariff Com-
mission could be asked to look into 
those problems and advise Govern-
ment how best those industries could 
be made to run so that their products 
can face competition in the inter_ 
nati.,nal market. 

The tariff structure in the country 
has become a little lop-sided because 
tariffs are being imposed on account 
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of revenue considerations and in de-
ference to the commitments ta GATT. 
The whole tarift structure should be 
reviewed by the commission with a 
view to rationalising it. The com-
mission should also ev~uate the bene-
fits of international agreements, 
whether they are on a bilateral or 
multilateral basis. 

The Tariff Commission 3hould also 
review whether those industries 
which have been deprotected have 
been progressing satisfactorily after 
deprotection. It is not as if it can 
deprotect any industry and not worry 
about its progress. The commission 
should look into the working of such 
industries and the economics of their 
working and production and advise 
Government whether those industries 
need any further help or not. 

I should like to draw the attention 
of the House to an important matter 
-alloy steel industry. This industry 
was given protection in 1947-48 and 
deprotected in 1:155. According to 
Rao Committee's figures, the annual 
production of this industry had dec-
lined by 56 per cent Whv then was 
it deprotected? Alloy steel is not 
available for defence and various 
other purposes. I understand that 
for the Vijayanta medium tanks that 
are being manufactured, alloy steel 
for the chains is not available in the 
country. This is a serious state of 
affairs. The foreign manufacturers 
of alloy steel are not prepared to yield 
the secret. Therefore, this basic indu-
stry must be fully developed and re-
search encouraged. Government must 
examine this and see what other fac-
tors are militating against the growth 
of this industry. 

Despite the existence of an expert 
body like the Tariff Commission, the 
central ministi"ies avoid taking ad_ 
vantage of its services and appoint 
their own liepartmentaI committees, 
which give reports in deference to the 
wishee of the masters who appoint 
them. Very conveniently an advance 
decision is taken and it is confirmed 
LIM LSS/67·-12 

Bm 
later by such departmental committees. 
Wherever prices have to be fixed in 
respect of any commodity, the minis-
try concerned should refer it to the 
Tariff Commission. Let it decide in 
an expert manner on a fair and 
equitable basis the price of any com-
modity. Once that is decided, it is 
the duty of the government to accept 
the recommendations of such an expert 
body. The tendency these days is that 
even expert bodies' recommendations 
are not accepted. Then, why should 
expert bodies exist? 

16 lIRs. 

In conclusion, I would say that the 
Tariff Commission has an important 
role to perform and its status, powers 
and functions should be rationalised. 
The Rao Committee has made valu-
able suggestions. These suggestions 
may also be followed. And. if the 
various suggestions I have made are 
looked into and the Tarift' Commission 
is entrusted with additional duties I 
feel it should again gain its old pre-
eminence and should become a valu-
able aid to Government in j.ts decision 
making exercises. 

SHRI MOHO. SHAFI QURESHI: 
Mr. Chairman, Sir, I am very grate-
ful to Shri Kothari for having made 
certain suggestions, and it appeared 
from his speech tha t he is not at all 
opposing this amending Bill. 

As hon. Members know, the Tari1f 
Commission while granting protection 
to any particular industry takes into 
consideration all the factors which 
have been mentioned by the hon. 
Member, because before any protec-
tion is given to any particular indus-
try it is the duty of the Commission 
to investigate into the manner in which 
protection in relation to an industry 
has been working wilth particular re-
ference to certain things which the 
Commission has to look into. It has 
to look into the cost of production of 
the protected commodity. That Is th~ 
point which the hon. Member. Shrl 
Kothari made. He said that the Com-
mission should look into the cost of 
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.{BIu:i Mohd. Sbai Qur~l 
production of t&le ct)RUUdity wWeb 
u -OCIIIli.tII undw pro~tion. TheIl, 
tbe scale of output lit the protected 
iad\Utq, the quality .ot the .proteoted 
eGIIlIJlodUy, the pr.ospect,s ~ fu.ture ex-
p~.on of the protected indusUy etc., 
have &lito be lookecl into. Future 
~iQll i.ncludas the export poten-
tial qd also the import substitution 
wbich has very rightly been suggested 
by Jhe han. Member. Then the Com-
mIaaiGn has also to look into the rela-
tive competitive positi.on of the indus-
try and the factors entering into it as 
also other factors having a bearing on 
the usefulness of the industry to the 
country's economy. All these are 
very broad features which are taken 
into consideration by the Commission 
befMe protection is given to any par-
tieu1ar ilIldustry. 

In this case, unfortW1ate1y, the re-
POrt of the Commission could not be 
available to us in time. In order to 
get the Commission's report it has 
been suggested by the Cemmission it-
self that it would take another year 
fer them to complete the report. 
Therefore, up te that time it had be-
come necessary to grant the protection 
to both dyestuff and automoeile indus-
try because, as I have earlier explained 
in ~ speech, protecti.on to these in-
dUltries is very necellsary. 

Widlout making any long speech, I 
quite agree with the suggestiens the 
hon. Member has made and I can as-
sure him that the Commission tak_ 
illl mto conaideration all these factors 
wWIe granting protecti.on to any par-
ticUlar industry. 

With these words I commend the 
motion to the acceptance of the H.oltse. 

MR. CHAIRMAN: The questi.on is : 
''That the Bill further to amend 

the Indian Tariff Act, 1934 be 
taken into consideration." 

The motion W48 adopted. 
MR. CHAIRMAN: There is one 

amendment to clause 2 but the hon. 
Member who has tabled it is not pre-
sent in the House. Thue are no other 

1967-68 
amendments. I 8haIl put all 4Ile elau8es 
tD,e&ber.'Jlbe qtIaIItiion ,jl: 

"That clauses 1 and 2, the ~nact­
iag Formula and ·the Title stand 
part 8f the BfH.." 

The 'l7\QnoB 11148 acWpte4. 
C,1o_ 1 em 2, $he ERooMg i'~a 
and the Title were a4iGed tit *U!. 

SHRI MOHD. SHAFI QURESHI: 

Sir, I beg to move: 
"That! the BIU be passed." 

MR. CHAIRMAN: TheQUe&ticm is: 
"That the Bill be passed." 

The motion was adopted. 

16.05 hrs. 
·DEMANDS FOR SUPPLEl\r1Ii:.NTAI\Y 

GRANTS (HARYANA), 196:1-68 
MR. CHAIRMAN: The HOUSe will 

now take up dilCIIBSi.on andvflting on 
the Supplementary Dematlds fer 
Grants in respect of the budget for 
the State of Haryana for Uln .. 8. 

DEMAND No. 16-28-EDuCMlI:GN 

MR. CHAIRMAN: Motieu mev.ed: 

''That a supplementary sum not 
exceeding Rs, 23,60,a10be gr&Rted 
to the Pll'66i.dent out of tbe.Cotuo-
licJatad Fund of the State Glf HJ\1'Iyua 
to defray the charges whjeh will 
come in COUDe of papunt GUI'igg 
the year ending the 31st day of 
March, 1968 in respect of '26--<1'4u-
cation'." 

DDfAJID No. 42-78 A ~ 
Cc»iNEC'IIED WI'lH NATIONAL ~CY 

MR. CHAIRMAN: Motion movei: 
"That a supplementary ,swn not 

exceeding Rs. 1,03,800 be grante4. to 
the President out of the Consolidat-
ed FW1d of the State of Hary1l.l18. to 
defray the charges which wiMcome 
in course of payment during ·the 
year ending the 31st day of Miereh, 
1988 in respect of 'V8-A Bllpea4i-
ture connected with National lEmer-
leney'." 

·Moved with the recommendation of the Preltd..nt. 
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DuiANllNo. 4(.....96...CAPDAL OVTLAY 
ON INllt1S'l'RIAL AND EcoIKlMIC ·DIwE-

LOPMENT 

MR. CHAIRMAN: ·Motion moved: 
"That a supplemental}' sum not 

cxceed~g Rs. 52,37.500 be panted 
to the President out of the Conso-
lidated Fund of the State of ~yana 
to defray the charges which will 
come in course of payment during 
the year ending the' 31st d4Y of 
March, 1968 In respect of '96-Capital 
Outlay on Industrial and Economic 
Development· ... 

DEMAND No. 47-103-CAPITAL OUTLAy 
ON PUBLIC WORKS 

MR. CHAIRMAN: Motion moved: 
"That a supplementary sum not 

exceeding Rs. 10 be granted to the 
President out of the Consolidated 
Fund of the State of Haryana to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March. 
1968 in respec~ of '103-Capltal Out-
lay on Public Works'." 

DEMAND No. 49---1l4-CAPITAL OUTLAY 
0.' ROAD AND WATER TRANSPORT 

ScHEMES 

MR. CHAIRMAN: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 30,00.000 be granted to 
the President out of the Consolidated 
Fund of the State of Hary~ma to de-
fray the charges which wUl come in 
course of payment during the year 
ending the 31st day of MMrch. 1968 
in respect of 'llol-Capital Outlay on 
Road and Water Transport Schem-
es'," 

DEMAND No. 52-LoANS AND ADVANCES 
BY STATE GoVERNMENT 

MR. CHAIRMAN: Motion moved: 

"Th!!t a supplementary sum not 
exceeding as. 10 be granted to the 
President out of the ~li.dated 
Fund of the State of Haryana to 
defray the charges which will come 
in course of payment during the 

year en.tmg ·lIIe ·8lat day of March. 
1968 in r8!PCt (If 'I,.oans 8Ild Ad-
vances by State GQv!ll'J)JTlent· ... 

All the Demands are befQre ,t/le 
House now. Hon. Members may not 
move the cut motions. suqject to tb.eir 
being otherwise admissible. 

SHRI SURAJ BHAN: I beg to 
move: 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 23.60,810 in respect. of 
'Educ!ltion' be reduced by Bs. 
100." 

[Proposed encbancement in the 
fees charged by students up to mid-
dle standard. (2)]. 

"That the demand for a supple-
mentary grant of a sum Jl.ot 
exceeding Rs. 1,03,&00 in respect of 
expenditure connected with 'Nation-
al Emergency' be reduced by 
Rs. 100." 

[Need to make adequate arran lIe-
ments for urban security. (4) l. 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 52,37,500 in respect of 
'capital outlay on Industrial and 
Economic Development' be reduced 
by Rs. 100." 

[Need to set up new small and 
medium industries. (6)]. 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 30,00,000 in respect of 
'Capital outlay on Road and Water 
Tr8JlllPOrt Schemes' be reduced by 
Rs. 100." 

[Construction of new roads. (10)] 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 10 in respect of 'Loans 
and Advances by State Govemment' 
be reduced by Re. 1." 

[Failure to utilise the funds allott-
ed for the Harijan welfare. (12)1. 

SHRI MAHARAJ SINGH BHARTI ; 
I beg to move: 
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[Shri Maharaj Silngh Bharti] 
"That the demand for a supple-

mentary grant of a sum not 
exceeding Rs. 23,60,810 in respect of 
'Education' be reduced by Rs. 100." 

will, they were attached with the 
Punjabi region. 

[Education policy. (13) J. 
MR. CHAIRMAN: The cut motions 

are also before the House. 

SHRI RANDHlR SINGH (Roha-
tak) : Mr. Chairman, Sir, it gives me 
genuine pleasure to speak about the 
State of Haryana on the. floor of 
this august House. I feel as if I am 
speaking in the Haryana Assembly, 
beca~e this is for the first time that 
by good fortune I have been allowed 
to speak entirely about my own State, 
about my own constituency, about my 
own taluka and about small villages 
of Haryana Statc on the floor of this 
august House. 

My hon. friends from Punjab are 
here and I have to say with apologies 
to them that for over 100 years or so 
we were treated like untouchables. 
like people who are persona non grata, 
people who are not at all wanted. 
In every field of activity, whether it 
was industry or agriculture or any 
other sphere of life, everywhere we 
were given discriminatory treatment. 
That is why within a span of near 
about 100 years we were relegated 
to the background and we were in 
such an oblivious condition that we lost 
all initiative. We were treated like 
slaves by the people of the Punjabi 
region. 

Haryana is an internationally known 
State for its bravery, for its hard-
working peasants and for its gallant 
soldiers. If a Pakistani comes to hear 
the word 'Haryana' or if a Chinese 
eomes to hear the word 'Haryana' he 
takes to his heels. He will think hun-
dred times before he takes a step 
infront of a Haryana soldier. 

I am grateful to you, Sir, for giving 
me an opportunity to speak here about 
my own State. It is unfortunate that 
so for this State has not received the 
treatment which is its legitimate due. 
Unfortunately, the same position con-
tinued even after our country become 
independent. This state of milk and 
honey, this state of gallant people. it 
has been treated all along as a 
colony. Hundred years prior to our 
independence, this State, which is 
within a distance of 100 miles from 
Delhi, rose in rebellion against the 
strongest imperialist power of the 
world, the British. For that. a sort 
of punishment was meted out to the 
people of this region and the State 
was split into 4 or 5 different States. 
Unfortunately for us, the people of 
Haryana, who number about 7 million 
or 8 million. absolutely against their 

You will be surprised to know that 
during the span of near about 100 
years not a man from Haryana rose 
to the peak of the office of Chief 
Minister, not a man from Haryana 
ever became a Governor. no man from 
Haryana ever rose to the High Court 
Bench as a judge. This is something 
which will surprise you. This is not-
withstanding the fact that the people 
of this region are mentally very alert. 
well equipped. very intelligent and 
competent people. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K .C. 
PANT): You are a good example. 

SHRI RANDHlR SINGH: We had 
a representation of only 4 or 5 per 
cent in the Punjab and Central ser-
vices. Not a single person from 
Haryana was a DC as far back as 
half a dozen years. There were a 
dozen SPs but not a man was IG or 
DIG. 

It was good luck that for the last 
one year we are separated from our 
elder brothers. the Punjabis. I praise 
my hon. friends on the Treasury Ben-
ches and I am very appreciative of this 
fact. But even after that I have a 
grouse and that grOUll6 is that the Cen-
tre is treating us in a very discrimi-
natory manner. We have been meted 
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out stepmotherly treatment. People 
who are so alert from every point 
of view are being ignored. Please 
allow me to quote from this report 
which is before you. 

~ ~ : aron~ 1fiTJ11f{ w 
<fIRf 'Rf i{T ~r ~ I ~ If{ ~ 
.rr~1 

SHRI RANDHIR SINGH: I am 
taking up only these items which are 
here in this. 'Education' is there, 
'community Development' is there, 
'Harijans' is. there. I will be taking up 
only these three or four items. This 
was a sort of a prelude or an intro-
ductory speech and I am grateful to 
you that you allowed me that. 

I am taking first of all education. 
In the matter of education, so far as 
Haryana is concerned, our people have 
not been getting their due. You will 
be surprised to know that we have 
spent lakhs of rupees on such 
schools-very &ood buildings, very 
line buildings of high schools-but 
there is no recognition even for a 
primary school. 

AN HON. MEMBER: What about 
children? 

SHRI RANDIDR SINGH: We have 
dli1dren in plenty. There are so many 
children that you cannot count them. 
We are very industrious people and 
we do not lag behind even in produ-
cing children. 

You will be surprised to know that 
there are first class buildings and first 
class fences but no recognition for the 
schools. That is entirely due to the 
Government. Unfortunately for us 
we had a government for the last 
six months which did nothing abso-
lutely. That was a slur on Haryana 
that we bad type of Government. I 
am grateful to the Treasury Benches 
that that government is dismissed 
now. 

Now, because this august House is 
functioning as the Haryana Assembly 
and because this Government has 
taken over thl:! administration of 

Haryana, I feel that within a span of 
5 or 6 months which, I should say, 
should be extended-the President's 
rule, I say with all emphasis at my 
command, should not be less than two 
years ... (Interruption). 

SHRI NAMBIAR (Tiruchirappalli) 
Why? 

SHRI RANDHIR SINGH: My hon. 
friend has asked, ''Why''. The admi-
nistration had gone to such a level 
that all the leaders of political parties 
and the so-called ministers who were 
there are being mocked at by the peo-
ple. Those people are trying their ut-
most to come back to gadi. God save 
Haryana if those people are returned. 
So, you should give sufficient time to 
the people of Haryana to think over 
about those turn-coats, about thoee 
Ayarams and Gayarams. They have 
become very rich; they have got money 
and they would like to grab people. 
What I meant say is that at least two 
years time is needed for the Presi-
dent's rule in Haryana. Not only I 
say this but the people also say. The 
important Opposition leaders like Mr. 
Lahri Singh of Jan Sangh-he did not 
contest this time-and Mr. 8riram 
Sharma have given articles in the 
press that in Haryana, at least for two 
years, the President's rule is needed. 
We feel that if those people of that 
calibre are brought to power or they 
have a chance to come back, they will 
eat up my State again. It is a slur 
that these type of people should be 
there. 

Sir, as I was speaking about educa-
tion, we do not have even primary 
schools. If you go to Punjab reitan, 
every big village has a college; every 
big village has a girls school and every 
big village has an I.T.I. But for us, 
even in a big village, we do not have 
even a primary school. Our people 
have contributed so much, we have 
produced I.N.A. people and we have 
fought in the jungles of Burma and 
we have fought against the British 
people. You know what our Haryana 
regiments have done on Dograi front. 
on Burki front and all that. So far 
as military is concerned, we are the 
top-most people from every point of 
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lShri Randhir Singh] 
view in th'e country. But we are no 
Where. We do not get any reeogni-
tivD from the Government. I feel that 
the' Treasury Benches should make 
note of these facts. In the matter of 
education, it should be taken note of 
seriously because, so far as Haryana 
is concerned, we are much backward 
and that backwardneSs must be made 
up. 

Now, a word about the community 
development. The Haryana State was 
the ftnt State wlDch made a recom-
Il\eIldRtion to the Central Government 
to do away with'the community deve-
lopment, to wind up the Community 
Development Department. These 
BOOs, these officers, have become a 
scandal of jeeps. The D.C. does not 
have a jeep; the S. P. does not have 
a jeep; the S.D.M. does not have a 
jeep but a B.D.O. has got a jeep and 
he is roaming about freely in the vil-
laj1e8 with a jeep doing absolutely 
nothing. This Community Develop-
ment Department is a liability and we 
h,!lYe said that it should be scrapped. 
Not only that. I make an appeal to 
the Treasury Benches that the sevaks 
8Ild the sevikas have also become a 
scandal and I would say that the Com-
munity Development Department is 
a sort of parasite department doing 
absolutely nothing, eating into the 
very vitals of Haryana society. Our 
people do no\ like this. Why? They 
have not been able to have participa-
tion of the people in the movement. 
In fact there is no movement. It is 
a'sort of imposition, a sort of liability, 
aDd I want the hon. Minister to take 
~e of this. Recently, the Minister 
of; Community I1i!!velopment made a 
strong recommendation and, I think, 
yeu should take serious note of that, 
~ do not want the Community Deve-
lopment Department. The S.D.M. can 
dO the job; the tahsildar can do the 
job. 

Now, I want to say a few words 
about Harijans. I fully endorse and 
support the demands which are men-
UGned here. Take, for instance, the 
demand about the purchase of land 
scheme, on p. 17. 

They have demanded abc)ut Rs. & 
lakhs. This is something which IIh~d 
?e encouraged. This is a good S!lgiI; 
It augurs well that they ate takirrg 
to cultivation, Now here is the case 
of Harijans who want to purchase 
lands. They were given a s1lbifidy of 
ahaut :as. 2,000 each and they were 
asked to arrange for themselves Rs. 
2,500 each, but because they could not 
do it, Government has thought it fit to 
grant a loan of Rs. 2,000 to each 
family. I appreciate the Government 
for having made this move and I 
endorse it fully. 

The seeond tHing is about stUdents, 
Some provision has been made for 
the }:»or people tb purchase bobks. 
etc, They are all podt peuple. This 
is something which will be very bene-
ficial to the poor Harijans. So. this 
Demand should be accepted. 

The third thing is about II1"8Rt of 
loans to Harijans, about Rs. Ii, 70,000. 
This is for their business. This is a 
very good thing that is contained in 
these Demands for Grants and it 
should be accepted. I would like my 
hon, friends to support this. 

Another thing is grant of loans for 
purchase of shares in weaving Diills. 
textiles mills. There are 5,000 shares 
worth Rs. 5,80,000. Our Ha:rijans 
sbould be enabled to participate bltlle 
rU!lftinl of sugar mills, teBile liliiii. 
etc. Tb.is is a revolution, I appreciate 
the Minister for having put forward 
this item, 

Anether thing-of course, a small 
exeeption-is JlBytnent of debt ~t 
to State Land MortlBCC Bank: 'PIle 
amount given is only Rs. 85,000; Tbois 
is notbing. After all, what is 8a. 86,t8O? 
This ill something ridiculous III my 
tehsil alone, there are mere tIIan 
85,000 HBl'ijans. Then what about tile 
whole State? This is rather ridicu-
lous. I therefore, make an appeal that 
this should be at least Rs. 86 lakhs: 
in fact, it should be more than Ra. 
I crore. 

I am grateful to you, Sir. for havillg 
allowed me to speak. I request my 
hon. friends on the Opposite to BUP-
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pert my cause for Haryana. Haryana 
is Haryana. It is a place of milk and 
htmey. I would appeal through you 
to the hon. Minltter to give ns mere 
money. We will not only give you 
soldiers but will also give you ghee, 
chees, honey, milk, etc., at a very 
cheap rate. Give us more and more 
money. We will give you grains, 
ghee, milk, protective tood, etc. wilI 
feed the entire nation. Haryana is 
the Denmark of India. Please exploit 
it and develop it. 
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~.lITiiriw ~.~.~ 

.~~""(:!HI~ tv I ~.~ ~ ~ 
JVi4l1;R" ~ I -~ IffiiIi If; swt 
-~~~~~~-~ 
ft1Pt;J ~ ~ I 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE SHRI K. C. 
PANT): Sir, so far as the deIDlUlds 
are concerned, there is nothing much 
f~ me to say, because there really 
hu .been no opposition to these de-
mands from any of the speakers who 
have taken part in this debate. They 
have accepted the demands and those 
of.tiJ,em who have referred to specific 
demands have lent their support to 
them. I am grateful to them for this. 

There has naturally been some re-
ference to the problems of Haryana and 
to the need for taking certain meas-
ures to accelerate the growth and 
developmental process in Haryana. 
I am sure we can all have sympathy 
with this expression of views and I 
am sure the Government will also 
try to do its best to help in this 
matter. We are all aware of the 
glorious martial traditions of Haryana 
and of the part played by Haryana 
not only in the freedom struggle but 
also in the re-construction of this re-
gion of the country. After indepen-
dence they have contributed signally 
in many spheres of Qur life. Now that 
they have formed a separate State 
J think this House should take this 
opportunity to wish this new born 
State all success and all prosperity. 

Many of the problems to which re-
ference was made are really a throw-
back on the time when Haryana was 
a part of a larger State. Without go-
ing into the merits of the question of 
whether or not Haryana was happy 
in the larger State, what was the 
dapee of progress achieved by the 
v.uious COIlIItituent units of the erst-
while Punjab State, because my hon. 

friend Shri Hemraj Rferred to the -'i-
tnculties of the bill axea. I wo\ll4l on~ 
like to say now that since lIAryaoa 
is a State and it hu the powers of a 
State it will itsell look into o.c 
various problems like education, in:i-
gation and community develqpmeDt, 
to which a reference was made ,dUt;llll( 
the debate and which will now cQqle 
entirely within the purview .of .&be 
Haryana State Government, and atUlDd 
to the needs of the people. 

I would only say that Shri J\andIUr 
Singh's reference to the low place 
given to education in the budget Df 
Haryana is not quite correct. Theae 
are only Supplementary Demands. 
The main budget provides for a fakly 
large amount under the head 'educa-
tion'. Over Rs. 10 crores is being 
spent on education in the current l!Ur 
out of a total revenue budget of 
Rs. 57 crores. This amounts to .18 .~ 
cent of the. revenue spent on .edu-
cation. I hope the House will all'Ce 
that this is a fairly reasonable allo-
cation to education. 

So far as the reference made .by 
Shri Randhir Singh to the facilUies 
being given to Harijans is concenaed. 
I am sure all sections of the HOUle 
will welcome these Demands utbey 
are only doing what is a matter of 
historical justice to this section ofaur 
community. 

Shri Bharati referred to various 
points. He referred to the fact that 
no reference was made in these De-
mands to animal husbandry. -AMain I 
would remind him that these are only 
Supplementary Demands. In the main 
budget Rs. 34 lakhs have been Imt-
vided for animal husbandry. So -far 
as his reference to the dam on <the 
river Tons is concerned. this it a 
matter which concerns the varieus 
State Governments and this can only 
be looked into after consultinlfthe 
various State Governments. TbIa is 
already being done (IntelTUptioft.). 

I was a little surprised when '&1rl 
Bharati referred, lomewhat uneJIIM!C-
Wly, to the fact that chUciren 6wn 
Delhi ,0 to Haryana coU8lell. iHe 
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said that Haryana should get com_ 
pensation for that. I think he spoke 
in a moment of heat. Surely. in this 
country, children of Delhi are also 
children of Haryana and also children 
of Uttar Pradesh. We cannot possibly 
difterentiate between the children of 
one State and another and if educa-
tional facilities are available in any 
State they should be happy to make 
these facilities available to the child-
ren of neighbouring States or even for 
off States. Then only national inte-
gration and national existence can 
have any meaning and any sense. 
17 Has. 

So far as the point raised by Shri 
Randhir Singh. about holding the elec-
tions again after two years. or conti-
nuing President's Rule for two years 
is concerned. for a moment I thought 
that Shri S. M. Banerjee agreed with 
all that Shri Randhir Singh has said 
because I found him lending support 
to the speech of Shri Randhir Singh. 
But. then. he corrected himself in 
time and said in fact what we have 
been saying all along, namely, holding 
these elections as early as possible and 
feasible. In any case. the Constitu-
tion provides that President's Rule can 
continue for a certain period of time 
after .... hich. again, certain measures 
have to be taken. and that period of 
time happens to be only six months. 
So, I can assure Shri Banerjee and 
other friends that the government is 
not keen to prolong the state of aff-
aira in Haryana. which is an unfortu-
nate state of affairs. 

This is no time for me to go into all 
that bas happened in Haryana that 
cauaecl the imposition of President's 
Rule. A debate has taken place in this 
HOuse on that, all sections of the 
HoUSe have expressed their views on 
thia matter and it is hardly proper or 
necesaary for me to go into all that. 
But I do think that we all appreciate 
the flld that what happened in Har-
yana did not add to the dignity of 
democ:ra* process and, in fact. it 
broUlht it into contempt. The crou-
ing· of the floors and defections went 
OI1·to a point where perliaps the true 

intentions of the electorate in giving 
their verdict was nulllild. So, in this 
situation there was really no remedy 
available except to go back to the 
people, and henCe this step waB taken 
and it is now for ~ to decide early 
these mid-term elections can be held. 

Shri Banerjee expressed the view 
that the Congress MLAs would not 
come in large numbers in the re-
constituted Haryana Assembly. He is 
entitled to hold that view. He was 
good enough to concede that Shri 
Randhir Singh will continue for the 
next four years. For that, I think 
Shri Randhir Singh should be grate-
ful to him. 

SHRI NAMBIAR: That is because 
there is not going to be any bye-
election for his seat. 

SHRI K. C. PANT: For this expla-
nation also I am grateful to the hon. 
member. 

But if Shri Banerjee is entitled to 
his views, I hope he will not mind 
if I express my views, and it so hap-
pens that my views are entirely con-
tradictory to his. I think the Congress 
Party alone is capable of giving a 
clean and capable administration to 
the State of Haryana. 

SHRI NAMBIAR: Question. 
17.05· HRS. 

[Mll. SPEAKER in the Chair] 

MR. SPEAKER: I will now put 
all the cut motions to the vote of the 
House. 

AU the cut motions were put and 
negatived. 

MR. SPEAKER: The question is: 
''That the respective Supplemen-

tary sums not exceeding the 
amounts shown in the third column 
of the order paper be granted to the 
President out of the Consolidated 
Fund of State of Haryana to defray 
the charges which will come in 
course of payment during the year 
ending the 31Bt day of March, 11168, 
in respect of the following demands 
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entered in the second column there-
01-
Demands Nos. 16. 42. 44, 47. 49 
and 52." 

The motion was adopted. 

17.051 hrs. 
HARYANA APPROPRIATION BILL· 

1967 
THE MINISTRY OF STATE IN THE 

MINISTRY OF FINANCE (SHRI K. C. 
PANT): Sir. on behalf of Shri 
Morarji Desai. I beg to move for 
leave to introduce a Bill to authorise 
payment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Haryana for the services of the finan-
cial year 1967-68. 

MR. SPEAKER: The question is: 
"That leave be granted to intro-

duce a Bill to authorise payment 
and appropriation of certain further 
sums from and out of the Consoli-
dated Fund of the State of Haryana 
for the services of the financial 
year 1967-68." 

The motion was adopted. 
SHRI K. C. PANT: Sir. I introducet 

the Bill. 
Sir. on behalf of Shri Morarji 

Desai. I beg to movet : 
"That the Bill to authorise pay-

ment and appropriation of certain 
further sums from and out ot the 
Consolidated Fund of the State of 
Haryana for the services of the 
financial year 1967-68. be taken into 
consideration ... 
MR. SPEAKER: Motion moved: 

"That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Haryana for the services of the 
financial year 1967-68. be taken into 
consideration." 

111ft ~"'" tIroft (~): 
~ 1jt 1filff q"{ ~ ~ ~ ~ 'IT 

fit; ftmrif;~if~1jt~ ~ 
;ftfer t I m.fi~~~t~q"{~ 
~ 1jt ~ ltiT blR '11m '1m 
tlv-m'IRifm~mt~ 
q: ~ ~ ~ itlR lllli" qr \IfmT t 
~~~1jt~~ ri 
~t I ~qrq-~~~fit; 
ffl" ~ if qj if; .om 1jt ~ !fin 
t m qrq- ;ft;ft lIiT ~ ~ WI" I JJRr 
~ ~-'iI"(t ~ ;ft;ft ~ t 
q:tq:tif;m~tt~ ~tl 
q: ~ if; \lf1I'1;f 1jt ifRft I ~ 
qrq;f ~ m ~ qm;) «reT 1fW 
~ fit; RRft mr.rt ~ t I 

m..ft~qq;ft~~t~ I 
~if;~w.fif;~~~~1 
RRft if; w ~ lllli" if; ~ ~ 
if; ~ ;;rre- t I ~ ltiT qr.fr !fI;f if; 
~~~tm~.mn 
..rt ~ ~ fit; qrq-~ IIW ~ ~ 
~~~ I ffl~if;~if;f\orit 
~if;w~;;rre-~I ~if; 

~lt't~~tl~mif 
~,~if~,~~~ 
~~ I ~~~¥..rtt"~ 
3: I ~ ~ if; ~ qf-~, ¥ 
¢~I~if;~~~~ 
'1ft ~ if ~ III m t I ~"Uoi;~ 
tl~~~~~~ 
t I ~~ ~ ~ t fit; ~ ~ 
~ lIiT ~ qyq fum iIiT ~ if; 
~iAT~tl ~if;~~qyq 
iAT~·~tl ~iAT~t~ 
if;~~~~if~~~~ 
\!f'it~~ ~ ~~ ~ 
if; ~ f;;r;rif ~ if; ~ ~ if; ft;A 

.Published in Gazette of. India Extraordinary. Part II, section 2, 
dated 21-12-1967. 

tMoved with the recommendation of the President. 
tIntroduced with the recommendation of the President. 

LlC4LSS/67-13 
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~ ql'f ~ ~ ffififi ~ m;r 
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~~~...-.rrril 

~ 11!.... 'IA ql'ft' : 'Ir~ ~, 
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t"lh:~'liTt I 

III'T~'IA~: ~~~OO 
ifffi~~~t I 
~ ~ ri"urr ~ ~ fit; 
~ ~ ~ it; ~~ ~ 1l'JIT 
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~~~, ~,1fmf~ ~ 
m.ft if '4t ~ ~ t I ~ ~ JI"Rf 
~ ~ 'fl, m ~ 'tiT ~ IRT ~, 
1!i{t :sIT ~ lft JI"Rf ~ ~ ~ mr 
~;;Ai~~ljt~lfiT ~ m 
if~~? 

MR. SPEAKER: The question is: 
''That the Bill to authorise pay-

ment and appropriation of certain 
further sums trom and out ot the 
Consolidated Fund of the State of 
Haryana for the services of the 
financial year 1967-68, be taken 
into consideration. II 

The motion was adopted. 

MR. SPEAKER: The question is: 

"That clauses I, 2, 3, the Schedule, 
the Enacting Fonnula and the Titl(' 
stand part of the Bill." 

The motion was adopted. 

Clauses I, 2, 3, the Schedule. the 
Enacting Formula and the Title were 
<ldded to the Bm. 

SHRI K. C. PANT: I move: 
"That the Bill be passed." 

MR. SPEAKER: The question is: 
"That the Bill be passed." 

The motion was adopted. 

17.11 hn. 

ESSENTIAL COMMODITIES (SE-
COND AMENDMENT) BILL 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI): Sir. on 
behalf of Shri Dinesh Singh. I beg to 
move: 

''That the Bill further to amend 
the Essential Commodities Act. 1955. 
and to continue the Essential Com-
modities (Amendment) Act. 1964. 
for a further period. as reported by 
the Select Committee, be taken into 
considera tion." 

As the House is aware. the Bill was 
referred to the Select Committee on 
the 6th December, 1967. The Com-
mittee's Report was laid on the Table 
of the Lok Sabha on the 18th Decem-
ber, 1967; no changes have been sug-
gested by the Committee in the 
original Bill. 

I am extremely grateful to the 
Chainnan and the Members of the 
Committee for having given their very 
careful consideration to this important 
Bill and making available their re-
commendations in such a short time. 

I WOUld, however. like to touch on 
the observations made by the Com-
mittee with regard to clause 3 ot the 
Bill, namely, that some time limit 
should be fixed for the return of the 
Account Books that are seized to the 
parties concerned. I have assured 
the Committee that this will be done 
by suggesting to the State Govern-
ments and other concerned authorities 
that suitable provision should be made 
in the orders to be issued under the 
Act. 

Another point stressed by the Se-
lect Committee by way of caution is 
tha t care should be taken to see tha t 
innocent persons are not harassed 
on purely technical grounds while 
exercising powers - under this Bill. I 
may assure the House that Govern-
ment are in full sympathy with this 
view and shall take all possible care 
to see that the enforcement staft' of 
the Centre and the State Governments 
bear in mind this advice of the Select 
Committee while discharging their 
functions. The concerned authorities 
would be appropriately addressed in 
this connection. 

The country has passed through two 
continuous years ot drought causing 
acute shortage. This year a bumper 
crop is expected. We propose to take 
advantage of this good year to put 
the food economy of this country on 
a firm and stable basis. In view of 
the continued necessity of maintain-
ing the public distribution system to 
serve the vulnerable sections of the 
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society, buffer stocks have to be built 
by maximising internal procurement. 
The provisions of enhanced penalties 
and the effective implementation of 
the Act will greatly assist in the 
matter by discouraging hoarding. 

As the House is aware, prior to its 
amendment by the Ordinance of 
16-9-1967. a period of 3 years impri-
sonment had been prescribed under 
the Essential Commodities Act as 
penalty for certain offences committed 
under the Act. This was based on 
the Report of the Commodities Con-
trols Committee set up in 1953. 

It has been found that offences in 
respect of essential commodities have 
been on the increase. Hon. Members 
will agree that in view of the need 
to deal with such offences effectively, 
Government should be armed with ne-
cessary powers to check hoarding and 
profiteering in respect of all essen-
tial commodities. With a view to 
making the provisions of the Act more 
stringent, Government have therefore 
proposed in this Bill, as was provid-
ed under the Ordinance of 16-9-67 to 
increase the maximum period of 
punishment for certain offences under 
the Essential Commodities Act from 
3 years imprisonment to 5 years im-
prisonment. 

From the statistics provided by the 
Central Bureau of Investigation, it j~ 

seen that from January to September, 
1967, out of 10,072 cases sent for trial 
under summary procedure, 6,625 cases 
ended in conviction while during the 
same period, out of 57,702 cases sent 
for trial under normal procedure, 
20,972 persons were convicted. It will 
be seen, Sir, that the performance 
under summary trial has been better 
than under the normal procedure. The 
provision for summary trial was origi-
nally incorporated in the main Act 
in 1964 and was available upto 31st 
December, 1966. This was extended 
by an amendment of the Act in 1966 
upto 31st December, 1967. In view 
of the urgent need for speedy dispo-
sal of cases, it is now proposed in 
the present Bill to regularise the act-
ion taken under the Ordinance of 

16-9-1967 to have powers under this 
section extended upto 31st December, 
1969. 

When the Essential Commodities Act 
was amended last year, it was done 
with a view to have powers under 
that Act for the procurement of food-
grains, edible oilseeds and edible oils. 
Even at that time Government had 
under consideration the question of 
acquiring similar powers in respect of 
all essential commodities declared 
under the Act. Cases of contravention 
of orders Issued under the Act have 
to be dealt with more severely in the 
present day circumstances. It is, 
therefore, proposed in the present Bill. 
as was provided under the Ordinance 
of 16-9-1967, to amend sections 6A. 
6B and 6C of the Act in order to 
extend the provision regarding confis-
cation by District authorities to cover 
all essential commodities, whenever 
contravention of an order under the 
Act has taken place. 

As the House is aware, during the 
debates in the Lok Sabha last year, 
hon. members had advised the Gov-
ernment that the confiscation provi-
sion should not be applied to 
producers of foodgrains and edible 
oilseeds. This suggestion was accept-
ed by Government and a proviso to 
the relevant section in the Act was 
included for the purpose. However, 
Government are of the view that such 
an exemption is not necessary in 
respect of essential commodities other 
than foodgrains and edible oilseeds. 
I may add that the existing Act pro-
vides for appeals to a judicial autho-
rity against orders of confiscation by 
District authorities of essential com-
modities seized for contravention of 
orders and in cases where the judicial 
authority sets asides the orders of 
confiscation,provision bas bean made 
for payment of compensation along 
with reasonable interest. 

Prior to the issue of the Ordinance 
of 16-9-1967, the enforcement staff 
was authorised only to inspect the 
books of accounts, etc., and not to 
seize them. It has been brought to 
our notice that delinquent traders 
often take the plea in the courts of 



8983 Essential AGRAHAYANA 30, 1889 (SAKA) Commodities 8984 
(2nd Amdt.) Bill 

law that their registers or books have 
either been stolen or lost. The copies 
of records taken by the enforcement 
staff are not admissible as evidence. 
It thus becomes difficult to substan-
tiate a case against such traders. 
Almost all the State Governments, 
therefore, suggested that powers 
should be provided under the Act to 
seize books of accounts, etc. This 
suggestion was accepted and a neces-
s'ary provision was made by the 
amending Ordinance. Such a provi-
sion has also been included in the 
present Bill. As pointed out by me 
earlier, in the enforcement of this 
provision, suitable provision will be 
made for the return of the documents 
seized, fixing a time-limit therefor. 

The courts had the discretion to 
award punishment within the limits 
prescribed by the main Act, which, 
however, did not provide for manda-
tory minimum punishment. Most of 
the State Governments desired such a 
provision. Having regard to the seri-
ous implication of the offences com-
mitted in respect of essential commo-
dities and the social need to curb 
them, it was considered necessary that 
there should be a minimum deterrent 
punishment under the Essential Com-
modities Act for the second and sub-
~equent offences. It was accordingly 
provided in the Ordinance for a man-
datory minimum sentence of one 
month's imprisonment for the second 
and subsequent offences and the 
present Bill provides for it. This, 
combined with the provisions inserted 
by the Ordinance of 16-~1967, and 
also included in the present Bill for 
suspension of business for a period of 
six months in the essential commodity 
in respect of which an order has 
been contravened, Will, it is hoped, 
have a deterrent effect on those tra-
ders who are habitually inclined to be 
dishonest. 

Prior to its amendment by the Or-
dinance, the main Act did not declare 
offences punishable under the Act as 
cognizable. To remove this difficulty, 
it is proposed to include in this Bill a 
provision, as in the Ordinance of 1987 

to make offences under the Act cog-
nizable, At the same time, with a 
view to allowing smooth functioning 
of business and trade, offences have 
also been declared 'bailable'. 

Sir, according to the provisions of 
section 7 of the Act before issue of 
the Ordinance of 16-9-1967, only the 
property in respect of which an order 
has been contravened could be for-
feited to the Government, the order 
of forfeiture being one for discretion 
of the courts. The coverings, pack-
ages etc. containing the contravened 
property and vehicles, lorries, animals 
etc. carrying the essential commodities 
unauthorisedly were not liable to 
forfeiture. Certain State Governments 
desired that a provision should be 
made in the Act to provide for for-
feiture of packages, coverings, vehicles 
etc. involved in the smuggling of 
prohibited goods. It has been found 
in practice that a lot of surreptitious 
movement takes place in the case of 
foodgrains where movement control 
has been imposed. With a view to 
avoiding smuggling of not only food-
grains but other essential commodities 
also on a large scale, it was consider-
ed necessary to accept the recommen-
dations of the State Governments to 
provide for forfeiture by a court of 
packages, coverings, vehicles etc. in-
volved in carrying the essential com-
modities. The present Bill includes 
such a provision as was made by the 
amending ordinance of 16-9-1967. 

Prior to the issue of the Ordinance 
of 1967, in respect of offences commit-
ted under the Act, during prosecutions 
launched before a court of law, 
offenders very often put forward the 
plea that they were not aware of the 
provisions of the Act and the offences 
were not, therefore, committed by 
them deliberately. Government there-
fore, felt it necessary to make contra-
vention of orders under the Essential 
Commodities Act punishable whether 
the order was contravened knowingly, 
intentionally or otherwise. 

Sir, the Santhanam Committee on 
Prevention of Corruption had recom-
mended that the Essential Commodi-
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ties Act should be amended to make 
violations of the directions issued 
under orders issued under the Act 
also punishable. This was accepted 
and a provision therefore made in the 
Ordinance of 16-9-1967 and in the 
present Bill for enlarging the defini-
tion clause of the main Act. 

Sir, coming to the Ordinance of the 
21st October 1967, I may say that 
this was promulgated with a view to 
enable the Government to implement 
its policy of partial control on sugar 
for 1967-68 announced on the 16th 
August 1967. As the House is aware, 
the present control over prices and 
distribution of sugar applies to the 
entire sugar production and stocks 
with the factories and is exercised 
under Section 3 of the Essential Com-
modities Act, 1955. With a view to 
augmenting sugar production during 
the year 1967-68 the Central Govern-
ment have decided on a policy of part-
ial control and to procure 60%. or 
such higher percentage as may be 
necessary, of sugar production of fac-
tories in 1967-68 so as to make up the 
quantity of sugar procured to a mini-
mum of 13 lakh tonnes. 

SHRI NAMBIAR (Tiruchirappalll): 
How will you distinguish the sugar 
which is in the decontrolled quota? 

SHRI MOHD. SHAFI QURESHI: 
I am coming to that. Sugar will be 
procured under clause (f) of sub-sec-
tion (2) of Section 3 of the Act and 
will be at fixed prices. The quantity 
so procured will be utilised for distri-

,bution through regulated channels 
mainly to domestic consumers. The 
sugar factories will be allowed to sell 
the balance production anywhere in 
India in the free market subject to 
periodical releases to be sanctioned by 
the Government. To enable the Gov-
ernment to procure a part of the pro-
duction of sugar from factories at fixed 
prices, it was necessary to lay down 
the manner in which the price of such 
sugar will be fixed. This has been 
done by an amendment of section 3 
of the Essential Commodities Act, 1955 
by addition of a new sub-section 3C. 

Sir, the House will agree that it is 
necessary to ensure regular supply of 
various essential commodities to our 
Defence Forces. In order that there 
may be no difficulty in this, a simple 
amendment of section 3 of the main 
Act for the purpose has been included 
in the present Bill. 

In view of the urgent need for 
acquiring the powers mentioned ear-
lier, Government had to promulgate 
the two Ordinances of 16th September 
and 21st October 1967. The present 
Bill seeks to replace these two Ordi-
nances and to meet the requirements 
of Defence as mentioned ~bove. 

Finally, with your permiSSion, 
would like to briefly touch upon the 
minutes of dissent submitted by some 
of my hon. friends who served on the 
Select Committee. The exclusion of 
mens rea as an ingredient of an offence 
in this Bill has been objected to. I 
may say that persons committing 
offences under this Act sometimes 
escaped punishment for contravention 
of orders made thereunder on the plea 
that the offences were not committed 
by them deliberately. It was felt 
necessary to amend the Act so as to 
make contravention of an order made 
thereunder punishable whether the 
order was contravened knowingly, in-
tentionally or otherwise. Objection 
has also been taken to the enlarge-
ment of the scope of the original Aet 
to enable confiscation and forfeiture 
of all essential commodities including 
packages, coverings and receptacles 
and vehicles etc. and to make the 
offences cognizable, as also the provi-
sion of a minimum sentence of impri-
sonment for habitual offenders. 

May I submit that under present-
day living conditions there are com-
modities other than foodgrains and 
edible oils which are also very essen-
tial? It is with great care that Gov-
ernment agree to notify any commo-
dity as an essential commodity. It is 
but logical that once a commodity is 
considered as an essential commodity 
all the provisions of the Act should 
apply. So far as the provision of mini-
mum sentence etc. is concerned. the 
very purpoSe of the Act is to make 
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the penal provisions more stringent 
so that it works as a brake on the 
people who would nonnally be tempt-
ed to indulge in any antisocial acti-
vity and those who choose to flout it 
would pay for it in adequate measure. 

I would not like to take more time 
of the House since most of these points 
including the 'vires' of the Bill have 
been considered by the Select Com-
mittee. 

I am sure that this measure will 
have the support of the entire House. 
Sir, I move that the Bill be taken into 
consideration. 

SHRI S. S. KOTHARI: Shakes-
peare wrote an entire play in so many 
words. 

MR. SPEAKER: Motion moved: 
''That the Bill further to amend 

the Essential Commodities Act. 1955. 
and to continue the Essential Com-
modities (Amendment) Act, 1964. 
for a further period, as reported by 
the Select Committee. be taken into 
consideration." 
Before 1 call any hon. Member to 

speak. I would like to say one thing 
in advance. We are going to have a 
half-an-hour discussion today and 
then we have got two motions, one 
relating to the earthquake and the 
other relating to floods. It is not as 
though this Bill has come up here 
straightway. but it has come from 
the Select Committee. It is not much 
of a controversial thine. 

I know that some hon. Members 
have tabled some amendments also to 
this Bill. 

SHRI KANWAR LAL GUPTA 
(Delhi Sadar): There is a half-an-
hour discussion also today. 

MR. SPEAKER: Yes, that is there. 
and then will come the motions relat-
ing to the earthquake and the floods. 
I think if we spend less time on this 
Bill, it would be helpful. 

SHRI KANWAR LAL GUPTA: Is 
it possible to finish those motions to-
day or they could be postponed for 
tomorrow? 

MR. SPEAKER: We must take them 
up today and finish them. Tomorrow. 
we have got some other business. We 
are having the foreign affairs debate 
tomorrow and then the non-official 
business and then we have something 
else in the evening. Therefore, these 
motions cannot be postponed for to-
morrow. but we shall have to finish 
them today. 

SHRI KANWAR LAL GUPTA: 
What about Saturday? 

MR. SPEAKER: Saturday also we 
have some other business. The busi-
nes~ is so fixed that the programme is 
very tieht. 

SHRI S. M. BANERJEE (Kanpur): 
What is your suggestion, Sir? 

MR. SPEAKER: Therefore, I am 
saying that we may try to conclude 
this Bill as early as possible. There 
are only two Members who have 
tabled amendments. One of them is 
Shri V. Krishnamoorthi who wants 
to have it referred to the President 
for reference to the Supreme Court 
under article 143. There are some 
other amendments in the name of 
Shri B. S. Shanna. By all means let 
them move their amendments, but I 
would only say that let them not 
make long speeches, so that we shall 
be able to finish this by 6 P.M. and 
then take up the other work. 

SHRI V. KRISHNAMOORTHI (Cud-
daIore) : I bee to move: 

''This House is of opiniJon that 
the Essential Commodities (Second 
Amendment) Bill, 1967, be referred 
to the President for obtaining the 
opinion of the Supreme Court under 
article 143 of the Constitution on 
the question of conati tutional 
validity of the Bill. (1 ) 

I had expected that the Select 
Committee would have pondered over 
the sugecstions made when we discus-
sed the motion for reference of the 
Bill to it. I had taken a long time on 
the last occasion by quoting 80 many 
judgments. I had also pointed out 
particularly regarding the procure_ 
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ment of 60 per cent sugar from the 
sugar factories at fixed prices and 
allowing them to sell the remaining 40 
per cent in any manner they like that 
that would offend article 31 of the 
Constitution. One quintal of sugar is 
being sold today at about Rs. 300 to 
350, whereas Government want to pro-
cure one quintal for Rs. 160 to 170. 
There is big price gap between the two. 
Under article 31, when Government are 
acquiring anything, the owner of that 
property must be given just and 
reasonable compensation. Even if 
Government acquire anything from 
the factory owners under the Essen-
tial Commoditil'!s Act, it is open to the 
factory owners to sue the Government 
for the balance of the amount on the 
ground that it offends article 31 of the 
Coustituti.on. Even if Government 
may be protected by this Bill, yet it 
would offend articles 31 and 13 of the 
Constitution. 

Since you, Sir, are in a hurry to 
rush through this Bill and moreover 
it is an ordinance which has got to 
be approved because otherwise the 
Bill will lapse, I would not like to 
take more time of the House. I would 
only suggest to Government to kindly 
examine it after this Bill is passed, 
during the next session. At the 
Select Committee stage a suggestion 
was made to call for the Attorney-
General's opinion, but somehow or 
other that matter was dropped. 

I would particularly point out that 
the proposed sub_section (3) of section 
3 is unconstitutional because it vio-
lates articles 13 and 31 of the Consti-
tution in the light of the judgment of 
the Supreme Court in Bela Baner;ee 
case and also Va;ravelu Mudatiar ease. 

Therefore, I mOve that the Bill be 
referred to the President for obtaining 
the opinion of the Supreme Court 
thereon. 

MR. SPEAKER: I shall now put the 
consideration motioll to vote .... 

SHRI V. KRISHNAMOORTHI: My 
amendment is there. 

MR. SPEAKER: I thought that he 
was not pressing it, because he was 
saying that Government could exam-
ine it later on. 

SHRI V. KRISHNAMOORTHI : I was 
saying that after the Bill was passed 
it was open to Government to have 
the opini.on of the legal experts. 

SHRI S. M. BANERJEE: I would 
like to seek your guidance in regard 
to one thing. The usual practice is 
that after the general discussion, even 
if it lasts for ten or twelVe minutes, 
the hon. Minister replies and then only 
voting takes place. 

MR. SPEAKER: I wanted to put 
only this amendment to vote. At 
some stage, all those who want to 
speak will get a chance. The only 
question is at what stage hon. Members 
want to speak. I am sure that he is 
not speaking on this particular amend-
ment moved by Shri V. Krishna-
moorthi. So, I wanted to dispose of 
this amendment first and then allow 
hon. Members to talk on the amend-
ments later on. If they want to say 
something during the general discus-
sion then this is the stage. Anyway, 
it makes no difference when they make 
their speeches. 

Now, Shri N. Shivappa. 
SHRI N. SHIVAPPA (Hassan) : I 

am entering into this discussion with 
my tooth·and-nail opposition. I am go-
ing to concentrate on certain very 
vital points which carry the letter of 
the law with them, whilch go to the 
root of the right of the citizens of this 
country and also into the question of 
the violation of the constitutional 
guarantees given to them. It is this 
which I want to make the headline 
of my argument. 

First I would take up the objects 
and re~sons of this Bill The intro-
duction of the terms 'cogniozable' ~d 
'bailable', the question of conftsca~ng 
contraband articles as property subJect 
to part investigation in ~y ~er, 
the introduction of certam beautiful 
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words against the carrying out of the 
general law of this countl'Y., whether 
procedural or penal, sucli as 'inten-
tionally, knowing or otherwise', and 
particularly the use of the word 
'otherwise' are going to prove one 
important thing namely that this Bill 
which seeks to replace the ordinance, 
if passed by this House will result in 
the establishment of a police raj in 
this country, and the judiciary and 
the sanctity of the judiciary will be 
whittled down. 

I would recall that the original Act 
itself was challenged. The entire 
nation has got its own opposition to 
this Bill, and has been making a 
repeated demand for the repeal of the 
Act of 1955 itself, especially in view 
of the fact that this country is not 
facing any emergency now. No doubt, 
every ci~zen has got his OWn patrio-
tism, and he has got his own concern 
for the security of the country and 
for the facilities for defence which 
have to be given to his fellow beings 
even if it be at the cost of some lives 
There can be no two opinions on this, 
but that does not mean that there is 
the political circumstance now also. 
The original Act had provided for 
sufficiently deterrent punishment of 
three years, which is now being en-
hanced further. 

I would like to compare the hon. 
Minister to a doctor. He has a parti-
cular prescription for a particular 
disease, but that does not cure the 
patient, but on the contrary makes the 
disease worse, and then the doctor 
prescribes two doses, instead of one 
dose, of the same medicine. The fate 
of the patient will be nothing but his 
complete end. Likewise, the very 
purpose of the Act will be defeated 
by enhancing the punishment. 

What has been the achievement of 
the law in operation so far? The hon. 
Minister was praising himself by 
referring to certain convictions which 
have been secured, and he feels that 
the entire nation should be converted 
into a nation of convicts. They do not 

want the judiciary to operate, that 
judicial discretion should be allowed 
to the Judges, and so everywhere the 
word "shall" has been u~ed in the Act; 
they are going to confiscate the right 
of the judiciary and the mouth of the 
judiciary will be closed, no option will 
be given to them. I would refer in 
this connection to sections 516 and 517 
of the Criminal Procedure Code. 

I do not know why the word "cog_ 
nizable" has been introduced, Why it 
should not be non-cognizable. If it is 
the intention of the legislation that 
there should be a fair trial, that good 
conscience has to be accorded, that 
equity and legal sense have to be there, 
to give an opportunity for fair justice to 
the man, the word "cognizable" should 
not be there, because if it is cognizable, 
he can be arrested any time. Nowa-
days, there is the psychology of 
jealousy prevalent everywhere iJn the 
country. Because of my jealousy if I 
give information to a police officer 
that such and such a person has done 
such and such a thing, it is sufficient, 
and the police officer will arrest him, 
and thus vengeance can be easily 
wreaked on anyone, and the man will 
not get an opportunity to go to court, 
though he may be able to get bail, 
because i<t is made bailable, but he 
may have to get the bail through the 
influence of a friend who is corrupt 
etc. If it is non-cognizable, the man 
will go to the court, the investigating 
authority must submit a report, and 
he must take the permission of the 
court. 

MR. SPEAKER: Is it your intention 
that it should be made non-bailable? 

SHRI N. SHIVAPPA: No. I am only 
pointing out the effect of its being 
cognizable. 

The purpose of this legislation is 
only to take the entire law into the 
hands of the Government and see that 
no judicial discretion is left for a fair 
trial; a mere investigating officer, who 
may be a highly corrupt man, can 
behave in any manner. If the original 
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Act hu been enforced properly, there 
is absolutely no necessity to enhance 
the punishment. 

Consequently, I wish to appeal to 
the hon. Minister to see that this 
must be made a non-cognizable 
offence because a person who is going 
to be alleged as the accused will get 
an opportunity and the police officer 
will get an opportunity to submit a 
report and if there is a prima facie 
case then only the court will give him 
the opportunity to investigate. Other-
wise, this weapon of law can be uti-
lised or used against any innocent 
man. When there is an intention, the 
mens rea is expected to have been 
proved and which is accepted as a 
principle of law in this country for 
all these ages. unless and until the 
intention is proved, the mens rea is 
going to be proved, the alleged per-
son is presumed to be innocent. So, 
when he is presumed to be innocent, 
how can you confiscate the entire 
thing? Why this word "otherwise" 
is being used is the question. 

Supposing I am having some arti-
cle, unintentionally or unknowingly 
for certain reasons, when I am tra-
velling in a train, somebody comes 
and keeps some article by my side 
and goes away, then, according to this 
provision, that article will be confis-
cated and I will be prosecuted! The 
question is, why should it be done. 

MR, SPEAKER: He must conclude 
now. This must be finished before 
6 O'Clock. There are others also who 
want to speak for two or three 
minutes. You are giving a major 
speech. Much has been said on the 
Unlawful Activities (Prevention) Bill 
already. 

SHRI N. SHIVAPPA : This happens 
to be a very technical Bill with legal 
implications. Permit me to take an-
other five minutes. I am just explaining 
the legal posiltion. No option has been 
given anywhere in the Bill, much less 
to the citizen. The citizen is not given 
an opportunity for a fair trial. The 
only thing is, you just hand over the 

man to the police I Experience in the 
country about so many State laws in 
all the other fields has proved that 
the Government have utterly failed 
in enforcing these laws. Without pro-
per enforcement there is no necessity 
to enhance any conviction or sentence 
as the cue may be. 

The final point that I would touch 
is the question of summary trial. This 
is another very peculiar thing which 
the law-maker has introduced here, 
for the approval of the House. I run 
sorry to say that a punishment of one 
month's conviction is given without 
any provision for appeal. If a summary 
trial is made, there is no option for 
a cross-examination on vital problems 
and the judge's hand will be tied. It 
will relate only to a specific question. 
No cross-examination is provided on 
such a vital issue; no investigation. 
When so many records are produced, 
when the opportunity is not there for 
the alleged accused, how can he cross-
examine to come to a conclusion that 
a case is proved or disproved? The 
person has to seek redress in the high 
court. There is no question of appeal 
at all here, if there is a summary trial. 
So, in the interests of justice, in the 
interests of giving a proper law to the 
country, a regular trial must be given 
for these vital problems. 

Therefore, I feel that everyone of 
these amendments-and I may !!BY 
that these are all odd amendments,-
sections 3, 7 and ll-should go. It is 
a bad omen. Every law that has been 
brought ever since the present autho-
rity came into power has contributed 
a bad omen and the person who has 
brought this measure before the House 
also contributes a bad omen to the 
country. I appeal to the House that 
this kind of law should be dropped and 
any other better amending measure, if 
necessary, may be brought. I feel that 
there is no necessity at this present 
juncture to bring in such a measure. 
through an ordinance. If necessary, a 
better amending Bill may be brou~ht 
at any time. 

SHRI NAMBIAR (Tiruchlrappallil: 
Sir, I am in general support for this 
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measure. I am one with the Govern-
ment on this measure. There is how-
ever one thing which must be men-
tioned. I have no hope, rather '!on-
fidence, if they will be in a position 
to execute it properly and see that 
the essential commodities are Bupplied 
to the public. That fear is there. My 
difficulties are already well known. I 
wanted to focus your attention on the 
question of sugar and sugar prices. 
Here, the hon. Minister just now said 
that 60 per cent is now allotted to 
the rationing system and 40 per cent 
goes to the millowners for their own 
distribution. Even the other day, with 
the Minister of State in the Ministry 
of Food and Agriculture, I had a con-
troversy on this point. He said this 
system will work and sugar price will 
come down. In Delhi today in the 80-
called white market of the black sec-
tion .... 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI 
ANNASAHIB SHINDE) : There is a 
crash in the Bombay market. 

SHRI NAMBIAR: Maybe, but sugar 
is not available in Delhi for less than 
Rs. 5. 

MR. SPEAKER: Mr. Gupta said it 
has come down to Rs. 3.50. 

AN HON. MEMBER: Rs. 4. 

SHRI N AMBIAR: I am getting re-
ports from Madras also that we are 
not getting sugar. The Minister was 
threatening the other day that there 
was danger of a further fall in pro-
duction due to difficulty about cane 
price, etc. When there is shortage, how 
can the prices come down? They will 
only legalise the blackmarket. How 
are you going to implement the pro-
visions of this bill. There is a white 
market, black market and there is a 
legal market. How will you find out 
the stocks? If I am given 100 bags 
for fair distribution at Rs. 1.80 per 
kilo, I can mix it up with the white 
market and sell it at Rs. 4 making a 
lot of money in the process. How con 
you atop it? You might say there 

is checking of stocks, etc., but aU the 
mechanism is corrupt. Once the black 
market is legalised, there is no meall-
ing in the rationing system. It will 
collapse. The two cannot go to,ether. 
You are undoing whatever provisions 
you have brought in here by the open-
ing of the white market in this way. 

In Madras there is short-supply of 
black gram, Bengal gram and tUT dal. 
There is a ban order in UP against 
moving dal and pulses outside. In 
Agra a businessman entered into an 
agreement with a supplier at Madras, 
but the UP Government refused to. 
give a permit. We have large quan-
tities 01 khandsart and black sugar in 
Madras and we will release it on a 
reciprocal basis if we get dal and 
other items from here. The two States 
are quarrelling. There are reports in 
the press, but the Centre is helpless. 

Control is necessary, but it should 
be done properly and efficiently so-
that the people can get the necessary 
commodities. Otherwise, there is no 
purpose of control. I request that 
these essential food articles may be 
supplied at a quicker pace and with-
out difficulty to the common man. 

SHRI M. SUDARSANAM (Narasa-
raopet): Sir, in this Bill which has 
been so ably movcd by the Com-
merce Minister, I suggest that the 
word 'otherwise' must be eliminated 
from clause 7. This seeks to restrict 
the very fundamental right ot a citi-
zen, irrespective of considerations like 
social justice, etc. Clause 7 provides 
for punishment for a person who con-
travenes the provisions of this law 
"whether knowingly, intentionally or 
otherw!se". This 'otherwise' will 
create serious hardship to the trading 
community especially from the rural 
sector. I, therefore, submit that this 
must be very seriously considered. I 
am also of the opinion that the Bill 
will not deliver the goods but will 
only increase corruption which is al-
ready there in the country. I request 
the hon. Minister to delete the word 
'otherwise' and also to eliminate the 
51 essential commodities from the Bill. 
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If he can confine it to the essential 
food articles and oils it will be quite 
all right. There is no need for all other 
commodities to be included because 
the markets are coming down. we are 
having very good crop prospects in-
side and there will be no difficulty. 
I submit, therefore. that this may be 
<lone. 
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.~ 'R ~ ~, ~ if; ffir 
~ocwrro~~ll~~ ~ 
"Il'dT a I II ~dT ~ fif; ~ 'IIfi;rifi' 
~~~ifiT~~ I m~if; 
mr'1' 'liT ~ I ~ afm ~ 1l ~ 
~ '11"'1*" .. ~ ~ m"l ~ 
~~fif; f.ro~ ~~~~ 
.m: ~Ici",f.,,,, ~ ~ ~ ~ ~ I 
w~~~~'IIfi;rifi'~ 
~ IIT"'~, 'IIfi;rifi' ifiF!'1' ~ lIT 
",~~~iiIl'd'tl 

Q<tlt~~~~aT 
~ if>"t <R"Ii « ~.~ ~ ~ 
t,~~lt>'t~~~~ 
It>'t <R"Ii « Ifl1f ~ ~ ~ I ~ Ifl1f 
f.t;m;r if>"t tfi;t ~ ~ ~ ~ ~ 
~ ~ ~ IIffif 1l fu1t ~ ~, at 
~ fu1t d'l"'fuRr-~ if>"t ~ 426 
if;~~;;miT~~~1l~ 

~ ~ fif; ~ wroor ~.it;~ 
~~~I~~~mft 
f.t;m;r ~ ~ ~ ~ ~, at ~ 'R 

~ if; ~ <m'IT ~ "f11J: ~ 
~~laTm~",","~Q 
It>'T~~~~~ ~ IIDW ~ 
Q~~~~? iro~~fif; 
~-~lt>'T~4261l~ ~ 
~Rcrr~fif;q;m;r'lft'iful:~ 

~ if; ~~ wroor ~ I ~ 
~ ~ aT <iW ~ ~ fif; ;;IT ffl 
m ~ ~ ~, ~ it; ~ aT ~ Wfm: 
It>'T mll....,. ~ ~ m<:;;IT~ m~ 
tfq ~, ~ It>'T <R"Ii ~ ~ ~ Rcrr 
~ ~ I ~ d'ifi" q;m;r '1ft ....m-~ 
~ ~ ~, d'iiI' d'ifi" ,*,WW"lifi lffi! 
~iiI'fl'if~~m<f~~1 
~ fif; ~ ",'ifr ~ ~, q;m;r 'liT ~ 
~it;~aT~~~~ 
;;IT ~ m ~ 1ft ~, ~ It>'T <:m if; 
~ ifiTt m+i ~ ~ I ~ ~ q;m;r 
~ ....m~ 'fit ~ t~­
~ ~ iiI"1'T f~ "IT'1T • I 

~t~~~ 
~mcr ~~~I~ 
d'ifi"~mll~~~iiNf 
~,d'iiI'd'ifi"~iiI'fl'if«~ 
omr~tl 

""{ i;ft m ~ (iiIf<l;T) : ~ 
~, ~ 14 ~ ~ ~ for.\' 
~ ~ ~ ~ f.t;cIT ~, til ~ 
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~ qy fc!; ~ Iti11f ~ qm;r ~ 
~,~~ ~~t.rr~ 
~,~ ~~~~ I ~1!i 
~t~~~ ~fc!; ~mr 
lilit!fiTm.~~ll. ~fim"~ 
t. ~ mtt IIiT1IT lIT ~ ~ m 
lIT'ffi QP11IT t I 

~ ~ ~~fu1t~ ItitT 
'11IT a : 

"While the Committee appreciate 
the laudable object underlying 
the Bill, viz., curbing of activities 
of unsocial elements, nevertheless, 
they would like to sound a note 
of caution to the Executive who 
should, in the course of the exer-
cise of the powers under the pro-
posed legislation, ensure that in-
nocent persons are not subjected 
to harassment on purely technical 
grounds." 

1ft Iffif ~ ~ ~ "R ~ 1tiT1!1-
f«fur~, 195 5--11; $ot~ ~ 1lIT$ 
~ ~" I ~ IfiW '11IT a : 

"The Bill is not designed to relZu-
late industry, this Bill is not cic-

signed to regulate the economy of 
the country." 

~ ~m~~~fc!;~~ 
t~~a~~~~""'~ 
~ ~ ~ ~~ if"i1)f.l\;:. 
~tf~ll~§i~ I ~ 
~ <mJ.m 'liT l!iT( Q;m ~.'lI" ~ t. 
'II) ~);;r ~ ~ ~. ~~ If"{ $ ;r 
~ I ~~"tm;r 21l~~­
~~~~tt" I ~wr.f~ 
1llff!" 1'ItIr ~ ~ fiI; ~ .m: itW ~ ~ 
~ ~ it; ~m (foodgrains) 
~~~~.m:~~ 
"'"'" 'Ift;if If"{ ~ ~ mrr IIfR I 

~ ~ ~111~ !fiT ~ ~. ~ 'iI"mf 
.m:itW!fiT~~~t ~ 

1fT-nIT ~ ffi -m p;ft ~ it ~ t, 
~ qifT'!IT If"{ ffi $ ~.rr 1lITWfIfi-

ffi" ~? ~ 'Ii<; ~r m) If"{ ~ ~ 'IT 
fIf; ~ !fiT mlf ~~ smr if 65. 71) 
m~.m:lI"IT~ii 150~f~ 
~ I ~ mrr~·~;t ,,~it; 
~\'f mit ;q <:~ ~., ~ ~ ~ ~'4 
!fiT'liI~~~ 70m-~qh:~ 
~ 150mmnr~1 

~qrqt~~~~~ 
qi ~11l A; q: ifi1f ~ ifi1f 1fif!fiT. :q.:rr. 
~T. ;;r) IlIlR ~ q;rr;J(" I¢l" w- ~ ~ 

m~;r 'liT ~"IT ~ ~);H I ~ itt 
m ..-roor ~;;ftrff it; ~ ~ ~ ~~ 
~ 'Wm iR: ~ q;mr ~ tt ~ ~ I 
;;riI" ~ q~ p-t ~,rft ifi1r ~ ifi1f ~ 
q;n;;r ~. ~ ~ ~ I II1T'f ~ 

~ A; ~);;r ~ ~~ ~T !fiT ift 
~;rty~. ~r~ ~-~ ~ 
~ fu;¢~ 1l m;;ffi1t~, '3'f If"{ ~~ 
lI>"t~m~~I~Q 
a<t>~ ;;rr<:IT~ I ~t1;~ ~~ 

~ !fiT ~ ~, i5If1'tI"R rn !fiT ~ t, 
~ ~ ~ Ifi't ift firn ;ft;J !fiT, 
~T fIf; ~ ~ ~ If"{ ift $ t, I 

~\'fifi~~ !fiT~t, 
~ifiT1.;:ff ~~ "IT'li~ ~~t I 
~ m ~ ~ ~~ ~fi:rqT 
~tT~~f<I"~1 ~~If1t ... ~ 
ifi~~~mrt Itit.rnm m 
~~ ¥11i1'lqf..,t<;ijqh:~~~ 
1fWI1 ~.~~ ~~¢ 
\'f1m" if ~ \ill ~ t I ~ ~r.r ""~ 
mm~ t fiI;~~Jm ~1l 
~~If"faij} ~ emf; ~ ~ ~ 
~ ~ ~1fi lfi1l1l" If1t ~ qF .. ~q"'dl 
~~~~If"{ ~~~~, 
~ ~~tfil;~~Ifi) 
q"h: ~ ~ arT W t m 'f(R 
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[15ft iofT ~ rn] 
~~m ~~iIIT~t I ~~{t 
~~;;n;mT~, IlI't m~i~ 
~~~fuq; lffl~ ~mt~ 
~ $ ~'t: ~ ;tT ~~ {t 11m!' 
~~~TIf,T'C1;~~,~~ 
'lfOfT ~ t I 
~~ ~ q1f ~ ~ ~~ 11ft 

!Q iIRff ;tT ~ ~ aJl'f ~;:r 
~"f~~I~ ~v,q,:~ 
~~: 

"any property in respect of which 
the order has been contravened or 
such part thereof as to the Court 
may seem fit including any pack-
ages, coverings or receptacles in 
which the property is found and 
any animal, vehicle, vessel or 
other conveyance used in carry-
ing the property, shall be forfeited 
to the Government:" 

18 HRS. 

~Dfe1 ~, lIl!: ~ ~iIT ~ f.t; ~ 
~ iI~ il:r ~('I~ lffiT\'f a I $Il'f ~ 
~~~ m~ I $Il'f am: ~ lI'rnf 

;OYT ~~ ~, ~ ~ '1ft ~, ~ 
~:rr t ~ ~ qtq fif.<;it "fmf tt ;mIT ~ I 
$Il'f ~..n ;;n;ffl ~ I 'itfir.~ {tr 1R'rl'iT 
if.~~ ~~~qt" flr.<:rt 
~ if.1t>1~ \i[S1f ;tT ;oyy ~m ~ I {!If 

"fTtr ~ t, f~ ~r 8ft't: ~m ~u". 
~~,~if.1!~~~~ I 
$Il'f am: it; ~ t rn ~ ~ if. 
~.mflf<ti R;rr ~ Wlm· if. ~ ~ 
~ \i[S1f ;tT ;oyy ~lVdT! Ifln' ~ 
:omt'li' ~lI'~ ~{t~ 
~ {t 'SITvRr ~~m fir.. ~ ~ ~ 
~.~~~(fT~~ I 

~;oyT~~~·m1fl.!fm~ 
fu;rm ~ ~ Ai ~-If~ 6, 9, 10 
~ Illf>T~!Tron~ I ~~TIR 
11m!' ~ ~ ~ ,uq~q",dl "ltv t I 
~;7,~ ~~ 1fiT~ ~aAi 

Amdt.) Bill 

~ q qRf1m lI1t <fIl~ ~ t, ~ 
~ ~ ~ I ~ ifT;oyr't: ~ ",.tfttt,,'1 
~m~{tq-mfi m ~ rn I 
m~~if.~m~ 
~~T~ ~ ~~ ~ I 

1f ~-~ ~Iif IfO) ~ ~ IlI't ~rt 
if. ~ ~ IfiT ~ ~ ~ ~'R: IlI't if.cr.r 
iIrn1'I'T if. ~ q,: ~ if;~ if I ~ 
~ ~ ~ ~ ~ I 11m!' $Il'f 

~ ~qy ..n ~ ~ ~ I ~ q-q;f 
~ q,: f.r-r.r ~ ~ qh: $Il'f if. ;OYT 
~~~ ~~mit~ 
;mIT ~ I qp;r ~ ~rt ~rrfqi~Hf 
IfiT I;I'R: ~r.rn lfiT 't:R ~T SlIT ~ I 

~ f~ ~ mflI;mt ~ rn ~ 
~ ~f~ ~if.~~, f~ite<:r 
if.tR~ ~ ~ mq~ I ~Q;m 
mm ~ <i'f tf1lT t f.t; ~ ~.'iI' mt ~;;it 
~T 'lit iMr ~r ~ rn m 
iffiVT crq;<i~ lfW~ ~~. 'tliff'r. 
'fIR ~ lfW~ ~ ~ o't ~r ~ orrii ? 
~ srif.I'l: ~ ~ flJmr ~f~ if~;OYRIT 
~ ~'R: ~if; ~ ~ ~-lf~~ qT~ 

'"~ if~ ~('IT ~ I ~ijf<n1; ~ 
qmlj'~ ~ Ai~ oW! ~ $..n ~ I 

1;!'£Jm ~~, o:~ ~ rn otm I 

at 1;1)1; irtT r.rrif ~q;;n;ffl ~ Ai $1 
it; ~~ I ;rrif.cr.r ~~$~ 
~ ~'t: ~ "iiT~ !f'~ if. ~ 
qfum: q,:, ire 1I'd'OfiI' ~~ lif'rm 
it;~~t···· 

SHRI NAMBIAR: Family of minis-
ters! 

SHRI BENI SHANKAR SHAIL\iA: 
Yes, family of ministers. I did not 
mean her family. 

;;r;r ~ ~ ~ t, ~ ~ 
~t~ ft:w{fu ~ 41 ~ tA 
q;'M ~ ~tIT;oyy ~ ~? 'fIR 1Iii1~ 
A;'Eft~ q,:~_m~ ~ 
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~ 'ifR ~ ~ 'IfIf~ if fir; .rn: fm 
'<fr~tn: I ~~~~~~it 
~lfilRT~ mm~ I ~i!~ ~ 
~« @W'lT1 m wR~ 
~~fir;¥ miT~ it;qr~ ~ 
~ I ~ ofCfW fit;~ it; 
mr~ ~~w~? m lfiWfit; 
¥" ~ ~T """ I ~ mIT ~ ~ 111>. I 
~of~~'Il': lfiWfit;ift~~ 
~@~~Tf;;ru ~<'I1TT~1 
~ of lfiW fit; ~ ~ ~ ~ IJlIT 
~Ttrr ? mIT mc~ it; mr ;;rrm I 

m lfiW fit; ~, m Tf ~ru i!T'f <'I1TT 
~ I ~ ij;;'ffij'f Cf~ ~ <'f1TTln, ~ 
~ ~ lJTlIif @ tro, ~ ~ ~ 
<'PfTlIT ~ "1ft m<r a1 ~lR Tf lit « 
tn: ~ ~r (fT ~ ffi ~ m<r 
~Ttrr ? 1lI~ ~ ~ ;;rrm ~ fit;-;ri 
'¥ ~ 'l.fPrr 'liT ~ "1ft m<r Wt tro I 

MR. SPEAKER: There are three 
or four speakers more-Shri Srinibas 
Misra, Shri Dhireswar Kalita. Shri 
Sharma and Shri R. Barua. If ea(:h 
one ot them takes two minutes. I can 
call all tour ot them. 

SHRI DHIRESWAR KALITA (Gau-
hati) : Sir. I have no difference about 
this Bill; they can take more powers 
provided. as Shri Nambiar has said. 
the essential commodities are supplied. 
But we do not get them. 

MR. SPEAKER: I have said that 
they must finish quickly. It will be 
finished in 10 or 15 minutes. Then 
the half-an-hour discussion can be 
taken up. 

SHRI DHmESWAR KALITA : Dur· 
ing the last 15 years the profiteers 
have been earning more and more. 
Bl.ackmarketeers have become big 
black marketeers; hoarders have be· 
combe big hoarders. That Is what has 

happened during the last 20 yean. You 
want take more powers provided you 
can control them. But I see there is 
no such intention. 

Some days back, when Mr. Jyotir-
may Basu raised the question of I()mp. 
wagons at dal lying unloaded at How-
rah station, we heard the hon. Minis-
ter, Mr. Jagjivan Ram, saying that he 
would take proper action it they do 
not unload the wagons in proper time. 
But no action was taken. The W81f0llS 
of dal were in the name of one Mr. 
Aggarwal, a foodgrains merchant, and 
it is the same Mr. Aggarwal who Rar-
landed Mr. P. C. Ghosh on becoming 
the Chiet Minister. Is it the intention 
of the Government to control prices? 
I want to know from the Government. 
You can have more powers-that does 
not matter-to bring to book those 
hoarders, profiteers and black-mar-
keteers. Panditji wanted to hang black-
marketeers at the nearest lamp post. 
Panditji is dead; Shastriji is also dead. 
Now, a new Prime Minister has r.ome 
and she wants more powers to con-
trol this. I think, they will not con-
trol this. Mr. Aggarwal garlanding 
Mr. P. C. Ghosh is not the way. This 
is not the way. 

About sugar, it is being sold at Rs. 
5 or Rs. 6 or Rs. 8. Mr. Shinde is 
present here and he knows that. I sub-
mitted a Short Notice question which 
was not accepted; the Call Attention 
was also not accepted. In Assam, suear 
price is Rs. 8 a kilo. Now. 60.000 ton-
nes of sugar have been given tor open 
sale from 23rd November, 1967. I do 
not know how many crores of rupees 
the mill-owners are earnin~. Have 
the prices come down? You have 
brought sugar under this Act. Have 
you controll!!d the priCe of sugar. In 
Assam, we are having sugar at Us. 8 
a kilo. In Delhi, the price of sURar is 
Rs. 4.50 p. or Rs. 5 a kilo. It u not 
their intention to control the price. 
You can take more powers provided 
you can control it. You do not intend 
to control it. You are only decelVin.:: 
the public by enacting this measur". 
You want to show to the public- that 
you are against corruption. But, reatly, 
you are not against corruption. You 
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are helping the corruption to grow. 
You are not fighting corruption. You 
are only helping those corrupt officia Is 
by giving them executive powers and 
machinery to earn more money under 
the garb of this Act. 

SHRI D. C. SHARMA (Gurdaspur) : 
I want to make only two points. The 
bon. Member from that side just said 
that so and so was garlanded by some 
black-marketeer. He does not know 
that when we win elections, the first 
person to garland us is the person who 
has been opposing us tooth and nail. 
What can we do about it? That is so 
allover India. 

Let us take the positive aspect of 
the Bill. The first positive aspect is 
that if we pass this Bill, we guarantee 
every citizen of India, be it a class "' 
man or a class 1 man, all the essential 
commodities at reasonable prices. 
There will not be any difterence bet-
ween Delhi and Madras, that the gram 
is sold at Rs. 65 a quintal here and 
at Rs. 145 a quintal there. That ;s the 
first guarantee that you get by passing 
this Bill. If the Government is not 
able to give that guarantee, I think, 
it is no use passing the Bill. 

SHRI DHIRESWAR KALITA: The 
Ordinance was there; they could not 
control the price. 

SHRI D. C. SHARMA: Then the 
second one is this. We give guarantee 
to our military personnel that they 
will not run short of their rations. I 
do not want to go into this question. 
I know much more about it than many 
other persons do. In any case, whether 
they are fighting acitvely or they are 
somewhere else, certain guarantees 
are given. 

The third guarantee that we are 
giving by means of this Act is this. 
At present there are three types of 
markets. There is the free market, 
then there is the legal market which 
our friends have set up and then the 
most effective. the most serious and 
the most dangerous - market is the 
thrice black-market. It is not bh.ck-
market. We can put up with the black-

<-

market. The English people talkcc1 of 
black-market in the Second World 
War. But now the market is I(etting 
blacker, blacker and blacker. By 
means of this Act, the Government 
guarantee to the people that the black 
market will be wiped off, that there 
will not be any anti-social elements 
left, that the hoarders and the profi-
teers will be wiped off. . .. (Interrl&J)-
tions) 

MR. SPEAKER: He may try to 
conclude. 

SHRI D. C. SHARMA: Mr. Spea-
ker, Sir, you are a gentleman of very 
enlightened understanding .... 

SHRI NAMBIAR: The latest defi-
nition of Speaker! 

SHRI D. C. SHARMA: They have 
imposed penalties on all those persons 
who carry them on vehicles or bullock-
carts. They have imposed penalties 
on all those who indulge in anti-social 
activities. They have included all kinds 
of essential commodities in the list of 
commodities. They have done very 
well by that. But they have forgotten 
to do one thing. They have forgotten 
to penalise theSe .persons-they should 
have been a part of this. 1 do not know 
what the Select Committee was rloinli!. 
Of course, I have respect for them. 
I have respect for everybody. But I 
do not know what the Select Com-
mittee was doing. They should have 
penalised also those persons who en-
courage or abet or advise or aid or 
supply anything or supply something 
to the black-market. I do not find 
that class of people in this Bill. As 
long as this clause is not put, they 
will say that it is not there. If you do 
not put that clause here, I tell you, 
the whole of this Bill becomes a house 
of cards, the whole of this Bill be-
comes infructuous. 

MR. SPEAKER: He may conclude. 

SHRI D. C. SHARMA: You are kind 
to me, Sir. 

MR. SPEAKER: Then, he must alio 
be kind to me. 

SHRI D. C .. SHARMA: I will just 
conclude. 
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Anybody who is indulging directly 
Or indirectly in any kind of anti-social 
activity will be pup.ished drastically, 
but Sir, I will tell you one thing. It 
is' not legislation that will do that. 
It is public opinion that will do that. 
You know, Mr. Winston Churchill. Sir. 
You are a very great reader of books; 
you must have read his memoirs. 
When the Second World War was 
being fought, in Great Britain, I think. 
they were giving per week two eggs 
per family or per man; I do not re-
member. But, if they found that any-
body was getting eggs from the black-
market, nobody would speak to him. 
Here is my friend who says that 
somebody garlanded the Chief Minis-
ter of his State. I say, it should be-
come an article of faith with these per-
sons. It should be an essential Dart of 
the code of conduct of Ministers and 
M.Ps. also that they will not shake 
hands, why shake hands. they will not 
even nod to those persons who indulge 
or are reputed to have indulged in any 
kind of black-marketing activity. 

Now, my friend from Kashmir is 
one of the innocent sons of India. 

MR. SPEAKER: Mr. Sharma. we 
are losing time. Please conclude'. 

SHRI D. C. SHARMA: I wish that 
the Raja Saheb was here because I 
would have then posed it to him do-
quently. He is a good man. Who knows 
India as well as I do? He has not 
been able to do all this. They should 
teel that the Bill should be such as 
it can assure the common man that 
he will get all essential goods at equit-
able prices whether he is living in 
Pathankot or Cape Comorin. in Dib-
rugarh or' in some other place. Unless 
that is there this Bill is of no use. 

SHRI SRINIBAS MISRA (Cuttack): 
Sir, while extending the general sUP-
port to the purpose of the Bill on be-
half of my Party I have to observe 
that this Bill is an attempt, rather a 
half-hearted attempt to do something 
in the right direction. It is perhaps the 
result of pulls from opposite forces on 
the Ministry that has led to the Bill 
Ll04LSS/67-J4 
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being a truncated one. Sir, you will 
see that the purpose of the Bill is to 
take sugar within its fold, 60% . of 
which will be controlled and 40% de-
controlled. Black-market flourishes 
when there is shortage, but there is no 
black market without control. That 
black market high price becomes the 
price, which is not black market price. 
But two types ot sugar are being sold, 
one at Rs. 2.50, side by side, the same 
vendor selling it at Rs. 5 or Rs. 6 or 
Rs. 8 as one hon. Member narrated. 
How is the Government Boing to con-
trol this? This will encourage black-
market more. Is the Minister conceiv-
ing of any idea to collar one type of 
sugar as in petrol so that one is Rs. 5 
and another is controlled sugar. How 
is he going to give effect to this? . 

SHRI V. KRISHNAMOORTHI: Even 
for Vanaspati they have not done 80 
far. How are they going to do it here? 

SHRI SRINIBAS MISRA: The 
second thing is: an attempt is made 
to make the person who uninten-
tionally also contravenes the provi-
sions to be convicted. But there is 
some inconsistency. 

We see the purpose that led the 
Government to add these words "inten-
tionally, unintentionally or otherwise' 
is deteated because the hon. Minister 
would kindly see 'if any person con-
travenes' is there. 'IntentionallY' or 
'unintentionally' the person must con-
travene. Therefore, in spite of all your 
attempts, the question of mens rea is 
not taken away. Perhaps the Govern-
ment will face the court when they 
wiII say that 'a person contravenes 
that' means a policy on his part which 
will again bring in meM rea. 

Now the third point is about the 
amendment regarding animals. I would 
advise the hon. Minister to open a 
pinjra pole because animals shall be 
taken. So now persons who will try 
to contravene, even those persons who 
are lover of cows and cattle, will put 
all sorts of contraband articles on 
decrepit, old, diseased cows and hack-
neyed horses and just put them before 
the authorities. What is the effect? 
'Shall be forfeited to the Govern-
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[Shri Srinibas Misra] 
ment'. Therefore, the hon. Minister 
mus~ try to open a pinjrapole to take 
control of these animals. 

Thank you, Sir. 

SHRI HlMATSINGKA (Godda): 
The provisions of the Bill are made 
applicable to technical offences also. 
There is no harm in enhancing the 
penalty in cases of real offences in 
charging higher prices or for secre-
ting commodities. But if a man does 
not show the price on the notice board 
or does not enter the stock in the re-
cords almost immediately he also 
cOMes within the mischief of this 
penal section in the same way. That 
being so, the penal provision becomes 
very severe in hit; case. The result is 
that the very intention of the Act is 
defeated. When the case comes before 
the magistrate and he finds that the 
offence is a clearly technical one, his 
sympathy goes to the accused. 

Moreover, the Act is being extended 
to a large number of commodities 
which are not really essential in the 
sense of foodstuffs or things like that. 
It is now going to be extended to 
motor parts and various other things. 
Therefore, the provisions that have 
been made really become very oppres-
sive. The result will be that business 
people dealing in these commodities 
will make payments to the inspectors 
and others and add that to the price 
of the article. What has been happen-
ing at present is that there is a regu-
lar arrangement by which payments 
are made to inspectors who come to 
inspect. 

MR. SPEAKER: That goes on in a 
routine way! 

SHRI HIMATSINGKA : Unless the 
Act is properly applied, it can never 
be effective. There is no correct policy 
in this regard. 

I will cite an instance. 200 wagons 
of maize were despatched with the 
permlSSlon of the Haryana Govern-
ment to Calcutta. But they have been 

seized by Central Government. But 
the commodity has not been releaaed. 
into the market. If that had beea 
done, the price would have come down. 
It has been seized and will remain In 
the custody of the police for a num-
ber of months, perhaps years. The re-
sult will be that the consuincrs would 
be denied that commodity. 

Therefore, there must be sonle. 
method devised of making the COM-
modity available to the consumers so 
that the prices may go down. Other-
wise, the Act will become meaningless 
and will stand in the way of the RC-
hievement of the obiective we have 
in view. 

SHRI MOHO. SHAFI QURESHI: 
My reply will be very short. The l'iTei 
of the Bill were questioned in the 
Select Committee also and we had a 
discussion there on that. I would like 
(0 draw the attention of the han. Mem-
ber who raised this point here also to 
art. 31 (5) which says: 

"Nothing in clause (2) shall 
affect the provisions of any laY( 
which the State may hereafter 
makE' for the purpose of imposing 
or levying any tax or penalty .. " 

So the confiscation will be a penalty on 
the person from whom the property 
has been taken away. So it is net 
ultra viTes the Constitution. 

SHRI V. KRISHNAMOORTID : 
Cl. 5 does not apply to the clause. we 
are making. It applies to the Act which 
was In force before 1950. 

SHRI MOHD. SHAFI QURESHI: 
That ruling was also discussed. It 
would not come in the way of the pre-
sent Bill. 

One Or two points ought to be rep-
lied to. One point made was that we 
have been harsh in giving punish-
ment to certain people who contra-
vene this Act. I want to make it clear 
that we do not mean any harshnesa to 
the general public as such. For inst-
ance, so far as the confiscation clauat'! 
is concerned, we cannot confiscate 
foodgrains from the producer. So aDX-
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body who produces foodgrains is ex· 
empt from confiscation. When thc 
authorities think of confiscatinl! a J)ar-
ticular commodity declared an essen· 
tial commodity under Act, they have 
to give notice in writing informing 
him of the grounds on which it is 
proposed to do so. Then he is given 
an opportunity of making a represen-
tation within such reasonable period 
of time as may bc specified in the 
notification. He is given a reasonable 
opportunity of being heard in the mat· 
tcr. Then against this order, he can 
go in appeal. So this particular clause 
is not very harsh. 

The other point made was that the 
poanr .ections of the community who 
owned some packages or horses or 
mules would also be troubled. In the 
:lmended Act. it has been very clearly 
provided tha lit is left to the discre-
tion of the court. It says : 

"any properly in respect of which 
tl-e ordcr has been contravened or 
such part thereot as the court 
may seem fit including any Dack-
ages, coverings or receptacles in 
which the property is found and 
any animal ...... " 

So every care has been taken to sce 
that the law should not become a 
harassment 01' botheration for the 
general public. 

Hegarding the sugar question raised 
by Shri Nambiar and otilel's. there was 
'a discussion on that here some time 
ago when my hon. colleague, Shri 
Shinde, explained government policy. 
I think there has been no change 
since then. I think we should be 
hopeful that conditions will improve 
and the measures taken in the matter 
of control will prove to be in the inte-
rest of the community without causing 
any hardahip. 

MR. SPEAKER: There .is an'lmend-
ment by way of a motion for circula-
tiOR. The question is: 

'''l'bl.s House is of opinion that 
the J:uentisl Commodities (Se-
cond Amendment) Bill 1967, be 
referred to the President fOl' ab· 

(2nd Amdt.) Bm 
taining the opinion of the Supreme 
Court under art. 143 ot the Cans-
titution on the question of cons· 
titutional validity of the Sill." 

The mon- was negantlt'd. 
MR. SPEAKER: The Question is: 

''That the Bill further to amend 
the Essential Commodities Act 
1955 and to continue the Esienti!ll 
Commodities (Amendment) Act, 
1964, for a further period, !IS re-
ported by the Select Committee, 
be taken into consideration". 

The monon was adopted. 

MR. SPEAKER: The amendments 
are not being moved. So I shall put all 
the clauses together. The question is : 

"That clauses 1 to 11. the Enact· 
ing Formula and the Title stand 
part ot the Bill". 

The motion wa.~ adopted. 

Clauses 1 to 11, the Enacting Fmomula 
and the Title We1'e added to the DiU. 

SHRI MOHD. SHAFI QURESHI: 
I beg to move: 

"That the Bill, as reportecl by the 
Select Committee. be paued." 

MR. SPEAKER: The question is: 
''That the Bill. as reported by Ihe 
Select Committee, be passed." 

The motion wcu adoptacl 
MR. SPEAKER: We shall start the 

halt hour discusalon BOught to be railed 
by Shri Prakash Vir Shastri DOW. Let 
us all continUe littinr till 8 P.M. and 
dispose of all the three items on the 
agenda. 

SHRI KANWAR LAL GUPI'A: How 
can we finish it? At 7 P.M. the dis· 
cussion regarding the recent earth-
quakes will start. 

MR. SPEAKER: Unless earthquakes 
comes here, we will continue siWDi 
and devote half an hour to each ot 
the remaining Items on the arencla. 

SHRI NATH PAl (Rajapur) : I fuJIy 
endone the plea made by Sbri K. L 
Gupta that the destruction caused by 
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[Shri Nath Pail 
the floods is a very serious matter on 
which the House should have the 
opportunity of a full discussion. We 
can do that day after tomorrow. 

MR. SPEAKER: That is a different 
matter. ]" have no objection. But we 
will try to finish it because day after 
tomorrow something more serious may 
crop up. Therefore, to the extent pos-
sible, we shall clear the agenda of 
today by giving half an hour to each 
item. Tomorrow something is al-
ready on the agenda. 

18.23 1U's. 
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THE MINISTER OF LAW (SHRI 
GOVINDA MENON): Under rule 
55(5)' : 

"There shall be no formal motion 
before the House nor voting. The 
member who has given notice may 
make short statement and the Min-

".. ...... 
ister concerned shall reply shorUy. 
Any member who has previously 
intimated to the Speaker may be 
permitted to ask a question for the 
purpose of further elucidating any 
matter of fact." 

So, they may ask a question. 
MR. CHAIRMAN: 6 names weJ:e 

balloted and 4 names were taken. 
They are Shri B. S. Shanna, Shri 
Raghubir Shastri, Shri Y. D. Sharma 
and Shri P. C. Verma. I will allow 
them to put questions. 

~ ~ ~ '"" (~11~;:) : ~fff 
::;rr, fri ~ arn:f~l' !fO) ~Plif 'iI.'iii~ lfiT 
3I"R!<: ~, f::;r;:rt ;mr ijm- if ~ ~, 
~ 11') of<t; ~T ~ I f~ ;mr ~ 
f~ ~', ~r;r 'flIT ~if11r fif;lfT ~ I ;;r.r it 
!fO);:l:f-lRif ~ ~', cr) f'Ii;: ~ <'f1lrl' !fO) 
lfTlfiT flfWfT ~ I ;;:11 ~ ::;r) 3nif 

'iI.~'fT ~ ~', ~ififh 3fT'l' ~ G'rm , 
SHRI KANWAR LAL GUPTA 

(Delhi Sadar): Sir, Shri Yajna Datt 
Sharma is not here. I may be allowed 
to put a question in his place. 

MR. CHAIRMAN: I can substitute 
the hon. Member, Shri Kanwar Lal 
Gupta's name iIn place of Shri Yajna 
Datt Sharma. 

~ ~ ~ : ;:r"lT'ffu ~, ~it 
'ifr ~ ;mr ~~:rr , 

~ ~ : ~ lfiTf am ~;:­
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;m", it~ ~!iIlI' am ~ ~~ 11ft. 
f3ril' ,"~~~r<il ~ ~ ~', dFr-
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MR. CHAIRMAN: The han. Law 
Minister. 

SHRI MOHSIN (Dharwar South) : 
Sir, I have given notice of my name. 

MR. CHAIRMAN: It should have 
corne before. 

SHRI MOHSIN: I had given before 
also. Somehow or other, it is missing. 

MR. CHAIRMAN: It is very 4iiffi-
cUlt. Everyday we should not make 
an exception to the rule. We must 
obaerve the rule. I am SOlTY. I can-
not allow him. Now, the Law Minister. 

THE MINISTER OF LAW (SHRI 
GOVINDA MENON) : This is a matter 
on which there is very little differ-
ence of opinion between me and the 
hon. Member who has raised the dis-
cussion. I was about to quote article 
44 of the Constitution, which Shri 
Kamrar Lal Gupta mentioned. That 
article Sllys : 

"The State shall endeavour to 
secure for he citizens a uniform 

civil code throughout the terri_ 
tory of India." 

Please mark the words "the State shall 
endeavour" and "throughout the ter-
ritory of India". The framers of the 
Constitution themselves knew the 
complexities of the question and, 
therefore, they introduced this parti-
cular article in the Chapter on Direc-
tive Principles and said that the State 
should endeavour to have a uniform 
civil code throughout the territory of 
Inaia. The word "territory" is also 
very important. It would be beyond 
me to say that this shall not be thc 
ideal which the State shouM placc 
before it. But, there are complexities; 
please listen to them. Even with respect 
to Hindus, who constitute about 90 per 
cent of the population of India, we 
have not been able yet to provide a 
uniform civil code. Please do not 101'-
get that. In 1939 started the endeavour 
to have the Hindu Code Acts, but 
there was such opposition that gov-
ernment, both before independence 
and even after independence, thought 
that in a measure like thi~ some sort 
of consent of the community is neces-
sary before legislation is enacted. Thc 
four Hindu Code Acts were enacted 
in 1955 and 1956. Even after these 
enactmen ts, there are large fields, of 
Hindu law which remain different in 
different parts of India even today. 
For example. take the law regarding 
family, the law regarding partition. 
In Bengal even today the Dallabaga 
system prevails, whereas in other parts 
of India the Mitakshara system pre-
vails. We have not unified that sys-
tem. 

SHRI NATH PAl (Rajapur): rio 
not forget Marumakkattayam system 
in your home State. 

SHRI GOVINDA MENON: Yes, 
there is Marumakkattallam system in 
my home State, as reminded by Shri 
Nath Pai. 

Then there is the aliyasanthanam 
system in the Karnataka areas. Even 
in the Hindu Succession Act which 
was passed by Parliament> in 1955 it 
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has been provided that the rules of 
succession will be different for the 
Manlmakkltthalla and the atillcuan-
thanam people from those provided 
for the other sections of the Hlndus. 
I shall be very happy if it were pos-
sible for me to bring all the Hindus 
under one common Code by one sweep 
of legislation. I stand for it. 

Then there are the Christians. In the 
Third Lok Sabha a Bill was intro-
duced regarding Christian marriages. 
I was a member of the Select Com-
mittee. The volume of protests which 
came from even the most enlightened 
among the Christians in various parts 
of India was simply terrifying. 

SHRI KANWAR LAL GUPTA: Are 
they enlightened at all if they op~se 
it? Can you call them enUghtened? 

SHRI GOVINDA MENON: They 
opposed it and because they opposed 
it, it does not follow that they are not 
enlightened. I do not also concede 
that the conception of a secular State 
means that all communities in the 
country, all followers of all religiom 
should follow the same law. 

Now, Shri Shastri and Shri Goel 
referred to certain steps taken in cer-
tain Muslim countries in order to r('s-
train the right of Muslims to have 
more than one wife. Suppose, those 
arrangements are introduced here. 
Then, would we be conforming to 
article 44 of the Constitution? So far 
81'1 the Hindus and the Cliristians are 
concerned, the law says that there 
,hall be monogamy. The rule cited as 
existing in Pakistan. Lebanon, Syria 
and other countries provides that if a 
Muslim, who has one wife, wants to 
marry another wife, certain formali-
tllea have to be acme through and 
consent has to be taken from certain 
authorities. 

After the last occasion on which this 
question was raised, I think, by Shri 
Prakash Vir Shastri himself. I col-
lected all this material-and please do 
not think that the Law Ministry is 
sitting idle over this matter-and I 

Dis.) 
am studying the material so collected. 
Even if those provisions are introduc-
ed here, I wish to point out, still we 
would not be conforming to the ideal 
placed by the Const1tution before the 
State to emulate. So, these are matters 
on which we have to go slow. 

Then I refute the suggestion that 
it is o~ account of fear on the part 
of Government that something is not 
being done. It is because in matters 
of social reform it is an accepted prin-
ciple that a certain measure of support 
from the persons to be affected should 
be obtained. Parliament does not sit 
here, because there is a majoriy in 
Parliament of enlightened people, to 
impose certain things personal upon 
different communities in the country. 

SHRI S. M. JOSHI (Poona): What 
efforts have you made up till now! 

SHRI GOVINDA MENON: J hr,e 
collected all these things. 

SHRI KANWAR LAL GUPTA: You 
have not made a beginning so far in 
the last 20 years. 

SHRI GOVINDA MENON: Shri 
Shastri made a reference to the in-
crease in population. That is a very 
relevant consideratiOfl. I wish to point 
out that this matter was examined by 
the Health Ministry and it has been 
found form the Census Report of 1181 
that for every 1,000 Mohammedan 
males in India there are only 935 
females. So, if some Mohammedan 
male, marries two women, it would 
follow that there would be as many 
males without wives. That is what it 
would come to and the population 
would not increase on account of poly-
gamy. This is on aceount of the ratio 
between males and females among the 
Muslims. That is the finding of the 
Health Ministry. A statement was made 
by the Health Minister, Dr. Chandra-
sekhar, when a question was put to 
him on this matter the other day. 
Therefore the number of female who 
will conceive and bring forth children 
do not increase on account of poly'-
gamy. because of the ratio between 
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IShri Govinda Menon1 
men and women in that community. 
But certainly there is increase in popu-
lation as pointed out. I fear that that 
increase is not on account of birth on 
Indian soil of more MUSlims; it may 
be due to other reasons. 

SHRl NATH PAl: Such as? 

19 Us. 

SlIRI G<?VIND~ MENON: It may 
be due to mfiltratlon and other things. 
That is a known thing. One of tne 
States in which there is very signifi-
cant rise in population noted during 
the last census is Assam. That is 
something which the Members should 
note. 

SHRI PRAKASH VIR SHASTRI: 
In Rajasthan also. 

SHRI GOVINDA MENON: In RaJas-
than also. 

SHRI KANWAR LAL GUPTA: 
Such a large infiltration in Assam? 

SHRI GOVINDA MENON: Thu, 
should be the reason. 

SHRl KANWAR LAL GUPTA: 
Ask Mr. Chavan if he agrees with 
that. 

SHRI GOVINDA MENON: Tha, 
should be the reason. I need not ask 
the Home Minister. 

SHRI KANWAR LAL GUPl'A: 
This is a very serious statement that 
he, is making. 

SHRI GOVINDA MENON: There 
has been infIltratiKln. You all know 
that. That should be the reason, not 
be~use of polygamy among Muslims 
or that there have been more women 
bringing forth children on the Indian 
soil. That is the position. 

SHRI NATH PAl: How many 
women Hindus have in a thousand? 

SHRI GOVINDA MENON: It is 
"2. Hindus also cannot afford to 

')ur-ve polygamy. There are only 942 
women for a thoWlllfld men. In India, 

as a whole, there are more males than 
females. In Kerala, there are more 
females than males. 

SHRI RANDHIR SINGH (Rohtak): 
What about Sikhs? 

SHRI GOVINDA MENON: Only 
849. That irs the position. So, all that 
acceptable recommendations whix!h Mr. 
Prakash Vir Shastri and other friends 
have been making is only this that we 
should make an attempt, as laid down 
in article 44 of the Constitution, and 
even otherwise, to punish or prohibit 
polygamy altogether in our country. 
I completely agree with them and all 
attempts will be made in that direc-
tion. But it can be done. I want to 
repeat, only with a certain consensus 
of opinion among the communities 
concerned. 

I wish to point out that among the 
Muslims, marriage is a contract and I 
am told, by the text-books, what hap-
pens in a marriage is that a Muslim 
woman makes an offer to the bride-
groom, "I am prepared to marry you 
provided you give me a dower of a 
certain value. Are you accepting?" I 
am sure, as time'passes on and as 
women become more and more free, 
they would not consent to marry a 
man who has another wife. We must 
move in that direction also. More of 
education and more of social cons-
ciousness will also put a stop to this 
polygamy among Muslims. 

I am also told by the Health Mini~­
ter that the number of persons. who 
resort to polygamy is very insignifi-
cant now. No modem man would like 
to have more than one wife. 

~~~ 1Tmft : ~"" i 
~ ~ 10M t· arm; ~ 1l? 
SHRI GOVINDA MENON: Even 

modem men who are educated and 
modem women who are educated will 
themselves come forward and we will 
support them and we will help them 
by legislation. But we cannot do be-
fore consulting them. Therefore, this 
is a matter on which public oplnion 
in the community concerned should 
grow. 
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In 1937, an Act was passed in India 
called the Shariat Act in which it was 
stated that the law governing Muslims 
should be as laid down in the Shariat 
Act. Even a writer like Mulla-he is 
not a Muslim Mulla-says that the 
Muslim law is based upon the Koranic 
principles. Please also don't forget 
that there is a section of people among 
the Muslims who say that this is a 
matter afl'ecting reJilion, although I 
do not think it Is so. 

Let us, in this matter, go forward 
but slowly wihout creating any explo-
sion o! opinilon in the country. I am 
completely one with the hon. Member, 
Shri Prakash Vir Shastri, that we 
should make an attempt as laid down 
in the Constitution to see that poly-
gamy does not continue to exist in our 
country. I have nothing further to say. 

eft ~ 'r« : 1fIfT ~ fir~ 
;i antfIIi) foNT ~ fir; ~ ~ I!iT ~ 
Of(\, ""''IT o;nlt~ I 

MR. CHAIRMAN: No question 
please. 

SHRl GOVINDA MENON: Some 
Muslims have done that. 

SHRI KANWAR LAL GUPTA: 
I say, Mi!nisters. 

SHRI GOVINDA MENON: I do 
not know. 

MR. CHAIRMAN: Not without the 
permission of the Chair. This is very 
bad. 

Now we pass on to the next item. 

19.05 1Irs. 

DISCUSSION RE EARTHQUAKES 
IN WESTERN INDIA AND RELIEF 

MEASURES TAKEN BY 
GOVERNMENT 
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SHRl NATH PAl (Rajapur) : I shall 
be very brief, because you, Sir. based 
on your personal experience, an un-
fortunate experience which we share 
together, have given the House al-
ready the gruesome details of this 
targedy that struck western India. 
Not only have we toured the area, but 
Shrimati Sharda Mukerjee also has 
toured the area extensively, and so, 
we shall not be depending on press 
reports but on our personal experience 
the details of which I shall not go 
into now. My approach remains what 
it was when I read the matter, when 
we first heard of this tragedy that had 
befallen Western Maharashtra. The 
tragedy is too big to striklt any parti_ 
san note or to indulge in any appor-
tionment of blame between Govern-
ment's failure and the achievement of 
the opposition. I was very much dis-
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tressed to see a report in national 
daily where I was completely misre-
presented. because, I think, I was mis_ 
understood. 

In the midst of the ruins which sur-
"ounded us wherever We went~ 
I would like to bring to the notice of 
the House that the grimness and di-
mensions of the tragedy are for more 
than the most eloquent pen of our 
smartest journalist can convey to this 
House or to the country-three things 
were standing, and though our hearts 
were heavy with sorrow and sympathy 
for what had befallen our people, 
there was an element, even in the mist 
of sorrow. of pride in our hearts, and 
these three redeeming features, the 
three things which stood in the midst 
of thOGe ruins were these. Firstly. the 
morale of the people. In spite of the 
tragedy that had befallen-every family 
in the vicinity had lost either relative 
or a member of the family or suffered 
heavy loss-the morale of the' people 
remained very high. Not one person 
wanted to desert his hearth. home or 
post of duty. They wanted to continue 
to serve there. and this becomes matter 
of prid .. when we remember that for 
thref' months this area has been suffer-
ing tremours of one intensity or 
othl'T 

The other thing that stands out in 
the mist of the ruins was the unity 
of our people. Here we make appeals 
for integrity and unity, but there we 
were seeing moving demonstration of 
the unity of our people. Food, aid, 
clothes and medicines were coming 
from all over the country. Differences 
were forgotten, and what Salara, 
Karar. Ratnagiri and Koyna was 
suffering was felt by the rest of the 
people as their suffering. It was a 
moving sight. We noticed that food 
was cooked 300 miles away and sent. 
When I was going down the ghats, I 
was moved to see women working 
overnight to make chappatis to send 
to the affected people. This was some-
thing hopeful. 

ABd the third thing that stood in 
the midst of the collaPSe everywhere 
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(Dis.) 
was a Koyna, a symbol that India has 
arrived as a modelnisation. The epi-
centre of the earthquake was only a 
few kHometres from the dam. but the 
dam had defied it. I, as an Indian, 
though I was having the pain of the 
suffering which I was sharing with my 
fellow countrymen, was having this 
element of pride. There stood Kayoa, 
a tribute to the skill of our engineers, 
those who had toiled and sweated 
there. This is perhaps something ot 
which the whole of the Indian nation 
should be proud. 

Imagination boggles at the thoqht 
of what would have been the dimen-
sion of the tragedy that would. JI4lve 
befallen not only Karar, Sangu, etc .• 
but a large number of township8 and 
villages in Kamatak and Andhra, hiod 
the dam coUapsed. What an a~eVe­
ment it is. 

Having said that, I wish to make 
some suggestions. It is not Maharash-
tra only. My friends from Bengal ,nd 
Orissa will be talking about the 1Ioods 
there. This country did not know that 
800 Oriyas had lost their lives; "that 
our fellow countrymen's bodies were 
being eaten by dogs and vultures we 
did not know for two months. Nature 
is often cruel in its blow against. man. 
and then we find ourselves in this 
country completely helpless. That was 
the story of Bengal, that was the story 
of Orissa. and now that is the ftory 
of Western Maharashtra. I would like 
that Mr. Chavan tries to preas 
into service his vast experience &lid 
the resources of this Government. The 
division of work must be like this. 
The State Government, when .truck 
with a natural calamity, lI1ust be liven 
the task of organising relief, but the 
aid. the ~sources. the material, must 
be made available by the Union Gov-
ernment. It is the only way that the 
country can grow. Today the trq'edy 
is of Maharuhtra, yesterday it was 
Orissa, the day before It was Ben,al. 
but as Shri Prakash Vir Shastri rilhtly 
pointed out, in the hour of tragedy 
the response must be not only of the 
people of Maharashtra, Bengal or 
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[Shri Nath Pai) 
On.., but of the whole nation. There-
fore. the Union Government must ask 
the state Government to use its ma-
chiDer;r. but the aid must go from the 
Union Government. Twelve to 15 
thoUlaDd houses have collapsed, and 
it is eBtimated that the damage would 
be Rs. 10 to Rs. 15 crores. The Gov-
ernment are trying to under-estimate 
the damage for obvious reasons be-
cause it is they who are supposed to 
foot the bill. I think this time Mr. 
Chavan will resist this kind o! ten-
dency on the part of the bureaucracy 
and the State Government to under-
estimate the damage because then 
they can come and saY,-I am not ridL 
culiDg them-"We have done all that 
could have been done." Let the Rehabi-
litation Ministry's resources be pressed 
into 8I!rVice; let the apparatus of the 
Defeace Ministry be pressed into ser-
vice IIDCl let the coU{Se of rehabilita-
tion not be on the pattern, namely, 
where there was a hut we built an-
other hut. Where a hut has collapsed 
let Dot another hut be substituted. 
Let us learn from the experience of 
what had happened in London. Lon_ 
don was burnt by fire and Christopher 
Wren eame and then a new London 
was built. Let us take this challenge 
from Nature and try to take a lesson 
from it, try to create a new Satara, a 
new Koynanagar. Let not those peo-
ple who have su1fered from the ravag-
es of Nature and man be again con-
demned to live in the same oid hovels, 
huts without sunlight. That is one-
thiDa. 

Then, I hoPe the aid from the Cen-
tre will be massive. I am not claim-
ing one amount or another amount. 
But it must be massive. adequate and 
enough, not only to give a hut for a 
hut, tile for a tile, but the hope of a 
new life for the people . who have 
su1fered, and the Union Government 
must not be miserly or stingy. 

Finally, after having made this ap-
peal, I still harbour-I give credit 
where it was due-and I hav~ still 
this tear in my mind, which is a 
haunting suspicion and doubt still 

gnawing at my mind. I wrote a letter 
to Mr. Chavan. I never said that all the 
personnel ought to have been evacua-
ted from that area. What I said. when 
I raised the issue when you came 
from Koyna, was perhaps the Don-
essential personnel could be evacuat-
ed. After the warning of three 1IIDIlt.hs, 
after the warning of so many tremors, 
and after the massirve earthquake of 
13th September, on the basis of which 
Mr. D. R. Chavan wrote a letter, per-
hops we could have activised the 
machinery and perhaps the bureau-
cracy could have been alerted, and 
they could have then acted. I did not 
want the engineers to be evacuated. 
How could they leave their post, when 
death was everywhere? We callnot 
run away from the challenge of life 
and death. But the non-essential per-
sonnel who were mainly the people 
who died there could have been saved. 
Mr. Chavan needs to giVe a reply; 
what was the action taken by the Gov-
ernment of India, after Mr. Chavan 
wrote a letter to the Union Govern_ 
ment mentioning the earthqualce and 
the intensity of the stroke of 13th 
September? 

These are some of my observations. 
hope he wil take them in the spirit 

in which I have made them and the 
Government of India will respond in 
the manner I make them. May I now 
endorse the plea that Shri Prakash 
Vir· Shastri made? Let a beginning 
be made. I am a little constrained; 
he wanted me to endorse it. 

II qm,"t .;ft lI"Fr ~ J;fR mttifl ~, 
~lfiT~W~ I w~'fiff.t;~ 
r~~mFf~, ~W~ 

fit; ~ qm,"t mr ii T'f <'f1rnT ~ I ~ 
;ft ~ m itnmr.t ~ ~ fit; 'it 
w IIiT ~ -q: ~ 'tiVfT ~~. ~ 
~~~ I ~tf.t; ~f.t;~;ft~rqfu 
qrf t, ~ ~ ~ fu;t;r1: ~ lJ'IIT t. 
~~~~W'IiTa I ~~ ~ 
~~~m~iF~~~~~ 
~ml 
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SHRlMATI SHARDA MUKERJEE 
(RatDagirl): Mr. Chainnan, Sir, I 
know you are short of time and I shall 
not take up much time of the House. 
Shri Nath Pai, before me, has des-
cribed most vividly his experiences 
to hill visit to Ratnigiri and to Satara. 
The strange thing is, when the first 
news of the Koynanagar earthquake 
came here, we did not know the ex-
tensive area over which the earth-
quake had spread, because most of 
the villages which have been affected 
badly are in the mountains where 
there are not sufficient roads from 
which news does not come. Now, I 
would like to suggest here to the Gov-
ernment that admittedly the Koyna 
Dam and Koynanagar require a con-
siderable amount of help, but also that 
when such help is given, they must 
~ee that adequate help is also given 
to those villages where perhaps the 
loss of life, has not been so great, be-
cause the houses were of mud where-
as the houses in Koynanagar were 
made of stone and so on. So, when 
mud crumbles, it does not kill the peo-
ple. The loss of life in Koynanagar 
was far higher than the loss ot life 
in the villages. But what we must re-
member is this. When the people in 
the villages have lived there for gene-
rations and have to live there for 
some more generations, it is the con-
fidence of these people that we must 
safeguard, and therefore, help must 
be given to them in adequate quan-
tity_ Many years ago I was in Quetta 
and for months I lived while these 
tremors were going on. When I rea-
ched the areas of Ratnagiri district 
three days after the first shock. the 
tremors were going on every two 
hours and we heard the sound as if 
a bomb was exploding. But the peo-
ple are not afraid. The people hav" 
stayed there because their lands, their 
souls are there and they belong to that 
place. Of course, in Quetta we had 
to live there because of work, though 
we did not belong to that place. 

The people of those arcas are go-
ing to live there. All that they need 
from us is not merely timely sympathy 
or timely aid, but long-term aid and 

(Dis.) 

a regeneration of confidence. When I 
went there, I fo),Uld that no press 
people had been able to reach there. 
Some of them care with me. My sug-
gestion is, first of all aid in sufticien t 
quantities should go to the villages 
of Satara and Ratnagiri. Secondly. 
the aid we are going to give must be 
distributed in a proper manner. Al-
ready I understand that the Commis-
sioner and others have sent the re-
quirements of the people. It is no usc 
my going into details ovcr that, 

Herc I must express my deep appre-
ciation of the very good work both 
the army and the engineers are doing 
in Koynanagar. When the whole town-
ship is absolutely deserted, they, are 
living in tcnts there. This is really a 
tremendous thing. I realise that it is 
not possible that massive aid must 
come from the Central Government. 
A large part of the responsibility may 
have to be taken by the people of 
India. Mr. Nath Pai said Rs. 15 crares. 
That is possible. In one district alone. 
as I could assess it, the requirement 
was Rs. 4 to Rs. 5 crores. In Satara 
district. it would be much more. Whe-
ther the Central Government can 
give this much money. I am not'sure. 
It is for the Home Minister' to say. 
Only today the Finance Minister has 
come to this House with some supple-
mentary demands. I think the people 
of India must be made aware of the 
situation and provided with a channel 
whereby they can also subscribe to thc' 
fund for rehabilitating the people in 
the affected areas. 
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THE MINISTER OF HOME 
AFFAIRS (Shri Y. B. Chavan): Mr. 
Chairman, Sir, in this debate I do not 
think I can be as objective as I should 
be because there Is a lot of subjective 
element involved in it. I entirely share 
the feelings that you expressed in this 
matter. I would certainly like to give 
some information but I would say that 
this is not the last word of the infor_ 
mation because I have found from 
the State Government that they are 
still compiling some information as 
information from places which were 
not very easily approachable is still 
coming in at the State level. Most of 
the information is coming at the dis-
trict level but it Is taking some time 
to reach here. 

Sir, what you said was very much 
right because there is a large number 
of casualties. I thought I should share 
with the House the confirmed infor-
mation that I have got 80 far. As far 
as deaths are concerned, in Satara Dis-
trict there were 150 deaths, in Ratna-
giri District the information so far 
confirmed is about 9, and in Sanlli 
District it is one. About persons in-
jured the information i9 that in Satara 
District the number is 3,500, and in 
Ratnagiri District it is 210. About 
houses damaged and collapsed, in 
Satara District 20,000 houses were 
damaged or collapsed, in Ratnagiri 
District 3,500 houses were completely 
damaged and 4,500 partially damallcd 
and in Sangli District about 400 
houses were damaged or collapsed. 
Besides this, damage to public pro-
perty, such as, roads, bridges and ins-
titutions, is also there. The number 
of people affected is slightly over 2 
lakhs of people. What you said is 
right. 

About damage in terms of money, It 
is a very controversial matter. I 
have received some calculation about 
it from the State Government but I 
am not going to mention it because 
it is still very doubtful. But there is 
no doubt that it is likely to run in to 
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[Shri Y. B. ChavanJ 
crores of rupees. They have said that 
it is about Rs. 7 crores, but I am 
myself not prepared to believe in it. 
because possibly these calculations are 
made in terms.... (Interruption) 

SHRI NATH PAl: You do not be-
lieve in it because you think it is 
much higher. 

SHRI Y. B. CHA V AN: It is likely 
to be much higher than that. I do 
not believe it because it is not likely 
to be less but it is likely to be more. 
Therefore I am not mentioning any 
figure. There is nothing final about it. 

As you very rightly said, there are 
two aspects of the problem. One is 
the rehabilitation problem and the 
other is the technical examination. 
The damage that is already done is 
certainly incalculable. But the fear in 
the minds of the people of a potential 
danger is something also very incal-
culable because people still think whe-
ther there is danger to the dam. It 
Is very difficult to rid the people com-
pletely of fear because the people are 
living there and they know what the 
consequences will be if anything un-
expected happens. Therefore the most 
important and urgent matter is to 
undertake a technical examination of 
it and make. a proper assessment of 
what is the danger there. 

Then, this news about the fissure 
was conveyed to us here by both the 
Deputy Minister, Shri D. R. Chavan. 
and the Government of Maharashtra 
who gave us some information. Only 
the day before yesterday there was a 
conference of expert geologists and 
other people-a very large conference 
of nearly 60 to 100 experts gathered 
here and a team has gone to Koyna 
Nagar only yesterday. The Irrigation 
Minister, Dr. K. L. Rao, has himself 
led the team and he is coming back 
sometime this evening. ProbablY, we 
will know more about it tomorrow. 
That is one important thing that will 
have to be undertaken, that is, tech-
nical examination to see what is the 
potential danger in future and what 
steps will have to be taken to prevent 
it. This is onc aspect of it. 

The other aspect is the rehabilita-
tion problem. The problem is a very 
serious one. I mentioned some of the 
figures, but it is not the number alone 
but also the area involved is very big 
because three districts are involved 
Ratnagiri, Sitara and Sangli. ' 

AN HON. MEMBER: Even Shola-
pur and Kolahpur. 

SHRI Y. B. CHAVAN: Yes, partly. 
There are certain isola ted instances 
at other places also. But it is con-
centrated in these three districts. Thi. 
question requires a proper planning. I 
had some discussions with the Chic! 
Minister who was here 'to discuss th" 
matter with the Irrigation Minister 
and the experts. He also had some dis-
cussion with the Deputy Prime Minis-
ter. The Deputy Prime Minister ha. 
promised him to do his utmost in this 
matter. This much I can say becaus" 
it is very difficult for me to say how 
many crores of rupees he. will give 
and what proportion he will give. It 
is not right, at this stage, to talk 
about it. I have no doubt that the 
Government of India will not hesitat" 
to take this responSibility, not only in 
terms of financial share but share res-
ponsibility iIn other matters as well It 
has already started doing many things 
about it. 

The Food and Agriculture Ministry 
has already sent 2,000 tonnes of graj.· 
free. They have also agreed to send 
about 3,000 tonnes of corrugated sheet. 
because that is a much more impor-
tant requirement today. We found 
there--you must also have seen it-
that all the brick and mortar houses 
had collapsed while even in Koyna 
Nagar corrugated sheet sheds had sur-
vived the stock. It is a very strange 
thing. But it is there. So, probably. 
we will have to think in terms of pro-
viding immediate housing with the 
help of corrugated sheets. 

Then, the hon. Member, Shri Nath 
Pai and you also, Sir, raised a very 
important point of having some sort 
of a plan for permanent rehabilitation. 
I agree wtih this idea. But, at the 
same time, I do not want to ignore 
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the urgency of the matter. Before the 
monsoons start, not the regular mon-
soons but some sort of irregular rains 
which reach Maharashtra sometime in 
the later part of April, we will have 
to see that every family which is in 
distress today must get some roof over 
their head. That is, really speaking, 
the most urgent thing. So, this plan-
ning and urgency will have to be co-
ordinated. How best it can be done is 
a question which will have to be gone 
into. 

Sir, you mentioned about Poona and 
you know that with a view to have 
some sort of a new Pona, we passed 
a legislation in Bombay Assembly. 
But later on, the leaders of Poona, 
the Government of Maharashtra, de-
cided to get away from this Act. 

MR. CHAIRMAN: That is not an 
excuse. 

SHRI Y. B. CHAVAN: I was my-
self very sad about it when I heard 
it. But this is the urgency of the needs 
of the people. When there is suftering 
of the people, sometimes we ourselves 
are also affected. I agree that some 
idea of planning wHI have to be intro-
duced. But this also will have to be 
kept in view in terms of the urgency 
of the matter. 

I share what Mr. Nath Pai has said 
about the distress of the people. That 
some of the best qualities were shown 
by some of the Government employees 
and the people at large is something 
which is very heartening to us as a 
nation. It is not because I happen to 
come from the same area that I give 
compliments to the people there. It 
is a pculiar feature of the Indian peo-
ple because we are not di/fertnt from 
people in other parts of the country. 

SHRI SHRI CHAND GOEL: The 
same thing happened in Punjab when 
Pakistan committed an aggression. 

SHRI Y. B. CHAVAN. Yes. It is 
something very heartening to see 
even during difficult times the way 
tha other people went to help the peo-

(Dis.) 

pIe in distress. I reached that place 
by about 11 O'Clock. This thing hap-
pend at 4-20 A.M. or so and I rushed 
there and I reached there by about 
II O'Clock. I must say. even within 
7 hours or so, when I reached there, 
I saw truck-loads of food, '!haptis, 
rushing there, coming from places 50 
to 60 miles away from Koyna Nagar. 
Doctors were rushing there; the NCC 
boys had already reached and started 
the work. This was something which 
was very admirable. The spirit of the 
people is something which must be 
encouraged, and this can be encourag-
ed by the nation only by sharing their 
difficulties, by running to their help. 
I am glad that many members who 
spoke on this have expressed this 
sentiment. I can only assure that the 
Government of India fully shares the 
feelings and suggestions that have been 
made. As one who represents that 
area, I will certainly try to do my 
part in this matter. 

1O 1IJ'Il. 

""'~wmft: ~~m, 
3fI'f'liT amrr ~ "4' l(f. ~ ~ ~ 
~-"4' ~ffi ~ f.f; ~ ~ ~ 
m ~ ~-f.f; ~ ~ ~ .. 
<'I"\1fT <tt~ ~~~~'I>"t 
all<: ~ ~ ~ "IT'!' O:'Ii ~ arrTor 'I>"t 
::;rn:r I 

SHRI RANDHIR SINGH: We all 
agree. 

MR. CHAIRMAN : Mr. Ranga he 
has made a suggestion that an appeal 
from this House should go for the re-
lief and assistance of the affected 
people in Koyna. 

SHRI RANGA (Srikakulam): That 
would be a kmd of precedent. I am 
not opposed to it. But in that case, we 
will be doing it every time. If Gov-
ernment is agreeable, then we can do 
it. 

~~: *~jfil;n 
mit;<'fm:~~mitarmr~ ~ 
If1l:I 
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ZO.OlIll'll. 

MOTION RE: FLOOD SITUATION 
IN THE COUNTRY 
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"That this House takes note 01 the 
statement laid on the Table by the 
Minister 01 Irrigation and Power on 
the 14th November. 1967 on the flood 
situation in the country." 
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SHRI SAMAR GUHA (Contia): Sir, 
I wish there had been a Chavan from 
West Bengal or Orissa for highlighting 
the havoc caused in Midnapore Dis-
trict and Orissa by floods recenly. 

I do not in any way wish to under-
mine or minimise the sufferings of the 
Koyna people. But the figures I have 
got are that 20,000 houses have been 
damaged and 2 lakh people have been 
affected in Koyna area. But in the 
recent floods in Oriss. lind West Ben-
gal_8 re,ards Orissa, my hon. friend, 
Shri Kundu, will speak-the havoc 
wrought has been immensely greater. 
In Midnapur district alone. more than 
12 lakh people have been affected. The 
figures I am living are olftc4l1 fIgures. 
85,000 hOUSe/! have been comt!~~ 
washed away, 1,000 heads of cattle 
washed away, 12 high schools in my 
constituency have been completely 
devastated and 457 primary schools 
have completely collapsed. Not only 
that. 3-4 lakh acres of cultivated 
paddy land have been completely 
destroyed. Thi8 Contai area which 
supplies pan which is famous all over 
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[Shri Samar Guha] 
India. A few salt factories have also 
been completely erased. Except a few 
main roads, all the feeder roads, have 
been completely obliterated. 

This is not all. Crops worth Rs. 25 
crores have been damaged. This is 
not my figure. but the official estimate. 
You know that part of the Contai sub-
division which is my constituency and 
which is also part of the constituency 
ot our venerable friend, Shri Samanta, 
-these are ·the surplus areas in West 
Bengal. They are known as the 
granary of the southern side of West 
Bengal. There is only one crop in a 
year. It has been completely devasta-
ted resulting in a loss of Rs. 25 crores 
worth of foodgrains. What will 
happen to these people of flood-affected 
areas I do not know. 

I had sent frantic telegrams to the 
Prime Minister and the Food Minister 
to go there at the time of flood and 
see things for themselves or at least 
to make a statement. Unfortunately. 
our Chief Minister was then ill and 
could not visit that area. As a result, 
!!he ~vas1ja~on that occurred ~ere 
during the recent fiood did not get 
the attention of the nation at large. 

What about the relief measures? As 
a result of drought in West Bengal, 
Rs. 12 crores sanctioned by the Relief 
Minister, were completely exhausted. 
With the result, the West Bengal Gov-
ernment has no money now to spend 
on relief works. They have sent 
frantic appeals to the Centre to give 
aid for relief work. But Central relief 
did not reach in time. I am getting 
telegrams and letters about the condi-
tions there and asking for relief. At 
least for the next three months we 
haVe to give some relief to that ~rea. 
All the schools have either been 
destroyeq, or damaged and students 
cannot pay their tuition fees to the 
teachers of colleges and schools. 
Recently, the West Bengal Govern-
ment completely stopped all relief 
measures. As I have already said, the 
atnan crop is the only crop in that 
area. I have been told that 80 per 
cent of the people have completely 

lost their only crop, their only means 
of sustenance. What will happen to 
them, God alone knows! Then is no 
proper aids, no comprehensive relief 
measures are forthcoming. 

The devastation that has been caused 
is unprecedented in recent times. 
During the last 100 years, such a fiood 
had never occurred in the Midnapur 
district. The root cauSe of the flood 
in Midnapur and Orissa is the treach_ 
erous Subarnarekha river which had 
burst over its banks and flooded the 
whole area. The water flows over ttl 
Midnapur and other parts of Contai 
sub-division. As a result, all of the 
five basins were flooded. These basins 
are Dubda, Badhia, South Contai, 
Magra and Bara Chauka. All these 
areas become waterlogged as a result 
of the overflow from Subarnarekha 
and they usually remain water-logged 
for whole year due to depression of 
land in these basins. I would request 
Government to take some permanent 
measures to control the flood both in 
Orissa and also in Midnapur area. Dr. 
K. L. Rao should immediately visit 
the place, survey the area and concrete 
measures to give permanent relief to 
this area from the devasta tion of 
floods be taken. If these waterlogged 
basins can be reclaimed, not only 
would we achieve flood control and 
assure protection to common people 
from floods but the production of rice 
in the Contai sub-division and other 
parts of Midnapur, which are already 
a surplus area, will be doubled. This 
will supply the needs of not only 
Contai and Midnapur but also the res' 
of West Bengal. I wo~ therefore 
request Dr. K. L. Rao to immediately 
visit the area and take permanent 
measures for flood control and food 
production there. 

eft' ~ ~ ('WIT): 
~~,~~lf,t~ ~ 
~ ~~I ~~mft;:rmft 
\T'ilJ li ~ ;ri ~ li ~ amft t I 
~ ~ l¢'t imr t fit; at1fl" ~ 20 
~ 11ft amrr(T it; ~ ~ ~ Q:m IfiTt 



9063 Flood .Situation AGRAHAYANA 30, 1889 (SAKA) the Country 9064 
m (K) 

~&!;T ~ f.:A;n:r lITIf t fit; ~ if.T ~ <'fT1! <R' <:rTf.t; r.fcIiT W if><: ~ 
flflii;rur ~ ;;rr ri 3ft1:f ~ ~ ~ ;;rrm !fiT ~ ~ orqr ri aiR ~-~ 
m ~ ~ f.rtlnl WilI'T ~ amfT ~ ~ I ~ fu;;rr'{ 11>, 'q'T ~rlf r.rr'll'W ~ 
~ ~ ~, ~<: m if; ~ III ~ <R' I ~ ifTiJ ~ 'q'1' <A~ am: aromf 
~~ 3f1<: <:fJliT if; 3R<: ~ m<'T ~ 'Ill' ~ \fi m ~ ~'i~T I ~ m<'T II>T 
amft ~ am ~ 'IlT ~. 'fT'G ~ ~ .q: ~~ 1 0f11i ~ If'IlR' ~ 

t I ~<f ;rl;~ ~Rft ~ I If'IlR' ~ ~ if; ar.G': fu<: ~ I m WIT f~ li 
~ ~ I ;;[~ ~ ;;rm ~. am: <floT ~ 4 0 ~ 5 0 ~ Cf1f> If!f;T'f emnrffi gQ; I 

~, ~ ~ I ~ am: lio 'lTo lIiT ~ ~ if; ~i If'IlT'f f1r't I '{ij' <n:~ lI>l' 
~ ~Rft ~, ~ m 3ft1:f 9'\1r ;;rr;ffl ~T fqqfu ~ l1W ~ I ~ it ~ !f;T 

~. I 3l'Ii<m:T I{ ~ mor ~ ~~ I ~ ~!f.mrT <r.<.:it 'Ill' lI>'rfmr;tt I lP'f ~ ~ 
~ mor Mr ~ ~ GfijCf m1 Cf1f> ~ ~ ~f'll ~ fiflRl1Jf <!il' iIi'lt lfi'R1R 
~ ~ ~ I{ ~r am vfi I ~r lff~ ~ <if1Tr 11>1' ~ 3lh: ~~ m:<m: 
m 'JT'I<:T ~T<: ~ ~ ~ mor arm ~ it iR~ ~ ~ ~~ *'r If<< 
~ ~f't;;t ~~1Ift ~ if 'Illf OfffiT erT I ~ f<fl!;, ~ <!i<:'I~~!I' 'Iff lfPT <!if err I 

w m"'f ~~1!fT ~n:: 'q'T ~ ~r ~ ~ ~ <!il' m:<m: ~ rlcrfiffll ~ ~ ~ 
afr<: qc;;n fJr<:f if, lTlfT fJr<:f ~, ~T ifT1T ~ Gfrn <!il' "Ii~ rn ~ f<fl!; f<!i ~ <!iT 
m if ifg1f ~ ~ am 3f1<: qc;;n ~i! f<!ia.fT ~, ~ f'Rfifr fcmr~~, 
if; <rf. ~ if.T lliHlU ~. ~T ~ Iff I fm ~ if q;.rr ~ ~ I ~~ VlfT<f ~ 
0llR \(<!i llJe m 'lRI ~ ~T lTlfT ~mr ~r #, ~\~ <f.i ~ ~ ~r~ ltliff'1I> 
~ q;>;ifT ~ ~ ;tt 3fm«T 4 <f1"9 ~ ~;;ff ~ gl!; ~. ~~ srm- '3ft, 
~ ~, 'IQ ;;rTffi I a'T ~ ~ ~ I ~ eri l!:JfT't trW ~ ~ mt~' I f~ 
3fT'l ~ ~ f<!i ~ ll: 'lRT ~ lTlfT I ~~ if GfT<;~, ~ if.T ~if Iff,. 3l1'q'<1' 
<floT ~ vf I ~ <!iT ~ ~-q ~ I err~!fft~itl1i'~~~lf>it~ 
wli' <flT ~ f'll ~ ~ f.:rffir<i <R' I ~ ~ ~~Tit <!if,l' f<!i l!;<!i ~f~ ~ ;urro ~ 
f~4'fCf ~~ f<fl!; ~ fit; f~ ~ 3{:G<';rf~ ~ I eri ~ i'Ii',<!iT ~ ql~"i crfr If<< 
'Illf i'f{t t I am< ~ i!'fullT <!iT i.1fi' ~ 'Il1 ififT ~ I <i<:Tif.T ~~ ~rifT ;f~~ f<!i 'If!f 
~ Wr ;;rn:r <iT ~ ~ ~ ;tt f~ 'q'f ~'lT't ~~ *'it ~.'li f<fqfu 3lTIl'-
~ m ~ I '!~ ma, GfTiJ arrif-~ R ~ll' 

<!iRr ~ ~t <!iT m'lfQl1'l ~T 
~T ~ I ~ <!iT ~a;l ;tt iIi'lf1m ;ft '3fT'fT 
~lm,~,i!fi;ITif,~, 

1I~, ~<:m 3fTf<=" ;:rWrt ~ I ~ !fi) 

B!1n: Wr lTlfT ~ m ifTl ~ 'jWT eft 
~ t.t, ;rn ~ 'IiN."t f~ !f.T lfoT1f ~ 
m vf I ~ ~ if ;;[T ~iiIT lfT<: 

~ ~ 3fif.T<f ~ ~ ~ 'q'T 'iell>TU 
f1nor~orr I ~alMTI!flIi~~ 
wf;:r{r ~ I ~ ~ ifTCf lI>'l' ~ fit; ~lf 

. 0rI' <'I11!1l' ~ <!i) iIii' Iqn~~ 

mfu1:ri' ~--il;~ lfT~ q;: ~I!m: Iffr 
3flR-lflR ~r <rr-rr ~rf~if, iff('ifi ~ 
ffi<!i1f ~ If<< ""\if I' ~~ Cf1IT lP'f q: 
~~f",~,~m~~ 
~ ~ f~ ~ ~ lfr;;r;rr ~~ 
;r;rrf ~, fOP.T ~ (TU lP'f ~~ ~ 15l 
if'li ri Cf1IT !f;<:~ ~ ~ oroIR 
iff.!' ~ ~ ri aI'tt m"i if.T ~ 
~ f~ ~ f'r~ Ifii: lJiflli ~ if; 
~ ~ tf"r-:fr .,. ~r~, ~ SlUTII' 
1Rf\' <!iT III ~ ;fRRT Iffi ~if ~ 
~~~~~rnll>"t 
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[ I!fi ~11!~~ wrro ] 
~c:rr;:r~ 1~~'l1cP''iretlic:rr~~ 
~PJ ~ flll\l1f orm-r lilT iftU ~ ~ ~ 
fum if; 'IiTll" ;J "f1TT ~a- ~. I 

SHRI S. KUNDU (Balasore): This 
discussion should have come much 
earlier, better late than never. 

In my part of the country, in my 
constituency, in my State. a grue some 
tragedy was witnessed in the form of 
these 1100ds and then after two months 
there was the cyclone. I do not say 
that this is in any way graver than 
Koyna, i.t is all tragedy, which has 
completely enveloped all the people of 
India as such. 

The 1100ds which came in the month 
of September in my district of Bala-
sore and in Mayurbhanj in the Swa-
rnarekha and Burhabalanji was un-
precedented. In 14 hours there was 
a rainfall of UI". At that time there 
was high tide in he sea, and the rain 
water was so heavy that it could not 
be discharged. People had not seen 
such 1100ds in a hundred years, in 
living memory. I have got photographs 
of the 1100ded area, from which you 
can imagine what a horrible tragedy 
it was. 

The people who were eating found 
that some water was coming, then 
"their thalia started floating, in half an 
hour the houses started falling. People, 
cattle, everything was swept away by 
high floods. Much before any relief 
could reach there. the devastation, 
damage, was done. Therefore this is 
one of the greatest tragedies. 

The area affected is 15,000 square 
lIliles, the population affected is 15 
lakhs. The report is that more than 
100 people have died in the floods, 
forgetting the 800 people who dies in 
the cyclone. Ten thousand villages 
have been affected, and many thou-
sands of villages have been completely 
swept away, I was in hospital that 
time, and I had written a letter to 
Dr. K. L. Rao and also the Prime 
J4inister. It is good that Dr.. K. L. 

Rao, along with me, visited my 
constituency on 21st September. 

As the saying goes, there was water, 
water everywhere, but not a drop to 
drink. There is so much abundance of 
water in my State, but we have not 
been able to channelise them for 
irrigation. One_tenth of the total 
rivers of India flows in my State. If 
you can harness it properly, this 
water will be useful for irrigation 
purposes, and Orissa can supply food 
to the whole of India. The plan for 
the development of the Swarnarekha-
Burhabalanji basin has been lying in 
the cupboard of the Government for 
the last ten years. Investigation and 
flood control are inter-connected. If 
you want to do anything about flood 
control, naturally you block certain 
water by dam and you divert it for 
irrigation. Therefore, when you take 
up this question, we have been ham-
mering on the Government that these 
projects should be taken, namely these 
projects which will irrigate about seven 
lakh acres of paddy land, and which 
would save permanently the flood 
devastation caused by the treacherous 
river the river of sorrow, that is, 
this Subarnarekha. 

The hon. Minister had written to me 
a letter and he has spelt out some 
action which he was going to take. 
There was the national highway which 
the Government haVe built, and this 
national highway also was the cause 
of obstacle because it kept the water 
level high. He has also spelt out that 
there must be some sort of Investi-
gation Division which will investigate 
into these flood measures and irriga-
tion measures. He has also suggested 
some irrigation schemes in that letter. 
I would like to know from the young 
Minister who has taken charge-Dr. K. 
L. Rao is not here unfortunately.-..p 
to how he is going to implement ~n.em~ 

Another thins is. i:l such calamities. 
the attitude hP~ been one of Centre 
versus ~ 'States. We haVe to forget 
all ~e. We have been pleadilng that 
at ;Ae level of the Centre there must 
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be some allotment for relief operations 
in the budget. Some crores of rupees 
must be allotted for relief operations, 
and a relief squad at the Centre with 
the defence personnel should be main-
tained. Ir.:;:nediately there is flood, the 
defence personnel must be able to go 
1Ihere with boats and other rescue 
equipment, and commence rescue 
operations, along with the supply of 
food, clothing, etc. I cannot imagine, 
during this cold winter, how the people 
of my State and also in Koynanagar 
and other places would be living: they 
would be shivering in this biting cold, 
without food, clothing and shelter. It 
the agency which I suggest is built up, 
we can easily make relief available to 
them. 

The difficulty is this. Whenever 
there is a grant given by this Govern-
ment, it is always a matching grant. 
Suppose it sanctions Rs. 1 crore, they 
want the State Government also to 
give Rs. 1 crore. Sometimes, the State 
Government is so poor that it cannot 
give money because it does not have 
money; it does not have enough 
resources. Therefore, it is necessary 
that all~tment should be made for 
Central relief in the general budget 
and the Irrigation Minister will take 
up the matter with the Finance 
Minister and see that this is done. 

There is one more thing. After this 
flood devastation, which has comple_ 
tely da~aged Adra. Balasore and 
Mayur\>hanj and other parts in my 

:State, there is a new awareness among 
the people to grow more food and a 
new awareness also among the young 
people who have been elected as Sar-
panches and as other officers. They 
are doing a dedicated work. When I 
was touring in my constituency, a 
Santhal came and said that h,. wants 
to grow wheat in his village· called 
Bathnoti, because he has learnt it from 
a Marwadi shopkeeper, I was asto-
nished. This is an example of the 
awareness coming from a Santhal. 
who wants to grow more paddy and 
wheat but he does not get any initia-
tive from the omcers. He does not 

get initiative from the voluntary or 
social organisations. Therefore, when 
there is nati.onal calamity, when 
there is flood or any other damage 
like ~at, what I feel is that the 
agricultural units should be built up 
completely on a new pattern and new 
village units should be built up, and 
for that, a complete lay-out and 
design should be given from the 
Central Government. 

What I find at the time of the 
national calamities like flood and 
cyclone is, when people read this 
news. say, at Delhi, then, they start 
collecting relief funds etc., for 
helping the affiicted, say in Orissa or 
Koynanagar. Now, I say that this 
should not be left completely to the 
care of individual persons. What I 
suggl!st is that the Central Govern-
ment and the Information and Broad-
casting Ministry must have a 
forum, and immediately when there 
is a cyclone or flood or earthquake, 
this forum must go and take the 
photographs and use the television 
and radio and print leaftets and cir-
culate them to everybody and through 
such a forum or national committee, 
the relief funds should be collected. 

With these words, I plead with the 
minister 1lo pay particular attention 
to the sufferings of the people in my 
area, in Balasore and Mayurbanj and 
also in the areas in West Bengal just 
now mentioned by my friend. Shri 
Samar Guha. 

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar): Sir. Last Septem-
ber, the dis1lricts of Balasore, Purl, 
Cutllack and Mayurbanj in Orissa 
were very much affected by the 
floods. Therefore, I fully agree with 
the suggestion of my friend. 1!4r. 
Gupta. to have a long-range pro-
gramme, a mas1ler plan, for each 
State, so that the flood problem can 
be tackled permanently. 

Flood and drought have still 
remained a constant feature of 
Orissa. After the construction of the 
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Hirakud reservoir, the floods in 
Mahanadi have been controlled to a 
certain extent. But there were 
different stages of flood control 
planning so far as Mahanadi is 
concerned. After the first stage was 
ever, the other stages have been left 
over. There was a proposal to divert 
some waters of Mahanadi to Chilka 
through Manibhadra, and Gania bar-
rage schemes to provide irrigation 
facilities to vast areas in Bolagarh-
Begunia, Daspalla, Banpur, Ranpur, 
Khurda and Brahmagiri. That pro-
gramme has not yet been implemen-
ted, 

During the last floods, the hon. 
Minister for Irrigation and Power was 
kind enough to visit the flood-affected 
areas. An expert team which visited 
the areas came to certain concluSions, 
namely, there were insufficient faci-
lities for drainage of flood water. 
Secondly, wherever a national high_ 
way is passing, it acts as an obstruc-
tion and more escapes should be there 
in national highways for discharge of 
flood water. So far as the area bet-
ween Subarnarekha and Burrabalang 
and Brahmani and Baitaraui are con-
cerned that must be fully protected 
from flood. III. Cuttack flood has 
been controlled to a certain extent but 
Balasore and Mayurbanj district are 
in constant danger of flood. The 
control of floods in Subarnarekha is a 
joint work between the Governments 
of West Bengal and Orissa and Bihar. 
What has happened to all these sug-
gestions madl:! by the expert team? 
They should be implemented imme-
diately. 

Another danger which they referred 
to was the erosion of many villages 
near the river embankments. I want 
to bring to the notice of the minister 
that Kantllle and Padmavati villages, 
which are historically most important 
places, are going down today into the 
lead of the Mahanadi river, Because 
every year, the river is eroding and 
the villages are going into the bed of 
the river. I want to know what steps 
Govemmeui have taken to implement 

there recommendations of the expert 
committee and devise ways to protect 
these villages. 

From a fast-developing State, Orissa 
has recently turned into a ·relief State, 
depending only on relief. For 20 
years, this State was neglected. Only 
recently when it had started moving 
fast, it has turned into a relief State. 
The report of the minister says that 
the Orissa, Government took adequate 
measures to provide relief to the flood 
affected people. This is incorrect. The 
people are suffering most. The Central 
Government should do its best to 
solve the flood and drought problem 
of Orissa including drinking water 
supply, so that there is a permanent 
solution. 

~ ~ smN ('ff~): mnqf~ 

ll'~~, 4-' Tff ~~U~ if; W;r ~ amrr 
if;i,f~~ ~~~~~am: 
~ f~ f<f<mf 'FTzr \1T ~ ~ ~ 93fT 
~ I ~!if~ if; ,!cff f;;for ~~ iff~, 
;mfl~, a:qf~, iT'~ am: 'l~T 
f~ if; f;;for ~~ 3lTU, ~u 3nf~ ~6' 
~ if; Wli'rq ~ dfIl'fcrl"l:: 'l"l:: SI\1Tf<m ~ 
~. I ?;;r el'ci,: ~: ~ ~~ ~T ;fllm:T I:.I;~ 

ll'('If'fi"f ;f\'lIT€r ~ afr"{ ~I'if ~I'if ~ 
~ ~ lI'ir ~ ~ IT': armT ~ <ir \1T 
~ Of ~T ~(:f ~ fiI; ~ ~6' if~ if; ~IT': 
~TtT1 ~h 'f"l:: f~ ~T ~ 'IT '-~ ~. I 
~T ~"{ it ~ ~ ;t'r 'lftq1Jf ~ 
iffr ~ gT!; T!;~ fri ~ ~ ~mr ;fr 
ttTI ~f~~i~~'f~ \mfd ~T 
~T f~rt ~if 0f'IiT ~ ~ fiI<;f\' ~ mf~ 
\m f~rt if; anur;:: 'l"l:: T!;l!i ro"!f\" ffi"{ q"{ 

~ ij' ~ ~ '1:'ff f~T if; foro: iffrf 11.~ 
m:ffi' f~ ;;rTlf I 

~l!i<:f~~ ij'4amrri~ 
i{lIT'U ifft:rlI'T f;;rt'fT, ~ ~( ~,i f;;rt'fT, 
~ "'tIT, 'fI1TU am: m ~T if; ;fl;f if 
~('I~~~'fl!i~jj;~ 
srTlI': ~(t~ If<:~it~ 
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rn~', ~ ~~~rn~i'I:Tll~llT 
flf\' ~ f1r~ <foiftr '1ft mi ij; amm: If': 
m:<m ~ ~ 'FT <fo'rf ~ ~ 
f~ ~:;f,' 'Ifr ~m arr<m"ll ~T ~ 
~m~~1 

OfIlfiT 'ifr lfi'rlf-rfillT': ;f "!<li1"l ij; 'fin:OT 
'IlRT (\,~T an{ ~ art<:;;rr;{ 'f ~ <'f 11\'1 
'WT ~rcrr ;f arfcr '1~:qr ~ ~ij; f<'ro; 
~ft~iJ an<: arfiJ1.i~ <'fTlfT 'fi1 ~T ~ 
~"I'f.t ij; <ITt ;f <iW <n: ~fCf f~ ;r~ 
{ ~r ~. l1l1"f-r <r.mT ~ I 

.n~~ (~): ~rq'fu 
lft~, ~ arr'1 if ij;'f<'f l!;'fi f~~ l{ 
3f!l'fT ~Cf ~Tr.a' lfi\ 1f.t <for ~i ~ I 
~ f~ ;f ~~ 4' 3fCfifr rnT ~ ~ crT 
... ~ i'rflfior ~ 'Jfr 'I1T ~1'fCf ~ 
~ ~ <tT ~CfT;f ;:rn <R: ~m ~ I 

l!~ l'f[PI ij;m'f ~~W~ 
f'fi SNlf q':q~ <JT'JfifT 'Jf'f <'fTl! g'~ crT 
q<f.f f~ fumij; ma ... ~ ~~ 
~ m~* <tT ~en 'fiT ~ an<: ~ 
f~ ij; mwff <n: (t ~tr ~ ij; 
flfimorT 'fiT fffi lfi\T<JT ~ I ~T trI!1f 
l{ ~ ~<rft ~<'f~ ~ l'f[~ ~f!f; 
f~~if;~ mwn 'fi)~ml{~ 
<1T~ ~ ~ ",r<1;fl ij; 3m: f<fomOfl lfil 
fro flfi<Jr;r<JT f;mlfir fit; orcr"r'lfl arr'Jf 

m:<m 'fir ,!~T ~ W ~ an<: 1f~ 
f~ <foT ~T 'fi't ~ ~ ~ lfi\ 'iT 

~~~ I 

WT rn:qrhTjfifT <n: m:<m ~ t!fTll' 

~ ~T ~ aft<: <rft fum lfT~ <n: 
arf<1<fo t!fTll' ~ ~T ~ I ~ f'JfCfif !~, 
0T<'ITif ~~. ~ trCf <foT ~ l:l:T <:(t 
~ ail<: ~ <n: I;"<JT'" ~ f~r 'JfT W ~ 
W~ "'~TI 

~-mlf 4' ~~ '1fT Cf~ f'fi ~ if; 
~ ~~ ~T~~~~'fcrT~ 

~r trlfiCfr ~ .... ~~ ~r ~ol '1m-~' an<: ;:r (t 
;:r;;f'1!:'f <'flf 'iT~~. I 'Jfl If\'I§R ~ron ~, 
'Jf~ Cfl'f q~ lTlfr ~ 'f~ 'fir OflJrol <n: ;:r cri 
~ Cf-r tr1>~ ~. arh ... l:l:r -r~'1 <'flf trlfi~ 
~. I <foI§R if; ~;;rij; 'fiT l:!:T;;<I Cf~r f'if"rffi'-
Ofol'fo li:1lTl ~ I ~~ ij; f<'f!1; mlfiR 'Ii"r-r 
~r ~r~ Cf-rr ~r ~ ? 'f~ <n: ftrm if; 
<t.; ~ ~r<l'ol ~ ~'i'I1 ~ 'JfT 

~T ~? 4' :qJR'lfr f<fo ~r~ <'f1{, f~ 
<ir;;r.;raff <n: '!'f: I>lfr'l' ~ I ~'arm lfi\iJT 

~ f'fi +i;:ii ~ifi~ 'Jf'f ~~ 'fir "IlfTCf ~iT 
iJif 'fir ~tr lf~ 1l <n'lf'fr>: ilfru ~~ g'l!; 
Cfff;;rqq f<fo lfil' <!lfqcf;; <for flf<I<:'IT f'fil'f - ... ~, 
~Iif; ~garr ~ I 

SHRI D. D. JENA (Bhadrak): 
Spoke in Oriya . 

SHRI S. KUNDU: In one or two 
sentences I will give the gist of what 
the hon. Member has said in Qriya in 
his maiden speech. He said that the 
Centre must give more and more 
assistance to States lilke Orissa in 
flood prevention work and irrigation 
projects. He added that each Mem-
ber of Parliament must donate Rs. 31 
to the National Relief Fund. He said 
that he has his sympathies for the 
tragedies that take place in other 
areas also. 

SHRI S. C. SAMANTA (Tamluk): 
My hon. friend, Shri K~war LaI 
Gupta deJDllIlded that there should be 
overall survey of the flood damages in 
the country and. in that connection, he 
referred to Delhi also. The Najafgarh 
canal in Delhi has been investigated 
by experts. There was a flood In Mid-
napur district. I think .it was in 1960 
when the then hon. Prime Minister, 
Shri Jawaharlal Nehru went and 
visited the flood-affected area. He 
also constituted an expert committee 
under the Ghairmanship of Shri Man 
Singh. Shri Man Singh has Bubmit-
ted a report not only about Midnapur 
district but the whole of West Bengal. 
But nothing has been done as yet for 
implementing the recommendations ot 
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the committee. So, I would like to 
know from the hon. Minister what has 
beeIl done about the Man Singh Com-
mittee report. 

tft ~ ~ (~) : if 
flnr.t ~ ~ ~ ~ an W ~ flfi 'IfI1ro 
~~, mr3l'1ft if'\' ~~ 
~ ~, ~ ;;it ~ amrr ~ ~ !l'I' 
;;r;r!fir~~;r~~ I ~~~ 
~ ~ ~ ~) ~ ~. am: !l'I' ;;r;r !fir ~) 
~~~r ~I~~, m~, 
~ ~ ~ am: 9tru 'til' !fIr. ~r 
~ I ifm!R;) am: mr f;;r.ff 'til 3f~ 
~it~~;rty ~ ~I~ 
~~ ~~ ~~irl11Y.~·1 
~. ~(!'T ~ f'ti !friT ~ tfr~;rr ;f.i' '3'~ 1l 
anq'~T 'Ill' ~~ I 

~ "'" ~ ~ 11 n-1i.n 
(tft ~ SAm): f;;rif ~;r;fR 

~ ~ ~'" ~1l'll11Tf<'fllT ~ '3'if'ti1 
~~iQl'~ m~1 

~ ro <mf T<f it 'tiil:T ~ fit; i{~ 
if'\' ~T ~!fi ~ ~r ~ afr~ ~'" 
~lR'lfT ~ ~I'lf '\~ ~ f~ flfilfT 
~I "rfuit I ~ ~<'f ~ ~w 11' 
1954 ~ ~~T it; i{~ 'Ilm i{~ 
ant -tt afr~ ij;;fu' Cf'fT ~ ~m it 
m iI'R' ~ ~'" l!fIR'!fT ~ 1:"'1' ~tZ' ~ 
~ flfilfT t I ~) iff~;rty ~ f~ ~ 
WI'~ 1l,",f~ ~Ifi)f~ 
#T~.rr ~~~'It~ I if~.,.r.rr~ 
~ f1I; ~~) """" ~arr ~ am: 3fi{ ~ 
~ 170 ~~~ ~~ ~ ~* 
~. I ~~*"'r !fllf ~ ~. ~ro ~ 
ql~"fr ~ ~ I tw it; fq) ~ 1l lfr-fl' 
~<'f ~ ~~ ~ am: ~ ~r f~" 11' 
~l'fr i{Tffi ~ f'ti a:J'fTiflF Vi~r q-lfh{l ~~r 
~f'fi~OlT~ ~1~<r.T~ 
aM[ l'frOfifl'lf o;fi 'U1fI'CferR Wffifl it f~ 

~I ~~~:a:J1mf~~~ 
j{Tl'Ji"" I M iI'R'~ 'WoITlf,;fi 
~ fof>'Wfr 11'ifl,arrl'Ji r am:~'IfT 
~ ~ ~I~,~-m:, ~ 
31'I'R~ ;r~~'~~ ~~ 
'tiT ~r 'tillJ gOlT ~ am: <'fT.-l ~ ;:Jf'Ift;f 
'fiT iff' ~ i{Tit "if'I'fm' ~ ~ ~ I 
128 ~~ ~~. ~ ~ ~ ~ 11 an 
~vf I ~~'tiT~fit;In;jJ1 ~r 
~I 

~ ~ "~r omr 'fIa·; .... t '1ft ~ I 
~~~1lt1;'fi~11'm-~ 
~~r lfT~ 'fiT <'fI1!. ~~ ~T ~ ~ 
'fill' orror m <r.i't~ ~lflfT i{1l ~q I 

!f'Ilr ~ iilflti'l' ~. i{~ '!;ifiT ~ f'ti ~ ~ 
~ ~ 170 ~TPlflfT q;f ~ lfTt1;~' I 

m flffl"" ~ 'fiT m ~ ~ ~ 'tif1I 
~ 'f~~·1 'Iii a:ri'r. 'Ill' ~R~ 
~ l'frl!'it 3fT ~r ~. m * ~ ~r 
" m ;r;r ~ ~ iIITcf( ~ I dJ"Il'l' 
'f~) ~ ~ 'fiTlfifr !fiT ~ i{r ~ 1ft I 

if ~ ~1 ~ f'fi m- cfTmr .rtl11 
!fil'~ ~~Rt~ ~ ~ 
~;r;1' I if~ffi'~ flfi~r.ff ~~ 
'fAih: t.' I ~ m mr.iT 19I1 ~ ~ 
~~~ *mm 'ti)1ff~ 
lfi7:';:fT ~ am: ifTi1 qif~ .rtl11 ifT '1fT, 
~ ,,~ ~ ~fl'fr * <'fTIT ~T 1fT ~r 
~m<'J it; ~1 lfT ~ it; ~T lfT ~ 
it; i{T lfT mft "fl dl'<lI' 'SI'Rf * ~T I 'I'rnf 1l 
'Ilr ~r (t l'fl'''ff;: fro~ ~ i?iT l'Ji 'II' I 
~. ~ ~ f;r; ~ mu;fi'iff t\1n 
~ itr ~ ~ if>T1fT 'fiT ~ ~ I 

~r if!~ <'m'I' ~ it ~ 'fftfllr Ii 
~lf,~~fCI'f~ ~I~i!t ~~ 
f'fi~~ 'f.l ri~~1 rn~'tiT 
~~~1ftZ'''~'''M 
~T "!if;T ~ I iiIf'ti'l;jfif iPf fm Ifl'f om-
q<: i{f~ f,,~ iff f~r lfr'1l'iff iff 
<'l'P! ~ :q~ ~ ffi ~ 'SI'J1:fi1f;r;' ~<iiH1II 
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Ifil'1Iif ~ ~)ffi" ~ I ~ ~ flffim 1l ~ iI'Rf fufAi lIIi "" ifi<: lfiir q-f t I 
am: attt ~ 1l unif lift ~ ~ ~ a1fi ~~ ~ ~ II\i ~11 
~ I ~~ ~ ~ lIT~~,~ 

~ 'fA'if11f ~T it ~ ~ ;Rt ij-
~ ..,...rr ~ ;ft am: I>1l1'f m.-m t I 
~ ~ ri~ ~~,...,., I 
~ am: '1ft mm: 1l unif 1fif ~ t 
am:~~~~~ 
'fi1Wf ifi<: ~f t I ~ ~ ~ ij-
fu1t~~unW CI1f~~~ 
fcr;m: flI;lrr un1f11T am: m iIR ~ 
'fiT ~ffi~ I ~~ ;ft 
~ ~ untmf Cli!" ~ ~, 
il1rnr ~ II\i ~ ij-~ ~ 
~ ~ ~ tlriilmT ;ft~ 11 ~ 
~ 'liT arm ~ lift iI'Rf arrW I 
~SRm: ij-am'lff ~~tl 

~ II>'t ~ '1ft am: aNt ''If rn 
"""" ~ if I>1l1'f m.-m t I ~ ~ 
~Ai~~ ij-~m- an;;mftt I 
~~~~~ Ai~iI'Rf~ 
~ Ai ~ sriffl 1l ~ 'fillf {ff ~ AilIT 
;m ~ I <rtm;ffif 19621l ~;m 
'fT m;ft ~ i ~ ~ fir.:ftt I 
~~1fi~ iI'Rf~ ~~~'Ift 
~ fir.;: vft, ~) ~ ;;J1ff;r ~ ~ 
1fiR lfi': mr ij- flr.fr ~ 'AT mm ~ 
~~~~ I am:'Ifr ~r 
...m t f;;y;r;ft ;:m; I>1l1'f mr ;;rr ~ t I 
~ ~ ~ Ai ~ fiIRft .nr ~ 'fi) 
m- ~ iRR ;ft iI'Rf ~ ;;mft- t ~ 
W iI'Rf ItiT ~ I>1l1'f ~ ~ t Ai ~ 
m;:ft ~ tn;ft ItiT ~ arliA;;r ~ ~ 
am:~ ~ ~ ;r~~I~lIIi 
<f'i1'f.t ~ f.lif ~;r;:rN ~ ~ iI'Rf 
'fiT 'Iff ~ I>1l1'f ~ ~ I ~ 
lIT ~ lIT ~ m lIIi <tilt ~ 
;r~, ~ mU ~ 'liT I>1l1'f 11 ~ 
~I 

~ lIT~ItiT~~~lIT~~ 
~ ~ fu;r'A; ~ IfiT1ff lIIi ~ 
IU"rtjifidI tolll\i ~ lImft ~ I 
~ iI'Rf ~ t Ai mft mt\' ~ II\i 
mn lIft;;rnft t I ~ ~ ~ 
if~ Ai~~ ~sm;r ~~ 
q-ft lIT ~~ ~~~I ~'Ift 
~ ~ ~ Sf1rr.f ~f lIT ~ QT 
;;rm t' I armr) ~ ~ Ai ~ snfR 
~ ~~~ I ar-rsnfR~~ 
·~m«lIW~~~~~~1 
~ ~~tsm;r ~ ~( 
lIT ift ~ ~ .... 0 m' -m- t lIT 
'1ft ;;it RRrt ~ ~ t ~ 'Ifr ~ 
~ ~ rt~~ ~1I\i~ 
II>'t ~ I ~~~ ;;it~~ 
~ ~ ~ 'Iff 1fif ;;mft- ~ I 

~~1l ~~ ~tltlf 
~ 'fiT arvm tn;ft ~ I ~ ~ ~ lIT 
;;mft~1 ~f~~...m~ 
{fm ~ I 1R;;y;r II\i 'Ifr ¢if ~ t am 
!ifif 'Ifr;rcc ~f t I ~ lIT ~ 
omfi ItiT I>1l1'f ~ ~ ~ ~ ~ fit; 
~ ~ ~ lfi': ~ 'fillf lIIi ifI1f 11 m 
~n:hli'l fqif,CI I ~ I ~ m 'AT t fit; 
aJ1n: ql1W ~f 1l ~ mol" ~ ~ 
am t ~ ~ m<'r titrT 11 an q-f t <m 
~m<'r ~ l1anq-ft I ~ tmt 
ort ql!'f.T ~ ~ 'fillf lIIi ~ if rn 
'Ift~1fif ~ I lf~ ~ lIIi 
~~~~~~fiI;~ 
~ mU .mrt 'liT I>1l1'f 11"{W ~ ~ 
~ lift lfnr-rr lIIi ~ ~ 
~~ snwmRt I 

~~~~~'I1ntAi 
m- ~~1l~vrr~ ~~f'J 
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~~ ~ flJiif;;rf.l"., 
~ «lfplT;;pr ~ ~ ~ 3f1!"i ~ ~ 
~ arR ~ t llT 3T1fIi .m:r tR 'W'fT 
ifiT ~ ~ ;;rr ~ ~, iiIfiI; ~ fi if; 
~ 'fiT ~ q<; mm;r fitillT ;;rr 
~ I ~m~flf>~«~ifiT9;U~ 
~ ~ ~ ~, ~ l:1'ft ~ Ifi') ;m: 
Ift;f ~ llT ~ ~ ~ Pffi~,;;rH am-
iRfTCI' ifiT ~ ~a- ;;rT 'l>l: m ~ I ~ 
.:t;;r ~ fW"iT ~ 1!,'f; ~ iR~ 
f~~ ~ I~ ~ ifiT1!,'f; ~ 
mr~, 'fGlIT am: amrT1I' ~ 'liT ~ 
ifiT ~'1A' f'l';nmrfif ~ I 

1l ~ ~ ~ arrvcmr;rt.;r ~ ~ 
fit; ~-f~vr if; ~ ~ fcmn;r 
~ rro'!if;r ;;r) ~TCf f~~, ~ 
~q<;~ ~ if;lm ~~ 
3ITt ~ <mr ifiT ~ ~T fiI; ~ ~ 
~ ~~, lNT Wl'i:I. ~-~ 
~ lfi1 ~ fifillT ~ am: 
lJFft 'liT ~ if; ~m «~\liT 
~I 

1l1!,'f; om: '!'f: 'R ~ ~t 'liT 
~ t.;r ~ ~, f~ ~~ "firi if; 
;ffir;r 3fl{('lf ~TCf f~ ~ I 
~ ~, '1fT ~, it lITiIf~ 

~;tTf~'liT~mif;m 

if ~ ~ lIttrT t,~ 1l m- ~ ~ ~ITT I 
~ ~ ~ ~, '1fT 1J~ IHn~, 
ifiT ~ t, 1l ~ ~ f.m;:r i!iVIT ~ ~ 
fiI; f~ ~ ifiT ~a-l.illI CI1JT 
~ ~~ ~ ~ ari-.: ~ ~'<AT ift qrn 
3r4f;;W ~ I 

I04LSS/67-1010-18-3-68-GIPF. 

"" ..nrom.- 'r" : ~ ~, 
1l ~T ~ lfi1 ~ t.;r .~ ~ 
f.!;~~~~~~~ ~'R 
~ m ifiT~mr"t I it{t 
~ ~tf'liW~~q;~-lftar<: 
t<'fF'3r ~ ~ ~ ifiT ~ fitillT l'!1'tT 
~, ~ ~ ~ ri ~ ~IIIT ~ am: 
'liT!tT~fllJllT~ 13IICjijll'lidl ~<mr 
;tT ~ fiI; ~ ID'U ~ o'T<!i ~ ~ ri 
~ am: ~ 'R lI"it ~T 1'Iit om: ii;m' 
~prr ~ fiI; ~ ~R;tT ~« ifiT1J iI"Tfur 
~~l'!1'tT1 

~ ~ IIITdT i, ;;r) qr.ft ~'R ~ ~.". 
t ~ fmIT, am: lrnI' rn 'R"ft f~T 
~, ;1"1'" ~ ~ ~ lIlT ~T ~ I itu dT"~ 
~ if; ~-lJTlI<'f 'fTC<: ~ ~ I 1l~.". 
~fiI;~~~WifiT'llT~W I 

MR. CHAIRMAN: The question is: 
"That this House takes note of the 

statement laid on the Table by the 
Minister of Irrigation and Power on 
the 14th November, 1967, on the 
flood situation in the country." 
The motion was adopted. 

MR. CHAIRMAN: The House stands 
adjourned to meet again tomorrow at 
11 A.M. 

ZO.5' hn. 

The Lok Sabha ~hen adjourned titZ 
Eleven of th,e CloCk on Fridat/, Decem-
ber 22, 1967/Pausa 1, 1889 (Saka). 

c 
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